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Wednesday, May 27. 19981Jyaistha 6, 1920 (Saka) 

No.9 
11.01 A.M. 
1. National Anthem 

The National Anthem was played. 
11.02 A.M. 
2. Oath 

Two Members took the oath in Hindi, signed the Roll of Members 
and took their scats in the House. 
11.05 A.M. 

3. Obituary References 
The Speaker made references to the passing away of Shri V. 

Mayavan. a member of Fourth and Fifth Lok Sabha, Shri D. 
Balaram Raju, a member of Third and Fourth Lok Sabha and 
Shri Darbara Singh. a member of Eleventh Lok Sabha. 

Thereafter the Members stood in silence for a short while as a 
mark of respect to the deceased. 

11.07 A.M. 
4. Starred Questions 

Starred Question Nos. 1-3 were orally answered. Replies to 
Starred Question Nos. 4-20 were laid on the Table. 
5. Unstarrcd Questiolls 

Replies to Unstarred Question Nos. 1-24. 26. 28--44, 46-116. 
118. 119. 121. 122. 124-176 and 178-182 were laiu on the Table. 
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12.10 P.M. 
6. Papers Laid on the Table 
The following papers were laid on tbe Table:-
(1) A copy of the Notification No. G.S.R. 166 (E) (Hindi and 

English versions) published in Gazette of India dated the lst April. 
1998 making certain corrigendum to the Governors (Allowances and 
Privileges) Rules. 1995 published in Notification No. G.S.R. 538(E) 
dated the 6th July. 1995. issued under sub-section (3) of section 13 of 
the Govemo&s (Emoluments. Allowances and Privileges) Act. 1982. 

(2) A copy of the Status Paper on Indian Railways some Issues and 
Options (Hindi and- English versions). 

(3) A copy each of the following Ordinances (Hindi and English 
versions) under artic:lc 123 (2)(a) of the Constitution:-

(1) The Finance (Amendment) Ordinance, 1998 (No. 5 of 
1998), promulgated by tbe President on the 21st April, 
1998. 

(2) The Lotteries (Regulation) OrdinanCe, 1998 (No. 6 of 
1998), promulgated by the President on the 23rd April, 
1998. 

(3) The Merchant Shipping (Amendment) Ordinance, 1998 
(No.7 of 1998), promulgated by the President on the 23rd 
April, 1998. 

(4) The Employees' Provident Funds and Miscellaneous 
Provisions (Amendment) Ordinance, 1998 (No. 8 of 
1998). promulgated by the President on the 23rd April, 
1998. . 

(5) The National Institute of Pharmaceutical Education and 
Research (Second) Ordinance, 1998 (No. 9 of 1998), 
promulgated by the President on the 23rd April, 1998. 

(6) The Payment of Gratuity (Amendment) Ordinance, 1998 
(No. 10 of 1998), promulgated by the President on the 
23rd April. 1998. 

(7) The High Court and Supreme Court Judges (Conditions of 
Service) Amendment Ordinance, 1998 (No. 11 of 1998). 
promulgated by the President on the 24th April. 1998. 
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(8) The Representation of the People (Amendment) 
Ordinance. 1998 (No. 12 of 1998), promulgated by the 
President on the 24th April, 1998. 

(9) The Essential Commodities (Amendment) Ordinance, 
1998 (No. 13 of 1998), promulgated by the President 
on the 25th April, 1998. 

(10) The Electricity Regulatory Commissions Ordinance, 
1998 (No. 14 of 1998), promulgated by the President 
on the 25th April, 1998. 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Statistical Institute, Calcutta, 
for the year 1996-97, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English verSions) by 
the Government of the working of the Indian 
Statistical Institute, Calcutta, for tbe year 1996-97. 

(5) Statement (Hindi and Englisb versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government of the working of the 
State Farms Corporation of India Limited, New 
Delhi. for the year 1996-97. 

(ii) Annual Report of the State Farms Corporation of 
India Limited, New Delbi. for the year 1996-97, 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(7) Statement (Hindi and Englisb versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) A copy each of the following papers (Hindi and English 
versions) under section 619A of tbe Companies Act, 1956:-

(i) Review by the Government of the working of the 
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Gujarat State" Seeds Corporation Limited, 
Gandhinagar, for the year 1996-97. 

(ii) Annual Report of the Gujarat State Seeds Corporation 
Limited, Gandhinagar for the year 1996-97, alongwith 
Audited Accounts and comments of Comptroller and 
Auditor General thereon. 

(9) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 

(10) Statement (Hindi and English versions) eJ:plaining reasons for 
not laying tbe Annual Report and Audited Accounts of the 
Gujarat State Seeds Corporation Limited for the year 1996-97 
within tbe stipulated period of nine months after tbe close of 
the Accounting year. 

(11) Statement (Hindi and English versions) explaining reasons for 
not laying the Annual Report and Audited Accounts of the 
State Farms Corporation of India Limited, for 'he year 1996-97 
within tbe stipulated period of nine months after the close of 
the Accounting year. 

(12) (i) A copy of. the Annual Report (Hindi and English 
versions) of the National Oilseeds and Vegetable Oils 
Development Board, Gurgaon, for the year 1996-97, 
a10ngwith Audited Accounts under sub-section (4) of 
section 14 and sub-section (4) of section 16 of the 
National Oilseeds and Vegetable Oils Development 
Board, Act, 1983. 

(ii) A copy of tbe Review (Hindi and English versions) by 
the Government of the working of the National 
Oil$Ceds and Vegetable Oils Development Board, 
Gurgaon, for tbe year 1996-97. 

(13) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Council for Cooperative 
Training of National Cooperative Union of India, New 
Delhi, for the year 1996-97 a10ngwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
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the Government of the working of the National Council 
for Cooperative Training of National Cooperative Union 
of India, New Delhi, for the year 1996-97. 

(1-5) Statement (Hindi and English versio~) showing reasons for 
delay in laying the papers mentioned at (14) above. 

(16) A copy each of the following notifications (Hindi and English 
versions) under sub-section (2) of Sec:tion 3 of tbe All India 
Services Act, 1951:-

(i) The Indian Administrative Service (Fixation of Cadre 
Strength) ,Second Amendment Regulations, 1997 
published in Notification No. G.S.R. 284 in Gazette of 
India dated the 12th Juiy, 1997. 

(ii) The Indian Administrative Service (Pay) Second 
Amendment Rules, 1997 published in Notification No. 
G.S.R. 285 in GazeUe of India dated the 12th July, 
1997. 

(iii) The Indian Admiaistrative Service (F1X8tion of Cadre 
Strength) Third Amendment Replations, 1997 published 
in Notification No. G.S.R. 286 in Gazette of India dated 
the 12th July, 1997. 

(iv) The Indian Administrative Service (Pay) Third 
Amendment Rules, 1991 published in Notification No. 
G.S.R. 287 in Gazette of India dated the 12th July, 
1997. 

(v) 'The Indian Administrative Service (FlX8tion of Cadre 
Strength) - Fourth Amendment Regulations, 1997 
published in Notification No. G.S.R. 304 in Gazette of 
India dated the 9th August, 1997. 

(vi) The Indian Administrative Service (Pay) Fourth 
Amendment Rules, 1997 published in Notification No. 
G.S.R. 305 in Gazette of India dated the 9th August, 
1997. 

(vii) The Iuuian Police Service (Pay) Fourth Amendment 
Rule.II. 1997 published in Notification No. G.S.R. 310 in 
GIUCllC of India dated the 16th August, 1997. 

(viii) The Indian Police Service (Fixation of Cadre Strength) 
Fourth Amendment Regulations, 1997 publisbed in 
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Notification No. 309 in Gazette of India dated the 16th 
August, 1997. 

(ix) The Indiau Police Service (Fixation of Cadre Strength) 
Fiftb Amendment Regulations, 1997 published in 
Notification No. G.S.R. 344 in Gazette of India dated 
the 4th October, 1 ~7. 

(x) The Indian Police Service (Pay) Fifth Amendment Rules, 
1997 publisbed in Notification No. G.S.R. 34S in Gazette 
of India dated the 4th October, 1997. 

(xi) The Indian Police Service (Fixation of Cadre Strength) 
Sixtb Amendment Regulations, 1997 published in 
Notification No. G.S.R. 346 in Gazette of India dated 
the 4th October, 1 ~7. 

(xii) The Indian Police Service (Pay) Sixth Amendment Rules, 
1997 publisbed in Notification No. G.S.R. 347 in Gazette 
of India dated tbe 4tb October, 1997. 

(17) A copy eacb of the following papers (Hindi and English 
versions) under article 323(1) of the Constitution:-

(i) A Forty-Seventh Annual Report of the Union Public 
Service Commission for the year 1996-97. 

(ii) M"emoraudum explaining reasons for non-acceptance of 
the Advice of the Union Public Service Commission in 
respect of the cases referred to in Chapter VIII of the 
above Report. 

U.19 P.M. 
7. Panel or Cbalrman 

The Speaker announced that he had under Rule 9 of the Rules of 
Procedure and Conduct of Business in Lok Sabha, nominated the 
following members on the Panel of Chairmen:-

1. Sbri P.M. Sayeed 
2. Shri K. Pradhani 
3. Dr. Laxminarayan Pandey 
4. Prof. Rita Verma 
S. Shri K. Yerrannaidu 
6. Sbri V. Sathiamoorthy 
7. Sbri Basudeb Acharia 
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8. Shri Beni Prasad Verma 
9. Dr. Raghuvansh Prasad Singh 

12.34 P.M. 
~t~ment by Prime Minister 

The Prime Minister made a statement on recent nuclear tests in 
Pokhran. 

He also laid on the Table a copy of (Hindi and English versions) a 
paper entitled "Evolution of India's Nuclear Policy". 

'-: Statement by Minister 
The Home Minister made a statement in connection with dispersal 

of nsp Railly by Delhi Police. 
(Loll: Sabha adjorned at 12.45 P.M. and re-assembled at 2.30 PM) 

10. Motions for Elections to Committees 
(i) Shri Som Pal moved the following motion:-

"That in pursuance of Rule 4 (vii) of the .Rules of the Indian 
Council of Agricultural Research, the memebrs of this 
House do proceed to elect, in such manner as the 
Speaker may direct, four members from among 
themselves to serve as members of the Indian Council 
of Agricultural Research Society for a term of three 
years, subject to other provisions of the said Rules." 

The motion was adopted. 
(ii) Shri Som Pal moved the following motion:-

"That in pursuance of Section 4(4)(e) of the Coconut 
Development- Board Act, 1979, the members of this House do 
proceed to elect, in such manner as the Speaker may direct. two 
members from among themselves to serve as members of the 
Coconut Development Board, subject to other provisions of the 
said Act." 

The motion was adopted . 

• @Mlde It 6.()6 P.M. 
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IF 11. Govenuneat BDI-Ialrodaced 

The Lotteries (Regulation) BiU, 1998. 
The motion for leave to introduce the BiU moved by Shri Som Pal 

on behalf of Shri L.K. Advani was opposed. 

The motion was adopted and the Bit was introduced. 
12. Statement reprdiq ~ _ the Table 

An explanatory statement (Hindi aad £apish versions) showing 
reasons for immediate legislation by the Lotteries (Regulation) 
Ordinance, 1998, was laid on the Table. 
2.~9 P.M. 

Time taken: 4 hrs-15 mts. 
///13. DiscussioD IInder Rule 193 

Shri Indrajit Gupta raised a· discussion OIl the statement made by 
the Prime MiDister in the House today (27-5-1998) on the recent 
nuclcar tcsts in Pokhran. 

The following members took part in the debate:-

(1) Shri K. Natwar Singh 
(2) Shri Lalu Prasad Yadav 
(3) Shri Jag Moban 
(4) Shri Chandra Shekhar 
(5) Shri P. Chidambaram 
(6) Shri Gcorge Fernandes 
(7) Shri P. Shiv Shanker 
(8) Shri Surjil Singh Bamala (Speech unfinished) 

The discussion was not conduded. 

7.03 P.M. 
(Lok Sabhll IIdjourned liN 11 A.M. on Thursdlly, the 28Jh May, 

1998) 

S. GOPALAN. 
Secretary-General. 

MGlP(PLU)MRND--455LS-27.5.98 



LOKSABBA 

BtJU.ETIN - PAlU I 

(Brief Record of Proceedings) 

Thursday. May 28. 1998/Jyaistha 7.1920 (Salta) 

No. to 
11.00 A.M. 

I. Obituary Refereace 

The Speaker made reference to the passing away of Shri M.R. Masani. 
." who was a Member of Legislative Assembly (Central) ConstituentAssembly. 

Provisional Parliament, Second and Fourth Lok Sabha. 

1bereafter. the Members stood in silence for a short while as a mark of 
respect to the deceased. 

11.04 AM. 

2. Starred QuesdoDS 
Starred Question Nos. 21-23 were orally answered. Replies to Starred 

Question Nos. 2~0 were laid on the Table. 

3. UDStarred Questions 
Replies to Unstarred Question Nos. 183--412 were laid on the Table. 

12.00 hrs. 

4. Papen laid 011 the Table 
1be following papers were laid on the Table:-

(1) A .copy each of the following papers (Hindi and English versions) 
under sub-section (I) of section 619A of the Companies Act, 1956:-

<a) (i) Review by the Government of the working of the Garden 
..( Reach Shipbuilders and Engineers Limited. Calcutta, for 

the year 1996-97. 
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(ii) Annual Report of the Garden Reach Shipbuilders and 
Engineers Limited. Calcutta, for the year 1996-97 alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Review by the Government of the working of the Bharat 
Earth Movers Limited. Bangalore. for the year 1996-97. 

(ii) Annual Report of the Bharat Eart~ Movers Limited. 
Bangalore. for the year 1996-97 alon&wilh Audited 
.Accounts and comments of the Comptroller and Auditor 
General thereon. 

(2) 'IWo stalCments (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at ( I ) above. 

(3) (i) A copy of the Annual Report (Hindi and English versions) of the 
Aeronautical Development Agency. Bangalore. for the year 
1996-97. alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by the 
Government of the working of the Aeronautical Development 
Agency. Bangalore. for the year 1996-97. 

(4) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (3) ahove. 

(S) A copy of the Memorandum of Understanding (Hindi and English 
versions) between the Bharat Electronics Limited and the Department 
of Defence Production and Supplies. Ministry of Defence. for the year 
1998-99. 

(6) A copy of the Annual Administration Report (Hindi and English 
versions) of the Cantonment Boards for the year 1996-97. 

(7) (i) A copy of the Annual Report (Hindi and English versions) of the 
Building Materials &: Technology Promotion Council. New Delhi 
for the year 1996-97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Ckivemment of the working of the Building Materials &: 1Cchnology 
Promotion Council. New Delhi. for the year 1996-97. 

(8) Sta!cmcnt (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (7) above. 
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(9) A copy of the Public PreJnises·(Eviction ofUnauthoriscd Occupants) 
Amendment Rules, 1997 (Hindi and English versions) published in 
Notification No. G.S.R. 3(E) in Gazette oflndiadated the 2nd January, 
1998, under sub-section (3) of section 18 of the Public Premises 
(Eviction ofUliauthorised Occupants) Act, 1971. 

(10) A copy of the Annual Accounts (Hindi and English versions) of the 
National Capital Region Planning Board for tbC year I9%-97 toictber 
with Audit Report thereon, under section 26 of the National Oqrital 
Region Planning Act, 1985. 

(11) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (10) above. 

(12) (i) A copy of the Annual Report (Hindi and English versions) of the 
Delhi Urban Art Commission, New Delhi, for the year 1996-97, 
under section 19 of the Delhi Urban Art Commission Act, 1973. 

(ii) A copy of the Annual Accounts (Hindi and English versions) of 
the Delhi Urban Art Commission, New Delhi, for the year 
1996-97, together with Audit Report thereon under sub-section (4) 
of section 20 of the Delhi Urban Art Commission Act, 1973. 

(13) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (12) above. 

(14) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 1956:-

(a) (i) Review by the Government of the working of the National 
Buildings Construction Corporation Limited, New Delhi, 
for the year 1996-97. 

(ii) Annual Report of the National Buildings Construction 
Corporation Limited, New Delhi, fa, the year 1996-97 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Review by the Government of the working of the Housing 
and Urban Development Corporation Limited, New Delhi, 
for the year 1996-97. 

(ii) Annual Report of the Housing and Urban Development 
Corporation Limited, New Delhi, for the year 1996-97 
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alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(lS) Two Statements (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (14) above. 

(16) A copy of the Delhi Urban Art Commission (Terms and Conditions of 
Service) ~endment Rules, 1998 (Hindi and English versions) 
published in Notification No. G.S.R. 24 in Gazette of India dated the 
7 February, 1998. under sub-section (3) of section 26 of the Delhi 
Urban Art Commission Act, 1973. 

(17) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentiond at (16) above. 

(18) A copy each of the following Notifications (Hindi and English versions) 
under sub-section (2) of section 27 of the Delhi Urban Art Commission 
Act, 1973:-

(i) The DeIbi Urban Art Commission (Ministerial and Non-Ministerial 
Posts) Recruibnent (Amendment) Regulations, 1996 published in 
Notification No. 3(3)194-DUAC in Gazette of India dated the 12th 
October, 1996, together with corrigenda thereto in Hindi version 
only published in Gazette of India dated the 8th February, 1997 
and 9th August, 1997. 

(ii) The Delhi Urban Art Commission Employees Contributory 
Privident Fund (Amendment) Regulations, 1997 published in 
Notification No. 1 (1)176-DUAC in Gazette of India dated the 2nd 
August, 1997. 

(iii) The gelhi Urban Art Commission (Terms and Conditions of 
Service) Amendment Regulations, 1998 published in Notification 
No.1 (1)l87-DUAC in Gazette of India dated the 14th March, 1998. 

(19) Three Statements (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (18) above. 

(20) (i) A copy of the Annual Report (Hindi and English versions) of the 
National Cooperative Housing Federation of India, New Delhi, for 
the year 1996-97. 

(ii) A copy of the Annual Accounts (Hindi and English versions) of 
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the National Cooperative Housing Federation of India, New Delhi. 
for the year 1996-97 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government-of the working of the National Cooperative Housing 
Federation of India, New Delhi. for the year 1996-97. 

(21) Statement (Hindi and English versions) showing reasons for detay in 
laying the papers mentioned at (20) above. 

(22) A copy of the Annual Report of the Delhi Development Authority. 
New Delhi for the year 1996-97 under section 26 of the Delhi 
Development Act, 1957. 

(23) Statement (Hindi- and English versions) showing reasons for delay in 
laying the papers mentioned at (22) above. 

(24) A copy of the Railway Accidents and Untoward Incidents 
(Compensation) Amendment Rules. 1997 (Hindi and English versions) 
published in Notification No. G.S.R. 620 (E) in Gazette ofIndia dated 
the 25th October. 1997 under section 199 of the Railways Act, 1989. 

(25) A copy each of the following papers ( Hindi and English versions) 
under sub-section (l) of section 619A of the Companies Act, 1956 :-

(a) (i) Review by the Government of the working of the Rail India 
Technical and Economic Services Limited. New Delhi. for 
the year 1996-97. 

(n) Annual Report of the Rail India Technical and Economic 
Services Limited. New Delhi. for the year 1996-97. 
along with Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Review by the Government of the working of the Ircon 
International Limited. New Delhi. for the year 1996-97. 

(ii) Annual Report of the Ircon International Limited. New 
Delhi. for the year 1996-97, alongwith Audited Accounts 
and comments of the Comptroiler and Auditor General 
thereon. 

(c) (i) Review by the Government of the working of the Konkan 
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Railway Corporation Limited. New Delhi. for the year 
1996-97. 

(li> Annual Report of the Konkan Railway CorporaIioa Limited, 
New Delhi. for the year 1996-97. alongwith Audited 
Accounts and comments of the CompcroDer and Auditor 
General thereon. 

(d) (i) Review by the Government of the working of the India 
Railway Finance Corporation Umited, New Delhi. for the 
year 1996-97. 

(li) Annual Report of the Indian Railway rlllllDCe Corporation 
Limited. New Delhi. for the year 1996-97. alongwith 
Audited Accounts and comments of the Compcroller ad 
Auditor General thereon. 

(e) (i) Review by the Government of the working of the Container 
Corporation of India Limited. New Delhi. for the year 
1996-97 . . 

(ii) Annual Report of the Container Corporation of India 
Limited. New Delhi. for the year 1996-97. alongwith 
Audited Accounts and comments of the Comptroller ad 
Auditor General thereon. 

(26) Five statements (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (25) above. 

(27) A copy of the Memorandum of Understanding (Hindi and English 
versions) between the Sponge Iron India Umited ad the Ministry of 
Steel for1he year 1998-99. 

(28) A copy of the Memorandum. of Understanding (Hindi and English 
versionS) between the Hindustan Copper Umited ad the Ministry of 
Mines for the year 1998-99. 

(29) A copy each of the following papers (Hindi ad English versions) 
under sub-scc:tion (I) of scc:tion 619A of the Companies Act, 1956 :-

(a> (i) Review by the Government of the working of the Hindustan 
Copper Limited, Calcutta, for the year 1996-97. 
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(ii) Annual Report of the Hindustan Copper Limited, Calcutta, 
for the year 1996-97, alongwith Audited Accounts and 
comments of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government of the working of the National 
Mineral Development Corporation Limited, Hyderabad, for 
the year 1996-97. 

(ii) Annual Report Qf the National Mineral Development 
Corporation Limited, Hyderabad, for the year 1996-97 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(30) 1Wo Statements (Hindi and English versions) showing reasons for delay 
in laying the papers r.nentioned at (29) above. 

(31) A copy of the 'Economic Survey, 1997-98' (Hindi and English versions). 
(32) (i) A copy of the Annual Report (Hindi and English versions) of the 

Central Government Employees Welfare Housing Organisation, 
New Delhi for the year 1996-97, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Central Government Employees 
Welfare Housing Organisation, New Delhi, for the year 1996-97. 

(33) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (32) above. 

\ 
(34) (i) A copy of the Annual Report (Hindi and English versions) of the 

National Insti~te of Urban Affairs, New Delhi for the year 
1996-97. alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by the 
Government of the working of the National Institute of Urban 
Mairs, New Delhi for the year 1996-97. 

(35) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (34) above. 

(36) A copy each of the following papers (Hindi and English versions) 
under su~section (I) of section 619A of the Companies Act, 1956: 

(i) Review by the Government of the working of the Hindustan Prefab 
Limited, New Delhi, for the year 1996-97. 
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(ii) Annual :Report of the Hindustan Prefab Limited, New Delhi, for 
the year 1 ~97, alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(37) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned a~ (36) above. 

(38) A copy of the Memorandum of Understanding (Hindi and English 
versions) between the Ferro Scrap Nigam Limited and the Ministry of 
Steel for the year 1998-99. 

(39) A copy 9f the Memorandum of Understanding (Hindi and English 
versidns) between the MSTC LIMITED and the Ministry of Steel for 
the year 1998-99. 

S. Assent to Bills 
SECRETARY -GENERAL laid on the Table the following seven Bills passed 

by the Houses of Parliament during the last session and assented to by the 
Prcside~t since a report was last made to the House on the 20th November 
1997:-

(l) The Finance Bill. 1998; 
(2) The Appropriation (Railways) Vote on Account Bill. 1998; 
(3) The Appropriation (Railways) Bill, 1998; 

(4) The Contingency Fund of India (Amendment) Bill, 1998; 
(S) The Appropriation (Vote on Account) Bill, 1998; 
(6) The Appropriation Bill. 1998; and 
(7) The Income-tax (Amendment) Bill, 1998. 

6. ParliaJDeDtary Committees-Summary of work 
Secretary-Generallaid on the Table a copy each of the following:-

(i) 'Parliamentary Committees (Other than Financial and 
Departmentally related Standing Committees) Summary of work' 
(Hindi and English versions) pertaining to the period from i June, 
1996 to 31 May, 1997; and 

(ii) 'Parliamentary Committees (Other than Financial and 
bepartmentally related Standing Committees) Summary of Work' 
(Hindi and ·Bnglish versions) pertaining to the period from 
1 June, 1997 to 4 December, 1997. 
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7. Report of the-Stan .... Committee oa EDeI'J)' (1997-98) Pnseated to 
Hoa'hIe Speaker duriDc EIeYeatb Lok Sablla 
SECRETARY -GENERAL laid on the Table a copy of Nineteenth Report of 

the Standing Committee on Energy (1997-98) on the "Electricity Laws 
(Amendment) Bill. 1997". 
8. Modo .. for ElectiollS to Committees 

(i) Shri Anant Kumar on Behalf of Shri George Fernandes moved the 
following motion:-
''That in pursuance of Section 12( I) (i) of the National Cadet Corps 

Act, 1948, the members of this House do proceed to elect, in such 
manner as the Speaker ·may direct, two members from among 
themselves to serve as Members of the Central Advisory 
Committee for the National·Cadet Corps for a term of one year 
from the date of election. subject to other provisions of the said 
Act." 

The motion was adopted. 
(ii) Shri Ram Jethmalani moved the following motion:-

"'That in pursuance of Section 5(2) (h) of the Delhi Development 
Act. 1957. the members of this House do proceed to elect. 
in such manner as the Speaker may direct. two members 
from among themselves to serve as members of the Advisory 
Council of the Delhi Development Authority, for a term of 
four years, subject to other provisions of the said Act." 

The motion was adopted. 
~2.OSP.M. 

9. GoYenuaeDt BII-Introduced 
The National Institute of Phannaceutical Education and Research Bill. 1998. 

10. Statement Repnlina OnIiunc:e-LMloa the Tallie 
An explanatory statement (Hindi and English versions) showing reasons for 

immediate legislation by the National Institute ofPhannaceutK:al Education and 
Research (Second) Ordinance. 1998. was laid on the Table. 
12.06 P.M. 
II. Governnaeat Bill-1Dtrodac:ed 

The High Court and Supreme Court Judles (Conditions of Service) 
Amendment Bill. 1998. 
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12. .. , •• _"" .",0." n , ........ ,... 
An explanatory sbIIeInent (Hindi and English versions) showing reasons for 

inaqediateleJislabon by the High Court and Supreme Court Judges (Conditions 
of Service) Amendment Ordillllllc:e, 1998, was laid on the Table. 

(Lok SIIbIuJ tIIljoumed 11112.59 P.M. _ ~-II$$embkd 1112.33 P.M.) 
2.so P.M. 1bne taken : 7 In. 18 mls. 
13.DIK ' ........ 193 

Discussion 011 the IUllement .... by the Prime Minister in the House 011 
the 27th May 1998,011 the recent nuclelr .... i. Pothraa raised by Sbri Indrajit 
GupIa 011 the 27th May, 1998, coatinuecl. 

The following members toot pIrt in the debatc:-
(I) Shri Surjit Singh B ...... 
(2) Shri Mulayam Singh Yldav 
(3) Shri LK. Advani 
(4) Sbri Scnnath 0Iaerjee 
1'be disc:uuioa ... DOt coacluded. 

·14. MMtIn u.IIr .. 377 
As diftICted by the Qair, the followiaa Members weR permitted to lay on 

the 1ibIe stlllCmentl 011 vmous mauen sought to be raised by them under 
Rule 377 as iadiclled apiast ach:-
1. Maj. Gen. (Itdd.) BhuWIIl 0Iudra IChenduri raised a matter regning 

need to briai leJialalioa for creation of a ICJ*'IIC Uttaranchal Stale 
during current lCSSioa. 

2. Sbri Amar Pal Sin", raised a matter reprdin. need to do away with the 
concept of ~ .. for.u,. mills with a view to providiog permission 
fOl' vacuum pan system to kbaoduri units. 

3. Shri J ..... bi PnIsad Yldav raised a maaer reprdiog need to provide 
fioancial assistance to State Government of Bihar for all round 
development of Godda Parliamentary Coastiuency. 

4. Sbri Rajenclra Apibotri raised a mallei' regarcliag need for creation of 
separate Buadelkhaad Stale comprising 16 backward and undeveloped 
distric::ta of Uttar Pradesb and Madhya Pradesh or provicIiq of special 
economic I*bF for the developmeat of the aqion. 

eAl5.53 ,.M. 
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5. Smt Sumiln MaIuVaa nised a matter reprdinl need for elec:trificalion 
of IncIore-Ujjain Railway route in Madhya Pradesh. 

6. Shri Ritlal Prasad Verma raised a matter repnlin, need 10 review Public 
Distribution System with a view 10 check corruption and blackmarketin,. 

7. Shri Suresb Chandel raised a matter repnlin, need to retain railway 
facilities available at Una railway stalion and Una railway aectioa and also 
allocale adequate funds for completion of Una-nlwara IJrc.t .... line. 

B. Sbri Rajvir Sinp raised a maater reprdiDl need to rename CIanehati 
nilway station u Bareilly Canu. nilway station and provide buic 
amenities at this station for proper clevelopmeDt of 8_11y. 

9. Sbri IC.S. bo raised a _ repnliftl need to review the existin, Crop 
IDsuranc:e Scheme in Andbra Pradesh. 

10. Sbri Mullappally Ramacbandru raised a matter reprdiDl need 10 relax 
the area descripbOll of Coatal R.eplation Zone in KeraIa by reducin, it 
about 100 metres from the hip tide mart and 2S meIIa from blckwalal 
ad riven. 

11. Dr. T. Subbarami Reddy raised a matter reprdins need 10 set up an 
international airport with nishi-landin, facilities .. V .......... in 
Andbra Pradesh. 

12. Shri C.P. Mudalasiriyappa raised a matter reprdin, need to reduce 
elipbility period for freedom fisthen' pension from six months 
imprisonment to three months of imprisonment 

13. Stui Madhavrao Patil raised a matter repnlin, need 10" set up a resional 
passport office at Nasik, Maharuhtra. 

14. Col. Sona Ram Choudhary (Retd.) raised a matter repnlia, need to 
supply hiaher quality of natural ps 10 power units in Jaisalmer. Rajasthan. 

15. Dr. Asim Baia raised a matter regardiDl need 10 pay adequate attention 
for overall development of areas borderina BaqIadesb. 

16. Sbri T. Govi .... raised a matter reprdiDl" need 10 sanc:Iipn adequate 
" funds for doubling the Sboranur-Mansalore nilway line iu Kerala. 
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17. Shri Raghuvansh Prasad Singh raised a matter regarding need to include 
all families living below poverty line in Vaishali district in Bihar under 
Targetted Public Distribution System. 

18. SmL Geeta Mukherjee raised a matter regarding need to bring forward a 
legislation for reservation of one-third seats for women in Lok Sabha 
and State Legislatures in current session. 

19. Slui D. Venugopal raised a matter regarding need to set up Thanthai 
Periyar International Tamil Research Institute in Thiruvannamalai to 
find out the Suitability of Tamil Language for the talking computer. 

20. Shri A. Oaneshamurthy rasied a matter regarding need to allocate 
sufficient funds in the current financial year itself for setting \lp an 
intergrated Steel Plant at Salem in Tamil Nadu. 

21. Slui N. Dennis raised a matter regarding need to establish a fishing 
harbour at Colachel and a fish landing centre at Thengapattanam, Tamil 
Nadu. 

22. Shri O.M. Banatwala raised a matter regarding need to take necessary 
steps to enable Libraham Commission of Inquiry to complete its inquiry 
expeditiOusly. 

23. Prof. Saifuddin Soz raised a matter regarding need to expedite 
conslnlction of railway lines in J&K. 

24. Dr. Ramesh Chand Tomar raised a matter regarding need to set up a 
students hostel after the name of Dr. B.R. Ambcdkar at Ghaziabad in 
U.P. for the benefit of SCIST and backward class students of rural areas. 

2S. Shri Dada Baburao Paranjpe raised a matter regarding need to take 
concrete steps for providing employment to unemployed youth in 
Mahakosbal area of Madhya Pradesh. 

26. Sbri P.R. Kyndiah raised a matter regarding need to clear and allocate 
adequate funds for upgradation of Umroi Airport in Shillong. 

27. SIui K.D. Sultanpuri raised a matter regarding need to send a central 
team to assess the damap caused to crops due to heavy rains and hailstorm 
in Himachal Pradesh· and also to delcare support price of apple at 
RI. SI- perK,. 
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28. Shri Chandramani Tirpathy raised a matter regarding need for early 
completion of multi-purpose Bansagar Irrigation Project with a view to 
extend irrigation facilities to Rewa region. 

29. Shri Rameshwar Patidar raised a matter regarding need for setting up 
additional Theonal Power House in Madhya Pradesh to meet increasing 
electricity problem in the State. 

30. Shri Pankaj Choudhary raised a matter regarding need to re-start the 
Ganesh Sugar Mill at Mabarajganj Farinda in Uttar Pradesh. 

31. Shri Ravindra Kumar Pandey raised a matter regarding need for sale of 
all types of coal in open market ind also to fix an appropriate rate for 
sale of rejected coal. . 

32. Dr. Prabha Thakur raised a matter regarding need to formulate policies 
for the welfare of farmers in the country. 

33. SmL Jayanti Patnaik raised a matter regarding need to upgrade LPT at 
Berhampur to 10 KW HPT centre and also provide second channel 
transmitter facility there. 

34. Shri Devi Bux Singh raised a matter regarding need to set up a sugar 
mill in Unnao Parliamentary constituency, U.P. 

3S. Shri Jaisinh M. Chauhan raised a matter regarding need to take stePs to 
check pollution caused by an industrial unit at Brindavan in Kapadganj 
Parliamentary constituency, Gujarat. 

36~ Shri K.H. Muniyappa raised a matter regarding need to take steps not to 
close gold mines ofBGML with a view to protect the interests of workers. 

37. Shri Narendra Budania raised a matter regarding neea to open an army 
recruitment centre at Sadulpur in Churu district of Rajasthan. 

38. Shri Mohan Singh raised a matter regarding need to take steps to recover 
ancient 'Surya Pratima' alleged to have been stolen from Turkpatti in 
Kushinagar district, U .P. 

39. Shri Sbailcndra Kumar raised a matter regarding need to provide financial 
assistance out of Prime Minister's Relief Fund to the kith and kins died 
in boat ttagcdy on 21.S.98 at village Kandhaipur in Allihabad, U.P. 
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40. S1vi C. GopaI raised a malta' reprdin, need to allocale sufficient funds 
to Stale Government of Tamilaadu for purchasinl the haadloom clolb 
&om weavers with a view to proIeCt their intaat. 

41. Prof. Prem Sin'" Chandumajn raised a matter regardinl need to elUlCt 
law to pant dual citizeaship to NRIs. 

42. Shri 8.M. Mensinkai raised a mailer reprdinl need for early repair of 
underpound bridse road at Haven railway crossinl in KamaIab to check 
waterloginl in rainy season. 

6.02 P.M. 

(Loi SabIra IIIljoMnwd till 11.00 A.M. 011 Fritltzy, lite 29r11 May. 1998) 

MQIP(IILUJIRI) _ 8 • IS • 

S.GOPALAN. 
~Cf'f:IQ,,-Gnieral. 



LOKSABBA 

BUIJ...ETIN - PART I 
(Brief Record of Proceedings) 

'Friday. May 29. 1998I]yaistha 8. 1920 (Saka) 

No. 11 
11.00 A.M. 

1. Obituary References 

The Speaker made references to the passing away of Shri Ratan Sinh 
Rajda. a member of Sixth and Seventh Lok Sabhas and Shri Purushottam 
Kakodkar. a member of Fifth Lok Sabha. 

Thereafter. the Members stood in silence for a short while as a mark of 
respect to the deceased. 

11.04 A.M. 

2. Starred Questions 

Starred Question Nos. 41-44 were orally answered. Replies to Starred 
Question Nos. 45-60 were laid on the Table. 

3. Unstarred Questions 

Replies to Unstarred Question NOs. 413--642 were laid on the Table. 

12.00 Hours 

4. Papen laid on the Table 
The following papers were laid on the Table:-
(I) A copy each of the following papers (Hindi and English versions) 
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under sub-section (I) of Section 619A of the Companies Act. 
1956:-

(a) (i) Statement regarding review by the Government of the work-
ing of the National Small Industries Corporation Limited. 
New Delhi. for the )"tar 1996-97. 

(ii) Annual Report of the National Small Industries Corporation 
Limited. New Delhi. for the year 1996-97. alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(b) (i) Slfltement regarding review by the Government ofthc working 
of the Omnibus Industrial Development Corporation of Daman 
and Diu and Dadrn and Nagar liaveli Limited. Moti Daman. 
for the year 1996-97. 

(ii) Annual Report of the Omnibus Industrial Development 
Corporation of Daman and Diu and DOOra and Nagar Haveli 
Limited. Mati Daman. for the year 1996-97. alongwith Audited 
Accounts and comlnents of the Comptroller and Auditor 
General thereon. 

(2) Two statemcnts (Hindi and English versions) showing reasons for 
delay in laying the papcrs mentioned at ( I ) above. 

(3) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Council for Cement and Building Materials. New 
Delhi. for the year 1996-97. along with Audited Accounts. 

(ii) Statement (Hindi and English vcrsilms) regarding Revicw by 
the Government. of the working of thc' National Council for 
Cement and Building Materials. Ncw Delhi. for the yei .. 1996-
97. . 

(4) (i) A copy of the Annual Report (Hindi and English versions) of 
the Indo German Tool Room. Ahmcdabad. for thc ycar 
1996-97, along with Audited Accounts. 

(ii) Statement (Hindi and English vcrsion~) regarding Review by 
the Government, of the working of the Indo German Tool Ruom. 
Ahmedabad. for the year 1996-97. 

(S) (i) A copy of the Annual Report (Hindi and English versions) of 
the Indo German Tool Room. Indore. for the year 1996-97. along 
with Auditcd Accounts. 
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(ii) Statement (Hindi and English versions) regarding Review by 
the Government, of the working of the Indo German Tool Room, 
Indore, for the year 1996-97. 

(6) (i) A copy of the Annual Report (Hindi and English versions) of 
the Central Tool Room, Ludhiana, for the year 1996-97, along 
with Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government, of the working of the Central Tool RoolI), 
Ludhiana, for the year 1996-97. 

(7) (i) A copy of the Annual Report (Hindi and English versions) of 
the Central Tool Room and Training Centre, Bhubaneswar, for 
the year 1996-97, along with Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government, of the working of the Central Tool Room and 
Training Centre, Bhubaneswar, for the year 1996-97. 

(8) (i) A copy of the Annual Report (Hindi and English versions) of 
the Central Institute of Tool Design, Hyderabad, for the year 
1996-97, along with Audited Accounts. . 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government, of the working of the Central Institute of Tool 
Design. Hyderabad, for the year 1996-97. 

(9) (i) A copy of the Annual Report (Hindi and English versions) of 
the Central Tool Room and Training Centre, Calcutta, for the 
year 1996-97. along with Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government. of the working of the Central Tool Room and 
Training Centre, Calcutta, for the year 1996-97. 

(10) (i) A copy of the Annual Report (Hindi and English versions) of 
the Indo-Danish Tool Room. Jamshedpur. for the year 
1996-97, along with Audited Accounts. 

(ii) Statement (Hindi and English versio!"s) regarding Review by 
the Government. of the working of the Indo-Danish Tool Room. 
Jamshedpur, for the year 1996-97. 
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(11) (i) A copy of the Annual Report (Hindi and English versions) of 
the Indo-German Tool Room. Aurangabad, for the year 
1996-97. along with Audited Accounts. -

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Indo-Gennan Tool Room. 
Aurangabad. for the year 1996-97. 

(12) (i) A copy of the Annual Report (Hindi and English versions) of the 
Central Institute of Hand Tools. Jalandhar. for the year 1996-97 
alongwith Audited Accounts. 

(ii) S\3tement (Hindi and English versions) regarding Review by the 
Government of the working of the Central Institute of Hand Tools. 
Jalandhar. for the year 1996-97. 

(13) (i) A copy of the Annual Report (Hindi and English versions) of the 
Indian Institute of Entrepreneurship, Guwahati. for the year 
1996-97 aJongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review hy the 
Government of the working of the Indian Institute of 
Entrepreneurship. Guwahati. for the year 1996-97. 

(14) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (13) above. 

(15) A copy of the Annual Report (Hindi and English versions) of the 
Controller-General of Patents. oCsigns and Trade Marks for the 
year 1996-97. under section 15S of the Patents Act, 1970. 

(16) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (15) above. 

(17) A copy of the Annual Report (Hindi and English v.ersions) of the 
Controller-General of Patents, Designs and Trade Marks for the 
year 1996-97, under section 126 of the Trade and Merchandise 
Marks Act. 1958. 

(18) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (17) above. 

(19) (i) A copy of the Annual Report (Hindi and English versions) of. 
the Electronics Service and Training Centre. Ramnagar. for the 
year 1996-97 alongwith Audited Accounts. 
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(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Electronics Service and 
Training Centre. Ramnagar. for the year 1996-97. 

(20) A copy of the Annual Report (Hindi and English versions) of the 
National Institute of Design. Ahmedabad. for the year 1996-97 
alongwith Audited Accounts. 

(21) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (20) above. 

(22) (i) A copy of the Annual Report (Hindi and English versions) of 
the Process and Product Development Centre; Agra. for the year 
1996-97 a10ngwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Process and Product 
Development Centre. Agra. for the year 1996-97. 

(23) (i) A copy of the Annual Report (Hindi and English versions) of 
the Institute for Design of Electrical Measuring Instruments. 
Mumbai, for the year 1996-97 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Institute for Design of 
Electrical Measuring Instruments, Mumbai. for the year 
1996-97. 

(24) (i) A copy of the Annual Report (Hindi and English versions) of 
the Central Pulp and Paper Research Institute, Saharanpur. for 
the year 1996-97. a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Central Pulp and Paper 
Research Institute, Saharanpur. for the year 1996-97. 

(25) (i) A copy of the Annual Accounts (Hindi and English versions) 
of the Coir Board, Cochin, for the year 1996-97, together with 
Audit Report thereon. under sub-section (4) of section 17 of the 
Coir Industry Act. 1953. 

(ii)Statement (Hindi and English versions) regarding Review by 
the Government of the Audited Accounts of the Coir Board. 
Cochin, for the year 1996-97. 
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(26) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (2S) above. 

(27) A copy of the Notification No. S.O. 788(E) (Hindi and English 
versions) published in Gazette of India dated the 20th November, 
1997 notifying the Messers Madhya Desh Papers Limited, Nava 
Bharat Bhavan, Cotton Market, as a mill producing newsprint, 
under sub-section (6) of section 3 of the Essential Commodities 
Act. 19S5. 

(28) (i) A copy of the Annual Report (Hindi and English versions) of 
the Automotive Research Association of India, Pune, for the 
year J 996-97. alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Automotive Research 
Association of India. Pune. for the year 1996-97. 

(29) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (28) above. 

(30) (i) A copy of the Annual Report (Hindi and English versions) of 
the Khadi and Village Industries Commission. Bombay, for the 
year 1996-97. under sub-section (3) of section 24 of the Khadi 
and Village Industries Commission Act. 1956. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Khadi and Village 
Industries Commission, Bombay, for the year 1996-97. 

(3J) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (30) above. 

(32) (i) A copy of the Annual Accounts (Hindi and English versions) 
of the Khadi and Village Industries Commission, Bombay, for 
the year 1996-97 together with Audit Report thereon, under 
sub-section (4) of section 23 of the Khadi and Village Industries 
Commission Act, 1956. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the Audited Accounts of the Khadi and 
Village Industries Commission. Bombay. for the year 1996-97. 
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(33) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (32) above. 

(34) (i) A copy of the Annual Report (Hindi and English versions) of 
the Te~ Board. Calcutta. for the year ) 996-97. 

(ij) A copy of the Annual Account (Hindi and English versions) of 
the Tea Board. Calcutta. for the year 1996-97. together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Tea Board. Calcutta. for the 
year 1996-97. 

(35) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (34) above. 

(36) A copy each of the following papers (Hindi and English versions) 
under sub-seciton (I) of section 619A of the Companies Act. 
1956:-
(a) (i) Statement regarding Review by the Government of the 

working of the State Trading Corporation of India Limited. 
New Delhi. for the year 1996-97. 

(ii) Annual Report of the State Trading Corporation of India 
Limited. New Delhi. for the year 1996-97 alongwith Audited 
Accounts and comments of the Comptroller and Auditor 

\ 
General thereon. 

(b) (i) Statement regarding Review by the Government of the 
working of the Projects and Equipment Corporation of India 
Limited. New Delhi. for the year 1996-97. 

(ii) Annual Report of the Projects and Equipment Corporation 
of India Limited. New Delhi. for the year 1996-97 alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(37) (i) A copy of the Annual Report (Hindi and English versions) of 
the Ahmedabad Textile Industry's Rese~rch Association. 
Ahmedabad. for the year 1996-97. alongwith Audited Accounts. 

(ii) A copy of the Annual Report (Hindi and English versions) of 
the Bombay Textile Research Association. Mumbai. for the year 
1996-97 alongwith Audited Accounts. 
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(iii) A copy of the Annual Report (Hindi and English versions) of 
the South India Textile Research Association, Coimbatore. for 
the year 1996-97, aIongwith Audited Accounts. 

(iv) A copy of the Annual Report (Hindi and English versions) of 
the Northern India Textile Research Association, Ghaziabad, 
for the yeat 1996-97, a10ngwith Audited Accounts. 

(38) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Ahmedabad Textile Industry's 
Research Association. Ahmedabad; Bombay Textile Research 
Association, Mumbai; South India Textile Research Association, 
Coimbatore and Northern India Textile Research Association, 
Ghaziabad for the year 1996-97. 

(39) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 
1956:-

(a) (i) Review by the Government of the working of the Cotton Cor-
poration of India Limited, Mumbai, for the year 1996-91. 

(ii) Annual Report of the Cotton Corporation of India Limited, 
Mumbai, for the year 1996-97, a10ngwith Audited Accounts 
and comments of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government of the working of the National 
Handloom Development Corporation Limited, Lucknow, for 
the year 1996-91. 

(ii) Annual Report of the National Hand100m Development Cor-
poration Limited, Lucknow, for the year 1996-97 a10iiPith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(40) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Institute of Fashion Technology, New Delhi, for 
the year 1996-91 a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Nationai Institute of Fashion 
Technology, New Delhi, for the year 1996-97. 
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(41) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (40) above. 

(42) (i) A copy of the Annual Report (Hindi and English versions) of 
the Wool Research Association. Thane, for the year 1996-97 
aJongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Wool Research Association. 
Thane. for the year 1996-97. 

(43) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (42) above. 

(44) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 21 of the Coinage Act. 
1906:-
(i) The Coinage (Standard Weight and remedy of commemorative 

coins of Fifty Rupees containing Silver Fifty per cent-Copper 
Forty percent, Nickel Five per cent and Zinc Five per cent) and 
Fifty Paise (Ferritic Stainless Steel) coined to commemorate 
the occasion of ''Fiftieth Year of Independence (1947-1997)", 
Rules, 1997, published in Notification No. G.S.R. 453(E) in 
Gazette of India dated the 7th August. 1997. 

(ii) The Coinage (Standard Weight and Remedy of Ferritic Stainless 
steel coin of One Rupee. Fifty paise. Twenty Five paise and Ten 
paise containing Iron eighty three per cent and Chromium 

~$eventeen per cent) Rules. 1997, published in Notification No. 
b.S.R. 642(E) in Gazette ofInd.ia dated the 7th November, 1997. 

(45) A copy each of the following papers (Hindi and English versions) 
under sub-section (I) of section 619A of Companies Act. 
1956:-

(i) Statement regarding Review by the Government of the working 
of the Cement Corporation of India Limited, New Delhi, for 
the year 1996-97. 

(ii) Annual Report of the Cement Corporation of India Limited, 
New Delhi. for the year 1996-97 alongwith Audited Accounts 
and comments of the Comptroller and Auditor General thereon. 
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(46) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (45) above. 

s. Statealenls by Ministers 

12-03 P.M. 

(I) The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 1st June. 1998. . 

/*(2) 1lte Minister of Defence made a statement regarding Pakistan s nuclear 
test. 

6. Motioas for Eledicms to Coauaittees 

(i) Shri Sikander Bakht on hehalf of Shri Ramal&ishna HeRde moved the 
.following motion:-

''1bat in pursuance of Section 4(3) (c) of the Marine Products Export 
Development Authority Act. 1972 and Rule 4(2~ofMarine Products 
Export Development Authority Rules 1972, the members of this 
House do proceed to elect. in such manner as the Speaker may 
direct, two members from among themselves to serve as members 
of the Marine Products Export Development Authority. for the 
remaining term of the Authority i.e. upto 23.1 t .1998, subject to 
other provisions of the said Act and tho Rules made thereunder." 

The motion was adopted. 

(ii) Shri Sikander Bakht on hehalf of Shri Ramakrishna Hegde moved the 
following motion:-

'''That in pursuance of sub-section (3) (e) of Section 4 of the Rubber 
Act, 1947 read with rule 4 of the rubber Rules 1955, the members 
of this House do proceed to elett. in such manner as the Speaker 
may direct. two members from among themselves to serve as 
members of the Rubber Board. subject to the other provisions of 
the said Act and the Rules made thereunder." 

The Motion was adopted. 

(iii) Stui Sikander Bakhl on behalf of Shri Ramakrishna Regde moved the 

• Made at 12.14 P.M. 
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following motion:-
"That in pursuance of sub-section (2) (b) of Section 4 of Coffee Act. 

1942 read with rule 4(2) of the Coffee Rules. 1955. the members 
of this House to proceed do elect. in such manner as the Speaker 
may direct, two members from among themselves to serve as 
members of the Coffee Board for the remaining term of the Coffee 
Board commencing from the date of notification by the' 
Government, subject to other provisions of the said Act and the 
Rules made thereunder." 

The motion was adopted. 
(iv) Shri Sikander Balcht on hehalf of Shri Ramakrishna Hegde moved the 

following motion:-
"1bat in pursuance of sub-section (4) (d) of Section 4 of the Agricultural 

and Processed Food Products Export Development Authority Act. 
1985, the members of this House do proceed to elect, in such manner 
as the Speaker may direct, two members from among themselves 
to serve as members of the Agricultural and Processed Food 
Products Export Development Authority, subject to other provisions 
of the said Act." . 

The motion was adopted. 
(v) Shri Sikander Balcht on behalf of Shri Ramakrishna Hegde moved the 

following motion:-
"That in pursuance of Section 4(4) (b) of the Tobacco Board Act. 1975, 

read with rule 4( I) of the Tobacco Board Rules. 1976. the members 
of this House do proceed to elect. in such manner as the Speaker 
may direct. two members from among themseleves to serve as 
members of the Tobacco Board. subject to the odler provisions of 
the said Act and the Rules made thereunder." 

The motion was adopted. 
(vi) Shri'Sikander Bakht on behalf of Shri Ramakrishna Hegde moved the 

following motion:-
"That in pursuance of Section 4(3) (f) of the Tea Act, 1953 read with 

rules 4( 1 ) (b) and 5(2) of the Tea Rules. 1954. the members of this 
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House do proceed to elect, in such manner as the Speaker may 
direct. two members from among themselves to serve as members 
of the Tea Board. Subject to other provisions of the said Act and 
the Rules made thereunder. H 

1be motion was adopted. 

(vii) Slui Si1tander Bakht on hehalf of Slui Ramakrishna Hegde moved the 
following motion:-

"That in pursuance of Section 3(3) (b) of the Spices Board Act, 1986. 
read with rules 4(1)(b) and S(2) of the Spices Board Rules. 1987. 
the members of this House do proceed to elect, in such manner as 
the Speaker may direct. two members from among themselves to 
serve as members of the Spices Board. subject to other provisions 
of the said Act and the Rules made thereunder. H 

1be motion was adopted. 

(viii) Slui Kashiram RaIla moved the following motion:-

"Thaa in pursuance of sub-section (3) (c) of Section 4 of the Central 
Silk Board Act, 1948. the members of this House do proceed to 
elect, in such manner as the Speaker may direct, four members 
from among themselves to serve as members of the Central Silk 
Board, subject to other provisions of the said Act." 

The motion was adopIed. 

12.IS P.M. 
/ 7. TIle .....,. lIadpt-t991-99 

Sbri Nitisb Kumar Presented a statement of the estimated receipt and 
~peaditure of the Govermilent of India for the year 1998-99 in respect of 
Railways. 

1.11. P.M. 
/8. Dana_ lor Ezcess G ....... (RaIlways) 1995-96 

Shri Nitish Kumar presented a statement (Hindi and English versions) 
showing the Demaads for Excess Grants in respect of the Budget (Railways) 
for lm96 
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1.13 P.M. rvenuneat BOI-Introduced 
The Finance (Amendment) Bill. 1998 

10. Statement Regarding Ordinance-Laid on the Table 

An explanatory statement (Hindi and English versions) showing reasons 
for immediate legislation by the Finance (Amendment) Ordinance. 1998 was 
laid on the Table. 

(£Ole SabhD adjourned at 1.14 P.M. and ,~ass~mhled at 2.30 P.M.) 

11. Govemmeat BUI-Introduced 

/ The Essential Commodities (Amendment) Bill. 1998. 

ll. Statemeat Regarding Ordinance-Laid on the Table 

An explanatory statement (Hindi and English versions) showing reasons 
for immediate legislation by the Essential Commodities (Amendment) 
Ordinance. 1998 was laid on the Tahle. 

Time taken: 12 Hrs. 56 MIs. 

2.35 P.M. 

13. Discussion Under Rule 193 

Discussion on the statement made hy the Prime Minister in the House on 
the 27th May. 1998. on the recent nuclear tests in Pokhran raised hy 
Shri Indrajit Gupta on the 27th May. 1998. continued. 

The following members took part in the dehate:-

(I) Shri Vaiko 
(2) Shri P.A. Sangma 
(3) Shri Shanta Kumar 
(4) Shri I.K. Gujral 
(5) Shri Murasoli Maran 
(6) Shri C. Gopalan 
(7) Shri H.D. Devegowda 
(8) Shri K. Yerrannaidu 
(9) Shri Madh",kar Sirpotdar 



( 10) Shri Arif Mohd. Khan 
( II) Shri Prakash Ambedkar 
(12) Shri G.M. Banatwalla 
( 13) Shri Pramothes Mukherjee 

14 

Shri Atal Bihari Vajpayee replied to the discussion. 

The discussion was concluded. 

··14. Aaaouacement by the Chair 
The Clmirman made the following announcement:-

.. At the Leaders' meeting held today ilhas been decided that the Private 
Memhcrs' husiness fixed for today may be postpone" and taken up on 
2nd June. 1998. Accordingly. the Private Members' business will now be 
transacted un 2nd June. 1998." 

The Huuse agreed. 

8.15 P.M. 

IS. Report or the BusiRess Adyisory Committee 
Shri Madan Lal Khurana presented the First Report of the Business Advisory 

Cmnminee. 
8.15 P.M. 

(Lot &''''/(1 mljm.med lilIl/.(}() A.M. 1111 Mlmduy, ,lie I.~t JlII/t', 19CJH) 

S.GOPALAN. 
Secre,ury-Ge"eral . 

. ., ; 

.. AI J.:!:'i P.M. 

MGIP(PLU)Mf,ttC)-521 L5-29-5-98. 



LOKSABBA 

BULLETIN - PART I 

(Brief Record of Proceedings) 

Monday, June I, I998lJyaistha II, 1920 (Saka) 

No. 12 
II A.M. 

1. Starred Questioos 
Starred Question Nos. 61-63 and 66 were orally answered. Replies to 

Starred Question Nos. 64, 65 and 67-80 were laid on the·Table. 

2. Unstarred Questions 
Replies to Unstarred Question Nos. 643-872 were laid on the Table. 

12.00 hrs. 

/3. Submission regarding assault on Indian diplomat in Islamabad. 
In response to the submission made by Shri Shard Pawar regarding assault 

on an Indian Diplomat, Shri B.S. Rawat in Islamabad, the Minister of State in 
the Ministry of External Affairs made a statement. 

12.03 P.M. 

4. Papers laid OD the Table 
The following papers were laid on the Table:-

( 1 ) (i) A copy of the Annual Report (Hindi and English versions) of the 
Council of Scientific and Industrial Research, New Delhi, for the 
year 1995-96. 

(ii) A copy of the Annual Accounts (Hindi and English versions) of 
the Council of Scientific and Industrial Research, New Delhi, for 

~ r the year 1995-96 together with Audit Report thereon. 

(iii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Council of Scientific and 
Industrial Research. New Delhi. for the year 1995-96. 
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(2) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (1) above. 

(3) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of Section 619A of the Companies Act, 1956; 

(a) (i) Review by the Government of the working of the Tehri Hy-
dro Development Corporation Limited, Tehri, for the year 
1996-97. 

(ii) Annual Report of the Tehri Hydro Development Corpora-
tion Limited, Tehri, for the year 1996-97, alongwith Au-
dited Accounts and Comments of the Comproller and Audi-
tor General thereon. 

(b) (i) Review by the Government of the working of the National 
Hydroelectric Power Corporation Limited, Faridabad. for the 
year 1996-97. 

(ii) Annual Report of the National Hydroelectric Power 
Corporation Limited. Faridabad. for the year 1996-97, 
alongwith Audited Accounts and Comments of the 
Comptroller and Auditor General thereon. 

(c) (i) Review by the Government of the working of the National 
Thermal Power Corporation Limited. New Delhi. for the 
year 1996-97. 

(ii) Annual Report of the National Thermal Power Corporation 
Limited. New Delhi, for the year 1996-97. alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(d) (i) Review by the Government of the working of the Power Grid 
Corporation of India Limited. New Delhi , for the year 
1996-97. 

(ii) Annual Report of the Power Grid Corporation of India 
Limited. New Delhi. for the year 1996-97. aIongwith Audited 
Accounts and Comments of the Comptroller and Auditor 
·General thereon. 

(e) (i) Review by (he Government of the working of the North 
Eastern Electric Power Corporation Limited. Shillong, for 
the year 1996-97. 
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(ii) Annual Report of the North Eastern Electric Power 
Corporation Limited. Shillong. for the year 1996-97. 
alongwith Audited Accounts and Comments of the 
Comptroller and Auditor General thereon. 

(f) (i) Review by the Government of the working of the Nathpa 
Jhakri Power Corporation Limited. Shimla, for the year 1996-
97. 

(ii) Annual Report of the Nathpa Jhakri Power Corporation 
Limited. Shimla. for the year 1996-97. alongwith Audited 
Accounts and Comments of the Comptroller and Auditor 
General thereon. 

(4) Six statements (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (3) above. 

(S) A copy of the Memorandum of understanding (Hindi and English 
versions) between the National Thermal Power Corporation Limited 
and the Ministry of Power for the year 1997-98. 

(6) A copy of the Memorandum of understanding (Hindi and English ver-
sions) between the National Hydroelectric Power Corporation 
Limited and the Ministry of Power for the year 1997-98. 

(1) (i) A copy of the Annual Report (Hindi and English versions) of the 
Central Power Research Institute. Bangalore. for the year 1996-
97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Central Power Research In.stitute. 
Bangalore. for the year 1996-97. 

(8) Statement (Hindi and English versions) showing reasons for delay in 
laying the paper mentioned at (7) above. 

(9) (i) A copy of the Annual Report (Hindi and English versions) of,the 
National Power Training Institute. Faridabad. for the year 
1996-97. alongwith Audited Accounts. 

(li) A copy of the Review (Hindi and English versions) by the 
Government of the working of the National Power Training 
Institute. Faridabad, for the year 1996-97. 
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(10) Statement (Hindi and English versions) showing reasons for delay in 
laYing the papers mentioned at (9) above. 

(11) (i) A copy of the Annual Report (Hindi and English versions) of the 
Entrgy Management Centre, New Delhi, for the year 1996-97 
alongwith Audited Accounts. 

(li) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Energy Management Centre, New 
Delhi, for the year 1996-97. 

(12) Statement (Hindi and English versions) sbowing reasons for delay in 
laying the papers mentioned at (11) above. 

(13) A copy of the Memorandum of Understanding (Hindi and English 
versions) between ~ Power Finance Corporation Limited and the 
Ministry of Power for the year 1998-99. 

(14) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 1956:-

(i) Review by the Government of the working of the Hindustan Ship-
yard Limited, Visakhapatnam, for the year 1996-97. 

(iI) Annual Report of the Hindustan Shipyard Limited, 
V1S8khapatnam, for the year 1996-97 alongwith Audited Accounts 
and comments of Comptroller and Auditor General thereon. 

(15) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (14) above. 

(16) A copy of the Memorandum of Understanding (Hindi and English 
versions) between the Hindustan Shipyard Limited and the Ministry 
of Surface Transport for the year 1998-99. 

(17) A copy of the Notification No. G.S.R. 84(E) (Hindi and English ver-
sions) published in Gazetle of India dated the 23rd February, 1998, 
making certain amendments in the Notification No. G.S.R. 978, dated 
the 28th May, 1963, issued under section 620A of the Companies Act, 
1956. 

(18) A copy of the 1\venty-sixth AMual Report (Hindi and Englisb ver-
sions) pertaining to the Execution of provisions of the Monopolies 
and Restrictive 1i'ade Practice Act, 1969 for the period from the lst 
January, 1996 to the 31st December, 1996. 



:19) (i) A copy of the Annual Report (Hindi and English versions) of the 
National Museum Institute of History of Art, Conservation and 
Museology, New Delhi. for the year 1994-95 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the National Museum Institute of His-
tory of Art. Conservation and Museology. New Delhi. for the 
year 1994-95. 

(20) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (19) above. 

(21) (i) A copy of the Annual Report (Hindi and English versions) of the 
National Museum Institute of History of Art. Conservation and 
Museology. New Delhi. for the year 1995-96 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the GOY-
ernment of the working of the National Museum Institute of His-
tory of Art, Conservation and Museology. New Delhi. for the 
year 1995-96. 

(22) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (21) above. 

(23) (i) A copy of the Annual Report (Hindi and English versions) of the 
Salar Jung Museum. Hyderabad, for the year 1995-96 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Salar Jung Museum. Hyderabad. 
for the year 1995-96. 

(24) Statement (Hindi and English versions) showmg reasons for delay in 
laying the papers mentioned at (23) above. 

(25) (i) A copy of the Annual Report (Hindi and English versions) of the 
National Book nust. India. New Delhi. for the year 1996-97. 
alongwith Audited Accounts. 
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(ii) StalemeDt (Hindi and EngIisb versions) regarding Review by 
the Government of the worting of the National Book Trust, 
India. New Delhi; for the year 1996-97. 

(26) Statement (Hindi and English versions) showiDS reaIODS for delay in 
laying the papers mentioned at (25) above. 

(27) A aJPY of the Auroville Foundation Rules, 1997 (Hindi and English 
versions) publisbcd in Notification No. G.S.R. 385 in Gazette of In-
dia dated the 101h November. 1997 under section 33 of the Auroville 
Foundation Act, 1988. 

(28) Statement (Hindi and Enslish versions) showing reuons for delay in 
laying the papers mentioned at (27) above. 

(29) A aJPY each of the following Notifications (Hindi and English ver-
sions) UDder SU~sectiOD (3) of section 22 of the National Environ-
ment Appellate Authority Act, 1997:-. 
(i) The National Environment Appellate Authority (Salary, Allow-

ances and Conditions of Service of Members) Rules, 1998 pub-
Iisbed in Notification No. G.S.R. 189(E) in Gazette of India dated 
the 20th April, 1998. 

(ii) The National BnviroDJDeDt Appellate Authority (Salary, Allow-
ances and Conditions of Service of CbairpersoD and Vic:e-Cbair-
penon) Rules, 1998 published in Notification No. G.S.R. 19O(E) 
publisbed in Gazette of India dated the 20th April, 1998. 

(iii) The National EnvironmeDt Appellate Authority (Appeal) Rules, 
1997 pubIiIbed in Notification No. S.O. 77S(E) in Gazette of 
India cIate4 the 11th November, 1997. 
(iv) The NIIIional Environment Appellate Authority (Financial 

and Administrative Powers) rules 1998 published iD Notifi-
cation No. S.O. 224(E) hi Gazette of IDdia dated the 
18th March, 1998. 

(30) A copy eacb of the following papers (Hindi and English venions) 
UDder SUIHectiOD (1) of section 619A of the Companies Act, 1956:-

(i) Review by the Government of the working of the Shipping COr-
poration of India I jmiteci. Mmnbai. for the year 1'996-97. 
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(u) Annual Report of the Shipping Corporation of India Umited. 
Mumbai. for the year 1996-97. alongwith Audited Accounts and 
comments of the Comptroller and Auditor General thereon to-
gether with Annexure. 

31. Statement (Hindi and English version) showinJ rusons for delay in 
laying the papers mentioned at (30) above. 

32. A copy of the Memorandum of Understanding (Hindi and English 
versions) between the Shipping Corporation of India Limited and the 
Ministry of Surface Transport for the year 1998-99. 

12.04 P.M. 

5. Aaaouacement by Speaker 

The Speaker announced that the House would adjourn at 4 P.M. today to 
re-assemble at 5 P.M. for the presentation of General Budget. 

6. MotioDs for EIectioas to Committees 

(i) SHRf M. THAMBI DURAl moved the following motion: 

"That in pursuance of Section 4(2) <a> of the Merchant Shipping 
Act. 1958 read with Rule 4(2) of the National Shipping Board Rules. 
1960. the Members of this House do proceed to elect. in such man-
ner as the Speaker may direct. four Members from among them-
selves. to serve as Members of the National Shipping Board. for a 
period upto 10.4.1999. subject to other provisions of the said Act". 

The Motion was adopted. 

12.05 P.M. 

(ii) SHRI SURESH P. PRABHU moved the following motion:-

"That in pursuance of Section 5(l) (i) of the Prevention of Cruelty to 
Animals Act. 1960. the members of this House do proceefil to elecct. 
in such manner as the Speaker may direct. four members from among 
themselves to serve as members of the Animal Welfare Board of In-
dia. subject to the other provisions of the said Act." 

The motion was adopted. 
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7. MotioD ........ 1Int report of Basiaess Adl'ilory Committee 

Shri Madan La) Khurana moved the following motion:-

'Thal this House do agree with the First Report of the Business Advisory 
Committee presented to the House on the 29th May. 1998." 

~ motion was adopted. 

/8. Govenuneat Bill-Introduced 
The Prasar Bharati (Broadcasting Corporation of India) Amendment Bill, 

1998. 

9. Matters UDder Rule 377 
( I ) Dr. Laxmi Narain Pandey raised a matter regarding need tq provide 

adequate compensation to the opium growers of Madhya Pnldesh and 
Rajasthan for the damage caused to their crops due to hailstonns and 
take steps for renewal of their licences. 

(2) Shri Amar Pal Singh raised a matter regarding need to open six com-
puter reservation counters at Meerut City Railway Station, U.P. 

(3) Shri Puonu La) Mobale raised a matter regarding need to provide ad-
equate funds to State Government of Madhya Pradesh for providing 
relief to the people whose crops have been affected by heavy rains 
and hailstorms in all district of the State including Bilaspur. 

(4) Shri Suresh Chandel raised a matter regarding need to set up Central 
Schools in Bilaspur and Una districts of Himachal Pradesh. 

(5) Col. (Retd.) Sona Ram Choudhary raised a matter regarding need to 
take adequate safety measures by detailing expert team to monitor the 
fall out of nuclear blasts and to give special financial package to peo-
ple of Pokharan of laisalmer district. 

(6) Shri Ajay Kumar raised a maUer regarding need to redress the griev-
ances of the Extra Departmental agents who participated in the strike 
during 23-29 October, 1996. 

(7) Shri Prabhu Nath Singh raised a matter regarding need to set up power 
house for uninterrupted supply of power at Mashrakh or Baniapur in 

'Maharajganj Parliamentary constituency in Bihar. 
(8) Shri K. Yerrannaidu raised a malter regarding need to waive the out-

standing interest of Rs. 663 crores of the S.C.C.L. to strengthen its 
financial position. 
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(9). Shri Madhukar Sirpotdar raised a matter regarding need to clear the 
proposal of State Government of Mabarashtra for providing Civic 
amenities to the hutment dwellers on the land of Airport Authority of 
India. Mumbai. Maharashtra. 

(10) Shri N.K. Premachandran raised a matter regarding need to open a 
Central School in Kol1am district of Kerala. 

(11) Shri P. Shankaran raised a matter regarding need to announce support 
price of coconut at Rs. 5000/- per quintal and to instruct NAFED and 
other GovernmeRt agencies to procure Copra from farmers. 

TIme taken 2 hrs. 48 mts. 

1.10 P.M. 

~o. Discussion under rule 193 

Shri Vilas Muttemwar raised a discussion regarding incidents of suicide 
committed by farmers in various parts of the country due to non-payment of 
remunerative prices for their agricultural produce. 

The following members took part in the debate:-

( I ) Shri Amar Pal Singh 

(2) Shri Balram lakhar 

(3) Shri Varkala Radhakrishnan 

(4) Shri Madhukar Sirpotdar 

(5) Shri Raghuvansh Prasad Singh 

(6) Shri Rajveer Singh 

(7) Shri N. Bhaskar Rao (Speech unfinished) 

The discussion was not concluded. 

(Lok Sabha adjourned at 4 PM and re~aSsembled at 5 PM) 
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5.02 P.M. 

;.G. The Budget (General) - 1998-99 

Shri Yashwant Sinha presented a statement of the estimated receipts and 
expenditure of the Government of India for the year 1998-99. 

6.57 P.M. 

/12. Government Bill -Iatrodueed 

. The Finance (No.2) Bill. 1998. 

6.58 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 2nd June, 1998) 

S.GOPALAN, 
Secretary·GeneraL. 
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BULLETIN - PART I 

(Brief Record of Proceedings) 

Tuesday, June 2, 1998/Jyaistha 12, 1920 (Saka) 

No. 13 
11 A.M. 
1. Starred Questioas 

Starred Question Nos. 81-84 were orally answered. Replies to Starred 
Question Nos. 85-101 were laid on the Table. 
2. U...aarred Queslioas 

Replies to Unstarred Question Nos. 873-1109 were laid on the Thble. 
12.00 bn. 
3. Papen laid 011 the Table 

The following papers were laid on the Thble:-
(l) (i) A copy of the Annual Report (Hindi and English versions) of 

the National Foundation for Communal Harmony, New Delhi, 
for the year 1995-96, alongwith Audited Accounts. 

(ii) Statement (Hindi""and English versions) regarding Review by 
the Government of the working of the National Foundation for 
Communal Harmony, New Delhi, for the year 1995-96. 

(2) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (1) above. 

(3) (i) A copy of the Annual Report (Hindi and English versions) of 
the Repatriates Cooperative Finance and Development Bank 
Limited, Chennai, for the year 1996-97, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Repatriates Cooperative Finance 

I 
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and Development Bank Limited. Chennai. for the year 
1996-97. 

(4) A copy each of the following papers (Hindi and English versions) 
under sub-section (l) of section 619A of the Companies Act. 
1956:-
(i) Review by the Government of the working of the Rehabili~ 

tion Plantations Limited. Punalur. for the year 1996-97. 
(ii) Annual Report of the Rehabilitation Plantations Limited. 

Punalur. for the year 1996-97 alongwith Audited Accounts and 
comments of the Comptroller and Auditor General thereon. 

(5) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 141 of the Border Secu-
rity Force Act. 1968:-

(i) The Border Security Force (Assistant Commandants> Recrtiit-
ment (Amendment) Rules. 1997 published in Notification No. 
G.S.R. 308 in Gazette of India dated the 16th August. 1997. 

(ii) The Border Security Force [Air Wing Non-Gazetted 
(Combatised) Group C Posts] Recruitment Rules. 1997 pub-
lished in Notification No. G.S.R. 419 in Gazette of India dated 
the 27th December. 1997. 

(iii) The Border Security Force (Amendment) Rules, 1997 published 
in Notification No. S.O. 166 in Gazette of India dated the 
24th January. 1998. 

(SA) A copy of the National Security Guard (Group "A" Posts) Re-
cruitment Amendment Rules. 1997 (Hindi and English versions) 
published in Notification No. G.S.R. 326 in Gazette of India dated 
the 6th September, 1997 under sub-section (3) of section 139 of 
the National Security Guard Act. 1986 together with a Corrigendum 
thereto published in Notification No. G.S.R. 364 dated the 
I st November. 1997. 

(SB) A copy of the Central Reserve Police Force (Amendment) Rules, 
1998 (Hindi and English versions) published in Notification No. 
G.S.R. 8S in Gazette of India dated the 18th April. 1998. under 
sub-section (3) of section 18 of the Central Reserve Police Force 
Act. 1949. 



3 • (5C) A copy of the Presidential Special Order (Hindi and English ver-
sions) providing Additional funds under Schedule I and II to the 
Governors (Allowances and Privileges) Rules, 1987 in respect of 
Governor of Assam, under sub-section (3) of section 12 of the 
Governors (Emoluments Allowances and Privileges) Act, 1982. 

(6) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Cooperative Consumers' Federation of India 
Limited, New Delhi, for the year 1996-97, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the National Cooperative Con-
sumers' Federation of India Limited, New Delhi, for the year 
1996-97. 

(7) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (6) above. 

(8) (i) A copy of the Annual Report (Hindi and English versions) of 
the Krishak Bharti Cooperative Limited, New Delhi, for the 
year 1996-97, alongwith Audited Accounts. 

(ii) A copy of the Review by the Government of the working of the 
Krishak Bharti Cooperative Limited. New Delhi for the year 
1996-97. 

(9) (i) A copy of the Annual Report (Hindi and English versions) of 
the Indian Farmers Fertiliser Cooperative Limited, for the year 
1996-97, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Indian Farmers Fertiliser 
Cooperative Limited for the year 1996-97. 

(10) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential Com-
modities Act, 1955:-

(i) The Pulses. Edible Oilseeds and Edible Oils (StOrage Control) 
Amendment Order, 1997 published in Notification No. S.O. 
772(E) in Gazette of India dated the 10th November; 1997. 

(ii) The Fertiliser (Movement Control) Amendment Order, 1997 
published in Notification No. S.O. 613(E) in Gazette of India 
dated the 28th August, 1997. 
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(II) A copy each of the following. papers (Hindi and English versions) 
under sub-section (I) of section 619A of the Companies Act. 
1956:-

<a) (i) Review by the Government of the working of the Madras 
Fertilizers Limited. Chennai. for the year 1996-97. 

<ii) Annual Report of the Madras Fertilizers Limited. CbCnnai. 
for the year 1996-97. a10ngwith Audited Accounts and com-
ments of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government of the working of the Rashtriya 
Chemicals and Fertilizers Limited. Mumbai. for the year 
1996-97. 

(ii) Annual Report of the Rashtriya Chemicals and Fertilizers 
Limited. Mumbai. for the year 1996-97 alongwith Audited 
Accounts and comments of the Comptroller and Auditor Gen-
eral thereon. 

(c) (i) Review by the Government of the working of the Paradeep 
Phosphates Limited. Bhubaneswar. for the year 1996-97. 

(ii) Annual Report of the Paradeep Phosphates Limited. 
Bhubaneswar. for the year 1996-97 alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(d) (i) Review by the Government of the working of the Hindustan 
Fertilizer Corporation Limited. New Delhi. for the year 
1996-97. 

(ii) Annual Report of the Hindustan Fertilizer Corporation Lim-
ited. New Delhi. for the year 1996-97 alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(e) (i) Review by the Government of the working of the Fertilizer 
Corporation of India Limited. Sindri, for the year 1996-97. 

(ii) Annual Report of the Fertilizer Corponttion of India Lim-
ited, Sindri. for the year 1996-97, alongwitb Audited Ac-
counts and comments of the Comptroller and Auditor Gen-
eral thereon. 
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(f) (i) Review by the Government of the working of the Pyrites. 
Phosphates and Chemicals Limited, Rohtas. for the year 
1996-97. 

(ii) Annual Report of the Pyrites, Phosphates and Chemicals 
Limited. Rohtas. for the year 1996-97. alongwith Audited 
Accounts and comments of the Comptroller and Auditor Gen-
eral thereon. 

(g) (i) Review by the Government of the working of the National 
Fertilizers Limited. New Delhi, for the year 1995-96. 

(ii) Annual Report of the National Fertilizers Limited. New 
Delhi, for the year 1995-96, alongwith Audited Accounts 
and comments of the Comptroller and Auditor General 
thereon. 

(h) (i) Review by the Government of the working of the Fertilizers 
and Chemicals Travancore Limited. Kochi for the year 
1996-97. 

(ii) Annual Report of the Fertilizers and Chemicals Travancore 
Limited. Kochi. for the year 1996-97. alongwith Audited 
Accounts and comments of the Comptroller and Auditor Gen-
eral thereon. 

(i) (i) Review by the Government of the working of the projects 
and Development India Limited, Dhanbad. for the year 
1996-97. 

(ii) Annual Report of the Projects and Development India Lim-
ited. Dhanbad, for the year 1996-97. alongwith Audited Ac-
counts and comments of the Comptroller and Auditor Gen-
eral thereon. 

(12) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (g) of item (II) above. 

(13) (i) A copy of the Annual Report (Hindi and English versions) of 
the Institute of Pesticide Formulation Technology. Gurgaon. 
for the year 1996-97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Institute of Pesticide Formula-
tion Technology. Gurgaon. for the rear 1996-97. 
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(14) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (13) above. 

(15) A copy of the Memorandum of Understanding (Hindi and English 
versions) between Hinduslan Organic Chemicals Limited and the 
Ministry of Chemicals and Fertilizers for the year 1998-99. 

(16) A copy each of the following Notifications (Hindi and English ver-
sions) under sub-section (2) of section 7 of the Employees' Provi-
dent Funds and Miscellaneous Provisions Act, 1952:-

(i) The Employees' Deposit-Linked Insurance (Amendment) 
Scheme, 1997 published in Notificaton No. GSR 334 in Gazette 
of India dated the 13th September, 1997. 

(ii) The Employees' Pension (Amendment) Scheme, 1997 Published 
in Notification No. G.S.R. 376 in Gazette of India dated the 8th 
November, 1997. 

(iii) The Employees' provident Funds (Amendment) Scheme. 1997 
Published in Notification No. G.S.R. 405 in Gazette of India 
dated the 13th December, 1997. 

(iv) The Employees' Provident Funds (Second Amendment) 
Scheme, 1997 published in Notification No. G.S.R. 406 in Ga-
zette of India dated the 13th December, 1997. 

(17) A copy of the Beedi Workers Welfare Fund (Amendment) Rules, 
1998 (Hindi and English versions) published in Notification No. 
G.S.R. 78(E) in Gazette of India dated the 20th February, 1998 under 
sub-section (4) of section 12 the Reedi Workers Welfare Fund Act, 
1976. 

(18) (i) A copy of the Annual Report (Hindi and English versions) ofthe 
V.V. Giri National Labour Institute. Naida. for the year 1996-97, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Govern-
ment of the working of the V.V. Giri National Labour Institute, 
Naida, for the year 1996-97. 

(19) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentione~ at (18) above. 
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(20) (i) A copy of the Ann~al Report (Hindi and English versions) of the 
Central Board for Workers Education, Nagpur, for the year 1996-
97, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Central Board for Workers Edu-
cation, Nagpur. for the year 1996-97. 

(21) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (20) above. 

(22) A copy of the Consolidated Annual Accounts (Hindi and English 
versions) of the Employees' Provident Fund Organisation, New 
Delhi, for the year 1995-96, together with Audit Report thereon. 

(23) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (22) above. 

(24) A copy of the Annual Report (Hindi and English versions) of the 
Employees' State Insurance Corporation, New Delhi, for the year 
1996-97. 

(25) A copy of the Annual Accounts (Hindi and English versions) of 
the Employees' State Insurance Corporation, New Delhi. for the 
year 1996-97, together with Audit Report thereon, under section 
36 of the Employees' State Insurance Act, 1948. 

(26) A copy of the Statement (Hindi and English versions) on Action 
Taken or proposed to be taken on the Convention No. 122 and Re-
commendation No. 122 adopted at the 48th Session of the Inter-
national Labour Conference held in Geneva in June-July, 1964. 

(27) (i) A copy of the Annual Report (Hindi and English versions) of 
the Dental Council of India, New Delhi, for the year 1995-96, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Dental Council of India, 
New Delhi for the year 1995-96. 

(28) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (27) above. 

(29) (i) A copy of the Annual Report (Hindi ,.od English versions) of thr 
National Institute of Ayurveda, Jaipur. ior the year 1~97. 
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(ii) A copy of the Annual AccQUnts (Hindi and English versions) of 
the National Institute of Ayurveda, Jaipur for the year 1996-97 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the National Institute of 
Ayurveda. Jaipur. for the year 1996-97. 

(30) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (29) above. 

(31) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Academy of Ayurveda, New Delhi. for the year 
1996-97. alongwith Audited Accounts. 

(32) A copy of the Review (Hindi and English versions) by the Govern-
ment of the working of the National Academy of Ayurveda, New 
Delhi for the year 1996-97. 

(33) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (32) above. 

(34) (i) A copy of the Annual Report (Hindi and English versions) of 
the Gujarat Ayurved University. Jamnagar, for the year 1996-
97, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Gujarat Ayurved University. 
Jamnagar. for the year 1996-97. 

(3S) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (34) above. 

(36) A copy of the Memorandu1l\ of Understanding (Hindi and English 
versions) between the Hospital Services Consultancy Corporation 
(India) Limited and the Ministry of Health and Family Welfll'C, 
for the year 1997-98. 

(37) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the companies Act, 
19S6:-
(i) Review by the Government of the working of the Hospital Serv-

ices Consultancy Corporation (I) Limited, Delhi, for the year 
1996-97. 
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(ii) Annual Report ofthe Hospital Services Consultancy C0rpora-
tion (I) Limited, Delhi, for the year 1996-97 alongwith Au-
dited Accounts and comments of the Comptroller and Auditor 
General thereon. 

(38) (i) A copy of the Annual Report (Hindi and English versions) of 
the Population Research Centre, Bangalore, for the year 1996-
97, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Population Research Cen-
tre. Bangalore, for the year 1996-97. 

(39) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (38) above. 

(40) (i) A copy of the Annual Report (Hindi and English versions) of 
the Population Research Centre. Vadodara, for the year 1996- . 
97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Population Research Cen-
tre. Vadodara. for the year 1996-97. 

(41) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (40) above. 

(42) (i) A copy of the Annual Report (Hindi and English versions) of 
the Population Research Centre. Chandigarh, for the year 1996-
97, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Population Research Cen-
tre. Chandigarh, for the year 1996-97. 

(43) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (42) above. 

(44) (i) A copy of the Annual Report (Hindi and English versions) of 
the Population Research Centre, Dharwad, for the year 1996-
97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
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Government of the working of the Population Research Cen- (; 
tre, Dharwad, for the year 1996-97. 

(45) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (44) above. 

(46) (i) A copy of the Annual Report (Hindi and English versions) of 
the Population Research Centre, Delhi for the year 1996-97, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
GOvernment of the working of the Population Research Cen-
tre, Delhi, for the year 1996-97. 

(47) Statement (Hindi and English versions) showing reasons for de· 
lay in laying the papers mentioned at (46) above. 

(48) (i) A copy of.the Annual Report (Hindi and English versions) of 
the Population Research Centre, Gandhigram, for the year 1996-
97, alongwitb Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Population Research Cen-
tre, Gandhigram. for the year 1996-97. 

(49) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (48) above. 

(SO) (i) A copy of the Annual Report (Hindi and English vcr-sions) of 
the Population Research Centre. Lucknow, for the year J 996-
97, alo!lgwith Audited Accounts. 

(ii) A copy of the Review (Hindi .... d English versions) by the 
Government of the working of the Population Research Cen-
tre, Lucknow, for the year 1996-97. 

(51) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (50) above. 

(52) (i) A copy of the Annual Report (Hindi and English versions) of 
the Population Research Centre, Pain&, for the year 1996-97, 
aIongwitb Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
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Government of the working of the Population Research Cen-
tre, Patna, for the year 1996-97. 

(53) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (52) above. 

(54) (i) A copy of the Annual Report (Hindi and English versions) of 
the Population Research Centre, Puna, for the year 1996-97, 
a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Population Research Cen-
tre, Puna, for the year 1996-97. 

(55) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (54) above. 

(56) (i) A copy of the Annual Report (Hindi and English versions) of 
the Population Research Centre, Thiruvananthapuram, for the 
year 1996-97, a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Population Research Cen-
tre, Thiruvananthapuram, for the year 1996-97. 

(57) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (56) above. 

(58) (i) A copy of the Annual Report (Hindi and English versions) of 
the Population Research Centre, Udaipur, for the year 1996-
97, a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Population Research Cen-
tre, Udaipur, for the year 1996-97. 

(59) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (58) above. 

(60) (i) A copy of the Annual Report (Hindi and English versions) of 
the Population Research Centre, Visakhapatnam~ for the year 
1996-97, a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hiftdi and English versions) by the 
Government of the working of the Population Research Cen-
tre, Visakhapatnam, for the year 1996-97. 
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(61) Statement (Hindi and English versions) showing reasons for dt\ 
Jay in laying the papers mentioned at (60) above. 

(62) (i) A copy of the Annual Report (Hindi and English versions) of 
the Population Research Centre. Centre for Research in Rural 
and Industrial Development. Chandigarh. for the year 1996-
97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 'Gov-
ernment of the working of the Population Research Centre. Cen-
tre for Research in Rural and Industrial Development. 
Chandigarh, for the year 1996-97. 

(63) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (62) above. 

(64) (i) A copy of the Annual Report (Hindi and English versions) of 
the Population Research Centre, Bhubaneswar, for the year 
1996-97. aIongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Population Research Centre, 
Bhubaneswar. for the year 1996-97. 

(65) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (64) above. 

(66) (i) A copy of the Annual Report (Hindi and English versions) of 
the PopUlation Research Centre, Guwahati. for the year 1996-
97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Population Research Centre. 
Guwahati, for the year 1996-97. 

(67) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (66) above. 

(68) (i) A copy of the Annual Report (Hindi and English versions) of 
the Central Council of Homoeopathy, New Delhi, for the year 
1996-97. alongwidt Audited Accounts. 

(ij) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Central Council of Homoeopa-
thy. New Delhi. for the year 1996-97. 
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(69) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (68) above. 

(70) (i) A copy of the Annual Report (Hindi and English versions) of the 
Central Council for Research in Homoeopathy, New Delhi. for 
the year 1996-97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Central Council for Research in 
Homoeopathy. New Delhi. for the year 1996-97. 

(71) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (70) above. 

(72) (i) A copy of the Annual Report (Hindi and English versions) of 
the Central Research Institute for Yoga, New Delhi, for the year 
1996-97, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Central Research Institute for 
Yoga. New Delhi. for the year 1996-97. 

(73) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (72) above. 

(74) (i) A copy of the Annual Report (Hindi and English versions) or the 
Regional Cancer Centre. Thiruvananthapuram, for the year 
1996-97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Regional Cancer Centre. 
Thiruvananthapuram. for the year 1995-96. 

(75) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (74) above. 

(76) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Instiute of Naturopathy, Pune. for the year 1996-
97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-. 
emment of the working of the National Institute of Naturopathy. 
Pune, for the year 1996-97. 

(77) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (76) above. 
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(78) (i) A copy of the Annual Report (Hindi and English versions) of 
the Chittaranjan National Cancer Institute. Calcutta, for the year 
1994-95. 

(ii) A copy of the Annual Accounts (Hindi and English versions) of 
the Chinaranjan National Cancer Institute. Calcutta. for the year 
1994-95. together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Chittaranjan National Cancer 
Institute. Calcutta. for the year 1994-95. 

(79) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (78) above. 

(80) (i) A copy of the Annual Report (Hindi and English veraions) of 
the Central Council for Research in Yoga and Naturopathy. New 
Delhi. for the year 1996-97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Central Council for Research in 
Yoga and Naturopathy. New Delhi. for the year 1996-97. 

(81) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (80) above. 

(82) A copy each of the following papers (Hindi and English versions) 
under sub-section (I) of section 619A of the Companies Act. 
1956:-
(a) (i) Review by the Government of working of the National Sched-

uled Castes and Scheduled Tribes Finance and Development 
Corporation. New Delhi. for the year 1996-97. 

(ii) Annual Report of the National Scheduled Castes and Sched-
uled Tribes Finance and Development Corporation. New 
Delhi. for the year 1996-97. alongwilh Audited Accounts 
and comments of the Comptroller and Au4itor General 
thereon. 

(b) (i) Review by the Government of working of the National Back-
ward Classes Finance and Development Corporation. New 
Delhi. for the year 1996-97. 

(ii) Annual Report of the National Backward Casses Finance 
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and Development Corporation. New Delhi, for the year 1996-
97, alongwith Audited Accounts and comments of the Comp-
troller and Auditor General thereon. 

(83) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (a) of item (82) above. 

(84) A copy each of the following papers (Hindi and English versions) 
under sub-section (I) of section .619A of the Companies Act, 
1956:-
(a) (i) Review by the Government of the working ofthe Cochin Re-

fineries Limited. Ernakulam, for the year 1996-97. 
(ii) Annual Report of the Cochin Refineries Limited, Ernakulam. 

for the year 1996-97 alongwith Audited Accounts and com-
ments of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government of the working of the Engineers 
India Limited. New Delhi. for the year 1996-97. 

(ii) Annual Report of the Engineers India Limited. New Delhi 
for the year 1996-97 alongwith Audited Accounts and com-
ments of the Comptroller and Auditor General thereon. 

(c) (i) Review by the Government of the working of the Oil India 
Limited, Dibrugarh. for the year 19%-97. 

(ii) Annual Report of the Oil India Limited. Dibrugarh for the 
year 1996-97 alongwith Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

(d) (i) Review by the Government of the working of the Madras Re-
fineries Limited. Chennai. for the year 1996-97. 

(ii) Annual Report of the Madras Refineries Limited. Chennai. 
for the year 19%-97 alongwith Audited Accounts and com-
ments of the Comptroller and Auditor General thereon. 

(e) (i) Review by the Government of the working of the Oil and 
Natural Gas Corporation Limited. New Delhi. for the year 
1996-97. 

(ii) Annual Report of the Oil and Natural Gas Corporation Lim-
ited. New Delhil, for the year 1996-97 alongwith Audited 
Accounts and comments of the Comptroller and Auditor Gen-
eral thereon. 
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(f) (i) Review by the Government of the working of the Lubrizol 
India Limited. Mumbai. for the year 1996-97. 

(ii) Annual Report of the Lubrizollndia Limited. Mumbai. for 
the year 1996-97 alongwith Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

(g) (i) Review by the Government of the worlcing of the Bongaigaon 
Refinery and Petrochemicals Limited. Bongaigaon, for the 
year 1996-97. 

(ii) Annual Report of the Bongaigaon Refinery and Petrochemi-
cals Limited. Bongaigaon. for the year 1996-97. alongwith 
Audited Accounts and comments of the Comptroller and Au-
ditor General thereon. 

(h) (i) Review by the Government of the working of the Gas Au-
thority of India Limited. New Delhi. for the year 1996-97. 

(ii) Annual Report of the Gas Authority of India Limited, New 
Delhi. for the year 1996-97. alongwith Audited Accounts 
and comments of the Comptroller and Auditor General 
theROn. 

(85) Eight Statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (84) above. 

(86) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential Com-
modities Act, 19S5:-

(i) 5.0. 271 (E) published-in Gazetle of India dated the 31st March. 
1998 raciding the Paraffin Wax (Supply, Distribution and Price 
Fixation) Order, 1997. 

(ii) The Furnace Oil (Fixation of Ceiling Prices and Distribution) 
Amcndmcat Order, 1997 published in Notification No. S.O. 
623(E) in Gazette of India dated the 2nd September, 1997. 

(iii) The Furnace Oil (Fixation of Ceiling Prices and Distribution) 
Amendment Order, 1998 published in Notification No. S.O. 
131(£) in Oazcttc of India dated the 19th February, 1998 . . 

(81) A copy-each of the following Notifications (Hindi and English 
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versions) under sub-section (3) of section 31 of the Oil Industry 
(Development) Act, 1974:-

(i) The Oil Industry Development Board Employees (Medical At-
tendance) (Amendment) Rules, 1997 published in Notification 
No. G.S.R. 4O(E) in Gazette of India dated the 21st January, 
1998. . 

(ii) The Oil Industry (Development) Amendment Rules, 1998 pub-
lished in Notification No. G.S.R. 128(B) in Gazette of India 
dated the 10th March, t 998. 

(88) A copy each of the following papers (Hindi and English versions)-

(i) Memorandum of Understanding between the Gas Authority of 
India Limited and the Ministry of Petroleum and Natural Gas 
for the year 1998-99. 

(ii) Memorandum of Understanding between the Bbarat Petroleum 
Corporation Limited and the Ministry of Petroleum and Natu-
ral Gas for the year 1998-99. 

(iii) Memorandum of Understanding between the Bongaigaon Re-
finery and Petrochemicals Limited and the Ministry of Petro-
leum and Natural Gas for the year 1998-99. 

(iv) Memorandum of Understanding between the Hindustan Petro-
leum Corporation Limited and the Ministry of Petroleum and 
Natural Gas for the year 1998-99. 

(v) Memorandum of Understanding between the Lubrizol India 
Limited and the Ministry of Petroleum and Natural Gas for the 
year 1998-99. 

(89) A copy of the Standards of Weights and Measures (General) (Third 
Amendment) Rules, 1997 (Hindi and English versions) published 
in Notification No. G.S.R. 629(E) in Gazette of India dated the 
31st October, 1997 under sub-section (4) of section 83 of the 
Standards of Weight and Measures Act, 1976. 

4. Message from Rajya Sabha 
Secretary-General reported a message from Rajya Sabha that at its sit-

ting held on the 1st June, 1998, Rajya Sabha passed the Employees' Provi-
dent Funds and Miscellaneous Provisions (Amendment) Bill, 1998. 
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5: Bill as passed by Rajya Sabha-LaW on the Table 
The Employees' Provident Funds and Miscellaneous Provisions (Amend-

ment) Bill. 1998. 

6. Motions for Elections to Committees 
(i) SHRI DALIT EZHILMALAI moved the following motion:-
"That in pursuance of rule 15 of the Rules. Regulation's and Bye-Laws 

of the Indian Council of Medical Research. the members of this 
House do proceed to elect. in such manner as the Speaker may 
direct. two members from among themselves to serve as members 
of the Governing Body of Indian Council of Medical Research. 
New Delhi. subject to other provisions of the Rules." 

The motion was adopted. 
(ii) SHRI DALIT EZHILMALAI moved the following motion:-
"That in pursuance of clause 3(vii) (a) of the Rules and Regulations of 

the Tuberculosis Association of India. the members of this House 
do proceed to elect. in such manner as the Speaker may direct. two 
members from among themselves to serve as members of the Central 
Committee of the Tuberculosis Association of India." 

The motion was adopted. 
(iii) SHRI DALIT EZHILMALAI moved the following motion:-
''That in pursuance of Section 7(2) (f) of the Pre-Natal Diagoostic 

Techniques (Regulation and Prevention of Misuse) Act. 1994. the 
members of this House do proceed to elect. in such manner as the 
Speaker may direct. two female members from among themselves. 
to serve as members of the Central Supervisory Board. subject to 
other provisions of the said Act." 

The motion was adopted. 
(iv) DR. SATYANARAYAN JATIYA moved the following motion:-
''That in pursuance of Section 4(i) of the Employees' State Insurance 

Act. 1948. re~ with rule 2A of the Employees' State Insurance 
(Central) Rules. 1950. the members of this House do proceed to 
elect. in such manner as the Speaker may direct. two members from 
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among themselves to serve as members of the Employees' State 
Insurance Corporation, subject to other provisions of the said Act." 

The motion was adopted. 
(v). SHRI DALIT EZHILMALAI to movea the following motion:-

"That in pursuance of Section 5(g) of the Post Graduate Institute of 
Medical Education & Research, Chandigarh, Act, 1966, the 
members of this House do proceed to elecl, in such manner as the 
Speaker may direct, two members from amongst themselves to serve 
as Members of the Post-Graduate Institute of Medical Education 
& Research, Chandigarh, subject to the provisions of the said Act." 

The motion was adopted. 

(vi) SHRI DALIT EZHILMALAI to moved the following motion:-

"That in pursuance of Rule 3(b) read with Rule 4(b) of the rules of the 
North Eastern Indira Gandhi Regional Institute of Health and 
Medical Sciences, ShiJIong, the members of this House do proceed 
to elect, in such manner as the Speaker may direct, one member 
from among themselves to serve as a member of the Governing 
Council of North Eastern Indira Gandhi Regional Institute of Health 
and Medical Sciences, ShiJIong, subject to the other provisionAJf 
the said Rules." 

The motion was adopted. 

(vii). SHRI L.K. ADVANI move the following motion:-

"That in pursuance of sub-section (2) of section 4 of the Official 
Languages Act, 1963, the members of Lok Sabha do proceed to 
elect, in accordance with the system of proportional representation 
by means of the single transferable vote, twenty members from 
among themselves to be members of the Committee to review the 
progress made in the use of Hindi for the official purposes of the 
Union and submit a report to the President making 
recommendations thereon in accordance with sub-section (3) of 
section 4 of the said Act." 

The motion was adopted. 
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12.26 P.M. 

7. Matten Uader Rule 377 
(1) Shri Gauri Shankar Bisen raised a matter regarding need to clear 

(2) 

(3) 

(4) 

(5) 

(6) 

(8) 

(9) 

(10) 

the proposal of Madhya Pradesh Government to provide owner's 
patta to ploughen of forest land in Vanachal region of M.P. 
Shri Bachi Singh Rawat raised a matter regarding need to exclude 
forest land in Uttaranchal in U.P. from the purview of Forest Con-
servation Act, 1980 in the interest of general public. . 
Shri Bheru Lal Meena raised a matter regarding need to provide 
more funds to Rajasthan Government for upliftment or"Scheduled 
Tribes especially the Bheel and Meena communities. 
Shri Janardan Prasad Mishra raised a matter regarding need for early 
implementation of National Education Policy. 
Shri Ram Narain Meena raised a matter regarding need to allocate 
more funds for modernisation of canals in Chambal region. 
Shri Shilendra Kumar raised a matter regarding need to release funds 
from Prime Minister's Relief Fund to the people affected by severe 
fire incident in Chayal Parliamentary Constitutency, U.P. 
Shri C. Gopal raised a matter regarding need to fulfil the assurance 
given by the Naval Authorities regarding employment opportuni-
ties to those who sold out their land to the Naval Air Station at 
Arakkonam in Tamil Nadu. 
Kum. Kim Gangte raised a matter regarding need to deploy Road 
Protection Force for guarding trucks passing through Nagaland 
against armed tribal insurgents of Nagaland and Manipur. 
Shri Raghuvansh Prasad Singh raised a matter regarding need for 
electrification·of rural areas in Muzaft'arpur and Vaisbali districts 
of Bihar. 
Shri C.P. Mudalagiriyappa raised a matter regarding need to have a 
new direct Railway line from Bangalore to Chitradurga. 

1.29 P.M. 

8. RaolatioDl 

(i) SHR! NmSH KUMAR moved the following Resolution:-

"That this House do resolve that a Parliamentary Committee consisting 
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of twelve Members of this House to be nominated by the Speaker, 
be appointed to review the Rate of Dividend which is at present 
payable by the Indian Railways to the General Revenues as well as 
other ancillary matters in connection with Railway Finance vis-a-
via General Finance and to make Recommendations thereon." 

The Resolution was adopted. 

(ii) SHRI NmSH KUMAR to moved the following Resolution:-

"That this House do recommend to the ~jya Sabha to agree to associate 
six members from Rajya Sabha with the Parliamentary Committee 
to review the Rate of Dividend which is at present payable by the 
Indian Railways to the General Revenues as well as other ancillary 
matters in connection with Railway Finance,vis-a-vis the General 
Finance and to make recommendations- thereon, and to 
communicate the names of the members so appointed to this 
House." 

The Resolution was adopted. 

1.31. P.M. 

~. StatemeDt by Miuler 

The Minister of Railways made a statement regarding a blast on bridge 
No. 237 between Gosaaigaon-Chautara Block Section of New Coochbehar-
New Bongaigaon Section of Northeast Frontier Railway. 

TIme Taken 4 hrs. 39 mts. 

1.33 PM 
/ 

./10. Discussiod Under Rule 193 

Discussion regarding incidents of suicide committed by farmers in various 
parts of the country due to non-payment of remunerative prices for their 
agriCUltural produce raised by Shri Vilas Muttemwar on the lst June, 1998 
continued. The following members took part in the debate:-

(I) Shri N. Bhaskar Rao 
(2) Sbri Digvijay Singh 
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(3) Prof. Prem singh Chandumajra 
(4) Shri S. Sudhakar Reddy 
(S) Stui K. Yerrannaidu 
(6) Prof. Jogendra Kawade 
(7) Stui Vaiko 
(8) Shri V. Dhananjaya Kumar 

The discussion was not concluded. 

3.39 PM 

II. Private Me.lben' ..... 1Dtroduad 

L (I) The Private Investigators Bill. 1998 by Stui Amar Pal Singh. 

/(2) The High Comt at Allahabad (Establishment of a Pennanent Bench at 
Meerut) Bill. 1998 by Stui Amar Pal Singh. 

/ (3) The National Population Policy Bill. 1998 by Shri Amar Pal Singh. 

/(4) The Constitution (Amendment) Bill. 1998 (Amendment of articles 302 
and 3(4) by Stui Amar Pal Singh. 

/' (5) The Population Control Bill. 1998 by Dr. T. Subbarami Reddy. 

~(6) The Compulsory Voting Bill. 1998 by Dr. T. Subbarami Reddy. 

/'(7) The Provision of Employment Bill. 1998 by Dr. T. Subbarami Reddy . 

...-(8) The Cinematograph (Amendment) Bill. 1998 (Substitution of new sec-
tion for section 3. etc.) by Dr. T. Subbarami Reddy. 

1bc Forest (Conservation) Amendment Bill. 1998 (Insertion of new 
section 3C) by Shri Bachi Singh Rawat. 

The Bous'! of the People (Administration) Bill; 1998 by Stui G.M. 
Banatwalla. 

~ 1) 1bc Declaration of Assets by Ministers. Members of Parliament and 
Civil Servants Bill, 1998 by Stui Bachi Singh Rawat. 

The Terrorist and DiSlUptive Activities (Prevention) (Withdrawal of 
Legal Proceedings) Bill, 1998 by 8tui G.M. BanatwaUa. 

The Reservation (Services and Higher Education) Bill. 1998 by 

:'~'. 
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Shri G.M. Banatwalla. 

jf4) The Constitution (Amendment) Bill. 1998 (Amendment) of article IS. 
etc.) by Shri G.M. Banatwalla. 

The Population Control Bill. 1998 by Shri Bachi Singh Rawat. 

The Unemployment Allowance Bill. 1998 by Shri R. Sambasiva Rao. 

The Tobacco Growers (Benefit) Bill. 1998 by Shri R. Sambasiva Rao. 

The Chilli Growers (Benefit) Bill. 1998 by Shri R. Sambasiva Rao. 

~ 19) The Cotlon Growers (Benefit) Bill. 1998 by Shri R. Sarnbasiva Rao. 

620) The Constitution (Amendment) Bill. 1998 (Insertion of new Article SIB) 
by Shri Mohan Singh. 

~) The Constitution (Amendment) Bill. 1998 (Amendment of Article 174) 
by Shri Mohan Singh. 

«22) The Constitution (Amendment) Bill, 1998 (Insertion of Article 29A. etc.) 
by Shri Mohan Singh. 

,...123) The Universities and Colleges (Reservation of Vacancies in PoSL .. for 
Scheduled Castes and Scheduled Tribes) Bill, 1998 by Shri Mohan Singh. 

~ The Indian Penal Code (Amendment) Bill. 1998 (Amendment of section 
376) by Shri Prabhu Dayal Katheria. 

r (25) The Scrutiny of Assets of Ministers, Members of Parliament and Public 
Servants Bill. 1998 by Shri Prabhu Dayal Katheria. 

~) The Representation of the People (Amendment) Bill. 1998 (Insertion of 
new section 8B) by Shri Prabhu Dayal Katheria. 

3.55 PM rvate Member's Resolution-Under Considention 

Dr. Laxminarayan Pandey moved the following Resolulion:-

"This House is of the opinion that Government should formulate a National 
Housing· Policy on priority basis primarly for the benefit of poor and 
deprived persons with a view to solving the housing problem to a greater 
extent in the next five years." 
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1be following Members took part in the debatc:-

(I) Shri Prithviraj D. Chavan 

(2) Shri Mohan Singh 

(3) Shri Girdhari LaI Bhargava 

(4) Shri Shivraj V. Paril 

(S) Dr. Asim Bala 

(6) Shri Satya Pal Jain 

(7) Shri Balram Jakhar 

(8) Shri Chandramani Tripalhi 

(9) Shri K.D. Sultanpuri 

(10) Shri Varkala Radhakrishnan 

(II) Shri Shailcndra Kumar 

1be discussion was not concluded. 

6.04 PM 

(/..ok SDbha Gdjollmed till II A.M. 011 Wednesday. the 3rd June. 1998) 

S.GOPALAN, 
Secretary-General. 



II A.M. 

LOKSABHA 

BUIl.ETIN - PART I 
(Brief Record of Proceedings) 

Wednesday. June 3. 1998/Jyaistha 13. 1920 (Saka) 

No. 14 

I. Starred Questions 

Starred Question Nos. 102 and 103 were orally answered. Replies to Starred 
Question Nos. 104-121 were laid on the Thble. 
2. Unstarred Questions 

Replies to UnstarJ:ed Question Nqs. 1110-1266 were laid on the Table. 
12.00 hrs. 

3. Papen laid on the Table 

The following papers were laid on the Table:-
(1) An explanatory statement (Hindi and English versions) showing rea-

sons for immediate legislation by the payment of Gratuity (Amendment) 
Ordinance. 1998. 

(2) A copy each of the following papers (Hindi and English versions) 
under sub-section (l) of section 619 A of the Companies Act. 
1956:-
(i) Review by the Government of the working of the Indian Re-

newable Energy Development Agency Limited. New Delhi. 
for the year 1996-97. 

(ii) Annual Report of the Indian Renewable Energy Development 
Agency Limited. New Delhi for the year 1996-97. a10ngwith 
Audited Accounts and comments of the Comptroller and Audi-
tor General thereon. 

(3) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (2) above. 
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(4) A copy of the Annual Report (Hindi and English versions) of the 
Institute of Economic Growth. Development Planning Centre. 
Delhi. for the year 1996-97 alongwith Audited Accounts. 

(5) Statement (Hindi and English versions) showing reasons for delay 
in laying. the papers mentioned at (4) above. 

(6) A copy of the Memorandum of Understanding (Hindi and English 
versions) between the Indian Renewable Energy Development 
Agency Limited and the Mir ;stry of Non-conventional energy 
sources for the year 1997-98. 

(7) A copy each of the following papers (Hindi and English versions) 
under sub-section (I) of section 619A of the Companies Act. 
1956:-
Ca> (i) Review by the Government of the working of the 

l.abhadweep Development Corporation Limited. Agaui. 
for the year 1993-94. 

(il) Annual Report of the Lakshadweep Development 
Corporation Limited. Agatti. for the year 1993-94 alongwitb 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Review by tbe Government of the working of the 
l.akshaclweep Development Corporation Limited. Agatti. 
for the year 1994-95. 

(il) Annual Report of the Lakshadweep Development 
Corporation Limited. Agatti. for the year 1994-9~ alongwitb 
Audited Accounts and comments of the Comptroller and 
Auditor Genera1 thereon. 

(c) (i) Review by the Government of the working of the Goa Meat 
Complex Limited. Panaji. for the year 1996-97. , 

(ii) Annual Report (Hindi and English versions) of the Goa 
Meat Complex Limited. Panaji. for the year. 1996-97 
alon,witb Audited Accounts and comments of tbe 
Compuoller and Auditor GeIHmll thaeon.. 

(8) Three Statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (7) above. 

(9) (i) A copy of the Annual Report (Hindi and English versions) of 
the National FcdcraIion ofCo-operative Sugar Factories Limited, 
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New Delhi. for the year 1996-97 alo;agwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the National Federation of 
Cooperative Sugar Factories Limited. New Delhi. for the year 
1996-97. 

(10) Statements (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) above. 

(11) (i) A cqJ)' of the Annual Report (Hindi and English vasions) of the All 
India FedrnIion of Co-openIi\'e Spinning MiOs Limited, Mumbai, 
fm the ~ 1'»6SJ7 aIongwiIh Audited Aa:ames. 

(ii) A copy of the Review (Hindi and English versions) by the 
~M~ofthe~oftheAllIndiaFedrnlionofCo-openli~ 
Spinning Mills Limited, Mumbai, for the yes- 1996-97. 

(12) Statements (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (11) above. 

(13) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Cooperative Development Corporation. New Delhi, 
for the year 1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the National Cooperative 
Developmcat Corporation. New Delhi. for the year 1996-97. 

(14) Statemenrs (Hindi and English versions) showinl reasons for delay 
in layinl the papers mentioned at (13) above. 

(IS) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Heavy Enlineering Cooperative Limited. Pune, 
for the year 1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the National Heavy Engineering 
Cooperative Limited, Pune, for the year 1996-97. 

(16) Statements (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (I S) above. 

(17) A copy of the Annual Report (Hindi and English versions) of the 
Narmada Control Authority. for the year 1996-97. 

(18) Statements (Hindi and English versions) showing reasons for delay 
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in laying the papers mentioned at (17) above. 

(19) (i) A copy of the Annual Report (Hindi and English versions) of the 
J & K State Sheep and Sheep Products Development Board 
Srinagar. for the years 1994-95 to 1995-96 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the J & K State Sheep and Sheep 
Products Development Board. Sri nagar. for the years 1994-95 
to 1995-96. 

(20) Statements (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (19) above. 

(21) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Institute of Hydrology. Roorkee, for the year 1996-
97 aJongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by fhe 
Government of the working of the National Institute of 
Hydrology. Roorkee. for the year 1996-97. 

(22) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (21) above. 

(23) A copy of the Notification No. VCICAU/14 (Estt)193 (No. I of 
J 997) (Hindi and English versions) published in Gazette of India 
dated the 27th December. 1997 approving and notifying the first 
Ordinance regarding establishment of the College of Home Science 
as a constituent co1Jege of the Central Agricultural University at 
Tura, made by the Vice-Chancellor of the Central Agricultural 
University, Imphal. under sub-section (2) of section 43 of the 
Central Agricultural University Act. 1992. 

(24) A copy of the Multi-State Cooperative Societies (Privileges. 
Properties and Funds, Accounts Audit, Winding up and Execution 
of Decrees. Orders and Decisions) (Amendment) Rules, 1998 (Hindi 
and English versions) published in Notification No. G.S.R. 75(E) 
in Gazette oflndia dated the II th February, 1998, under sub-section 
(3) of section 109 of the Multi-State Cooperative Societies Act, 
1984. 

(25) A copy each of the following Notifications·(Hindi and English ver-
sions) under sub-section (2) of section 3 of the All India Services 
Act. 1951:-
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(i) The Indian Administrative Service (Fixation of Cadre Strength) 
Amendment Regulations. 1998 published in Notification No. 
G.S.R. S8 in Gazette of India dated the 14th March. 1998. 

(ii) The Indian Administrative Service (Pay) Amendment Rules. 
1998 published in Notification No. G.S.R. S9 in Gazette of 
India dated the 14th March. 1998. 

(iii) The Indian Forest Service (Fixation of Cadre Strength)Amend-
ment Regulations. 1997 published in Notification No. G.S.R. 
413 in Gazette of India dated the 20th December. 1997. 

(iv) The Indian Forest Service (Pay) Third Amendment Rules. 1997 
published in Notification No. G.S.R. 414 in Gazette of India 
dated the 20th December. 1997. 

(v) The Indian Administrative Service (Fixation of Cadre Strength) 
Fitih Amendment Regulations. 1997 published in Notification 
No. G.S.R. 739 (E) in Gazette of India dated the 31st Decem-
ber. 1997. 

(vi) The Indian Police Service (Fixation of Cadre Strength) Sev-
enth Amendment Regulations. 1997 published in Notification 
No. G.S.R. 740(E) in Gazelle of India dated the 31 st December. 
1997. 

(vii) The Indian Forest Service (Fixation of Cadre Strength) Third 
Amendment Regulations. 1997 published in Notification No. 
G.S.R. 741 (E) in Gazette of India dated the 31 sl December. 
1997. 

(viii) The Indian Administrative Service (Fixation of Cadre Strength) 
Second Amendment Regulations. 1998 published in Notifica-
tion No. G.S.R. 75 in Gazette ofIndia dated the 4th April. 1998. 

(ix) The Indian Administrative Service (Pay) Second Amendment 
Rules. 1998 published in Notification No. G.S.R. 76 in Gazelle 
of India dated the 4th April. 1998. 

(x) G.S.R. 378 published in Gazette of India dated the 15th 
November. 1997 containing corrigendum to the Notification 
No. G.S.R. 597(E) dated the 17th October. 1997. 

(xi) The Indian Administrative Service (Regulation of Seniority) 
Amendment Rules. 1997 published in Notification No. G.S.R. 
736(E) in Gazette of India date.d the 31st December. 1997. 
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(xii) The Indian Police Service (Regulation of Seniority) Amend-
ment Rules. 1997. published in Notification No. G.S.R. 737(E) 
in Gazette of India dated the 31 st December. 1997. 

(xiii) The Indian Forest Service (Regulation of Seniority) Rules, 1997 
published in Notification No. G.S.R. 738(E) in Gazette of India 
dated the 31st December. 1997. 

(26) (i) A copy of the Annual Report (Hindi and English versions) of 
the Grih Kalyan Kendra. New Delhi. for the year 1996-97 
a10ngwith Audited Accounts. 

(ii) Stalement (Hindi and English versions) reprdiq Review by 
the Govemment of the working of the Grih Kalyan . Kendra, 
New Delhi. for the year 1996-97. 

(27) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (26) above. 

(28) (i) A copy of the Annual Report (Hindi and English versions) of 
the Central Govemment Employees Consumer Co-operative 
Society Limited (Kendriya Bhandar). New Delhi. for the yar 
1996-97 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regardins Review by 
the Government ofthc working of the Central Government C0n-
sumer Co-operative Society Limited (Kendriya Bhandar). New 
Delhi. for the year 1996-97. 

(29) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (28) above. 

(30) (i) A copy of the Annual Report (Hindi and Engiish versions) of 
the Central Civil Services Cultural and Sports Board, New 
Delhi. for the year 1996-97 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) f'CSardinS Review by 
the Government of the working of the Central Civil Services 
Cultural and Sports Board. New Delhi. for the year 1996-97. 

(31) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (30) above. 

(32) A copy of the Report (Hindi and English versions) of the working 
Group on Right to Information and Promotion of Open and Trans-
parent Government. 

(33) (i) A copy of the Annual Report (Hindi and English versions) of 
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the Indian Institute of Public Administration., New Delhi. for 
the year 1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Indian Institute of Public Ad-
ministration. New Delhi. for the year 1996-97. . 

(34) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (33) above. 

(35) (i) A copy of the Annual Report (Hindi and English versions) of the 
Central Vigilance Commission New Delhi. for the period from 
the 1st January. 1993 to the 31st December. 1993. 

(ii) A copy of the Memorandum (Hindi and English versions) ex-
plaining the reasons for nOll-acceptance of the Commission's 
Advice. 

(36) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (35) above. 

(37) (i) A copy of the Annual Report (Hindi and English versions) of 
the Central Vigilance Commission. New Delhi. for the period 
from the 1st January. 1994 to the 31st December. 1994. 

(ii) A copy of the Memorandum (Hindi and English versions) ex-
plaining the reasons for non-acceptance of the Commission's 
Advice. 

(38) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (37) above. 

(39) (i) A copy of the Annual Report (Hindi and English versions) of 
the Central Vigilance Commission. New Delhi, for the period 
from the 1st January, 1995 to the 31st December. 1995. 

(ii) A copy of the Memorandum (Hindi and English versions) ex-
plaining the reasons for non-acceptance of the Commission's 
Advice. 

(40) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (39) above. 

(4i) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 37 of the Administra-
tive Tribunal Act. 1995:-
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(i) The Cenb'81 Administrative Tribunal (Group A Posts) Recruit-
ment (Amendment) Rules. 1997 published in Notification No. 
G.S.R. 472 (E) in Gazette ofIndia dated the 20th August. 1997. 

(ii) The Central Administrative Tribunal (Salaries and Anowances 
and Conditions of Service of Chairman. Vice-Chairman and 
Members) Amendment Rules. 1998 published in Notification 
No. G.S.R. 61(E) in Gazette of India dated the 29th January. 
1998. 

*(42) A copy of the Notification No. 15/98 (Hindi 8nd English versions) pub-
lished in Gazette of India dated the 3rd June. 1998 together with an 
explanatory memorandum seeking to reduce excise duty from 35 per 
cent ad V(J/orem to 32 per cent ad valorem on goods. commonly 
known as petrol. under sub-section (2) of section 38 of the Central 
Excise Act. 1944. 

4. Messages from Rajya Sabba 

SECRErARY-GENERAL Reported the following Messages from Rajya 
Sabha:-

( 1 ) That at its sitting held on the 2nd June. 1998. Rajya Sabha passed the 
Payment of Gratuity (Amendment) Bill. ) 998. 

(2) That at its sitting held on the 2nd June. 1998. Rajya Sabha pas.<;ed the 
Chemical Weapons Convention Bill. 1998. 

s. &lis as passed by the Rajya Saba..-Laid OD the 'nable 

(1) The Payment of Gratuity (Amendment) Bill. 1998. 

(2) The Chemical Weapons Convention Bill. 1998. ,. 
12-06 p.m. 

6. Presentation of Petition 
SHRl BASUDEB ACHARIA presented a-Petition signed by Shri Kankar 

-PosH. and others of Bankura Bidi Shilpi Co-operative Society Limited. 
Rabindra Sarani. Bankura requesting to md:e necessary amendment in 
the provisions of Workers Provident Fund and Pension Act for exemption 
of Compulsory deposit of Provident Fund amount wilh retrospective effect 
for the workers of Bankura Bidi Shilpi Co-operative Society Limited. 

-Laid • 6.32 p.m. 
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'f7: M~ti()~'~gardi .. g ~on~fit'uti~~ ohhe 'joi~f CboitiiiUee on Offices 
of Profit. 

")' ,.,/'! . t;", .~. • '.' •• ,-) • 

SHRI M. THUMBI DURAl moved the fotI'6wlrrg'motiori: ' .... 

"That a Joint Committee ofthe Houses to be called the Joint Committee 
on Offices of Profit be constituted consisting of fifteen members, 
ten from this House and-five from the RaJYa Sabha. who shall be 
elected from amongst the members of each House in accordance 
with the system of proportional representation by means of the 
single transferable vote: 

"That the functions of the Joint Committee shall be-

(i) to examine the composition and character of all existing 
"committees" [other than those examined by the Ioint Committee 
to which the Parliament (Prevention of Disqualification) Bill. 
1957 was referred} and all "committees" that may hereafter be 
constituted, membership of which may disqualify a person for 
being chosen as. and for being. a member of either House of 
Parliament under Article 102 of the Coristitution; 

(ii) to recommend in relation to the "committees" examined by it 
what offices should disqualify and what offices should nOI 
disqualify; 

(iii) to scrutinise from time to time the Schedule to the Parliament 
(Prevention of DIsqualification) Act. 1959. and to recommend 
any amendments in the said Schedule, whether by way of addition. 
omission or otherwise; 

That the Ioint Committe shall, from time to time. report to both Houses 
of Parliame·nt in respect of all or any of the aforesaid matters; 

That the members of the Joint Committee shall hold office for the 
duration of the present Lok Sabha; 

That in order to constitute a sitting of the Joint Committee. the quorum 
shall be one-third of the total number of members of the Commiuee; 

That in other respects, the Rules of Procedure of this House relating to 
Parliamentary Committees will apply with such variations and 
modifications as the Speaker may make; and 

That this House recommends to the Rajya Sabha that the Rajya Sabha 
do join in the said Joint Committee and to communicate to this House the 
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names of the members to be appointed by the Rajya Sabha to Ehe Joint 
Committees. 

TIle ___ .. 1IdapIed. .~ I 

12.09 p.m. 
/8. Gewrnaaeat a.__&trcMIacetI 

The Electricity Regulatory Commissions Bill, 1998. 

The Motion for leave to introduce the Bill moved by Shri P.R. 
lCumaramangalam was opposed. 

The Motion was adopted and the Bill was introduced. 

9. St.feIaeId ...... 0nIi0aDce--IAId .. the 'DIble 

An Explanatory Statement (Hindi &. English versions) showing reasons for 
immediate Legislation by the Electricity Regulatory Commissions Ordinance. 
1998 was laid on the 'Thble. 

12.36 p.m. 

/ 10. Goftl'llllleat Bill-introduced 
The Bcedi Workers Welfare Cess (Amendment) Bill. 1998. 

(Lolc Sobha adjoul'IUd at 1.1 I P.M. and ~-QSs~mbled at 2.07 P.M.) 

3.01 p.m. 

II. Maaen Under Rule 371 
( I) Shri Ramanand Singh raised a matter regarding need for early 

completion of Vaan Sagar Project in Satna District of Madhya Pradesh. 
(2) Shri Vuendra Kumar raised a tnallCr regarding need for early completion 

of Raj ghat project so as to provide drinking waJ.cr in Sagar Parliamentary 
constituency . 

• (3) Shri Ritlal Prasad Verma raised a matter regarding need to bring units 
of Hindustan Cables Ltd. under the administrative jurisdiction of 
Ministry of Communications. 

(4) Shri K.C. Kondaiah raised a matter regarding need to declare BangaJore 
as A-I city. 

(5) ; Smt. Jayanti Patnaik raised a matter regarding need to provide financial 
assistance from Prime Minister's Relicf Fund to the people of Orissa 

- . 
~(~'}I" \.~, ',Iit.~ ,)r, LH. r'i~:h'. 
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affected by heat W1M and Ie) include heat wave as a nabIraI calamity in 
the Relief Code. 

(6) Sbri LS. 0 ................ anti ..... to releue a 
COIRmemol'8tM stamp in the memory of Dr. Bbausaheb Panjabrao 
Deshmukh on the occasion of his birth centenary. 

(7) Slui N. Dennis raised a matter regarding need to take necessary steps 
to repair the very old and dilapidated bridge at Kuzhithurai in the 
Trivandrum-Kanyakumari National Highway (N.H. 47). 

(8) Dr. Jayanta Rongpi raised a matter regarding need to take necessary 
steps to upgrade Doordarshan Network in hilly areas, Assam. 

(9) Dr. Prabha Thakur raised a matter regarding need to connect villages 
of Ajmer District eXperiencing acute problem of drinking water with 
Bilaspur Project for permanent solution to the problem of driAkiAg 
water. 

(10) Shri T. Govindan raised a matter regarding need to make sufficient 
appointments in lower categories in Telecom Department through 
Employment Exchanges to provide better telecom facilities in Kerala. 

3.17 p.m. 

~. DiscussioD Uader Rule 193 

TIme Taken 10 hrs. 4 mts. 

Discussion regarding incidents of suicide committed by fanners in various 
parts of the country due to non-payment of remunerative prices for their 
agricultural produce raised by Shri Vilas Mutremwar on the 1st June. 1998 
continued. .. 

'The foUowing members took part in the debate:-
(1) Shri R.L. Jalappa 
(2) Dr. Ram Krisban Kusmaria 
(3) Shri Beni Prasad Verma 
(4) Shri Nakli Singh 
(5) Shri H.D. Devcgowda 
(6) Shri N.K. Prcmachandran 
(7) Shri Bhupinder Singh Hooda 
(8) Shri Otamdra Shckhar Sabu 
(9) Shri Anoop Lal Yadav ... . .... _ ... _ 

f --.I' - --- 'I;"'-."'----•. ~--- .. --- .... - _.- !"' ••• _"_... . 



(10) D~,.:r. Subbarami Reddy 
(H) Shri Ramanand SIngh 
(12) Shri P.C. Thomas 
( 13) Shri Anand Mohan 
(14). Shri Gaurishailkar Bisen 
(1.5) Dr. Prabha Thakur· 
(16) Shri Prabhunath Singh 
( 17) Shri Virendra Singh 

, ~. -
:'{' ~ .. l: ~;'.J~l ,; \'~~'",:' 

(18) Shri Sansuma Khunggur Bwiswmuthiary 
(19) Shri K.D. Sultanpuri 
(20) Smt Kailasho Devi 
(21) Shri B.M. Menasinakai 
(22) Shri V Sathiamoorthy 
(23) Dr. Ravi Mallu 
(24) Shri Shailendra Kumar 
(25) Shri Naresh Puglia 
(26) Shri Bikram Keshari Deo 
(27) Shri K.H. Muniyappa 
(28) Shri M. Selvarasu 
(29) Smt. Reena Choudhary 
(30) Shri S. MatJikarjunaiah 
Shri Som Pal replied to the discussion. 

The discussion was concluded. 

8.43 P.M. 

, ," 

(Lolc Sabha odjou17U!d till II A.M. on Thursday, the 4th June. 1998) 

MGIp(PLU)MRNO-662I...S-3-61998. 

S.GOPALAN, 
Secretary-General. 



LOKSABBA 

BULLETIN - PART I 

(Brief Record of Proceedings) 

Thursday. June 4. 19981Jyaistha 14. 1920 (Saka) 

No. IS 
11 A.M. 

I. Starred Questions 

Starred Question Nos. 122-124 and 127 were orally answered. Replies to 
Starred Question Nos. 125. 126 and 128-141 were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Question Nos: 1267-1462 were laid on the Table. 

12.00 Hrs. 

3. Papers Laid on the Table 

The fol1owing papers were laid on the Table:-

( I) A copy of the Aircraft (Amendment) Rules. 1997 (Hindi and Eng-
lish versions) published in Notification No. G.S.R. 404(E) in 
Gazette of India dated the 24th July. 1997. under section 14A of 
the Aircraft Act. 1934. together with an Explanatory Note. 

(2) A copy of the Annual Report (Hindi and English versions) of the 
Commission of Railway Safety for the year 1996-97 under section 
10 of the Railway Act. 1989. 

(3) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of Section 619 A of the Companies Act. 
1956:-

(a) (i) Review by the Government of the working of the Goa Shipyard 
Limited. Goa, for the year 1996-97. 
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(ii) Annual Report of the Goa Shipyard Limited. Goa. for the year 
1996-97 alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Review by the Government of the working of the Bharat Electro-
nics Limited. Bangalore. for the year 1996-97. 

(ii) Annual Report of the Bharat Electronics Limited. Bangalore. 
for the year 1996-97 alongwith Audited Accounts and com-
ments of the Comptroller and Auditor General thereon. 

(c) (i) Review by the Government of the working of the Hindustan 
Aeronautics Limited. Bangalore. for the year 1996-97. 

(ii) Annual Report of the Hindustan Aeronautics Limited. 
Bangalore. for the year 1996-97 alongwith Audited Accounts 
and comments of the Comptroller and Auditor General thereon. 

(4) Three statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English versions) of 
the Institute for Defence Studies and Analyses. New Delhi. for 
the year 1996-97 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of working of the Institute for Defence Studies 
and Analyses. New Delhi. for the year 1996-97. 

(6) Statement (Hindi and English versions) showing reasons for delay 
in'hying the papers mentioned at (5) above. 

(7) A copy each of the following papers (Hindi and English 
versions):-

(i) Memorandum of Understanding between the Garden Reach 
Shipbuilders and Engineers Limited and the Department of 
Defence Production and Supplies. Ministry of Defence for the 
year 1998-99. 

(ii) Memorandum of Understanding between the Bharat Earth 
Movers Limited and the Department of Defence Production and 
Supplies. Ministry of Defence for the year 1998-99. 

(8) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Defence for the year 1998-99. 



3 • (9) A copy of the Defence Services Estimates for the year 1998-99 
(Hindi and English versions). 

(10) An explanatory statement (Hindi and English versions) showing rea-
sons for immediate legislation by the Representation of the People 
(Amendment) Ordinance. 1998. 

( II) A copy each of the following papers (Hindi and English versions) 
under sub-section (I) of section 619A of the Companies Act. 
1956:-

(a) (i) Review by the Government of the working of the Bharat Alu-
minium Company Limited. New Delhi. for the year 1996-
97. 

(ii) A copy of the Annual Report of the Bharat Aluminium Com-
pany Limited. New Delhi for the year 1996-97. alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Review by !he Government of !he wOOdng oflhe National Alu-
minium Company Limirr.d, Bhubaneswar. for Ihe year 1996-97. 

(ii) Annual Report of the National Aluminium Company 
Limited. Bhubaneswar, for the year 1996-97 alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor Gen~ra1 thereon. 

(c) (i) Review by the Government of the working of the Manga-
nese Ore (India) Limited. Nagpur, for the year 1996-97. 

(ii) Annual Report of the Manganese Ore (India) Limited, Nagpur, b 
the year 1996-97 a10ngwilh Auditrd Accounts and cormnents of 
the Comptroller and Auditor General thereon. 

(12) Three statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (I I) above. 

(13) A copy each of the following papers (Hindi and English venions):-
(i) Memmmdum of Understanding between Bharat Aluminimn eo.. 

pany Limited and the Ministry of Mines for the·year 1998-99. . 

(ii) Memorandum of Understanding between the National 
Aluminium Company Limited and the Ministry of Mines for 
the year 1998-99. 
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(iii) Memorandum of Understanding between the Manganese Ore 

(India) Limited and the Ministry of Steel. for the year 1998-99. 

(iv) Memorandum of Understanding between the Hindustan 
Steelworks Construction Limited and the Ministry of Steel for 
the year 1998-99. 

(v) Memorandum of Understanding between the Metallurgical and 
Engineering Consultants (India) Limited and the Ministry of Steel 
for the year 1998-99. 

(vi) Memorandum of Understanding between the Mineral Exploration 
Corporation Limited and the Ministry of Mines. for the year 
1998-99. 

12-02 P.M. 

4. Messages from RaJya Sabba 

SECRETARY -GENERAL Reported the following Messages from Rajya 
Sabha :-

(I) That at its sitting held on the 2nd June. 1998. Rajya Sabha passed the 
Representation of the People (Amendment) Bill. 1998. 

(2) That at its sitting held on the 3rd June. 1998. Rajya Sabha passed the 
Merchant Shipping (Amendment) Bill. 1998. 

5. BOIs _ passed by the RaJya Sabba-Laid OR the 18ble 

(I) The Representation of the People (Amendment) Bill. 1998. 

(2) The Merchant Shipping (Amendment) Bill. 1998. 

(Lot Sabha adjourned al2.03 p.m. and re-assembled at 3.04 p.m.) 

~P.M. 

6. Matten UDder Rule 377 
(1) Shri Girdhari La) Bharpva raised a matter regarding need to allocate 

adequate funds for maintenance of National Highways in Rajasthan. 
(2) Dr. Ramesh Chand Tomar raised a matter regarding need to take steps 

to facilitate return of NRI doc:tors who are not Indian citizens for practising ill 
India. 
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(3) Dr. Ram Lakhan Singh raised a matter regarding need to ensure that 
Food Corporation of India purchase wheat at remunerative prices in Bhind 
district of Madhya Pradesh. 

(4) Shri Mullappally Ramachandran raised a matter regarding need to im· 
plement the recommendations of Talwar Committee on the service conditions 
of Extra-Departmental Workers of Postal Department. 

(5) Shri Vilas Muttemwar raised a matter regarding need to withhold deci-
sion to conduct pre-medical test for admission to medical colleges in 
M~htra this year. 

(6) Shri P.C. Chacko raised a matter regardjng need to ban impon of rubber 
and rubber products and fix remunerative price for procurement of rubber. 

(7) Prof. A.K. Piemajam raised a matter regarding need to provide reserva-
tion facilities of Rajdhani Express at Calicut in Kerala. 

(8) Prof. Prem Singh Chandumajra raised a matter regarding need to set up 
a Department under Ministry of Labour for better opportunities to labourers 
going abroad for employment. 

(9) Shri M. Selvarasu raised a matter regarding need to impress upon State 
Govt. of Kamataka to release 205 TMC water to Tamil Nadu. 

( 10) Shri Vaiko raised a matter regarding need to take measures to protect 
the interests of fishermen of Tamil Nadu from assault by Srilankan side. 

(n) Shri S. Mallikarjunaiah raised a matter regarding need to open a 
Telephone Exchange in Tumkur District of Kamataka. 

3.21 P.M. 

TIme taken : I Hr. 23 Mts. 

*7. Statutory Resolution-Withdrawn 

Shri Basudeb Acharia moved the following Resolution:-. 

"That this House disapproves of the National Institute of Phannaceutical 
Education and Research (SecoRd) Ordinance, 1998 (No.9 of 1998) 
promulgated by the President on 23 April, 1998." 

After discussion as indicated in para 8 below, the Resolution was with-
drawn by leave of the House. 
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;!!-. Govemlllellt BUl-Passed 
The Nat;onallllsl;tute of Pharmaceutical £ducat;('" and Research Bill. 1998. 

The motion for consideration of the Bill was moved by Shri Surjit Singh 
Bamala. 

The following members took part in the combined discussion on the Reso-
IUlion (vide para 7 above) and the motion for consideration of the BiII:-

(I) Dr. T. Subbarami Reddy 
(2) Shri Tapan Sikdar 
(3) Shri Mohan Singh 
(4) Shri Ramchandra Dome 
(5) Dr. Shakeel Ahmed 
(6) Shri Girdhari Lal Bhargava 
(7) Shri. Chandra Shekhar Sahu 
(8) Prof. Jogendra Kawade 
(9) Shri Shailendra Kumar 

(10) Shri Sis Ram Ola 

Shri Surjit Singh'Bamala replied to the debate. 

The motion for consideration was adopted and clause-by-clause considera-
tion of the Bill was taken up. 

Clauses 2 to 37 were adopted.· 

Clause I. the Enacting Fonnula and the Long Title were also adopted. 

The motion that the Bill be passed was 1T!0ved by Shri Suljit Singh Barnala. 

The motion was adopted and the Bill was passed. 

4.45 P.M, 

/ *9. Modea-Uader CoasideratioD 

Time 8Jlotted 
Time Taken 
Balance 

Sbri Nitish Kumar moved the following motion:-

12 Hrs. 
3 Hrs. 15 Mts, 
8 Hrs . 45 Mts. 

"Tbat the Status Paper on Railways: some issues and options laid on the 
Table of the House. be taken into consideration. It 

-DiIeuard fOFChcr· 
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The following items of Business ~ere also taken up together with the ahove 
Motion:-

(I) General Discussion on the Budget (Railways}-1998-99. 

(2) Demands for Excess Grants Nos. 8, 12. 13 and 14 in respect of the 
Budget (Railways) for 1995-96. 

The fonowing members took part in the comhined dehate:-
( I) Shri P. Upendra 
(2) Smt. Sumitra Mahajan 
(3) Shri Ba.'iudeb Acharia 
(4) Smt. Sangeeta Singh Deo 
(5) Shri Shailendra Kumar • (6) Maj. Gen. Rtd. Bhuvan Chandra Khanduri 
(7) Shri Heera Lal Rai (Speech ''''fillisheeJ) 

The discussion was not concluded. 

8 P.M. 
(Lot Sabha adjourned till II A.M. "11 Frida); the 5th Jllnt'. 1998). 

S. GOP ALAN. 
S(!crC'ttlry-G""t!ral. 

MGIp(PLU)MANo-696Ls--t.6.98. 
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LOKSABHA 

BULLETIN - PART I 
(Brief Record of Proceedings) 

Friday, June S, 1998/Jyaistha IS, 1920 (Saka) 

No. 16 

1. Obituary Refereace 
The Speaker made reference to the passing away of Shri Teja Singh 

Dardi who was a member of Eighth Lot Sabba. 
1bereafter, the Members stood in silence for a short while as a marie of 

respect to the deceased. 

11.17 A.M. 
2. Starred Questions 

Starred Question Nos. 142-144 were orally answered. Replies to Starred 
Question Nos. 14S-I 61 were laid on the Table. 

r 

3. Unstarrecl Questions 
Replies to Unstarred Question Nos. 1463-t667 were laid on the Table. 

12.00 hrs. 

4. Papen Laid OD the 'l8b1e 
1be following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English versions) of 

the Central Footwear Training Institute, CheMai, for the year 
1996-97 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government oftbe working of the Central ~ 'nainins 
Institute, Chennai, for the year 1996-91. 

(2) (i) A copy of the Annual Report (Hindi and English versions) of 
the Central Footwear Training Institute, Agra, for the year 
1996-91 alongwith Audited Accounts. 

1 
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(ii) Statement (Hindi and English versions) regarding Review by 
the Governinent of the working of the Central Footwear Training 
Institute. Agra. for the year 1996-97. 

(3) (i) A copy of the Annual Report (Hindi and English versions) of 
the Process cum pruduct development Centre. Meerut. for the 
year 1996-97 alnngwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Process cum Product 
Development Centre. Meerut. for the year 1996-97. 

(4) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Productivity Council India, New Delhi. for the 
year 1996-97 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the National Productivity 
Council India, New Delhi. for the year 1996-97. 

(5) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (4) above. 

(6) Statement (Hindi and English versions) showing reasons for delay 
in laying the Annual Report and Audited Accounrs· of the Indo 
German Tool Room, Ahmedabad, for the year 1996-97. 

(7) Statement (Hindi and English versions) showing reasons for delay 
in laying the Annual Report and Audited Accounts· of the Indo 
German Tool Room, Aurangabad, for the year 1996-97. 

(8) Statement (Hindi and English versions) showing reuons for delay 
in laying the Annual Report and Audited Accounts· of the (ndo 
Danish Tool Room (lDTR). Jamshedpur for the year 1996-97. 

(9) Statement (Hindi and English venions) showing reasons for delay 
in laying the Annual Report and Audited Accounts· of the Indo 
German Tool Room, Indore for the year 1996-97. 

(10) Statement (Hindi and English versions) . showing reasons for delay 
in laying the Annual Report and Audited Accounts· of Central 
Tool Room and Training Centre (ClTC). Calcutta for the year 
1996-97. 

*-'-IltepactIaad Audited ACCOUIIII ... IIIid .... ,..... 29.5.1991. 
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( 11) Statement (Hindi and English versions) showing reasons for delay 
in laying the Annual Report and Audited Accounts· of the Central 
Tool Room and Training Centre (CTTC). Bhubaneshwar for the 
year 1996-97. 

(12) Statement (Hindi and English versions) showing reasons for delay 
in laying the Annual Report and Audited Accounts· of the Central 
Institute of Tool Design (CITD) Hyderabad for the year 1996-97. 

(13) Statement (Hindi and English versions) showing reasons for delay 
in laying the Annual Report and Audited Accounts· of the Central 
Tool Room (CTR). Ludhiana for the year 1996-97. 

(14) Statement (Hindi and English versions) showing reasons for delay 
in laying the Annual Report and Audited Accounts· of the 
Electronics Service and Training Centre, Ranlliagar. for the year 
1996-97. 

(I S) Statement (Hindi and English versions) showing reasons for delay 
in laying the Annual Report and Audited Accounts· of the 
Institute for Design of Electrical Measuring Instruments. Mumbai 
for the year 1996-97. 

(16) A copy each of the following papers (Hindi and English 
versions):-

(i) Memorandum of Understanding between the Hindustan Cables 
Limited and the Department of Heavy Industry. Ministry of 
Industry for the year 1998-99. 

(ii) Memorandum of Understanding between the Aodrew Yule and 
Company Limited and the Department of Heavy Industry. 
Ministry of Industry for the year 1998-99. 

(17) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act. 1955:-

(i) S.O. 356(E) published in Gazette of India dated the 30th April. 
1998 notifying the Mis Ellora Paper Mills. Bhandara. as a Mill 
producing newsprinL 

• AIInuII Repods IDII AudiIed ACCOUIIII wen: laid 011 the Table 01129.5.1998. 
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(d) 5.0. 3S7(B) published in Gazette of India dated the 30th April. 
1998 nodfYial Mis Rawal Papers Limited. Raibareli as a Mill 
poduciDi newsprint 

(iii) 5.0. 3S8(E) published in Gazette of India dated the 30th April, 
1998 nodfying the Mis Shah Pulp and Paper Mills Limited. 
VaIsad. IS • MiD producing newsprint. 

(18) (i) A copy of the Annual Report (Hindi anti English versions) of 
the Gem and Jewe1J~ry Export Promotion Council. India. 
Mumbai, for abe year 1996-97 a10ngwith Audited Accounts. 

(ti) A copy of the Review (Hindi and English versions) by the 
, Govemmeat of the working of the Gem and Jewe1Jery Expon 

Promodon Couacil, India, Mumbai, for the year 1996-97. 

(19) (i). A copy of the Annual Report (Hindi and English versions) of 
;' . the Jadian DillDQnd Institute. Sural, for the year 1996-97. 

aIoIlpi1b Audited Accounts. 

(d) A copy of the Review (Hindi and English versions) by the 
Government of the working of Indian Diamond Institute. Sural, 
for tbe y., 1996-97. 

(20) (i) A copy of the Annual Report (Hindi and Eaglisb versi~) of 
tbe Bnaineeriq &port Promotion Council, Calc:uaa. for tbe 
ya6 1996-97 alonpitb Audited Accounts. 

(Ii) A copy of tbe Review (Hindi and English versions) by the 
Oovenment of the workin, of the En,ineerin, Bxpon 
PtUlOOlioa Council, Calcutta. for abe )'em' 1996-97 . . 

(21) A copy each ~f the following papen (Hindi and Bnstish ~~ions) 
.... .ub-aec:tion (1) of section 619A of the Companies Act, 
1956:-

(i) Rmew by the Govemment of the working of the India 1U and 
...... Limited, Mumbai, for tbe year 1996-97. 

(B) Aluaul Report of the India Tea aad Restaurants Umiled, 
....... for the year 1996-97 alonpitb Audited Accouats and 
fXI'I'I'!"'tl afCompcroUer and Auditor GeaenlIbereon. 



5 

(22) A copy of the Notification No. S.O. 706 (E) (Hindi and English 
versions) published in Gazette of India dated the 6th October. 1997 
containing corrigendum to the Notification No. S.O. 472 (E) dated 
the 30th July, 1997 relating to Jute Packaging Materials 
(Compulsory Use in Packing Commodities) Act, 1987. 

(23) (i) A copy of the Annual Report (Hindi and English versions) of 
the Central Silk Board, Banplore. for the year 1 ~97. 

(ii) A copy of the Review (Hindi and English venioas) by the 
Government of the working of the Central Silk Board. 
Bangalore. for the year 1~97. 

(iii) . A copy of the Annual Accounts (Hindi and EnJlisb. venicMIs) of 
the Central Silk Board. Bangalore. for the yo. 1996-97 roptMr 
with Audit Report theROD. 

(24) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (23) above. 

(25) (i) A copy of the Annual Report (Hindi and Enpish versioDs) of 
the Indian Silk Export Promotion Council. Mumbai. for the 
year 1996-97 a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of tile working of the Indian Silk Export PromoIioa 
Council. Mumbai, for the year 1~97. 

(26) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (25) above. 

(27) Statement (Hindi and English versions) showing reasons for delay 
in laying the Annual Report and Audited Accounts of the National 
Handloom Development Corporation Limited for the year 1996-97. 

(28) (i) A copy of the Annual Report (Hindi and English venioas) of 
the All India Handloom Fabrics Marketing Co-operative Society 
Limited. Delhi, for the year 1996-97. alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the Working of the All India Handloom Pabrics 
Marketing Co-operative Society Limited. Delhi. for the yo. 
1996-97. 
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(29) Statement (Hindi and Bnglish versions) showing reasons for delay 
in laying the papers mentioned at (28) above. 

(30) A copy each of the following Notifications (Hindi and Bnglish 
versions) under section 296 of the Income-tax Act. 1961:-

(i) S.O. No. 2S42 published in Gazette of India dated the 11th 
October. 1997 regarding exemption to "Sarva Seva S8Ogh, 
Sevap1llll. Maharashtra" under section 10(23C) of the Income 
Tax Act. 1961 for the period covered by the Assessment Years 
1996-97 to 1998-99 subject to certain conditions. 

(ii) S.O. No. 2S43 published in Gazette of India dated the 11th 
October. 1997 regarding exemption to ""Bxport Promotion 
Council for Handicrafts. New Delhi" under section 10(23C) of 
the Income Tax Act. 1961 for the period covered by the 
Assessment Years 1993-94 to 1995-96 subject to certain 
conditions. 

(iii) S.O. No. 2S44 published in Gazette of India dated the 11th 
October, 1997 regarding exemption to"-n.e Maharashtra Stale 
Council for Child Welfare, Mumbai" under section 10(23C) of 
the Income Tax Act. 1961 for the period covered by the 
Assessment Year 1989-90 subject to certain conditions. 

(iv) S.O. No. 2S45 published in Gazette of India dated the 11th 
October. 1997 regarding exemption to "The Maharashtra Stale 
Council for Child Welfare. Mumbai" under section 10(23C) of 
the Income Tax Act, 1961 for the period covered by the 
Assessment Years 1990-91 to 1992-93 subject to certain 
conditions. 

(v) S.O. No. 2S46 published in Gazetteoflndiadatcd rbe 11th October. 
1997 rqarding exemption. to "7bc Mabarubtra Stare Council for 
CbiId WelflR. Mumbai" under section 10(23C) of the Income Tax 
Ad. 1961 for the period covered by the Assessment Years 1993-94 
to 1995-96 subject to certain conditions. 

(vi) S.O. No. 2S47 published in Gazette of India dated the 11th 
October. 1997 regarding exemption to "Sight Savers-Royal 
Commonwealth ~ for the Blind. Mumbai" under section 
10(23C) of the Income Tax Act. 1961 for the period covered by 
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the Assessment Years 1996-97 to 1998-99 subject to certain 
conditions. 

(vii) S.O. No. 2548 published in Gazette of India dated the 11th 
October. 1997 regarding exemption to "The Association of 
Physically Handicapped. Bangalore" under section 10(23C) of 
the Income Tax Act. 1961 for the period covered by the 
Assessment Years 1997-98 to 1999-2000 subject to certain 
conditions. 

(viii) S.O. No. 2549 published in Gazette of India dated the 1 Jth 
October. 1997 regarding exemption to "The Ramakrishna 
Sarada Mission. Dakshineswar. Calcutta" under section J0(23C) 
of the Income Tax Act. 1961 for the period covered by the 
Assess~ent Years 1996-97 to 1998-99 subject to certain 
conditions. 

(ix) S.O. No. 25SO published in Gazette of India dated the 11th 
October, 1997 regarding exemption to ''TIle National Human 
Rights Commission. New Delhi" under section 10(23C) of the 
Income Tax Act, 1961 for the period covered by the Assessment 
Years 1994-95 to 1996-97 subject to certain conditions. 

(x) S.O. No. 255 I published in Gazette of India dated the 11th 
October. 1997 regarding exemption to '''The Bharat Scouts and 
Guides. New Delhi" under section 10(23C) of the Income Tax 
Act, 1961 for the period covered by the Assessment Years 1992-
93 to 1994-95 subject to certain conditions. 

(xi) S.O. No. 2552 published in Gazette of India dated the 11th 
October, 1997 regarding exemption to "The Gurudev Siddha 
Peeth, Ganeshpuri, Maharashtra" under section 10(23C) of the 
Income Tax Act, 1961 for the period covered by the Assessment 
~ears 1996-97 to 1998-99 subject to certain conditions. 

(xii) S.O. No. 2S53 published in Gazette of India dated the 11th 
October, 1997 regarding exemption to "Shri Gajanan M.tunj 
Sansthan. Shegaon" under section 10(23C) of the Income Tax 
Act, 1961 for the period covered by the Assessment Years 
1991-92 to 1993-94 subject to certain conditions. 

(xiii) S.O. No. 2SS4 published in GazeIte of India datal the 111b October, 
1997 npding ~ to '-n.e Indian National Dust b Art and 
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CuIbnIIferiIaae. New Delhi" under...aon 10(23C) of the ~ .. 
'iii. N;t, 1961 fer the period COWRd by the Asscssmcnt Yean 1993-
9410 1995-96 ~ to c:cdIin condiliaus. 

(xiv) S.O. No. 2555 published in Gazette of India dated the 11th 
October. 1997 !'C,ardin, cxcmption to "Shri Ramachandra 
Mission, Shabjahanpur. U .P." under section 10(23C) of thc 
Income Tax Act, 1961 for the period covered by the Assessmcnt 
Years 1996-97 to 1998-99 subject to certain conditions. 

(xv) S.O. No. 25S6 published in Gazette of India dated thc 11th 
October. 1997 !'C,ardin, cxemption to "Raja Rammohan Roy 
Library Foundation, Calcutta" under section 10(23C) of the 
Income Tax Act. 1961 for the period covcred by the Assessment 
Years 1994-95 to 1996-97 subject to certain conditions. 

(xvi) S.O. No. 2SS7 published in Gazette of India dated the II th 
October, 1997 rcprding cxemption to "The India International 
CeaR, New Delhi" under section 10(23C) of the Income Tax 
Act, 1961 for the period covcred by the Asscssmcnt Years 
1997-98 to 1999-2000 subject to certain conditions. 

(xvii) S.O. No. 2558 published in Gazette of India dated the 11th 
October, 1997 rcprdin, exemption to "The Ccntre for Advanced 
Sb'IIe';C Studies (CASS), Punc" under section 10(23C) of the 
Income Tax Act. 1961 for the period covcred by the Assessmcnt 
Years 1995-96 to 1997-98 subject to certain conditions. 

(xviii) S.O. No. lSS9 published in Gazettc of India dated the 11th 
October, 1997 regardin, excmption to "The Maharashtra Statc 
Women's Council. Mumbai" undcr section 10(23C) of the 
Income Tax Act, 1961 for the period covcred by the Assessment 
Years 1996-97 to 1998-99 subject to certain conditions. 

(xix) S.O. No. 2560 published in Gazette of India dated the II th 
October. 1997 !'C,ardin, excmption to "The Pirojsha Godrcj 
Foundation. Mumbai" under section 1 0(23C) of the Incomc Tax 
Act, 1961 for the period covcred by the Assessmcnt Ycars 
1996-97 to 1998-99 subject to certain conditions. 

(xx). S.O. No. 2561 published in Gazettc of India dated the 11th 
Octobcr. 1997 rcgarding excmption to "The Bombay 
Humanitarian League. Mumbai" under section 10(23C) of the 
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Income Tax Act. 1961 for the period covered by !he Assessment 
Years 1993-94 to 1995-96 subject to certain conditions. 

S.O. No. 2562 published in Gazette of India dated the 11th 
October. 1997 regarding exemption to "Kastuma Gandhi 
National Memoria) Trust. Indore. (M.P.t under section 10(23C) 
of the Income Tax Act. 1961 for the period covered hy the 
Assessment Years 1996-97 to 1998-99 subject to certain 
conditions. 

S.O. No. 2563 published in Gazette of India dated the 11th 
October. 1997 regarding exemption to "The Medical Research 
Foundation. Chennai" under section 10(23C) of the Income Tax 
Act. 1961 for the period covered hy the Assessment Years 
1996-97 to 1998-99 subject to certain conditions. 

S.O. No. 2564 puhlished in Gazette (If India dated the 11th 
October. ·1997 regarding exemption to "The c.P. Ramaswami 
Aiyar Foundation. Chennai" under section IO(BC) of the 
Income Tax Act. 1961 for the period covered by the Assessment 
Years 1993-94 to 1995-96 suhject to certain conditions. 
S.O. No. 2565 published in Gazette of India dated the II th 
October. 1997 regarding exemption to "'The Servant .. of India 
Society. 'Pune" under sel·tilln 10(230 III' the IncUlne Tax Act. 
1961 for the period covered hy the Assessment YeOlrs 1996-97 
to 1998-99 suhject to certain conditillns. 
S.O. No. 2566 puhlished in Gazette of India dated the 11th 
October. 1997 regarding exemplion III "Swami Shukdcvafland 
Trust. Rishikesh" under section 1O(23C) ufthe Incllme Tax Act. 
1961 for the period covered hy the Assessment Years 19K9-lJ() 
to 1991-92 suhject to certain conditions. 
S.O. No. 2567 published in Gazette of India dated the 11th 
October .. 1997 regarding exemption to "Swami Shukdevanand 
Trust. Rishikesh" under section 1 0(23C) of the Income Tax Act. 
1961 for the period covered by the Asses.. .. ment Years 1992-93 
to 1993-94 subject to certain conditions. 
S.O. No. 2568 published in Gazette of In~ia dat~ the II. th 
October. 1997 regarding exemption to "Deihl Council for Child 
Welfare. Delhi" under section 10(23C) of the Income Tax Act. 
1961 for the period coverr;d by the Assessment Years 1995-96 
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to 1997-98 subject to certain conditions. 
(xxviii) S.O. No. 2569 published in Gazette of India dated the 11th 

October. 1997 regarding exemption to "Sree Ramakrishna 
Satyananda Ashram. Jirakpur. West Bengal" under section 
10(23C) ofthelncome Tax Act. 1961 for the period covered by 
the Assessment Years 1995-96 to 1997-98 subject to certain 
conditions. 

(xxix) S.O. No. 2570 published in Gazette of India dated the II th 
October. 1997 regarding exemption to "Sir Ratan Tala Trust. 
Mumbai" under section 10(23C) of the Income Tax Act. 1961 
for the period covered by the Assessment Years 1996-97 to 1998-
99 subject to certain conditions. 

(xxx) S.O. No. 2571 published in Gazette of India dated the II th 
October. 1997 regarding exemption to "Indira Gandhi National 
Centre for Arts. New Delhi" under section 10(23C) of the Income 
Tax Act. ,1961 for the period covered by the Assessment Years 
1998-99 to 2000-2001 subject to certain conditions. 

(xxxi) S.O. No. 2572 published in Gazette of India dated the 11th 
October. 1997 regarding exemption to "Sath Sampradya 
Samrakshani Sabha. Chennai" under section 10(23C) of the 
Income Tax Act. 1961 for the period covered by the Assessment 
Years 1995-96 to 1997-98 subject to certain conditions. 

(xxxii) S.O. No. 2573 published in Gazette of India dated the II th 
October. 1997 relardinl exemption to ""Jnana Prabodhini 
Samshodhan Sanstha. Pune" under section 10(23C) of the 
Income Tax Act. 1961 for the period covered by the Assessment 
Years 1997-98 to 1999-2000 subject to certain conditions. 

(xxxiii) S.O. No. 1574 published in Gazette of India dated the 11th 
October. 1997 reprding exemption to "Sri Aurobindo Society. 
CaIcuua" under sec.tion 10(23C) of the Income Tax Act. 1961 
for the period covered by the Assessment Years 1998-99 to 2000-
2001 subject to certain conditions. 

(xxxi~) S.O. No. 2S75 published in Gazette of India dated the 1 Ith 
October. 1997 regarding exemption to "Dakshineswar' 
Ramakrishnasanpa Adyapeath. Dakshineswar. Calcuaa" UDder 
section 10(23C) of the Income Tax Act. 1961 for the period 
covered by the Assessment Years 1998-99 to 2000-2001 subject 
to certain conditions. 

(xxxv) S.O. No. 2576 published in Gazette of India dated die 11111 
October. 1997 regardin, exemption to "Krishnamurti 



II 

Foundation India. Chennai" under section 10(23C) of the 
Income Tax Act. 1961 for the period covered by the Assessment 
Years 1996-97 to 1998-99 subject to cenain conditions. 

(xxxvi) S.O. No. 2Sn published in Gazette of India dated the 11th 
October. 1997 regarding exemption to "Jnana Prabodhini (JP). 
Pune" under section 10(23C) of the Income Tax Act, 1961 for 
the period covered by the Assessment Years 1997-98 to 1999-
2000 subject to cenain conditions. 

(xxxvii) The Income-laX (Fourth Amendment) Rules. 1998 published 
in Notificatidn No. S.O. 171(E) in Gazette of India dated the 
6th March. 1998. 

(xxxviii) The Income-laX (Sixth Amendment) Rules. 1998 published in 
Notification No. S.O. 39O(E) in Gazette of India dated the 8th 
May. 1998. 

(xxxix) The Income-laX (Seventh Amendment) Rules. 19,98 published 
in Notification No. S.O. 39S(E) in Gazette of India dated the 
13th May. 1998. 

(xl) The ~1aX (First Amendment) Rules. 1998 published in 
Notification No. S.O. 34(E) in Gazette of India dated the 12th 
January. 1998. 

(xli) The Income-tu (Second Amendment) Rules, 1998 published 
in Notification No. S.O. SO(E) in Gazette of India dated dle 
16th January. 1998. 

(xlii) The Income-laX (Third Amendment) Rules. 1998 published in 
Notification No. S.O. 102(E) in Gazette of India dated the 4th 
February. 1998. 

(31) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 94 of the Finance Act. 
1994:-

(i) G.S.R. 16S(B) published in Gazette oflndia dated the 1st April. 
1998 together with an explanatory memorandum making cer-
tain amendments in the Notification No. 44198 Service tax. dared 
the 22nd January. 1998 50 as to include the names of Diple>-
malic Missions of 9 more countries. 
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(ii) G .S.R. 205(B) published in Gazette oflndia daIed the 24th April, ... 
1998 tOiether with an explanatory memorandum exemptin, the 
taxable services provided to the United Nations. 

(32) A~opy each of the followin. Notifications (Hindi and Bn,tish 
versions) under sub-section (2) of section 38 of the Central Excise 
Act. 1944:-

(i) G.S.R. 486(B) published in Gazette of India dated the 27th 
August. 1997 together with an explanatory memorandum speci-
fying all good." of the Schedule to the Central Excise Tariff Ac::t, 
1985 as the goods to which the provisions of the sub-section{2) 
of the said section shall apply. 

(ii) G.S.R. 487(E) published in Gazette of India dated "the 27th 
Augullt. 1997 together with an explanatoty memorandum 
allowing forty per cent of the retail sale price as abatement in 
respect of goods of the Schedule to the Central Excise Tariff 
Act. 1985. 

(iii) G.S.R. 488(E) published in Gazette of India dated the 27th 
August. 1997 together with an explanatory memorandum speci-
fying footwear a.'i the goods to which the provisions of sub-
section (2) of the said section shall apply. 

(iV) G.S.R.489(E) published in Gazette of India dated the 27th 
AugWit. 1997 together with an explanatory memorandum seek-

. ing lo.provide fifty per cent of the tewl sale price 85 abatement 
fur the purposes of determining the assessable value un whic, 
excise duty of footwear. 

tv) G.S.R. 494(E) published in Gazette of India dated the 29th 
August. 1997 tu~ther with an explanatory memorandum seek-
in~ hi rescind the Notification No. 22197-CB. dated the 29th 
April. 1997. 

(vi) G.S.R. 495(E) puhlished in Gazette of India dated the 29th" 
Augu.'it. 1997 together with an explanatory memorandum speci-
(yin, aerated water as the goods to which the provisions of sub-
section (2) of the Central Excise Tariff Act. 1985 shall apply. 

(vii) G.S.~. 496(E) published in Gazetle of India dated the 29th 
. AUlust. 1997 to,ether with an ex.planatory memorandum 
allowin, fifty per cent of the retail sale price as abatement in 
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.... .spect of aerated water of the Schedule to the Central Excise 
Tariff Act. 1985. 

(viii) G.S.R. 516(E) published in Gazeue of India dated the 1st 
September •. 1,997 together with an explanatory memorandum 
seeking to amend certain notifications mentioned therein. 

(ix) The Central Excise (Ninth Amendment) Rules. 1997 published 
in NotifICation No. G.S.R. 517(E) in Gazette of India dated the 
I st September. 1997 together with an explanatory memoran-
dum. 

(x) G.S.R. SI8(E) published in. Gazette of India dated the 1st 
September. 1997 together with an explanatory memorandum 
seeking to amend Notification No. 28J96-CE. dated the 31 st 
August, 1996. 

(xi) G.S.R. 5S4(E) published in. Gazette of India dated the 18th 
September. 1997 together with an explanatory memorandum 
specifying all goods as the goodS to which the provisions of 
sub-section (2) of the Central Excise Tariff Act, 1985 shall 
apply. 

(xii) G.S.R. SSS(E) published in Gazette of India dated the 18th 
September. 1997 together with an explanatory memorandum 
seeking to allow thirty per cent of the retail sale price as amount 
of abaIement in respect of goods of the Schedule to the Central 
Excise Tariff Act, 1985. 

(xiii) G.S.R. 5S6(E) published in Gazette of India dated the 18th 
September, 1997 together with an explanatory memorandum 
specifying all goods of the Schedule to the Central Excise Tariff 
Act, 1985 as the goods to which the provisioni of the said 
section shall apply. 

(xiv) G.S.R. 557(E) published in Gazette of lDdia dated the 18th 
September, 1997 toFtber with an explanatory memorandum 
seeking to allow thirty five per cent of the retail sale price as 
amount of abatement in respect of goods of the scbcdule to the 
Central ~xcise Tariff Act, 1985. . 

(xv) The Central Excise (Eleventh Amendment) Rules, 1997 pub-
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lisbed in Notification No. G.S.R. SS8(E) in Gazette of India ' 
dated the 18th September. 1997. 

(33) A copy each of the following Notifications (Hindi and English 
versions) under section I S9 of the Customs Act. 1962:-

(i) G.S.R. 371(E) published in Gazeue of India dated the 8th July. 
1997 together with an explanatory memorandum makinl cer-
tain amendments in the Notification No. 11/97-Cus. dated the 
15t March. 1997. 

(ii) G.S.R. 452(E) and G.S.R. 473(E) published in Gazeue oflndia 
I dated the 6th lU)d 20th AUlust. 1997 tOlether with an explana-

tory memorandum matinl certain amendments in the Notifi-
cation No. 11/97-Cus. dated the 1st March. 1997. 

(iii) G.S.R. S2S(E) published in Gazette of India dated the 10th 
September. 1997 together with an explanatory memorandum 
making certain amendments in Notification No. 13197-Cus. 
dated the I st March. 1997. 

(iv) G.S.R. S38(E) published in Gazette of India dated the I'th 
September. 1997 together with an explanatory memorandum 
making certain amendments in the Notification No. 39196-Cus. 
dated the 23rd July. 1996. 

(v) G.S.R. S83(E) published in Gazetle of India dated the 8th 
October. 1997 together with an explanatory memorandum mak-
ing certain amendments in the Notification No. 11197-Cus .• 
dated the 1st March. 1997. 

(34) A copy of the Notification No. G.S.R. 432(E) (Hindi and En,lish 
versions) published in Gazelle of India. dated the 30d1 July. 1997 
tOlether with an explanatory memorandum seetin, to impose 
final anti-dumping duties on acrylonitrile butadiene rubber when 
orilinating in or exported from Germany or Republic of Korea 
and imported into India under sub-section (7) of section 9A of the 
Customs Tariff Act, 1975. 

(3S) A copy each of the followinl Notifications (Hindi and Enllish 
venians) under sub-section (3) of section 48 of the Life Insurance 
Corporation Act. 19S6:-

(i) The Life Insurance Corporation of India OIairman (certain 
Tenns ud Conditions of Service) Rules. 1998 published in 
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Notification No. G.S.R. 124(E) in Gazette of India dated the 
5th March. 1998. -

(ii) The Life Insurance Corporation of India. The Managing Direc-
tors (revision of cen~in Tenns and Conditions of Service) 
(Amendment) Rules. 1998. published in Notification No. G.S.R_ 
125 (E) in Gazeue of India dated the 5th March. 1998. together 
with a corrigenda thereto published in Notification No. G.S.R. 
156 (E) dated the 31 st March. 1998. 

(36) A copy of the General Insurance (Nationalisation of Pay Scales 
and other conditions of Service of Officers) Amendment Scheme. 
1998 (Hindi and English versions) published in Notification 
No. S.0:168 (E) in Gazelle of India dated the 5th March. 1998 
under sub-section (5) of section 17A of the General Insurance 
Business (Nationalisation) Act, 1972_ 

(37) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 49 of the Life Insurance 
Corporation Act. 1956:-

(i) The Life Insurance Corporation of India (Starn Amendment 
Regulations 1998 published in Notification No. F-2 (II) Ins. 
I11J97 in Gazelle of India dated the 21st February. 1998. 

(ii) The Life Insurance Corporation (Amendment) Regulations, 
1998 published in NotifICation No. F.No. 81 (I )IIns. Ul97 in 
Gazette of India dated the 9th May. 1998. 

(38) A copy each of the following Repons (Hindi and English ver-
sions) under article 151( I) of the Constitution:-

(i) Report of the Comptroller and Auditor General of India-Union 
Govemment(No.1 of 1998) forthe year ended the 31st March. 
1997 (Civil) Accounts of the Union Government. 

(ii) Report of the Comptroller and Auditor General of India-Union 
Government (No.2 of 1998) for the year ended the 31 st March. 
1997 (Civil)-Transaction Audit Observations. 

(iii) Report of the Comptroller and Auditor General of India -
Union Government (No.5 of 1998) for the year ended the 31st 
MBn:h. 1997 (Scientific Departments). 
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(39) A copy of the Union Government Finance Ac:c:ounts for the year 
1996-97 (Hindi and English versions). 

(40) A copy of the Union Government Appropriation Accounts (Civil) 
for the year 1996-97 (Hindi and English versions). 

(41) .(i) A copy of the Annual Report (Hindi and English versions) of 
the Indian Investment Centre. New Delhi. for the year 1996-91 
aIongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding review by 
the Government of the working of the Indian Investment 
Centre. New Delhi. for the year 1996-97. 

(42) Statement (Hindi and En8lish versions) showing reasons for de-
lay in laying the papers mentioned at (41) above. 

(43) A copy of the detailed Demands for Grants (Hindi and English 
versions) of the Parliament. Secretariats of the President and Vice-
President for the year 1998-99. 

(44) A copy of the Notification No. S.O. 714(E) (Hindi and EnlUsh 
versions) published in Gazette of India dated the 7th October. 1997 
specifying Industrially Backward Districts of the Country for 
availin8 the benefit of tax holiday. issued under section 80-1A of 
the Income-tax Act. 1961. 

(45) A copy each of the followin8 papers (Hindi and English 
versions) under sub-section (I) of section 619A of the Companies 
Act. 1956:-
(a) (i) Review by the (Jovemmcnt of the wortinJ of the Siapreni 

Collieries Company Limited, ICoIhapdem. for the ye.1996-97. 
(ii) ADnuaI Report of the Sinpreni CoUieries Compuy Limited, 

Kothapdem. for the year 1996-97. a10ngwith Audited 
Ac:c:ounts and c:omments of the Comptroller and Auditor 
General thereon. 

(b) (i) Review by the Government of the working of the Coal India 
Limited for the year 1996-91. 

(ii) Annual Report of the Coal India Limited (Volumes I and m 
for the year 1996-97 alon8with Audited Accounts and 
COIDIIIeIlts of the CompIIoiler and Auditor GeDeralIbInoa. 

(46) Two statements (Hindi and Enltish versions) shoNI reasons for 
delay in layin8 the papers mentioned at (45.) above. . 
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(47) (i) A copy of the Annual Report (Hindi and English versions) of 
the Coal Mines Provident Fund. Coal Mines Family Pension 
and Coal Mines Deposit Linked Insurance Schemes for the year 
1995-96 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Coal Mines Provident Fund. 
Coal Mines Family Pension and Coal Mines Deposit Linked 
Insurance Schemes for the year 1995-96. 

(48) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (47) above. 

(49) A copy each of the following Statements (Hindi and English 
versions) showing action taken by the Government on various 
assurances. promises and undertakings given by the Ministers 
during the various sessions of Ninth. Tenth and Eleventh Lok 
Sabha:-

'

Ninth Lok 
(I) Statement No. XLm - Second Session. 1990 Sabha 

(2) Statement No. XXXV - Third Session. 1992 
(3) Statement No. xxxm -Fourth Session. 1992 
(4) Statement No. xxvm -Fifth Session. 1992 
(5) Statement No. XXX - Sixth Session. 1993 
(6) Statement No. XXVI -Seventh Session. 1993 
(7) Statement No. XXV - Eighth Session. 1993 
(8) Statement No. xxm -Ninth Session. 1994 
(9) Statement No. xvm - Eleventh Session. 1994 
( 10) Statement No. XVI - Twelfth Session. 1994 
(11) Statement No. XIV - Thirteenth Session. 1995 
(12) Statement No. XI - Fourteenth Session. 1995 
(13) Statement No. IX -Fifteenth Session. 1995 
(14) Statement No. vm -Sixteenth Session, 1996 

(15) Statement No. VI 
(16) Statement No. V 
(17) Statement No. IV 
(18) Statement No. n 
(19) Statement No. n 

- Second Session. 19961 
- Third Session. 1996 
- Fourth Session. 1997 
- Fifth Session. 1997 
- Sixth Session. 1997 

Tenth Lok 
Sabha 

Eleventh 
LokSabba 
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(SO) A copy each of the following papers (Hindi and English veniops~ 
under sub-section (I) of sec:tion 619A of the Companies Ac:t. 
1956:-
(i) Statement regarding Review by the Government of the working 

of the Nepa Limited for the year 1996-97. 
(ii) Annual Report of the Nepa Limited for the year 1996-97 

alongwith Audited Acc:ounts and c:omments of the 
Comptroller and Auditor General thenxm. 

(51) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (SO) above. 

(52) A c:opy each of the following papers (Hindi and English ver-
sions):-

(i) Memorandum of Understanding ~ the Hindustan Paper 
Corporation Limited and the Department of Heavy Industry. 
Ministty of Industry for the y~ 1998-99. 

(ii) Memorandum of U~g between the National Indus-
trial Development Corporatlon Limited and the Department of 
Heavy Industty. Ministry,,,f Industry for the yeu 1998-99. 

(iii) Memorandum of Understanding between the Bhuat Yantra 
Nigam Limited and the Department of Heavy Industry. Minis-
try of Industry. for the year 1998-99. 

s. S ...... ts by Miaisten 
(1) The Minister of Parliamentary Affairs made a statement regarding 
Government Business for the week commencing the 8th June, 1998. 
·(2) The Minister of Home Affairs made a stalCment regarding situation in 
Assam. 
12.05 P.M. 

6. Pe1W1181 EspIaaatioa Uader IlaIe 357 
Shri Jagmohan made a Personal Explanation reganlins certain remarks about 

him made in Lot Sabha on the 29th May. 1998 by Shri I.K. Gujral, a member 
ofthe~ •. 

·MadeIlI.12p.m. 
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12.07 P.M. 
7. Dee ..... for Exa. Gnats (GeaeraI) - 1995.96 

Slui Yasbwant Sinha presented a statement (Hindi and English versions) 
IIIowinl the Demands for Excess Orants in respect of the Budget (General) for 
1995·96. 

(Lot Sabha adjourned at 2 P.M. and re-assembled at 3.09 P.M.) 
Tune allotted : 12 Hrs. 
Time taken : 6 Hrs. 45 Mts. 
Balance : 5 Hrs. 15 Mts. 

3.13 P.M. 
*S. Modoa-Uader Coasideration 

Further discussion on the following motion moved by Shri Nitish Kumar 
on the 4th June, 1998, continued:-

"1bat the Status Paper on Railways; some issues and options laid on the 
Table of the House, be taken into consideration." 
*9. TIle Badpt (Railways) 

Further discussion also continued on the following items of business together 
with the above motion:-

(1) General Discussion on the Budget (Railways)-1998-99. 
(2) Demands for Excess Gf!lnts Nos. 8, 12, 13 and 14 in respect of the 

Budget (Railways) for 1995-96. 
1bc followinl members took part in the combined debate:-

(1) Sbri Heera Lal Rai 
(Discussion was held over and resumed vide para 11 below) 

3.30 P.M. 7Prmate MelDber's Resolution-Under Consideration . 
Pur1ber discussion on the following Resolution moved by Dr. Laxounarayan 

Pandey on the 2nd June, 1998 continued:-
"This House is of the opinion that Government should formulate a 

National Housing Policy on priority basis primarily for the benefit 
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of poor and deprived persons with a view to solving the housing 
problem to a greaICr extent in the next five years." 

The following members took part in the debate:-

(I) Dr. T. Subbarami Reddy 
(2) Prof. Jogendra Kawade 
(3) Stui Prabhunath Singh 
(4) Stui Adityanalb 
(5) Stui Motilal Vora 
(6) Shri Raghuvansh Prasad Singh 
(7) Shri Chandra Shekhar Sabu 
(8) Sbri Manikrao Hodlya Gavit 
(9) Shri Ramanand Singh 
(10) Shri Nalcli Singh 
(11) ShriGanga CW'an Rajput 
(12) SmL Usha Verma 
(13) Shri Gyan Singh 
(14) Shri Vilas Muttemwar 
(15) Stui Chattar Pal 
(16)· Stui Prabhu Dayal Katheria 
(17) Shrimali Reena Chopdhary 
(18) Sbri AnanIb Kumar 

The diseussion was DOt concluded. 

18.01 P.M. 

/II. TIle BacIpt (RaihnIys) 

The discussion on the items of Business at para Nos. 8 &: 9 above was 
resumed:-

(2) Stui Balram Jakhar 
(3) Stui Chinmayanand 
(4) Sbri M. Selvarasu 
(5) Stui Shantilal Chaplot 
(6) Stui A. Sudda Raju 
(7) Sbri V. Dbanajaya Kumar 
(8) SmL Jayanti Patnaik 
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(9) Dr. Laxmi Narayan Pandey 
(10) Th. Chaoba Singh· 
( II ) Smt. Reena Choudhary 
(12) Shri K. Asungba Sangtam 
(13) Shri Anoop Lal Yadav 
(14) Shri LaI Dibari TIwari 

The discussion was not concluded. 

9.07 P.M. 

(Lok S~ adjourned till 11 A.M. on Monday, the 8th June, 1998) 

S.GOPALAN. 
SUT!Ia'ry-General. 



LOKSABBA 

BULLETIN - PARI' I 
(Brief Record of Proceedinp) 

Monday, June 8, 19981Jyaistha 11, 1920 (Saka) 

No. 17 
11.00 A.M. 

1. 0IIIIauy ReIenac:e 

The Speaker made reference to the passi. away of Slui Sbikiho Sema. 
who WIS a member of Ninth Lok Sabha. 

1bereafter, the Members stood in silence for a short while as a mark of 
respect to the deceased. 

11.08 A.M. 

Starred Question NOI. 16S-167 and 169 were orally 1DSwerecl.1tepIies to 
Starred Question Nos. 162-164, 168 and 170-181 were laid on die 1ibIe. 

1u...n.tQu_ 
Replies to Unstarred Question Nos. 1661-1897 were laid on die 'DIble. 

12.00Houn 

4. .......... 011 dae'Dlllle 
The following papers were laid on the'Dlble:-

(1) A copy each of the followiag papers (Hindi .ad Sa,Usb 
VCrsiOIll):-

(i) Memorandum of U~ag between die Rural Bleclria.-
lion Corporation and tbe MiDislry of Power for the year 
1998-99. 

I 
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(ii) Memoraadum of Undcntanding between the North Eastern "'! 

EIeCIric PoWer CbrporatiOlt Limited and the Ministry of Power ',' 
for the year 1998-99. . 

(2) A copy of the Detailed Demands for Orants (Hindi and ERllish 
venions) of the Ministry of Power for the year 1998-99. 

(3) A copy of the Annual Budget (Hindi and Enllish versions) of the. 
DamodaI' Vallc, Corporatio~ for the year 1998-99 uDder sub-sec-
tioa (3) of section 44 of the DauaodarValley Corporation Act. 1948. 

(4) A copy each of the followinj Notifications (Hindi and English 
versions) of section 620A.of the Companies Act. 1956:-

(i) G.S.R. 603(E) published in Guelle of India dated the 
20Ih October, 1997 fixing norms for complilllce by Compa-
niel which have been declaRd as "Ni<lhj". 

(n) G.S.R. 604(E) published in Gazette of India dated the 
20Ib October, 1997 fixing noms for compliance by Compa-
nies which have bten declaRd as "Nidhi-. 

(5) A copy each ()f the following Notifications (Hindi and English 
vcnioos) ululer sUb-section (3) bf seelioa 169 of the Representa-
tion of People A~,.19SI:-
(j) The Conduct of Elections (Amendmeat) Rules, 1998 published 

ia NotifICation" No. S.O. 92(E) in Gazette of India dated the 
29m January. J 998. 

,(ii) The Conduct of EJections (Amendment) Rules, 1997 published 
in NoIiflC8lion No. S.O. 929(E) in Gu.eae of India cI.aed the 
31st December. 1997. 

(6) A ..:opy of the Chartered Accountants (Amendment) Replatlou, 
1997 (Hindi and EasJish versions) published in NotiflCatioa No. 
I-CA (7)131197 in Gazette of India dated the 16th August, 1997 
under SCc:tion lOB of Ibe Chartered Accountants Act, 1"949. 

(7) A copy of the CherallED,illceriD, Corporati,a Limited and 
the Cheran Transport CorporatioD Limited, (Amal,amation) 
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Order, 1997 (Hindi and English versions) published in Notifica-
tion No. S.O. S03(E) in Gazette of India dated the 17th July, 1997 
under sub-section S of section 396 of the Companies ACt, 1956. 

(8) A copy of the one Hundred Fifty-Sixth Report (Hindi and English 
versions) of Law Commission on the Indian Penal Code (Volumfts 
I and II). 

(9) A copy of the Annual Report (Hindi and EnsJish versions) on the 
working and Administration of ~ Com.,antes Act, 1956, ~r the 
year ended the 31st March, 1997, under section 638 of the said 
Act. 

(10) A copy each of the followinl papers (Hindi and Enllish versions) 
under sub-section (I) of section 619A of the Companies Act, 
1956:-

(i) Review by the Government of the workiDJ of the Central in-
land Water Transport Corporation Limited, Calcutta, for the 
year 1995-96. 

(ii) Annual Report of the CentrallRland Water nansport C0rpora.-
tion Limited, Calcutta, for the year 1995-96 a10npitb Audited 
Accounts and conunents of the CompIroUer and Auditor General 
thereon. 

(11) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (10) above. 

(12) A copy of the Report (Hindi and English versions) of the Comp-
troller and Auditor General of India-Union Government (No. 6 
of 1998) for the year ended the 31st March, 1997- Post and Tel-
ecommunications, under article 151 (I) of the Constitution. 

(13) A copy of the Appropriation Accounts (Union Govemment)-
(Postal Services) for the year 1996-97 (Hindi and English 
versions). 

(14) A copy of the Appropriation Accounts (Union Govemment)-
Telecommunication Service for tbe year 1996-97 (Hindi and 
English versions). 
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(IS) (i) A copy oflhe Annual Report (Hindi" Enllillh wnionI) of 
the Indian Institute of Mass Communication. New Delhi. for 
.. year 1996-97 aIonpilb Audited Accounts. 

,ii) A copy of the Review (Hindi and BnJIiIh vwsioas) by the 
GOYel'ftmCftt ot:the worki.., of the IndiM InIIiIute of Mus C0m-
munication. New Delhi. for the yar 1996-97. 

(16) Statement (Hindi and Bnlfish venions) showi .. reuonl for de· 
lay in layin, the papers mentioned at (15) above. 

(17) (i) A copy of the Annual Report (Hindi and Eapish versions) of 
the NIIlionaJ Ceatre of Films for ClIiIdren and YOURI People. 
Mumbai. for the yell' 1996-97 IloDpiIh Audited Accoullll. 

(ii) Statement (Hindi and Enllish versioDs) reprdinl RcMew by 
the Go~meat of the wortiq of the NaIionaI Centre of Films 
for OIildren IIId YOUR, People. Mumbai. for Ihe year 1996-97. 

(II) Statement (Hindi and En.lish veniona) lhowin, reuo ... for de-
lay in layin. the papers mentioned at (17) above. 

(19). (i) A copy of the Annual Report (Hindi and Saalish wrsiOlll) of 
Ihe Fdm ... 1eIevision Institute of Iadia, PuDe. tor the year 
1996-97. 

(ii) A copy of die RevieW (Hindi ud Eqlisb venionI) by rbe 
Government of rbe wortiDl of the PiIm ... TeIeYiIioa 1IIsIi-
bile of India. r.e. for the year 1996-97. 

(iii) A copy oftheAa.al Accounra (Hindi and BnJlisb venm.) of 
the Pin ... TeIevmoa ....... of India, ...... for the ya6 
1996-97. together wi ... an Audit Report __ . 

(20) Statement (Hindi aad ED,lish venions) lbowilll reuons for de-
lay in layinl the papen IDClltiOaed at (19) above. 

(21) A copy of the Cinematolf'lPh (Certification) mum Amelldment) 
Rules. 1997 (Hindi and En,lish venionl) published in Nodfica-
lion No. G.S.R. 6<t6 (E) in Gazette of India dated the 12th No-
vember. 1997. under lub-section (3) of section I of the Ciaemato-
Jl'aph Act. 1952. 
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~ (22) A copy each of the followin. papers (Hindi and English versions) 
uDder sub-section (I) of section 619A of the Companies Act, 
1956:-

(a) (i) Review by the Government of the working of the Broadcut 
Engineerin. Consultants India Limited, Noida. for the year 
1996-97. 

(ii) Annual Report of the Broadcast.ElfgiReering Consultants 
India Limited, Noida, for !he year 19%-97 aJongwitbAudiIed 
AccllunlS and comments of the Comptroller and Auditor 
General thereon. 

(b) (i) Review by the Government of the wOltiai of the Videsh 
Salichar Niiam Limited, Mumbai. for IhC 'fa6 1996-97. 

(ii) Annual Report of the Videsh Sanchar Nigam Limited. 
Mumbai, for the year 1996-97 alonpith Audited Accounts 
and comments of the Comptroller and Auditor General 
thereon. 

(e) (i) Review by the Government of the workiDJ of the M~ 
Thlephone Nigam Limited. New Delhi. for the year 1996-97. 

(ii) Annual Report of the Mahana,ar Telephone Ni,am 
Limited. New Delhi. for the year 1996-97 along with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(d) (i) Review by the Government of the working of the HTI. 
Limited. Chennai. for the year 1996-97. 

(ii) Annual Report of the H1L Limited. Chennai, for lhe y,* 
1996- 97 alongwith Audited Accounts and comments of lhe 
Comptroller and Auditor General thereon. 

(e) (i) Review by the Government of the working of the m 
Limited. Bangalore. for the year 1996-97. 

(ii) Annual Report of the m Limited. Bangalore. for the year 
1996-97 alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(23) Five Statements (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (22) above. 
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'i} 
(24) A copy each of the fonowinl papen (Hindi and Eqlisb venions):-

(i) Memorandum of Understandinl between Ibc m LimitlJd and 
the Department of Telecommunications for Ibc year 1997-98. 

(ii) Memorandum of Understanding between the H1L LilllitlJd and 
the Department of Telecommunications for the year 1997-98. 

(iii) Memorandum of Understanding between the VJdcsI. Sane_ 
Nigam Limited and the Department of Telecommunications, 
Ministry of Communications, for Ibc year 1997-98. 

(25) A copy each of the followinl Reports (Hindi °ad Bnglish ver-
sions) under Article 151(1) of the Constitution:-

(i) Report of the CompIroIIer and Auditor General of India-Un-
ion Oowmmcnt(Commen:ia1) (No.1 of 1998) for the year 
ended the 31st March, 1997 (Review of Accounts). 

(ii) Report of the Comptroller and Auditor General of 1Ddia-Un-
ion Government (Commercial) (No. 2 of 1998) for the year 
ended the 31srMarch, 1997 (comments of Accouats). 

(iii) Report of the Comptroller and Auditor General of India-Un-
ion Government (Commercial) (No.3 of 1998) for the year 
ended the 31st March. 1997 (1\'ansaction Audit ObIervations). 

(26) A copy of the Annual Report (Hindi and English venions) on the 
worting of the Industrial and Commercial Undertakings of the 
Centtal Government (Public Enterprises Survey) for the year 1996-
97 (\Vlume I to In). 

(27) (i) A copy of the Annual Report (Hindi and Elialish wnioas) of 
the Sports Authority of India, New Delhi, for the year 1995-96, 
Ilongwidi Audited Accounts. 

(it) Statement (Hindi and Baalim versions) reprdinl .mew by 
the Govcrnmeat of the working of the Sports Authority of 
India, New Delhi, for Chc year 1995-96. 

(28) Statement (Hindi and Bnglish venions) showing reasons for 
delay in laying the papen mentioned at (27) above. 
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(29) (i) A copy of the Annual Report (Hindi and Eopish ~ons) Of 
the Maharshi Sandipani Rashtriya Veda Vidya pratishthan, 
Ujjain. for the year 1995-96 aJongwith Audited Acx:ounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Maharshi Sandipani 
Rashlriya Veda Vidya Pratishlhan, Ujjlin. for the year 
I 99S-96. 

(30) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (29) above. 

(31) (i) A copy of the Annual Report (Hindi and English versions) of 
the Laic lumbish Parishad. laipur. for lhe year 1996-97 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by die Gov-
ernment of the working of the Lot Imnbish Parishad, laipur, 
for the year 1996-97. 

(32) Stalement (Hindi and English versions). showing reasons for 
delay in laying the papers mentioned ill (31) above. 

(33) (i) A copy of the Annual Report (Hindi and English versions) of 
the Regional Engineering College. Warangal. for the year 1996-
97 a1on~th Audited Accounts. 

(ii) A copy of the Review (Hindi and English wnions) by the Gov-
ernment of the working of the Regional Easincering College, 
Warangal. for·-the year 1~97. 

(34) Statement (Hindi and English versions) sbowing reasons for 
delay in laying the papers mentioned at (33) above. 

(3S) (i) A copy of the Annual Report (Hindi and Enalish versions) of 
the Regional Engineering College, Hamirpur, for the year 1995-
96 alongwitb Audited Accounts . 

. (ii) A copy of the Review (Hindi and English versions) ~ the 
Government of the working of the Regional Engineering. Col-
lege, Hamirpur. for the year I99S-96. 

(36} Statement (Hindi and English versions) showing reasons fOl 
delay in laying the papers mentioned at (3S) above. 
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(37) (j) A copy of the Annual Repon (lfindi and ERPish vcnians) of J 
the Regional Engineering College. Calicut. for the year 
1995-96 alOftpith Audited Acc:ounlS. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Regional Eaainecring College. 
Calicur, for the year 1995-96. 

(38) Statement (Hindi and English versions) showing reasons for de-
lay in layin, the papers mentioned at (37) above. 

(39) (i) A copy of the Annual Report (Hindi and BRalish versions) of 
the Maulea Azad Colle,e of Thchnology. Bhopal. for the y~ 
1995- 96 aJongWi" Audited accounts. 

(ii) A copy of the Review (Hindi and English versions) by the G6v-
crament of the working of the Maulana Azad College of Tech-
nology. Bhopal. for the year 1995-96. 

(40) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (39) above. 

(41) (i) A copy of the Annual Report (Hindi and English versions) of 
the Regional Engineering College. liruchirappalli. for the year 
1996- 97 aJongwith Audited Accounts. 

(ii) A copy of ~ Review (Hindi and English versions) by the Gov-
ernment of the working of the Regional Eaainecring College. 
nruchirappalli, for the year 1996-97. 

(42) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned al (41) above. 

(43) A copy each of the following Notifications (Hindi and English 
versions) under section 33 of the National Council for Teacher 
Education Act. 1993:-

(i) The National Council ror Teacher Education Rules. 1997 pub-
lished in Notification No. O.S.R. 689(E) in Gazette of India 
dated the 9th Dcc:ember, 1997. 

(ii) The National Council for Teacher Education (Application for 
Recognition. the manner for submission. detcrmiaatiOll of coa-
ditions for rccOJnition or Institutions and permiuioa 10 start 
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new course or traininl) (Amendment) Relulalions. 1997 pub-
lished in Notification No. F. 28-1119S NCTE in Gazette of In-
dia dalCd the 19th July. 1997. 

(44) Statement (Hindi and English versions) explaining reasons for not 
laying the Annual Report and Audited Accounts of the Maharshi 
Sandipani Rashtriya Veda Vidya Pratishthan. Ujjain. for the year 
1996-97 within the stipulated period of nine months after the clos-
ins of account year. 

(4S) (i) A copy of the Annual Report (Hindi and EnJlish versions) of 
the Indian Institute of Forest Management. Bhopal. for the year 
1996-97 alonlwith Audited accounts. 

(ii) A·copy of the Review (Hindi and English versions) by the Gov-
ernment of the worltinl of the Indian Institute of Forest 
Management. Bhopal. for the year 1996-97. 

(46) Statement (Hindi and English versions) showing reasons for 
delay in laying t~e papers mentioned at (4.5) above. 

(47) (i) A copy of the Annual Report (Hindi and English versions) of 
the Indian Plywood Industrlcs Research and 1haining Institute. 
Bangalore. for the year 1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Indian Plywood Industries Re-
search and Training Institute. Bangalore. for the year 1996-97. 

(48) Statement (Hindi and English versions) show in, reasuns for 
delay in laying the papers mentioned at (47) above. 

(49) (i) A copy of the Annual Report (Hindi and English versions) of 
the Padmaja Naidu Himalayan Zoological Park. Darjeeling. for 
the year 1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Padmaja Naidu Himalayan Z0o-
logical Park. Darjeeling. le)r the year 1996-97. 

(.50) (i) A copy of the Annual Report (Hindi and En,lish versions) of the 
Animal Welfare Board of.lndia, Chennai. for the year 1996-97. 

(ii) A copy or the Review (Hindi and English version5) by the OlW-

crnment of the working of the Animal Welfare Board of India. 
(~Illmnai. for the year 1996-97. 
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(51) (i) A copy of the Annual Report (Hindi and Enatish wniou) of 
the Central Zoo Authority. New Delhi. for Ihc year 1996-97 
aIonpith Audited Accounts. 

(ii) A copy of the Review (Hindi and En"ish wrsions) by the Gov-
ernment of the working of the CcntraI ZooAuthority. New Delhi. 
for the year 1996-97. 

(S2) (i) A copy of the Annual Report (Hindi ancfBallish versions) of 
the Wildlife Institute of India. Dehradun. for Ihc year 1996-97 
aIonpilh Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by Ihc Gov-
ernment of the woritinl of the Wildlife Institute of India. 
Dehradun. for the year 1996-97. 

(S3) A copy of the Environment (Protection) (Amendment) Rules. 1997 
(Hindi and Enllish versions) published in Notification No. O.S.R. 
631 (E) in Gazette of India dated the 3 ht October. 1997. under 
section 26 of the Environment (Protection) Act. 1986. 

(S4) A copy of the Notification No. S.O. 173(£) (Hindi aad Enllish 
versions) publis~ in Gazette of India dated the 9th March. 1998 
recopisinl the laboratory specified in the Notification to be the 
Government Analysts. issued under sub-section (I) of Section 12 
and 13 of the Environment (Protection) Act. 1986. 

(55) A copy each of the followinl Notifications (Hindi and Ba,lisb 
versions).under sub-section (4) of section 124 of the Major Port 
1hist Act. 1963:-

(j) G.S.R. 24(8) Pu~ishcd in Oazeuc oflndia dated the 9th January. 
I99A approvinl the Mormulao Port Employees (Grant of 
Advances for buildi. of Houses) Rqulaliou, 1998. 

(ii) G.S.R. 127(E) published in Oazeuc of India dIIed the 9th March. 
1998 containinl Corriacndum in Hindi versions only to the 
Notification No. G.S.R. 7O(E) daIed Ihc I Ida February. 1997. 

(iii) G.S.Il. 132(E) published in Gazette of Iadia dated the 10th 
March. 1998 approvinl the Tuticoria Port Trust Employees 
(Recruibnent. .Seniority and Promotion) AmeadmoDl RepIa-
lions. 1998. 
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(iv) G.SA. 31 O(E) published in Gazette of India dated the Sth June, 
1998 approving the New Manplore Port Trust (Recruitment of 
Heads of Departme~t) Amendment Regulations, 1997, together 
with a corrigendum thereto published in Notification No. G .s.R. 
466(E) dated the 14th August. 1997. 

(v) G.S.R. S9O(E) published in Gazette of India dated the I~ 
October. 1997 approving the Mumbai Port Trust Employees 
(Recruitment. Seniority and Promotion) (Amendment) 
Regulations. 1991. 

(vi) G.S.R. 699(E) published in Gazette of India dated the 12th 
December. 1997 approving the New Mangalore Pon Trust 
Employees (Leave) Amendment Regulations, 1997. 

(56) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 212 of the Motor Vehi-
cle Act. 1988:-

(i) The Central MotorVehicle (Amendment) Rules. 1998 published 
in Notification No. G.S.R. 29 (E) in Gazette of India dared the 
ISth January. 1998. 

(ii) The Central MotorVehicle (Amendment) Rules. 1998 published 
in Notification No. G.S.R. 46 (E) in Gazette of India dared the 
21st January. i998. 

(iii) The Motor Vehicles (All India Permit far Tourist. Tourist 
Transport Operators) Amendment Rules. 1998 published in 
Notification No. G.S.R. 83 (E) in Gazette- of India dated the 
23rd February,I998. 

(iv) TIae Central Motor Vehicles (Amendment) Rules. 1991 pub-
lished in Notification No. G.S.R. 493(E) In Gazette of India 
dated the 28th August, 1991. 

12.04 P.M. 
S. TIle Report 01. tile ...... Alhilory CoauaIttee 

Shri Madan LaI Khurana presented the Second Report of the Business 
AdviIOl')' Committee. 

(Due to interruptions in the House. Lok Sabha adjoumcd at 12.36 P.M. and 
re-assembled at 2.03 P.M.) 
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Shri'DlrlochaD SinJhnar took the oath in Punjllbi, lipecl the Roll ofMem-
.... and took his seat in the House. 
2.01 P.M .. 

/ 7. 0.1 ..... f1I Pdtil.p 
Smt. Ranta Devi raised a Question of Privilqe apiDlt the D.S.P., PaIna 

(CBn who had allegedly misbehaved with her aad made deroptory remarb 
apinst her. 

After some disc:u. .. sion. lhe Speaker referred the matter to Ihe Committee of 
Privi", for examination. in\'CStiption and report. 
2.11 P.M. 
B. Malter Uader Rule 317 

1. Shri Thawar Chand Gehlot raia a matter rcprdi.., MCCI to clear Mul-
tipurpose Irrigation Project on Kalisindh river in Mdya Pradesh. 

2. Shri Ramesh 0wId Dwivedi raised a malter regardiDJ need for early 
completion of work of gl~ factory al BarJad in Chhatrapati Shahuji Maharaj 
Nap.- in U.P. 

3. Maj. Gen. (Reid.) Bhuwan Chandra Khanduri raised a matter re,.-diDJ 
need to take steps 10 check pollution of river Ganp in Garhwal and release 
...... funds under Ganp A",'lion Plan for this purpose. 

4. Dr. Chhatrapal Singh raised a mailer regarding need to improve the 
telecommunication facilities in Buland. .. hahar parliamena.y constituency, U.P. 

5. Shri Moti La) \\lra raised a matter regarding need to take steps to protect 
COlton mills from becominS !licit in the interest of worken. 

(Due to interruptions in lhe House. Loit Sabha adjourned at 2.23 P.M. and 
re-assembled at 2.30 P.M.) 

6. Shri Shailendra Kumar raised a mauer regarding need 10 rrovide ad-
equate funds to Stale Guvernmenl of Uttar Pradesh for pro"'idin, irri.ation 
facilities 10 lhe fanners of Allahabad. Kaushambi and Fatchpur districts. 

7. Prof. Ajil Kumar Mehta raised a matter regarding need 10 release ad-
equ* funds 10 Stale Gov~rnmenl of Bihar for repair and reno"'alion of old 
bri. on Budi Gandak in Vihhutipur block of Samaslipur district. 

8. Sivi Prabhunalh Sin1!h raised a matter ~garding need for early openina 
of a Central School at Mashrakh. Bihar. 
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9. Shri P. C. Thomas raised a matter reJarding need to send a !\pec:ial team 
to study the tourism potentials of eastern districts of Kerala. 

10. Shri K. H. Muniyappa raised a matter regarding need to sct up a 
IhermaI power project in KoI ... lCamataka. 
~. saa......, by M .... 

~.Minister of Industry made a statement regarding Maruti Udyog Ltd. 
~saa"""t by ....... Miailter 

'The Prime Minister"'" a statement regarding U.N. Security Council 
Resolution on 6 June. 1'l98. 

TIme taken : 20 his. 29 mts. 
/ 

~P.M. 
1-11. M __ aader c..idehdIoa 

Further discussion on the followin, motion moved by Siai Nid ... ICumIr 
on the 4111 June. 1998. continued:-

"'1bat the StalUs Paper on Railways; some issues and optionIlaid 011 
/ the 18bIe of the House. be taken into consideration." ;12. TIle ...... (lWwa1l) 
Further discussion on the followin, items of business also contin_ to-

Jdher with the abow molion:-

(I) General Discussion on the Budae' (Railw.ys)-I998-99. 

(2) Demands for Excess Grants Nos. 8. 12. J3 and 14 in respect of'" 
Bud,et (Railways) for 1995-96. 

The followin, members took part in the combined debete:-
(1) Shri N. N. Krishnadu 

(2) Shri Prabhu Nath Singh 

(3) Shri K. H. Munjy.wa 

(4) Shri Mathan alias Master Mathan M. 

(5) Shri Joachim Bula 

(6) Shri T. R. Baalu 

• MlIIIutl.l2 P.M. 
£ Made II 4.11 P.M. 
• Dilc:usscd t .... 
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(7) Shri Ananl Gan,U'aDI Geerc 
(8) Shri Manonnjan Bhakta 
(9) Shri Bharlruhari Mahtab 

(9A) Dr. Asim Bala 
(10) Dr. C. Su,una Kumari 
(11) Shri N. Dennis 
(12) Shri Chaman Lal Gupta 
(13) Dr. Shakcel Ahmad 
(14) Shri Sis Ram Ola 
(IS) SmI. Sukhda Mishra 
(16) Shri Ram Raghunath Chaudhary 
(17) Prof. Prem Singh Chandumajra 
(II) MobeL Ali Ashraf Falmi 
(19) Shri b.Mas Alhawale 
(20) Shri Salya Pal Jain 
(21) Shri Bir Singh Mahalo 
(22) Shri SaAdipan Bha;wan Thorat 
(23) Shri N. K. Prcmachandran 
(24) Shri Kishan ~inp Sangwan 
(2S) Shri E. Ahamed 
(26) Shri Chandramani Tripalhi 
(27) Shri Ramchanclran Malik 
(28) Shri Ramanand Singh 
(29) Shri Tacha,ata Salpalhy 
(30) Shri Chenpra Surendran 
(31) Shri Ganga Reddy Gaddam 
(32) Shri Mahame,hahahan Aira Kharabela Swaia 
(33) Dr. Ravi Mallu 
(34) Sml. A. K. Premajam 
(3S) Sml. Jayahen Bharalkumar Thakkar 



(36) Smt. Sandhya Bauri 
(37) Sml. Minati Sen 
(38) 6ml. Sheela Gaulam 
(39) Shri Prakash V. Paranjpe 
(40) Shri Anil Basu 

·, 

(41) Shri Mullappally Ramachandran 
(42) Shri SubhlUih Mahariya 
(43) Dr. Raghuvansh Prasad Singh 
(44) Shri Naresh Puglia 
(45) Shri Kamal Chaudhary 
(46) Shri Ramshelh Thakur 
(47) Shri Bhubanellwar Kalila 

···(48) Shri S. Arumugham 
(49) Shri Adilyanath 
(SO) Shri Ajay Kumar 
(5 I) Shri Nripen Goswami 
(52) Shri Vijay Kumar Khandelwal 

_(53) Shri Ganga Charan Rajput 
(54) Shri Napal Chandra DDS 

__ (55) Shri Raghavendra Singh 
(56) Shri P. C. Thomas 

_(57) Shri Surendra Yadav 
_(58) Dr. Ram Krishan Kusmaria 

(59) Shri Dwada Parshad Bairwa 
(60) Shri Prabhu Dayal Kalberia 
·(61) Shri Shankar Pannu 
(62) Shri Shankar Prasad Jaiswal 
(63) Shri Rampal Upadhyaya 
(64) Shri Ashok Kumar Pradhan 

••• specdI was laid 01\ dleTahIc. 
• Speeches ~ laid 01\ ~ 1ibIc . 
•• He IIso laid 0II11Ie Table IOIIIe wriaen podioa of his speech. 
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(6') Shri Itanjib Biswal 
(66) Shri Ramcsh Chandra Dwivedi 
(67) Shri Suresh Kurup 
(68) Shri Sunil Khan 
(69) Shri lanai S.i 
(70) Shri Kishin LaI Diler 
(71) Prof. Ajit Kum .. Mehta 
(72) Shri Rampal Sin,.. 
(73) Shri HM'i KewaI Prasad 
(74) Sbri P. M. Sayeed 
(75) Shri GaurishaDkar Chaturbhuj BbeD 
(76) Dr. C. P. natur 
(77) Shri Auada Pathak 
(78) Shri Buwaraj PaUl 
(79) Shri Saltlum Murmu 
(10) Shri Ram SatIaaI 
(II) Shri Viknm It. Dco 
(12) Shri Inclniit Mishr. 
(13) Sbri Vi';')' Soabr Sbutri 
(M) Shri Sudhir Girl 
(15) Shri 8. P. Si .... 
(16) Shri WoMB Rawale 
The diICI ... ioa was DOt cOIICIuded.. 

6.94 A.M. (9.6.1991) 
(LDI W#IIJ otljo"",.IiU 11 A.M. 1M 11NMa,.. 1M 9111 JIIM. 1991) 

S. GOPALAN. 
SecrellJry-GeINral. 



LOKSABHA 

BULLETIN - PART I 
(Brief Record of Proceedings) 

Thesday, June 9, 1998lJyaistha 19, 1920 (Saka) 

No. 11 

II A.M. 

I. Starred Questioas 

Starred Question Nos. 182-18S were orally answered. Replies to Starred 
Question Nos. 186-201 were laid on the Table. 

2. Uostarnd QuestioDs 

Replies to Unstarred Question Nos. 1898-2127 were laid on the Table. 

12.01 P.M. 

3. Papen laid OD the Table 

The following papers were laid on the Table :-

(1) A copy of the Citizenship (Amendment) Rules, 1998 (Hindi and EnJ-
lish versions) published in Notification No. G.S.R. 141(E) in Gazette 
of India dated the 19th March, 1998, under sub-section (4) of section 
18 of the Citizenship Act, 19S5. 

(2) A copy of the National Human Rights Commission (Group 'A' and 
Group '8' Posts) Recruitment (Amendment) Rules 1998 (Hindi and 
English versions) published in Notification No. G.S.R. 137(E) in Ga-
zette of India dated the 18th March, 1998, under sub-section (3) of 
section 40 of the Protection of Human Rights Act, 1993. 

(3) A copy each of the following papers (Hindi and English versions) 
under sub-section (2) of section 20 of the protection of Human Rights 
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Act, 1993:-

(i) Annual Report of the National Human Rights Commissions for 
the year 1996-97. 

(ii) Memorandum of Action Taken on the Annual Report of the Na-
tional Human Rights Commission for the year 1996-97. 

(4) A copy of the Arms (Amendment) Rules, 1997 (Hindi and EngliSh 
versions) published in Notification No. G.S.R. I in Gazette of India 
dated the 3rd January, 1998, under sub-section (3) of section 44 of the 
Arms Act, 1959. 

(5) A copy each of the following papers (Hindi and English versions):-

(i) Memorandum of Understanding between the Fertilisers and 
Chemicals Travancore Limited and the Department of fertilis-
ers, Ministry of Chemicals and Fertilizers for the year 1998-99. 

(ii) Memorandum of Understanding between the Pyrites, Phosphates 
and Chemicals Limited and the Department of Fertilisers, Min-
istry of Chemicals and Fertilisers for the year 1998-99. 

(iii) Memorandum of Understanding between the Madras Fertilizers 
Limited and the Department of Fertilizers, Ministry of Chemi-
cals and Fertilizers, for the year 1998-99. 

(iv) Memorandum of Understanding between the Paradecp Ph0s-
phates Limited and the Department of Fertilizers, Ministry of 
Chemicals and Fertilizers. for the year 1998·99. 

(v) Memorandum of Understanding between the Rashtriya Chemi-
cals and Fertilizers Limited and the Department of Fertili1.ers. 
Ministry of Chemicals and Fertilizers, for the year 1998-99. 

(vi) Memorandum of Understanding between the National Fertiliz-
ers Limited (NFL) and the Department of Fertili1.ers, Ministry 
of Chemicals and Fertilizers, for the year 1998-99. 

(vii) Memorandum of Understanding between the Hindustan Insecti-
cides Limited and Ministry of Chemicals and Fertilizers. for 
the year 1998-99. 

-" 

\ L). 
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(6) A copy each of the following papers (Hindi arid English versions) 
under sub-section (I) of section 619A of the Companies Act, 1956:-

(i) Review by the Government of the working of the Hindustan 
Vegetable Oils Corporation Limited. New Delhi, for the year 
1996-97. 

(ii) Annual Report of the Hindustan Vegetable Oils Corporation Lim-
ited, New Delhi, for the year 1996-97, along with Audited 
accounts and comments of the Comptroller and Auditor Gen-
eral thereon. 

(7) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (6) above. 

(8) A copy each of the following Notifications (Hindi and English ver-
sions) under sub-section (3) of section 37 of the Apprentices Act, 
1961:-

(i) The Apprenticeship (Amendment) RIlles, L997 published in 
Notification No, G.S.R. 404 in Gazette of India dated the 13th 
December, 1997 together with a corrigendum thereto in Hindi 
version only published in Notification No. G.S.R. 88 in Gazetle 
of India dated the 18th April. 1998. 

(ii) The Apprenticeship (Amendment) Rules. 1997 published in 
Notification No. G.S.R. 269 in Gazette of India dated the 21st 
Iune. 1997. 

(iii) The Apprenticeship (Amendment) Rules, 1997 published in 
Notification No. G.S.R. 293 in Gazette of India dated the 19th 
Iuly. 1997 together with a Corrigendum thereto in Hindi version 
only published in Notification No. G.S.R. 339 dated the 27th 
September, 1997. 

(9) A copy of the Financial Estimates and Performance Budget for the 
year 1998-99 (Hindi and English versions) of the Empl()yees' State 
Insurance Corporation under section 36 of the Employees' State In-
surance Act, 1948. 
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(10) A copy of the Building and Other Construction Workers' Welfare Cess 
Rules. 1998 (Hindi and English versions) published in Notification 
No. G.s.R. 149(E) in Gazette of India dated the 26th March. 1998 
UDder sub-section (3) of section 14 of the Building and other Con-
struction Workers Welfare Cess Act. 1996 tog. with a corrigendum 
thereto published in Notification No. G.S.R. 2S7(E) in Gazette of In-
dia dated the 20th May. 1998. 

(11) A copy of the Detailed Demands for Grants (Hindi and English ver-
sions) of the Department of Mines, Ministry of Steel and Mines. for 
the year 1998-99. 

(12) A copy of the Detailed Demands for Grants (Hindi and English ver-
sions) of the Ministry of Steel for the year 1998-99. 

(13) A copy each of the following Reports (Hindi and English versions) 
under article ISI(1) of the Constitution:-

(i) Repott of the Compb'OIler and Auditor General of india-Un-
ion Government (No. 7 of 1998) for the year ended the 31 st 
March 1997 (Defence Services) Army and Ordinance Factories. 

(ii) Report of'tbe Comptroller and Auditor General of India-Un-
ion Government (No. 9 of 1998) for the year ended the 31st 
March, 1997 (Railways) 

(iii) Report of the Comptroller and Auditor General of india-Un-
ion Government (No.8 of 1998) for the year ended the 31st 
March. 1997 (Defence Services) Air Force and Navy. 

(14) A copy of the Appropriation Accounts (Union Government) of the 
Defence Services for the year 1996-97 (Hindi and English versions). 

(15) A copy of the Appropriation .Accounts, Indian Railways, for the year 
1996-97, Part-I (Review) (Hihdi and English versions). 

(16) A copy of the Appropriation Accounts, Indian Railways, for the year 
1996-97, Part-D-Detailed Appropriation Accounts (Hindi and Eng-
lish versions). 

(17) A copy of tbc Block Accounts (including Capital Statement Compris-
ing the Loan Accounts), Balance Sbeetsand Profit and Loss Accounts 
of the Indian Government. Railways. for the year 1996-97 (Hindi and 
.Boglish versions). 
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(18) A copy of the detailed Demands for Grants (Hindi and English ver-
sions) of the Department of Posts for the year 1998-99. 

(19) A copy of the Detailed Demands for Grants (Hindi and English ver-
sions) of the Ministry of Infonnation and Broadcasting for the year 
1998-99. 

(20) (i) A copy of the Annual Report (Hindi and English versions) of 
the Indian Council of Medical Research. New Delhi. for the year 
1996-97. 

(ii) A copy of the Annual Accounts (Hindi and English versions) of 
the Indian Council of Medical Research. New Delhi. for the year 
1996-97. together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Indian Council of Medical Re-
search. New Delhi. for the year 1996-97. 

(21) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (20) above. 

(22) (i) A copy of the Annual Report (Hindi and English versions) of 
the Central Council for Research in Unani Medicine. New Delhi 
for the year 1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Central Council for Research in 
Unani Medicine. New Delhi. for the year 1996-97. 

(23) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (22) above. 

(24) (i) A copy of the Annual Report (Hindi and English versions) of 
the Lala Ram Sarup Institute of Tuberculosis and Allied Dis-
eases, New Delhi for the year 1995-96 alongwith Audited Ac-
counts. 

(ii) A copy of the Review (Hindi and English versio!,,) by the Gov-
ernment of the working of the Lala Ram Sarilp Institute of Tu-
berculosis and Allied Diseases. New Delhi for the year 1996-97. 
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(25) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (24) above. 

(26) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Institute of Unani Medicine. Bangalore. for the year 
I99S-96 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the National Institute of Unani Medi-
cine. Bangalore. for the year 1995-96. 

(27) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (26) above. 

(28) (i) A copy of the Annual Report (Hindi and English versions) of 
the Postgraduate Institute of Medical Education and Research. 
Chandigarh. for the year 1996-97. 

(ii) A ~y of the Annual Accounts (Hindi and English versions) of 
the Postgraduate Institute of Medical Education and Research. 
Chandigarh. for the year 1996-97. together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Postgraduate Institute of Medical 
Education and Research. Chandigarh for the year 1996-97. 

(29) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (28) above. 

(30) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act. 19S6:--. . 

(i) Review by the GovemmeQt of the working of the Hindustan Latex 
Limited, Thiruvananthapuram, for the year 1996-97. 

(ii) Annual Report of the Hindustan Latex Limited. 
Thiruvananthapuram. for the year 1996-97. aionpith Audited 
Accounts and comments of the Comptroller and Auditor General 
thereon. 

(3 ) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (30) above. 

(32) (i) A copy of the Annual Report (Hindi and English versions) of 
the Acharya Haribar Regional Cancer Centre, Cuttack. for the 
year 1996-97 alongwith Audited Accounts. 
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(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Acharya Harihar Regional 
Cancer Centre, CUllack, for the year 1996-97. 

(33) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (32) above. 

(34) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Institute of Homoeopathy, Calcutta, for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the National Institute of Homoeopa-
thy, Calcutta, for the year 1996-97. 

(35) Statement (Hindi and English versions) showing reasons for delay in 
laying the paperS mentioned at (34) above. 

(36) (i) A copy of Annual Report (Hindi and English versions) of the 
Cancer Institute (W.I.A.), Madras, for the year 1996 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Cancer Institute (WlA) Madras, 
for the year 1996. 

(37) Statement (Hindi And English versions) showing reasons for delay in 
laying the papers mentioned at (36) above. 

(38) (i) A copy of the AQnual Report (Hindi and English versions) of 
the Regional Cancer Centre Kamala Nehru Memorial Hospital, 
Allahabad, for the year 1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Regional Cancer Centre Kamala 
Nehru Memorial Hospital Allahabad, for the year 1996-97. 

(39) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (38) above. 

(40) (i) A copy of the Annual Report (Hindi and English versions) of 
the Gujarat Cancer and Research Institute, Ahmedabad, for the 
year 1996-97 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Gujarat Cancer and Research In-
stitute, Ahmedabad, for the year 1996-97. 
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(41) Statement (Hindi and English versions) sh,owing reasons for delay in ,t, 
laying the papers mentioned at (40) above. 

(42) (i) Annual Report (Hindi and English versions) of the National In-
stilUte for the Mentally Handicapped. Secunderabad. for the year 
1996-97 alonlwilh Audited Accounts. 

(ii) A copy of the Review (Hindi and Enllish versions) by the Gov-
ernment of the working of the National Institute for the Men-
tally Handicapped. Secunderabad. for the year 1996-97. 

(43) Statement (Hindi and Enllish versions) showinl reasons for delay in 
laying the papers mentioned at (42) above. 

(44) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Institute for the Visually Handicapped. Dehndun. 
for the year 1996-97 alonlwilh Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the workinl of the National Institute for the Visually 
Handicapped. Dehradun. for the year 1996-97. 

(45) Statement (Hindi and English versions) showinl rasons for delay in 
Iayinl the papers mentioned at (44) above. 

(46) (0 A copy of the Annual Report (Hindi and English versions) of 
the National Institute of Rehabilitation Traininl and Research. 
Cutlack. for the year 1996-97 aJOnlwilh Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the workinl of the National Institute of Rehabilita-
tion Training and Rescan:h. Cuttack. for the year 1996-97. 

(47) Statement (Hindi and English versions) showinl reasons for delay in 
laying the papers mentioned at (46) above. 

(48) (i) A copy of the AMuaI Report (Hindi and English versions) of 
the Institute for the Physically Handicapped. New Delhi. for the 
year 1996-97. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Institute for the Physically Handi-
capped. New Delhi. for the year 1996-97. 
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(49) Stalcment (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (48) above. 

(SO) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Institute for the Orthopacdically Handicapped. 
Calcutta. for the year 1996-97 alongwilh Audited Ac:c:ounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the National Institute for the Ortho-
paedic:ally Handicapped. Calcutta, for lhc year 1996-97. 

(5 I) Statement (Hindi .and English versions) showing reasons for delay .in 
laying the papers mentioned at (SO) above. 

(52) (i) A copy of the Annual Report (Hindi and English versions) of 
lhc Ali Yavar Jung National Institute for the Hearing Handi: 
capped. Mumbai for lhc year 1996-97 alongwilh Audited Ac-
counts. 

(ii)' A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Ali Yavar Jung National Institute 
for the Hearing Handicapped. Mumbai. for the year 1996-97. 

(53) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (52). 

(54) A copy of lhc following papers (Hindi and English versions) under 
sub-section (I) of section 619A of lhe Companies Act. 1956. 

(i) Review by lhc Government oflhe working of the Artificial Limbs 
Manufacturing Corporation of India. Kanpur. for the year 
1996-97. 

(ii) Annual Report of lhc Artificial Limbs Manufacturing Corpora-
tion of India. Kanpur for lhc year 1996-97 alongwith Audited 
ac:c:ounts and comments of the Comptroller and Auditor Gen-
eral thereon. 

(55) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (54) above. 

(56) (i) A copy of the Annual Report (Hindi and English versio.ns) of 
the liibal Cooperative Marketing Development Federation .of 
India Limited. New Delhi. for the year 1996-97 alongwlth 
Audited Accounts. 
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(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Tribal Cooperative Marketing 
Development Federation of India Limited, New Delhi, for the 
year 1996-97. 

(57) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (56) above. 

(58) A copy of the Second Annual Report (Hindi and English versions) on 
the Scheduled Castes and the Scheduled Tribes (Prevention of Atroci-
ties) Act, 1989 for the year 1991-92, under sub-section (4) of section 
21 of the said Act. 

(59) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (58) above. 

(60) A copy qf the Thirty-Third Report (Hindi and English versions) of the 
Commissioner for Linguistic Minorities in India for the period from 
July. 1992 to the June 1993. 

(61) A copy of the Explanatory Note (Hindi and "English versions) to the 
report mentioned at (60) above. 

(62) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Rural Areas and Employment for the 
year 1998-99. 

(63) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Coal for the year 1998-99. 

(64) A copy of the Memorandum of Understanding (Hindi and English 
versions) between the India Tourism Development Corporation Limited 
and the Ministry of Tourism for the year 1998-99. 

(65) (a) (i) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Hotel Management, Catering and Nutrition, 
New Delhi. forlhe year 1996-97 aJongwith Aud\ted Accounts. 

(ii) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Holel Management. Catering TechnololY 
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and Applied Nutrition. Mumbai. for the year 1996-97 
alongwith Audited Accounts. 

(iii) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Hotel Management. Catering Technology 
and Applied Nutrition. Chennai. for the year 1996-97 
alongwith Audited Accounts. 

(iv) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Hotel Management. Catering Technology 
and Applied Nutrition. Goa, for the year 1996-97 a10ngwith 
Audited Accounts. 

(v) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Hotel Management. Catering Technology 
and Applied Nutrition. Calcutta. for the year 1996-97 
alongwith Audited Accounts: 

(vi) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Hotel Management. Catering Technology 
and Applied Nutrition. Bangalore. for the year 1996-97 
alongwith Audited Accounts. 

(vii) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Hotel Management. Catering Technology 
and Applied Nutrition. Lucknow. for the year 1996-97 
alongwith Audited Accounts. 

(viii) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Hotel Management, Catering Technology 
and Applied Nutrition. Hyderabad. for the year 1996-97 
alongwith Audited Accounts. 

(ix) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Hotel Management. Catering and Nutrition. 
Ahmedabad. for the year 1996-97 along with Audited 
Accounts. 

(x) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Hotel Management. Catering Technology 
and Applied Nutrition. Bhubaneswar. for the year 1996-97 
alongwith Audited Accounts. 
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(xi) A copy of the Annual Report (Hindi and En,lish versions) 
of the Institute of Hotel Management. Caterin, Technology 
and Applied Nutrition. Jaipur. for the year 1996-97 alonpitb 
Audited Accounts. 

(xii) A copy of the Annual Report (Hindi and Ea,lish versions) 
of the Institute of Hotel Manasement. Catering Technology 
and Applied Nutrition. Bhopal. for the year 1996-97 
alonpith Audited Ac:c:ounts. 

(xiii) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Hotel Manasement. Calcring Technology 
and Applied Nutrition. Owalior. for the year 1996-97 
alonpith Audited Ac:c:ounts. 

(xiv) A copy of the Annual Report (Hindi and En,lish versions) 
of the Institute of Hotel Management and Catering 
Technology Thiruvananthapuram. for the year 1996-97 
alonpith Audited Accounts. 

(xv) A copy of the Annual Report (Hindi and English versions) 
of Dr. Ambedkar Institute of Hotel Management. CaterillJ 
and Nutrition. Chandigarh. for the year 1996-97 alongwith 
Audited Ac:c:ounts. 

(xvi) S=C y of the Annual Report (Hindi and English versions) 
of t Institute of Hotel Management. Catering and Nutrition • 

• for the year 1996-97 alonpith Audited Ac:c:ounts. 

(xvii) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Hotel Management. Catering Technology 
and Applied N~rilion. Srinagar. for the· year 1996-97 
alongwith Audited Accounts. 

(xviii) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Hotel Management. Catering TechnololY 
and Applied Nutrition. Ouwahati. for the year 1996-97 
alonpith Audited Accounts. 

(xix) A copy of the Annual Report (Hindi and English versions) 
of the National Council for Hotel Management and Catering 
Technology. New Delhi. for the year 1996-97 alonBwith 
Audited Accounts. 
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(b) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Institutes of Hotel 
Management. Catering Technology and Applied Nutrition at New 
Delhi. Mumbai, Chennai, Goa, Calcutta, Bangalore, Lucknow, 
Hyderabad, Ahmedabad, Bhubaneswar. Jaipur, Bhopal, Gwalior, 
Thiruvananthapuram. Chandigarh, Gurdaspur, Srinagar, 
Guwahati and National Council for Hotel Management and 
Catering Technology, New Delhi for the year 1996-97. 

(66) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (65) above. 

(67) (i) A copy of the Annual Report (Hindi and English versions) of 
the Oil Industry Development Board for the year 1996-97 
a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Oil Industry Development Board 
for the year 1996-97. 

(68) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (67) above. 

(69) A copy each of the following papers (Hindi and English versions):-

(i) Memorandum of Underslanding between the Oil and Natural 
Gas Corponltion Limited and the Ministry of Petroleum and 
Natural Gas for the year 1998-99. 

(jj) Memorandum of Understanding between the Oil India Limited 
and the Ministry of Petroleum and Natural Gas for the year 
1998-99. 

(iii) Memorandum of UnderSlanding between Cochin Refineries 
Limited and the Ministry of Petroleum and Natural Gas for the 
year 1998-99. 

(iv) Memorandum ofUnderslanding between the Balmer Lawrie and 
Company Limited and the Ministry of Petroleum and Natural 
Gas for the year 1998-99. 

(v) Memorandum of Understanding between the Indian Oil 
Corporation Limited and the Ministry of Petroleum and Natural 
Gas for the year 1998-99. 
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(vi> Memorandum of Understanding between the Engineers India 
Limited and the Ministry of Petroleum and Natural Gas for the 
year 1998-99. 

(vii) Memorandum of Understanding between the IBP Company 
Limited and the Ministry of Petroleum and Natural Gas for the 
year 1998-99. 

(70) A copy of the detailed Demands for Grants (Hindi and English versions> 
of the Ministry of Petroleum and Natural Gas for the year 1998-99. 

(71) A copy each of the following papers (Hindi and English versions) 
under sub-section (I) of section 619A of the Companies Act. 1956:-

(a> (i) Review by the Government of the working of the Hindustan 
Petroleum Corporation Limited. Mumbai. for the year 
1996-97. 

(ai) Annual Report of the Hindustan Petroleum Corporation 
Limited. Mumbai. for the year 1996-97 alongwith audited 
Accounts and comments of the Comptrol1er and Auditor 
General thereon. 

(b) (i) Review by the Government of the working of the Biccco 
Lawrie Limited. Calcutta. for the year 1996-97. 

(ii) Annual Report of the Biecco Lawrie Limited. Calcutta. for 
the year 1996-97 alongwith audited Accounts and comments 
of the Ccmptroller and Auditor General thereon. 

(c) (i) Review by the Government of the working of the IBP 
Company Limited. Calcutta. for the year 1996-97. 

(ii) Annual Report of the IBP Company Limited. Calcutta. for 
the year 1996-97 alongwith Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

(d) (i) Review by the Government of the working of the Bharal 
Petroleum Corporation Limited. Mumbai. for the year 
1996-97. 

(ii) Annual Report ofthe Bharat Petroleum Corporation Limited. 
Mumbai. for the year 1996-97 alongwith Audited Accounts 
and comments of the Comptroller and Auditor General 
thereon. 
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(e) (i) Review by the Government of the working of the Indian Oil 
Corporation Limited for the year 1996-97. 

(ii) Annual Report of the Indian Oil Corporation Limited for 
the year 1996-97 alongwith Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

(72) Five statements (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (71) above. 

(73) A copy each of the following Notifications (Hindi and Engli!lh versions) 
under section 39 of the Bureau of Indian Standards Act. 1986:-

(i) The Bure~ oflndian Standards (Terms and Conditions of Service 
of Employees) Amendment Regulations. 1997 puhlished in 
Notification No. G.S.R. 374(E) in Gazelle of India dated the 9th 
July. 1997. 

(ii) The Bureau of Indian Standards (Certification) (Amendment) 
Regulations. 1997 puhlished in Notification No. G.S.R. 634(E) 
in Gazelle of India dated the 4th November. 1997. 

(iii) The Bureau of Indian Standards (Terms and Conditions of Service 
of Employees) (Amendment) Regulations. 1997 puhlished in 
N~tification No. G.S.R. 63S(E) in Gazelle of India dated the 5th 
November. 1997. 

(iv) The Bureau of IndilY' Standards (Recruitment to Administration. 
Finance and Other Posts) Amendment Regulations. 1997 
puhlished in Notification No. G.S.R. 636(E) in Galelle of India 
dated the 5th November. 1997. 

(v) The Bureau of Indian Standards (Terms and Conditions of Service 
of Employees) Amendment Regulations. 1997 puhlished in 
Notification No. G.S.R. 649(E) in Galelle of India dated the 
15th November. 1997. 

(vi) The Bureau of Indian Standards (Terms and Conditions of Service 
of Employees) (Amel)dment) Regulations. 1997 puhlished in 
Notification No. G.S.R. 72S(E) in Ga7.elle of India dated the 
31 st December. 1997. 

(vii) The Bureau of Indian Standards (Recruitment to Administration. 
Finance and Other Posts) (Amendment) Regulations. 1997 
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published in Notifac:alion No. G.S.R. 726(E) in Gazette of India 
dated the 31 December. 1997. 

(viii) The Bureau of Indian Standards (Tenns and Conditions of Serv-
ice of Employees) Amendment Regulations. 1998 published in 
Notification No. G.S.R. 79(E) in Gazette of India dated the 
20th February. 1998. 

(74) A copy of the Standards of Weights and Measures (Packaged Com-
modities) (Amendment) Rules. 1998 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 6O(E) in Gazette of India dated the 
29th January. 1998 under sub-section (4) of section 83 of the Stand-
ards of Weights and Measures Act. 1976. 

12.OS P.M. 
4. Molioa lor Election to Coannittee 

Shri Oatit Ezhilmalai moved the following motion:-
''That in pursuance of Section 4(g) of the All India Institute of Medical 

Sciences Act, 1956, the members of this House do proc:eed to elect, in 
such manner as the Speaker may din:c:t, two members from among 
themselves to serve as members of the All India Institute of Medical 
Sciences. New Delhi. subject to other provisions of the said Act" 

The motion was adopted. 
(Due to intemlptions in the House Lok Sabha adjourned at 12.14 P.M. and 

re-assembled at 2 P.M.) 
2.26 P.M. TrIM Take,. : 21 Hrs. /J MIS. 
·S.Motioa 

Further discussion on the following motion moved by Shri Nitish Kumar 
on the 4th June. 1998. eontinued:-
'~at the Status Paper on Railways; some issues aod options laid on the Table 

of the House. be taken into consideration." 
~. The Budpt (Railways) 

Further discussion on the following items of business also continued together 
with the above motion:-

(I) General Discussion on the Budget (Railways)-l988-89 
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(2) Demands for Excess Grants Nos. 8, 12, 13 and 14 in respect of the 
Budget (Railways) for 1995-96. 

Shri Nitish Kumar replied to the combined debate. 

All the Demands for Excess Grants (Nos. 8, 12, 13 and 14) for the amounts 
shown under colunm 3 of the Printed List of the Demands for Excess Grants 
(Railways) for 1995-96 were voted in full. 

7. Govemmeat BiU-lntroduced 

The Appropriation (Railways) No.2 Bill. 1998. 

8. Govemment BiU-Passed 

The Appropriation (Railways) No.2 Bill. /998 

1l1e motion for consideration moved by Shri Nitish Kumar was adopted. 
and c1ause-by-clause consideration of the BiU was taken up. 

Clause 2, 3 and the Schedule were adopted. 

Clause I, the Enacting Formula and the Long TItle were also adopted. 

The motion that the Bill be passed was moved by Shri Nitish Kumar. 

The motion was adopted and the BiU was passed. 

3?M. 
~. Calling AUention 

Shri Prithviraj D. Chavan called the attention of the Minister of Food and 
Consumer Affairs to the situation arising out of the Government's decision to 
import 1.5 million tonnes of exotic dangerous wheat from Australia. contracted 
by the previous Government at an exorbitant price and the steps taken by the 
Government in regard thereto. 

The Minister of Food and Consumer Affairs made a statement in regard 
thereto. 

4.~l1'.M. 

;l0. Statement by Minister 

The Minister of Home Affairs made a statement regarding cOIttmunal 
situation in Moradahad and Hyderabad. 
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4.30 P.M. 
II. Motion regarding Second Report of Business AdYisory Committee 

Shri Madan LaI Khurana moved the following motion:-
"That this Houlle do agree with the Second Report of the Business 

Advisory Committee presented to the House on the 8th June. 1998." 
The motion was adopted. 

12. Matters under Rule 377 
I. Shri Virendra Kumar raised a matter regarding need to declare Dr. Sir 

Harisingh Gaur University in Madhya Pradesh as Central University. 
2. Shri Ram Shakal raised a matter regarding need to provide compensation 

to the people displaced due to Central projects in Robert. .. ganj Parliamentary 
Constituency. 

3. Shri Chandra Shekhar Sahu raised a matter regarding need to suitably 
amend Gazette notification of Scptember 10, 1993 issued by Ministry of Welfare 
by placing 'Sabu' or 'Rathore' after the word 'Teli' at SI. No. 46. 

4. Shri Anand Ratna Maurya raised a matler regarding need to provide 
adequate funds to the State Government of Uttar Pradesh for construction of a 
bridge on river Ganga at Balua in Varanasi district. 

S. Shri C.P. Mudalagiriyappa raised a matter regarding need to ban imrort 
of edible oils with a view to save indigenous oil industry. 

6. Shri Narendra Budania raised a matter regarding need to take steps to 
remove water pollution in underground water at Churu in Rajasthan and to 
have permanent solution to drinking waler problem. 

7. Shri Hannan Mollab raised a matter regarding need to open LPG outlets 
in important towns of Ulberia Parliamentary constituency. West Bengal. 

8. Shri Bhatruhari Mahtab raised a mailer regarding need 10 remove anomaly 
arising due 10 new definition of poverty line as adopled by the Planning 
Commission. 

9. Shri C. Kuppusamy raised a malter regarding need to recognise State-
level Trade Unions. 

10. Shri Madhukar Sirroldar raised a matter regarding need 10 provide 
adequate postal facilities at Bandra (Ea.'it). 

II. Shri Mullappally Ramachandran raised a mailer regarding need to sel 
up an L.P.T. at Mananthody in Wynad District of Kerala to make availahle 
T. V. programmes to the Tribal ('Cople. 



19 

TIme II,ken: 4 Hr. 01 MIs. 
@ 13. Statutory Resolution - Neptived 

Shri Basudeb Acharia moved the following Resolution:-

"That this House disapproves of the Electricity Regulatory Commissions 
Ordinance. 1998 (No. 14 of 1998) promulgated by the President 
on 25 April. 1998." 

"After discussion a.o; indicated in para 14 below. the resolution was negatived. 

~14. Govemment BiII- Passed 
The Electricity Regulatory· COlllmis.tim,s Bill. 1998. 
The motion for consideration of the Bill was moved by Shri P.R. 

Kumaramangalam. 

An amendment for circulation of the Bill for the purpose of eliciting opinion 
thereon by the 15th September. 1998 was moved by Sri V. Radhakrishnan. 

The following memhers took part in the combined discussion on the 
Resolution (\lid" para 13 above) and the motion for consideration of the BiII:-

(I) Shri K.S. Rao 
(2) Shri S. Mallikarjunaiah 
(3) Shri P. Shiv Shanker 
(4) Shri T.R. Balu 
(5) Shri V. Radhakrishrt.m 
(6) Shri R. Muthiah 
(7) Shri Mohan Singh 
(8) Shri V. Dhananjaya Kumar 
(9) Shri Vircndra Singh 

(10) Dr. S. Vcnugopala Chary 
( II) Shri Bikran Kcshari Dell 
(12) Dr. Ulhas Va.o;udeo Patil 
(13) Shri Vaiko 
(14) Shri Ram Das Athwale 
(15) Shri N.K. Prcmachandran 
(16) Shri Shailcndcr Kumar 
(17) Dr. T. Subbarami Reddy 
(18) Shri Talhagata Salpathy 
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(19) Shri K.D. Sultanpuri 
(20) Shri Sansuma Khungur BwisWIDuthiary 
Shri P.R. Kumaramansalam repl!cd to the debate. 
Shri Basudeb Acharia also spoke (By way of reply to his Statutory 

Resolution). 
An amendment moved by Shri V. Radhakrishnan for circulation of Bill for 

eliciting opinion thereon. was negatived. 
'The moIion for consideralion was adopted and clausc-by-clause consideration 

or the Bill was taken up. 
Clau.~s 2 to 16 were adopted. 
Clause 17 was adopted. as amended. 
Clau.~s I R to 28 were adopted. 
Clau.~ 29 w8o~ adopted. as amended. 
Clauses 30 10 SO were adopted. 
Clause S 1 w8o~ adopted. 8o~ amended. 
Clauses S2 to 61 were adopted. 
Clause I. the Enacting Formula and lhe Long Tatle were also adopted. 
The molion that the Bill. a. .. amended. he rassed wa.o; moved by Stvi P. R. 

Kumaramangalam. 
The mution wa. .. adopted and the Bill. 800; amended. was passed. 

I S. Statutory Resolution-Under Consideratioa 
Shri Ba. .. udcb Acharia moved lhe following Resolution:-

"That Ihis House disarrmved of the Employees' Provident Funds and 
Miscellaneous Pmvisions (Amendment) Ordinance. 1998 (No.8 
of 1998) pn,mulgated by the President on 23 April. 1998." 

His speech wa. .. nnt concluded. 
The discu!lSion wa. .. not concluded. 

9.03 P.M. 
(Ltll St,bhtl tUlj",mlt'll til/II A.M. lHl Wt'dnt'.fday. Iht' 10th June. 1998) 

S.GOPALAN. 
Secretary·Gt'nt'ral. 

MGlptPlU)MRND-798lS-9-11.1996. 
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1. Oath 

The following members took o.!lth. signed the Roll of Members and took 
their seats in the House:-

(I) Shri Maheshwar Singh (in Hindi) 

(2) Shri Syed Hussain (in Urdu) 

11-03 A.M. 

2. Reference by Speaker 

The Speaker made a reference to the loss of several lives and property on 
account of the tragedy caused due to the severe cyclones in Saurashtra and 
Kutch regions of Gujarat and Jalore District of Rajasthan on 9 June. 1998. 

Thereafter. Members stood in silence for a short while as a mark of 
respect to the deceased. 

ll-OSA.M. 

3. Starred Questions 

Starred Question Nos. 202-20S were orally answered. Replies to Starred 
Question Nos. 206-221 were laid on the Thble. 

4. Uostarred Questioas 

Replies to Unstarred Question Nos. 2128-2261 were laid on the Table. 

1 
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12-00 Hn. 
5 .......... _the Table 
The following papers were laid on the Table:-

(I) (i) A copy of the Annual Report (Hindi and English versions) of 
the Central Warehousing Corporation. New Delhi. for Ihc year 
1996-97. a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Central Warehousing 
Corporation. New Delhi. for the year 1996-97. 

(2) A copy of the Detailed Demands for Grants (Hindi and English ver-
sions) of the Ministry of Chemicals and Fertilizers for the year 
1998-99. 

(3) A copy of the Detailed Demands for Grants (Hindi and English ver-
sions) of the Ministry of Commerce for Ihc year 1998-99. 

(4) A copy of the Detailed Demands for Grants (Hindi and English ver-
sions) of the Ministry of Surface Transport for the year 1998-99. 

(5) A copy each of _ following Reports (Hindi and English versions) 
UDder article ISI(l) of the Constitution:-

(i) Report of the Comptroller and Auditor General of India-Union 
Government (No. 10 of 1998) for the year ended the March, 
1997 (Revenue Receipts -Indirect Taxes) (Customs). 

(ii) Report of the Comptroller and Auditor General of India -
Union Government (No. 11 of 1998) for the year ended the 
March. 1997 (Indirect Taxes - Central Excise). 

(iii) Report of the Comptroller and Auditor General of India -
Union Government (No. 12 of 1998) for the year ended the 
March. 1997 (Direct Taxes). . 

(6) A copy of the Detailed Demands for Grants (Hindi and Enalish ver-
sions) of Ihc Ministry of Finance for the year 1998-99. 

(7) A copy of the Detailed Demands for Grants (Hindi and English ver-
sions) of the Ministry of Communications for the year 1998-99. 

(8) A cqpy of the Detailed Demands for Grants (Hindi and English vcr-
siQDI) of the Ministry of Health and Family Welfare for the year 
1998-99. 
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• (9) A cQPY of the Detailed Demands for Grants (Hindi and EnsJisb ver-
sions) of the Ministry of Social Justice and Empowerment for the 
year 1998-99. 

(10) A copy of the Detailed DemaDds for Grants (Hindi aDd English 
versions) of the Ministry of Non-Conventional Energy Sources 
for the year 1998-99. 

(11) (i) A copy of the Annual Report (Hindi aDd English versions) of 
the Institute of Applied Manpower Research, New Delhi. for 
the year 1996-97, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Institute of Applied 
Manpower Research. New Delhi. for the year 1996-97. 

(12) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (11) above. 

(13) A copy of the Detailed Demands for Grants (Hindi aDd English 
versions) of the Ministry of Parliamentary Affairs for the year 
1998-99. 

(14) (i) A copy of the Annual Report (Hindi and English versions) of 
the Regional Computer Centre, Calcutta. for the year 1996-97. 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by die 
Government of the working of the Regional Computer Centre. 
Calcutta, for the year 1996-97. 

(IS) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (14) above. 

(16) (i) A copy of the Annual Report (Hindi and English versions) of 
the Regional Computer Centre. Chandigarh. f~r the year 
1996-97, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Regional Computer Centre, 
Chandigarh, for the year 1996-97. 

(17) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (16) above. 
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(18) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Planning and Programme 
Implementation for the year 1998-99. 

(19) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act. 
1956:-
(i) Review by the Government of the working of the National 

Informatics Centre Services Incorporated. New Delhi. for the 
year ) 996-97. 

(ii) Annual Report of the National In(ormatics Centre Services 
Incorporated. New Delhi. for the year 1996-97. alongwith 
Audited Accounts and comments of the Comptroller and Auditor 
General thereon. 

(20) Statement (Hindi and English versions) showing reasons for delay 
in laying the p.apers mentioned at (19) above. 

(21) A copy of the Detailed Demands for Grants (Hindi and English ver-
sions) of the Department of Space for the year 1998-99. 

(22) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Remote Sensing Agency. Hydcrabad. for the year 
]996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the National Remote Sensing 
Agency. Hyderabad. for the year 1996-97. 

(23) (i) A copy of the Annual Report (Hindi and English versions) of 
the Physical Research Laboratory, Ahmedabad. for the year 
19,96-97 aloagwith Audited Accounts. 

(iif A copy of the Review (Hindi and English versions) by the 
Government of the working of the Physical Research Laboratory, 
Ahmedabad. for the year 1996-97. 

(24) (i) A copy of the Annual Report (Hindi and English versions) 
of the National MST Radar Facility. Gadanki, for the year 
·1996-97 alongwith Audited A.:counts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the workinj of the National MST Radar Facility, 
Gadanki, for the year 1996-97. 
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(25) A copy each of the following papers (Hindi and English versions) 
under sub-section (I) of section 619A of the Companies Act. 1956:-

(i) Review by the Government of the working of the Antrix 
Corporation Limited. Bangalore. for the year 1996-97. 

(ii) Annual Report of the Antrix Corporation Limited. Bangalore. 
for the year 1996-97 alongwith Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

(26) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Department of Atomic Energy. for the year 
1998-99. 

(27) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of External Affairs. for the year 
1998-99. 

(28) A copy each of the following papers (Hindi and English versions) under 
sub-section (I) of section 619A of the Companies Act. 1956:-
(a) (i) Review by the Government of the working of the National 

Seeds Corporation Limited. New Delhi for the year 1996-97. 

(ii) Annual Report of the National Seeds Corporation Limited 
New Delhi for the year 1996-97 alongwith Audited Accounts 
and comments of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government of the working of the National 
ProjectS Construction Corporation Limited. New Delhi. for 
the year 1996-97. 

(ii) Annual Report of the National Projects Construction 
Corporation Limited. New Delhi for the year 1996-97 
alongwith audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(c) (i) Review by the Government of the working of the Water and 
Power Consultancy Services (India) Limited. New Delhi. for 
the year 1996-97. 

(ii) Annual Report of the Water and Power Consultancy Services 
(India) Limited. New Delhi. for the year 1996-97 alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 
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(d) (I) Review by the Govenunent of the warUn, of the Mabarubtra 
LIIId DeWllopment CoIporabon Umited, Pone. for the year 
1995-96. 

(ii) Annual Repon of the Mabarasbtra Land Development 
Corporation Limited, Pone, for the year 1995-96 a10npitb 
Audited Accounts and comments of the Comptroller. and 
Auditor General thereon. 

(e) (i) Review by the Government of the wortin, of the Kamaaaka 
Meat and Poultry Marbtin, Corporation Limited, BanJalore, 
for the year 1996-97. 

(8) ADnualItepcl:t of the Kamataka Meat and Poultry Markedna 
Corporation Limited, Ban,alore, for tbe year 1996-97 
alonpitb Audited Accounts and comments of the Comptroller 
and Auditor General tbereoD. 

(f) (i) Review by tbe Government of tbe workin, of the 
LakshIdwecp Development Chporatio. Umited, Asatti, for 
the year 1995-96. 

(ii) Annual Report of the Laksbadweep Development CoIporabon 
Limited, Aplti, for the year 1995-96, a1oR,with Audited 
Accounts and comments of the Comptroller and Auditor 
Geaeral thereon. 

(a) (i) Review by the GoVC11llDent of the workina of the Modem 
Food Industries (India) Limited. New Delhi for the year 
1996-97. 

(ii) Annual Report of the Modem Food Industries (India) Limited, 
NeW Delhi, for the year 1996-91 a10npitb Audited Accounts 
amlCOD!"'Nltl of tile CorQptrol1er and Auditor Generallbeleon. 

(h) (ij Review by the Government ofthc workinl oftbe North Eastan 
Reaional Aaricultural Marketin, Corporation Limited, 
Guwabati. for the year 1996-97 . 

• (ii) Annual Report of the North Easrem Re,ionai Apicultural 
Marketinl Corporation Limited, Guwabati, for the year 
1996-91 a10npith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 
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(29) Eight statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (28) above. 

(30) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Water Resources for the year 
1998-99. 

(31) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Water Development Agency for the year 1996-97 
alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regnng Review by 
the Government of the working of the National Water 
Development Agency, for the year 1996-97. 

(32) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (31) above. 

(33) (i) A copy of the Annual Report (Hindi and English versions) of 
the Paddy Processing Research Centre, ThanjaV1U', for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Paddy Processing Research 
Centre, Thanjavur, for the year 1996-97. 

(34) Statement (Hindtand English versions) showing reasons for delay 
in laying the papers mentioned at (33) above. 

(3S) (i) A copy of the Annual Report (Hindi and English versions) of 
the Coconut Development Board, Koehl, for the year 1996-97. 

(ii) A copy of the Annual Accounts (Hindi and English versions) of 
the Coconut Development Board, Kochi for the year 1996-97 
together Audit ~rt thereon. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Coconut Development Board, 
Kochl. for the year 1996-97. 

(36) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (3S) above. 

(37) 0) A copy of the Annual Report (Hindi and English versions) of 
the Brahmputra Board. for the year 1996-97 alongwith Audited 
Accounts. 
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(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Bnhmputta Board for the 
yar 1996-97. 

(38) StatemeDl (Hindi and English venions) showin, reasons for delay 
in laying the papen mentioned at (37) above. 

(39) A copy of the Detailed Demands for Orants (Hindi and English 
venions) of the Ministry of Agriculture for the year 1998-99. 

(40) Statement (Hindi and English versions) explaining reasons for not 
layin, the Annual Report and Audittd Accounts of the National 
Seeds Corporation Limited for the year 1996-97 within stipulated 
period of nine months after the close of Accounting year. 

(41) (i) A copy of the Annual Report (Hindi and English venions) of 
the Betwa River Board, Jhansi. for the year 1996-97 alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Betwa River Board. 
Jhansi. for the year 1996-97. 

(42) Statement (Hindi and English venions) sbowin, reasons for delay 
in laying the papen mentioned at (41) above. 

(43) A copy of the Detailed Demands for Grants (Hindi and En,lish 
versions) of the Ministry of Food Processing Industries for the 
year 1998-99. 

(44) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act. 1951:-

(i) The -Indian Forest Service (Fixation of Cadre Strength) 
Amendment RegUlations. 1998 published in Notification 
No. G.S.R. 40 in Gazette of India daled the 21st February. 1998. 

(ii) The Indian Forest Service (Pay) Amendment Rules. 1998 
published in Notification No. G.S.R. 41 in Gazette of India 
dated the 21st February. 1998. 

(iii) The Indian Administrative Service (Fixation of Cadre Strength) 
Thin:l Amendment. 1998 published in Notification No. G.S.R. 
230(6) in Gazette of India dated the 30th April. 1998. 
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(iv) The Indian Administrative Service (Pay) Third Amendment 
Rules, 1998 published in Notification No. G.S.R. 231(E) in 
Gazette of India dated the 30th April. 1998. 

(v) The Indian Adminislrative Service (Fixation ofCadrc Strength) 
Fourth Amendmtnt Regulations. 1998 published in Notification 
No. G.S.R. 192(E) in Gazette of India dated the 20th April. 
1998. 

(vi) The Indian Administrative Service (Pay) Fourth Amendment. 
Rules. 1998 published in Notification No. G.S.R. 193(E) in 
Gazette of India dated the 20th April, 1998. 

(viij The Indian Police Service (Pay) Amendment Rules. 1998 
published in Notification No. Q.S.R. 97(E) in Gazette of India 
dated the 27th February. 1998. 

(viii) The Indian Police Service (Fixation of Cadre Strength) Second 
Amendment Regulations. 1998 published in Notification No. 
G.S.R. 98(E) in Gazette of India dated the 27th February. 1998. 

(ix) All India Services (Death-cum-Retirement Benefits) 
Amendment Rules. 1997 published in Notification No. G.S.R. 
717(E) in Gazette of India dated the 19th December. 1997 
together with a corrigendum thereto published in Notification 
No. G.S.R. 2S2(E)'in Gazelle ofIndia dated the 18th May. 1998. 

(x) The All India Services (Commutation of Pension) Amendment 
Regulations. 1997 published in Notification No. G.S .R. 718(E) 
in Gazette of India dated the 19th December. 1997. 

(xi) All India Service (Death-cum-Retirement Benefits) Amendment 
Rules. 1998 published in Notification No. G.S.R. 249(E) in 
Gazette of India dated the 13th May, 1998. 

(xii) The All India Services (Death-cum-Retirement Benefits) Second 
Amendment Rules. 1998 published in Notification No. G.S.R. 

. 2S9(E) in Gazette of India dated the 22nd May. 1998. 
(xiii) The indian Police Service (Fixation of Cadre Strength) 

Amendment Regulations. 1998 published in Notification No. 
G.S.R. 96(E) in Gazette of India dated the 27th February. 1998. 

(xiv) The Indian Police Service (Pay) Second Amendment Rules. 
1998 published in Notification No. GSR 99(E) in Gazette of 
India dated the 27th February, 1998. 
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(45) A copy of the Detailed Demands for Grants (Hindi and Enllish 
versions) of the Department of Ocean Development for the year 
1998-99. 

(46) A copy of tbe Detailed Demands for- Grants (Hindi and Enllish 
versions) of the Department of Electronics for the year 1998-99. 

(47) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Personnel. Public Grievances and 
Pensions and Union Public Service Commission for the year 
1998-99. 

6. Preseatatloa 01 PetitioD 
Shri Ramanand Singh presented petition signed by Shri Subhash Patel 

of Villale and Post Kailwara Kalan. Kalni and others requesting to provide 
relief to the people affected by black smoke and poisonous gases of lime 
kilns in several villages of Katni and Salna Districts of Madhya Pradesh. 
12.04 p.m. 
7. ModoDi for ElectioDi to eo.lllittees 

(i) Sbri Madan La) Khurana moved the following motion:-
"That the members of this House do proceed to elect in the manner 

required by sub-rule (I) of Rule 311 of the Rules of Procedure 
and Conduct of Business in Lok Sabha. thirty members from 
among themselves to serve as members of the Committee on 
Estimates for the term ending on the 30th April, 1999." 

The motion was adopted. 
(ii) Shri Madan La) Khurana ~oved the followilll motion:-

"'lbat the members of this House do proceed to elect in the manner 
required by sub-rule (I) of Rule 309 of the Rules of Procedure 
and Conduct of Business in Lok Sabha. fifteen members from 
among themselves to serve as members of the Committee on 
Public Accounts for the term ending on the 30th April. 1999." 

The motion was adopted. 
(iii) Sbri Madan La) Khurana moved the followinl motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabba do 
asree to nominate seven members from Rajya Sabtia to associate 
with the Committee on Public Accounts of the House for the term 

" . , 
.", 



• 11 

endinl on the 30th April, 1999 and do communicate to this House 
the names of the members so nominated by Rajya Sabha." 

The motion wu adopted. 
(iv) Shri Madan Lal Khurana moved the following motion:-

"That the members of this House do proceed to elect in the manner 
required by sub-rule (1) of Rule 312B of the Rules of Procedure 
and Conduct of Business in Lok Sabha, fifteen members from 
among themselves to serve as members of the Committee on 
Public Undertakinls for the term endin, on the 30th April. 1999." 

The motion was adopted. 
(v) Shri Madan Lal Khurana moved the following motion:-
1'bal this House do recommend to Rajya Sabha that Rajya Sabha do ape 

to aomiDlle seven members from Rajya Sabha to associate with the 
Commiuec 011 Public Undertakings of the House for the term ending 
on the 30dl April. 1999 and do communicate to this House the names 
of die members so nominated by Rajya Sabha." 

The motion was adopted. 
12.05 p.m. 

(vi) Shri Madan La) Khurana moved the following motion:-
''1bal the members of this House do proceed to elect in the manner required 

by sub-rule (1) of Rule 331B of the Rules of Procedure and Conduct 
of Business in Lok Sabha twenty members from among themselves to 
serve as members oftbe Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes for the term ending on the 30th April. 1999." 

The motion was adopted. 
(vii) Shri Madan Lal Khurana moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha do agree 
to nominate ten members from Rajya Sabha to associate with the 
Commiuec on Welfare of Scheduled Castes and Scheduled 1iibes of 
the House for the term ending on the 30th April. 1999 and do 
communicate to this House the names of the members so nominated 
by Rajya Sabba." 

The motion was adopted. 
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12-06 p.m. 

(viii) Shri Som Pal moved the following motion:-

''That in pursuance of Section 4(4) (e) of the National Oil seeds and 
Vegetable Oils Development Board Act, 1983, the members of this 
House do proceed to elect, in such manner as the Speaker may direct, 
two members from among themselves to serve as members of the 
National Oilsecds and Vegetable Oils Development Board. subject to 
other provisions of the said Act." 

The motion was adopted. 

(Due to interruptions in the House, Lot Sabha adjourned a112.32 P.M. 
and re-assembled at 2 P.M.) 

(Due to interruptions in the House Lot Sabha adjourned at 2.44 p.m. 
and re-assembled at 3 p.m.) 
8. Statemeats by MiDister 

The Minister of State in the Ministry of Agriculture made the following 
sta)Cments:-
/ *( I) Regarding situation caused by cyclonic storm in Gujarat, 
Mf'arashtra and Rajasthan. 

i ftft,!2) Regarding price poli~y for Copra for 1998 season and Jute for 
1998-99 season. 
3.37 p.m. 

9. Matten UDder Rule 377 

1. Shri Bachi Singh Rawat raised a matter regarding need to take steps 
to solve acute drinking water problem in Uttaranchal, U.P. 

2. Shri Vishnu Dult Vaidya raised a matter regarding need to include 
Dogri language in tbe Eighth Schedule to the Constitution. 

3. Shri Faggan Singh Kulaste raised a matter regarding need to provide 
medical and financial assistance to the tribal people affected by diseases 
in Mandala district of Madhya Pradesh. 

• Made. 3.24 P.M . 
• Madc.6.32 P.M. 
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~.14. Dr. Laxminarain. Pandey raised a matter. regard~ng need to declare 
. ghway between Naslrabad and Mahu as National Highway. 

S. Shri V. M. Sudhe.eran raised a matter regarding need to disburse 
compenntion for Rabi-I season 1996-97 to the farmers of Kuttanad. Kerala 
by the General Insurance Corporation. 

6. Shri B. K. Handique raised a matter regarding need to find solution 
to the problem arising out of ban on felling of trees in the States of North 
East. 

7. Smt. Jayanti Patnaik raised a matter regarding need to ensure that 
elected representatives of a Panchayat Raj Body are not deprived from 
attending Zila Parishad meetings particularly in Ganjam district. Orissa. 

8. Smt. Reena Chowdhary raised a matter regarding need to provide 
financial assistance from Prime Minister's Relief Fund to the people affected 
by fire incident in Shivpura and Godhan villages of Mohanlalganj 
Parliamentary Constituency. U.P. 

9. Shri Braja Kishore Tripathy raised a matter regarding need for early 
commissioning of full fledged Local Radio Station at Puri. Orissa. 

10. Shri E. Ahamed raised a matter regarding need to provide more 
facilities at Calicut Airpon. 

II. Shri C. P. Radhakrishnan raised a matter regarding need to provide 
financial assistance to the victims of Coimbatore bomb blast. 

12. Prof. Saifuddin Soz raised a matter regarding need to stop shifting 
of the show room of HMT from Srinagar and constitute a Committee for 
setting up eco-friendly industries. 
3.50 P.M. 
*10. Statutory Resolution-Withdrawn 

Shri Basudeb Acharia concluded his speech on the following Resolution 
moved by him on 9 June. 1998:-

"That this House disapproves of the Employees' Provident Funds and 
Miscellaneous Provisions (Amendment) Ordinance, 1998 (No.8 
of 1998) promulgated by the President on 23 April. 1998." 

After discussion as indicated in para II below. the Resolution was 
withdrawn by leave of the House. 
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;11. Gcmnuaeat B. ___ lid • 
The Employees' Provident Funds and Miscellaneous Provisions (Amend-

ment) Bill, 1998, U passed by ~ya Sabha. 
The motion for consideration of the Bill was moved by Sliri P. R. 

Kumaramanplam on behalf of Dr. Saayanarayan Jatiya. 
The following members took part in the combined discussion on the Res0-

lution (vitk para 10 above) and the motion for considenlion of the Bi1I:-
(1) Dr. Shakeel Ahmad 
(2) SIui Tapan Sikdlr 
(3) Sbri Ajoy MukhopIdbyay 
(4) Sbri Mohan Singh 
<,> Dr. Ulhu Vuudeo Panl 
(6) Sbri N. K. Premachandran 
(7) Sbri Madhukar Sirpotdar 
(8) Shri Sushil Kumar Shinde 
Shri P.R. Kumaramanplam replied to the debate. 
Sbri Basudeb Acbaria also spoke (By way of reply to his Statutory 

Resolution). 
The mocion forconsideralion was adopted and clause-by-clause consideration 

of the Bill wu laken up. 
Clauses 2 to 6 wen: adopCed. 
Clause I, the Enacting Formula and the Long ntle were also adopted. 
The motion that the Bill be passed was moved by Shri P. R. 

Kumaramangalam. 
The motion wu adopted and the BiD wu pused. 

'.07 P.M. 
"12. Statutory RaoIadoIt-Wlthdnwa 

Sbri Mohan Singh moved the followinl Resolution:-
"That this House disapproves of tbC ·Payment of Gratuity (Amendment) 

Ordinance. 1998 (No. 10 of 1998) promullated by rbe President on 
23 April. 1998." 

·DiIcaaed ....... ··DiIaaIed 1DpIIa. 
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A After discussion as indicated in para 13 below. the Resolution was withdrawn 
by leave of the House . .,n. GoYel'lUlll!llt BDl-Pused 

The Payment of Gratuity (Amendment) Bill. 1998. as passed by Rajya Sabha. 
The motion for consideration of the Bill was moved by Shri P. R. 

Kurnaramangalam on behalf of Dr. Satyanarayan Jatiya. 
The following members took part in the combined discussion on the 

Resolution (vide para 12 above) and the motion for consideration of the BiII:-
(I) Shri A. C. los 
(2) Shri Bachi Singh Rawat 
(3) Shri Prakash Chaudhary 
Shri P. R. Kumaraman,a1am replied to the debate. 

.. 

The motion for consideration was adopted and clause-by-clause consideration 
of the Bill was taken up. 

Clauses 2 and 3 were adopted. 
Cause I. the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri P. R. 

Kumaraman,aiam. 
The motion was adopted and the Bill was passed. 

5.29 P.M. 
£14. Statutory ResoiatioD-Withdrawn 

Shri Basudeb Ac:haria moved the following Resolution:-
"That this House disapproves of the Representation of the People 

(Amendment) Ordinance. 1998 (No. 12 of 1998) promulgated by the 
President on 24 April. 1998." 

After discussion as indicated in para 1 S below. the Resolution was withdrawn 
by leave of the House. 

~ GoftnaDIeDt BDI-Pasted 
The Rqnsentation of the People (Amendment) Bill. 1998. as passed by 

Rljya Sabba. 
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The motion for consideration of the Bill was moved by Shri M. Thambi . 
Ourai. .. 

The following members took part in the combined discussion on the 
Resolution <.vide para 14 above) and the motion for consideration of the BiIl:-

( I) Shri Sushil Kumar Shinde 

(2) Shri Mahameghabahan Aira Kharabela Swain 

(3) Shri Nikhilananda Sar 

(4) Shri Mohan Singh 

(S) Slui Ramdas Athawale 

Shri M. Thambi Durai replied to the discussion. 

The motion for consideration waS adopted and clause-by-c:1ause consideration 
of the Bill was taken up. 

Clauses 2 and 3 were adopted. 

Clause 1, the Enacting Formula and the Long tide were also adopted. 

The motion that the Bill be passed was moved by Slui M. Thambi Durai. 

The motion was adopted and the Bill was passed. 

6.07 P.M. 

f"6. Statutory ReIoIutioa-Watlldrawn 

Shri Basudcb Acharia moved the following Resolution:-

"That this House disapproves of the Merchant Shipping (Amendment) 
Ordinance, 1998 (No.7 of 1998) promulgated by the President on 
23 April, 1998." 

After discussion as indicated in para 17 below, the Resolution was withdrawn 
by leave of the House. 

£17. Goftl'DlDellt BiII-Passed 

The Merchant Shipping (Amendment) Bill, 1998, as passed by Rajya Sabha. 

The motion for consideration of the Bill was moved by Shri M. Thambi 
Ourai. 



The following members took part in the combined discussion on the 
_.~Iution (Vide Para 16 above) and the motion for consideration of the Bi!l:-

(1) Shri Manoranjan Bhakta 
(2) Shri Chandrashekhar Sahu 

Shri M. Thambi Durai replied to the debate. 
Shri Basudeb Acharia also spoke (By way of reply to his Statutory Resolution). 
'The motion for consideration was adopted and clause-by-clause consideration 

of the Bill was taken up. 
Clauses 2 to 7 were adop1ed. 
Clause I. the Enacting Formula and the Long Tide were also adopted. 
The motion that the Bill be passed was moved by Shri M. Tharnbi Durai. 
The motion was adopted and the Bill was passed. 

~P.M. I' 18. The Budget (GeDeral) 

TIme allotted 
Tune taken 
Balance 

8 Hours. 
2 Hrs. 09 Mts. 
5 Hrs. 51 Mts. 

The following items of Business were taken up together-
(1) General discussion on the Budget (General) for 1998-99. 
(2) Demands for Excess Grants Nos. 13. 14. 17, 65 and 81 in respect of the 

Budget (General) for 1995-96. 
'The following members took part in the debate:-
(1) Shri Mudi Deora 
(2) Shri Satya PaPJain 
(3) Shri Mohan Singh 
The discussion was not concluded. 

9.05 P.M. 
(Lok Sabha adjourned lillll A.M. on Thursday. the 11th June. 1998) 

S.GOPALAN. 
Secretary-General. 
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TO 
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LOKSAIIIIA 

BUI.l.ETIN - PARI' I 
(Brief Record of ProceediDgs) 

'lbursday, June 11, 1997/Jyaistba 21, 1920 (Sab) 

1. Starred QHdIOIII 
Starred Question Nos. 222,224 and 225 were orally answued. Replies to 

Starred Question Nos. 223 and 22&-241 were laid on the nble. 
2.U..tarnd~ 

Replies to Unstarred Question Nos. 2263-2433 were laid on tile 1ible. 
12.00 lin. 
3. Paa-s LaId on die Table 

The following papezs were laid on the 'Illble:-
(l) A copy each of the following papers (Hindi and English versions) 

under sub-section (l) of section 619A of the Companies Act, 1956:-
(a) (i) StaleJDCntregardingReviewbytheGovrmmeutoftheworking 

of the Vayudoot Limited, New Delhi, for the year 1992-93. 
(ii) Annual Report of the Vayudoot Limited, New Delhi, for the 

year 1992-93 alongwitb Audited Accounts and COll1lDellts of 
the Comptroller and Auditor General thereon. 

(b) (i) Statement regarding Review by the Government of tile working 
of the Pawan Hans Helicopters Limited, New Delhi, for the 
year 1995-96. 

(ii) Annual Report of the Pawan Hans Helicoptfn Limited, New 
Delhi, for the year 1995-96 alongwitb Audited Accounts and 
comments of the Comptroller and Auditor General thereon. 

(c) (i) Statement regarding Review by theGovernmeotofthe working 
of the Indian Airlines, New DeIbi, for the year 1996-97. 

1 
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(ii) Annual Repon of the Indian Airlines. New Delhi. for the year 
1996-97 alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(2) Three statements (Hindi and English versions) sbowing I'CUOns for 
delay in laying the papers mentioned II (1) above. 

(3) (i) A copy nf the Annual RqJort (Hindi and English versions) of the 
Airports Authority of India. for the year 1996-97 alongwith 
AuditedAccounts under sub-section (4) of section 28 of the Airports 
Authority of India Act. 1994. 

(ii) Statement regarding Review (Hindi 'and English versions) by the 
Government of the working of the Airpons Authority of India. Cor 
the year 1996-97. 

(4) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Repon (Hindi and English versions) of the 
Indira Gandhi Rashbiya Uran Akademi. Raebardi. for the year 
1996-97 alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and English versions) by the 
Government of the working of the Indira Gandhi Rashlriya Uran 
Akademi. Raebareli. for the year 1996-97. 

(6) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (5) above. 

(7) A copy of the Detailed Demand for Grants (Hindi and English ver-
sions) of the Ministry of Civil Aviation and Tourism for the year 
1998-99. 

(8) (i) A copy of the Annual Repon (Hindi and English versions) of the 
Himalayan Mountaineering Institute. Darjeelio, for the year 
1996-97 alongwith Audited Accounts. 

(il) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Himalayan Mountaineering 
Institute. Darjeeling. for the year 1996-97. 

(9) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (8) above. 
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(10) (i) A copy of the Annual Report (Hindi and English versions) of the 
lawahar Institute of Mountaineering and Wmter Sports, Batote, 
for the year 1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the lawahar Institute of 
Mountaineering and Winter Sports, Batote, for the year 1996-97 
alongwith Audited Accounts. 

(11) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (10) above. 

(12) (i) A copy of the Annual Report (Hindi and English versions) of the 
Nehru Institute of Mountaineering, Uttarkashi, for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Nebru Institute of 
Mountaineering, Uttarkashi, for the year 1996-97. 

(13) Statement (Hindi and English versions) showing reasons for delay in 
laying-the papers mentioned at (12) above. 

(14) A copy each of the follOWing papers (Hindi and English versions):-

(i) Memorandum of Understanding between the Misbra Dhatu 
Nigam Limited and the Department of Defence Production and 
Supplies, Ministry of Defence, for the year 1998-99. 

(ii) Memorandum of Understanding between the Goa Shipyard Lim-
ited and the Department of Defence Production and Supplies, 
Ministry of Defence, for the year 1998-99. 

(iii) Memorandum of Understanding between the Hindustan Aero-
nautics Limited and the Department of Defence Production 
and Supplies, for the year 1998-99. 

(15) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of seciton 619A of the Companies Act. 1956:-

(i) Review by the Government of the working of the Bharat Dy-
namics Limited, Hyderabad. for the year 1996-97. 
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(Ii) ADIluai Report of the Bbanl Dynamics ~ted, Hydetabad. 
for die year 1996-97 alonpitbAudltedAcc:oantlllld COIDIIlCIDtI . 
of die Comptrollet IIld Auditor GeaeralIbaeoD. 

(16) Statement (IIiDdi IIld Eaglilb veniou) 8bowiq reuoas for delay in 
layiDg the papers meatioDed at (IS) above. 

(17) A copy of .the Detailed Demaada for GraDta (Hindi aDd Ba,lish 
wnions) of the MiniaIry of Urban Main and BmployDHllt for the 
year 1998-99. 

(18) A copy of the Detailed Demaada for Oruta (Hindi and En,Hab 
wniODS) of the MiniaIry of Human ReIource Developmeat for tbe 
year 1998-99. 

(19) A copy of the Detailed Demands for GraDts (Hindi aDd English 
wniODS) of the DepartmmIt of Tourism. MiDiJ1ry of Civil AYiation 
and 1burism. for the year 1998-99. 

(20) A copy of the Detailed Demaada for GraDta (Hindi and English 
wniODS) of the MinisIry of Labour for the yetll 1998-99. 

(21) A copy each of the following papers (Hindi and Baglisb ~ns) 
under sub-section (1) of sc:¢on 619A of abe Companies Act. 19S6. 
(8) (i) Review by the Government of the working of the MSTC 

Limited, Calmtta, for the year 1996-97. 
(ii) Annual Report of the MSTC Limited. Calcutta. fm the year 

1996-97 alonpitb Audited Accounts and COJDJDeDts of the 
Comptroller and Auditor General tbcfton. 

(b) (i) Review by the Government of the working of the Hindustan 
ZiBc Umited. Udaipur, for the year 1996-97 .. 

(ii) Annual Report of the HiDdustaD Zinc Limited. Udaipur. for 
the year 1996-97 alongWitb Audited .Accounts and COlDII\eDts 
of the Comptrollel' and Auditor General thereon. 

(c) (i) Review by the GovamDent of the working of the HiDdustaD 
Steelworks Construction Umited. Calcutta. for the year 
1996-97. 

(ii) Annual Report of tbe HiDdustan Steelworks Construction 
Limited, Calcutta, for the year 1996-97 alODgwitb Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 



(d) (i) Review by the Government of the working of the Bbarat 
Refractories Limited. Bouro, for the year 1996-97. 

(il) Annual Report of the Bbarat Refractories Limited. Bomo 
for the year 1996-97 alongwith Audited Accounts and 
comments of the Comptroller and Auditor General thereon. 

(e) (i) Review by the Government of the working of the Metallurgical 
aud Engineering Consultants (India) Limited. Ranchi, for the 
year 1996-97. 

(il) Annual Report of the Metallurgical and Engineering 
Consultants (India) Limited. Rancbi, for the year 1996-97 
alo.ngwith AuditedAccounts and comments of the Comptroller 
and Auditor General thereon. 

(0 (i) Review by the Govunment of the working of the Mineral 
Exploration Corporation Limited, Nagpur, for the year 
1996-97. 

(il) Annual Report of the Mineral Exploration Corporation 
Limited Nagpur, for the year 1996-97 alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(g) (i) Review by the Government of the working of the Sponge Iron 
India Limited. Hyderabad, for the year 1996-97. 

(il) Annual Report of the Sponge Iron India Limited, Hyderabad, 
for the year 1996-97 alongwith Audtted Accounts and com-
ments of the Comptroller and Auditor General thereon. 

(h) (i) Review by the Government of the working of the Bbarat 
Gold Mines Limited. Oorgaum Post, for the year 1996-97. 

(il) Annual Report of the Bbarat Gold Mines Limited.Oorgaum 
Post, for the year 1996-97 alongwith Audited Accounts and 
comments of the Comptroller and Auditor General thereon. 

(22) Eight Statements (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (21) above. 

(23) A copy each of the following papezs (Hindi and English versions):-
(i) Memorandum of Understanding between the Hindustan Zinc 

Limited and the Ministry of Mines for the year 1998-99. 
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(ii) Memorandum of UDdcntaDdiDg between the MiniIIry of Steel and 
the Steel Authority of IDdia Limited for the year 1998-99. 

(iii) Memorandum of UDdctstandiDg betweea the Itudmnukb Iron Ore 
CompaDy Limited and the Ministry of Steel for the year 1998-99. 

(4) A copy of the IUport (Hindi and English va'Sions) of the Comptroller 
and Auditor GeDaal of lDdia-Union Govemment (No.4 of 1998) 
for the year eaded the Marcb. 19'17 (Conunerclal)--Modemisation of 
Durgapur Steel Plant under article 151(1) of the Constitution. 

(24) A copy of the Detailed Demands for Grants (Hindi and English 
YUSions) of the Ministry of Environment and Forests for the year 
1998-99. 

~. (2S)A copy each of the followiDg Reports (Hindi and English versions) 
~ under article 151(1) of the CODStitution:-

(i) Report of the Comptroller and Aqditor General of India -
Union Government (No.3 of 1998) for the year ended the 31st 
March. 1997 (Civil) Paformance Appraisals. 

(ii) Report of the COmpiroUer and Auditor General of India -
Union Government (No.4 of 1998) for the year ended the March. 
1997 (Ovil) Other Autonomous Bodies. 

(26) (i) A copy of the Annual Report (Hindi and English va-sions) of the 
Indian Railway Welfare Organisation, New Delhi. for the year 
1994-95 alongwitb Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Indian Railway Welfare 
Organisation, New Delhi, for the year 1994-95. 

(27) StaleJDelll (HiDdi and English vaaiODS) showing reasoas for delay in 
laying the papers mentioned at (26) above. 

(28) (i) A copy of the Annual Report (Hindi and EDglish va-sions) of the 
Indian Railway Welfare Organisation. New Delhi. for the year 
1995-96 alongwilh Audited Accounts. 

(ii) A copy of the Review (Hindi and English venions) by the 
GoverDmenl of the working of the Indian Railway Welfare 
Organisation. New Delhi. for the year 1995-96. 

(29) Statemmt (Hindi and EDgliIb versions) showing reasons for delay in 
laying the papcn mentioned at (28) above. 
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(30) A copy of the Memorandum of Understanding (Hindi and English 
versions) between the Container Corporation of India Limited and 
the ¥inistry of Railways. 

2.3~ 
4. CaDi .. Attention 

Shri H.D. Deve Gowda called the attention of the Minister of Chemicals 
and Fertilisers to the situation arising out of shortage of SOP, 20.20.0S0 
Mixture and Potash in the State of Kamataka particularly in Hassan and 
Mysore districts resulting in great difficulty to farmers and the steps taken by 
the Government in regard thereto. 

The Minister of Chemicals and Fertilisers made a statement in regard 
thereto. 

2.55 P.M. 

~Yernment BDI-Introduced 
The Urban Land (Ceiling and Regulation) Repeal Bill. 1998. 
The motion for leave to introduce the Bill moved by Shri Ram Jethmalani 

was opposed. 

The motion was adopted and the Bill was introduced. 
3.25 P.M. 
6. MaUers under Rule 377 

1. Shri Girdhari Lal Bhargava raised a matter regarding need to provide 
adequate funds for early completion of Van as drinking water project in Jaipur, 
Rajasthan. 

2. Shri Suresh Chandel raised a matter regarding need to take steps for 
Channelisation of water of Swan river and its tributaries in Himachal Pradesh. 

3. Shri Salkhan Murmu raised a matter regarding need for inclusion of 
Santhali language in the 8th Schedule to the Constitution. 

4. Shri Punnulal Mohale raised a matter regarding need to increase the 
amount of honorarium being paid to village health guides. 

S. Col. (Retd.) Sona Ram ChOudhary raised a matter regarding need to 
create a separate MinistrylDepartment exclusively for the welfare of ex-
servicemen. 
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6. Sbri SUDil Khan raised a malta'rrcardiDl Deed to aIlOClle Ra. 45 crorea 
to die HiDdustaD Fcnilizer Corporation IJd. Dura .. UDit for repaiIiDa its 
boiler aad other 1DICbiDcry. 

7. Prof. Prem SiDgb Ch .... dllmajra railed a IDIIla' IqIIdiDa Deed to look 
into the visa IDd other problema beiDa faced by die perIODi of IDdiaIl 0IiIiD 
displaced from AfgbaDiSl.ID sccI[jq eDlry iDto IDdia. 

8. Sbri Ramdu Albawale raised.a mailer repnliDl aced to issue 'No 
Objection Certificate' to Mumbai Mabull. Palika for providiDl baic 
facilities to the slum dweJJers IiviDl OD the Iud ofMumbai AirportAutbority. 

9. Shri A. C. los raised a matter regardiDl Deed to 1IDCti0n iDfCrim relief 
for the employees of the Ceutral Public Sector UDits. 

10. Shri Nripen Goswami raised a matter rcprdinl Deed to CODlttUCt a 
by-pus on National Highway No. 37 at NagaOD iD Allam. 

lime takaa: 13 Hn. 14 Mts. 

! ,3.40P.M. 

7 ............ (GeaeraI) 

Further discussion on the followinl items of business contiDued:-

(1) General Discussion on the Budget (GeDeral) for 1998-99. 

(2) Demands for Excess Grants Nos. 13, 14, 17. 6S and Sl'in respect of 
the Bud.el (General) for 1995-96. 

1be followiD, members look part in the debate:-

(I) Sbri 0letaD Chauhan 

(2) Shri RupchaDd Pal 

(3) Shri Ratilal Kalidas Verma 

(4) Shri Murasoli Maran 

(S) Shri Uuamsinh Rajdharsinh Pawar 

(6) Shri N. Bhaskar Rao 
(7) Dr. S. Vcnugopala Chary 

(8) Sbri Bhajan LaI 
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(9) Shri P. Chidambararn 
(10) Shri Bhagwan Shankar Rawat 
(11) Smt. Geeta Mukherjee 
(12) Smt. Bhavanaben Kardamkumar Dave 
(13) Shrimati A. K. Premajarn 
(14) Shrimali Abha Mahato 
(15) Dr. Prabha Thakur 
(16) Kumari Mamata Banerjee 
(17) Shri Sushil Kumar Shin de 
(18) Shri Ramachandran N. Gingee 
(19) Prof. Ajit Kumar Mehta 
(20) Shri N. K. Premachandran 
(21) S~ Manoranjan Bhakta .. 

*(22) Shri Shailendra Kumar 
(23) Shri Shivraj Singh Chauhan 
(24) Prof. Saifuddin Soz 
(25) Sbri Varkala Radhalaishnan 
(26) Shri R. S. Gawai 
(27) Shri Paras Nath Yadav 
(28) Shri Moti Lal Voma 
(29) Prof. Rita Verma 
(30) Shri Sansuma Khunggur Bwiswmuthiary 

@(31) Shri Janardan Prasad Misra 
(32) Shri Madan Jaiswal 
(33) Sbri K. D. Sultanpuri 

@(34) Shri Chandramani Tripathi 
(35) Shri C. P. Radhakrishnan 
(36) Shri P. C. Chacko 

**(37) Smi S. MaIlikiQUDaiah 

*Speech was laid OD the Table. 
@Speeches were laid OIl the Table. 
**He also laid on the Table some written portion of his speech. 



. (38) Shri Bhem Lal Meena 
(3g~) sbii B. M. Menasinakai 

(39) Shri Tapan Sikdar 
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(40) Shri Bijoy Krishna Handique 
(40A) Sbri Mitrasen Yadav 

(41) Dr. Ramesb Chand lbmar 
(42) Sbri Ram Das Athawale 
(43) Sbri Olandrashekhar Sahu 
(44) Shri Surender Singh Barwala 
(45) Shri K. H. Muniyappa 
(46) Sbri Swam Keshari Deo 
(47) Sbri Prabhat Oland 1iwari 

"(48) Soo Ram Raghunath Chaudhary 
(49) Shri Fauan Singh Kulaste 
(SO) SOO Juel Dram 
(51) Sbri Bhanu Pratap Singh Verma 
(52) Smt Usha Meena 
(53) Shri Vishnu Dutt Vaidya 

The discussion was Dot concluded. 
2.46 A.M. (12-6-1998) 

; I' 

(Lot StJbIuJ adjourned till1! A.M. on Friday, the 12th June, 1998). 

S.OOPALAN. 
SecMIJry-~ral. 

--He abo laid 011 Ihe T8ble. ~ wriUea pmioa of hi. speech. 

MGIP(PLU)MRN0-883lS-11 ~1998. 



LOKSABHA 

BULLETIN - PART I 
(Brief Record ofProe«dings) 

( 
Friday.Jline 12. 19981Jyaislha 22. 1920 (Saka) 

11 A.M. 

I.Stured~ 

No.ll 
:::--~, 

Stmed Question Nos. 242-244 and 247 were orally answered. Replies to 
Starred Question Nos. 245. 246 and 248-261 were laid on the Th.ble. 

2. Ullltarnd QaestJo.. ( 
"-.-

, .• -, .-,-

Replies to Unstarred Question Nos. 2434-2622 were laid on the 1ibIe. 

12-00 Hrs. 
3. Papen IaiiI OD tile 'Dahle 
The following papers were laid on the Table:-

(1) A copy of tho Detailed Demands for Grants (Vol. I) (Hindi ud 
English versions) of the Ministry of Home Affairs for the year 
1998-99. 

(2) A copy of the Detailed Demands for Grants (Vol. II) (Hindi and 
Bnglish versions) of the Ministry of Home Affairs (Union 
Territories without Legislature) for the year 1998-99. 

(3) (i) A copy of the Annual Report (Hindi and Bnglish .versions) of 
the Fragrance and Flavour Development Centre. Kannauj, for 
the year 1996-97 alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and English versions) by 
the Government of the working of the Fragrance and Flavour 
Development Centre, Kannauj, for the year 1996-97. 

(4) Statement (Hindi and English versions) showing reasons for delay 
in laying the paper mentioned at (3).above. 

1 
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(5) (0 A copy of abe AImual Report (Hindi and Buglisb venions) of 
me Centre for !be Development of OllIS IDdascry, Firozabad, 
for me year 1996-91 aloapitb Audited Acamuts. 

(il) StatemeDt (HiDdi ud Buglish venioDs) regardiDg Review by 
the Government of the working of the Centre for the 
Development of Glass Industry. Firozabad, for the year 
1996-97. 

(6) Statement (Hiildi and Buglisb versions) showing reasons for delay 
in laying the papers mentioned at (5) above. 

(7) Statement (Hindi and Buglish versions) showing reasons for delay 
in laying -tbe Annual Report· of tbe Process and Product 
Deve10pmeut Centre, Agra, for the year 19%-97. 

(8) Statement (Hindi and BugIisb versions) shOwing reasons for delay 
in laying the Annual Report·· of the Central Institute of Hand 
Tools, Jalandbar, for the year 19%-97. 

(9) Statement (Hindi and Buglish versions) showing reasons for delay 
in laying the Amlual Report and Audited Accounts·· of me Central 
Footwear 'fraiDing Institute, Agra, for the year 1996-97. 

(10) Statement (Hindi aDd Buglisb versions) showing reasons for delay 
in laying the Annual Report and Audited Accounts·· of the Central 
Footwear 'fraining Institute, Cbennai, for the year 1996-97. 

(11) StatemeDt (Hindi and English versions) showing reasons for delay 
ia laying the AIlIlual Report and Audited Accounts·· of the 
Proceas-eum-Producl Developmeat Centre, Meerut for the year 
1996-97. 

(12) A copy of the Detailed DemaDds for Grants (Hindi and EnglKh 
versions) of die Ministry of Industry for the year 1998-99. 

(13) Statement (Hindi and Englisb versions) showing reasons for delay 
in laying the Annual Report of the Central pulp and papers 
Research Institute for the year 1996-97. 

(14) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Food and Consumer Affairs, for the 
year 1998-99. 

-0. A--' J.epart wu I8id _ die T"'ClIl29.5.1991. 
- -n.A...t1lepCllt ad AudiIed ~ wwellid _ die TabIe_ '.6.1991. 

" 
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(15) A copy each of the following papers (Hindi aDd English versions) 
under sub·section (1) of section 619AoftheCompanies Act, 1956:-

(a) (i) Review by the Government of the working of the Export 
Credit Guarantee CoIporation of India Umited, Mumbai for 
the year 1996-91. 

(il) Annual Report of the Export Credit GuaraDtee Cmporation 
of India Limited, Mumbai. fCl' the year 1996·91 alongwitb 
Audited Accounts aDd comments of die Comptroller aDd 
Auditor General tbeIeon. 

(b) (i) Review by the Govanmcnt of the working of the Spices 
Trading Corporation Limited, Bangalore, for the year 
1996·97. . 

(il) Annual Report of the Spices lrading Corporation Limited, 
Bangalore, for the year 1996-91 alongwitb Audited Accounts 
aDd comments of the Comptroller and Auditor General 
thereon. 

(c) (i) Review by the Government of the working of the MMTC 
Umited. New Delhi, for the year 1996-91. 

(ii) -:Annual Repm of tbeMMTC Limited, New Delhi for the 
year 1996-91 alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(16) Three Statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (15) above. 

(17) A copy of the Expon and Impon Policy (1 April, 1997-31 March, 
2(02) (incorporating amendments made upto 13th April, 1998) 
(Hindi and English versions). 

(18) Handbook of Procedures (Volume I) (1 April, 1997-31 March, 
2(02) (incorporating amendments made upto 13th April, 1998) 
(Hindi and English versions) 

(19) (i) A copy of the Annual Repon (Hindi and English versions) of 
the Indian Council of Arbitration for the year 1996-97 alongwitb 
Audited Accounts. 
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(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the IDdian COUDCil of Arbitration 
for the year 1996-97. 

(20) (i) A copy of tbe AnDual Report (Hindi and English wnions) of 
the Councll for l.eaIber Exports, QeaDaj for the year 1996-97 
alongwith Audited AccouDts. 

(ii) A ~ of the Review (Hindi and Buglisb va"Sions) by die 
Government of the working of the Council for Leather Exports, 
0leImai, for the year 1996-97. 

(21) (i) A copy of the Annual Report (Hindi and English wnions) of 
the Sports Goods Export Promotion Council, New Delhi, for 
the year 1996-97 alongwith Audited Aa:ouDts. 

(ii) A copy of the Review (Hindi and Englisb versions) by the 
Government of the working of the Sports Goods Export 
Promotion Council, New Delhi. for the year 1996-97. 

(22) Statement (Hindi aJid English v«sions) showing reasons for delay 
in laying the papers medtioned at (21) above. 

(23) (i) A copy of the Annual Report (Hindi and Baglisb wnioas) of 
the Coffee Board for the year 1996-97. 

(il) A copy of the Review (Hindi and Englisb versions) by the 
Government of the working of the Coffee Board, for the year 
1996-97. 

(24) Statemcnt (Hindi and English versions) showing reuons for delay 
in laying the papers mentioned at (23) above. 

(2S) (i) A copy of the MnUll Report (Hindi and English versions) of 
theRubbC2' Board, Kottayam, for the year 1996-97. 

(ii) A copy of the Review (Hindi and EDglisb versions) by the 
Government of the working of the Rubb« Board, Kottayam, 
for the year 1996-97. 

(26) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (2S) above . . 

(27) A copy of the Annual Accounts (Hindi and English vcrsions) of 
the Rubber Board, Kottayam. for the year 1996-97. togeth« with 
Audit Report thereon. 
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(28) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (27) above. , 

(29) (i) A copy of the Annual Report (Hindi and English versions) of 
the Spices Board, Cochin, for the year 1996-97. 

(il) A copy of the Annual Account (Hindi and English versions) of 
the Spices Board, COcbin, for the year 1996-97 together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by the 
Govanment of the working of the Spices Board, Cochin, for 
the year 1996-97. 

(30) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (29) above. 

(31) (i) A copy of the Annual Report (Hindi and English versions) of 
the Overseas Construction Council of India, Mumbai, for the 
year 1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Overseas Construction 
Council of India, Mumbai, for the year 1996-97. 

(32) A copy of the Export of Animal Casings (Quality Control and 
Inspection) Rules. 1997 (Hindi and English version~) published 
in Notification No. S.O. 2948 in Gazette of India dated the llnd 
November, 1997 under sub-section (3) of section 17 of the Export 
(Quality Control and Inspection) Act, 1963. 

(33) A copy of the Memorandum of Understanding (Hindi and English 
versions) between the Export Credit Guarantee Corporation of India 
Limited and the Ministry of Commerce. for the year 1998-99. 

(34) A copy of the Memorandum of Understanding (Hindi and English 
versions) between the State Trading Corporation of India Limited 
and the Ministry of Commerce for the year 1998-99. 

(35) A copy of the Memorandum of Understanding (Hindi and English 
versions) between the PEC Limited and the Ministry of Commerce 
for the year 1998-99. 

(36) A copy of the Notification S.O. 145 (E) (Hindi and English 
versions) published in Gazette of India dated the 24th February, 
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1998 authorising the 'Officers specified therein for the purpose ~f 
exercising powers under section 13 of the ForeigJl Trade 
(Development and Regulation) Act, 1992 issued under section 13 
of the said Act. 

(37) A copy of the Audit Report (Hindi and English versions) of the 
Pool FUDd Accounts of the Coffee Board for the year 1995-96. 

(38) Statement (Hindi and English versions) showing reasons for delay 
'in laying the papers mentioned at (37) above. 

(39) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Science and lCchnology for the year 
1998-99. 

(40) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 19S6:-

(i) Review by the Government of the working of the India Tourism 
De'Yelopment Corporation. New Delhi. for the year 1996-97. 

(ii) Annual Report of the India Tourism Development Corporation, 
New Delhi, for lhe year 1996-97 alongwith Audited Accounts 
and comments of the Comptroller and Auditor GeDeral rhereon. 

(41) Statement (Hindi and English versions) showing relSons for delay 
in laying the papers mentioned at (40) above. 

(42) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Law, Justice and Company Affairs for 
the year 1998-99. 

(43) (i) A copy of Ibe Annual Report (Hindi and EDJlisb venions) of 
the Cotton 1Cxtiles Export Promotion Council. Mumbai. for 
the year 1996-97 alongwith Audited Accowlil. 

(ij) A copy of Ibe Review (Hindi and English veniou) by the 
Government of the working of the Cotton lCxtilea &pan 
Promotion Council. Mumbai, for the year 1996-97. 

(44) StatemeDt (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (43) above. 



7 

(45) (i) A copy of the AnDual Report (Hindi IDd English vemons) of 
the Synthetic and Rayon 1extiles Export Promotion Council, 
Mumbai, for the year 1996-97 alongwitb Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of tile working of the Synthetic and Rayon 1extiles 
Export Promotion Council, Mumbai, for the year 1996-97. 

(46) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (45) above. 

(47) (i) A copy of the Annual Report (Hindi and English vemons) of 
the Central Wool Development Board, Jodhpur, for the· year 
1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English vemons) by the 
Govenunent of the working of the Centt8I Wool Development 
Board, Jodhpur, for the year 1996-97. 

(48) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (47) above. 

(49) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Textiles for the year 1998-99. 

(SO) A copy each of the foUowing papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 1956:-
(i) Review by the Governmeot oftbe working oftbeNational lextile 

Corporation Limited, New Ddhi, for the year 1995-96. 
(ii) Annual Report of the National Textile Corporation Umited, New Delhi, for the year 1995-96 alongwith Audited Accounts 

and comments of the ComptroUer and Auditor General thereon. 
(51) Statement (Hindi and English versions) showing reasoDs for delay 

in laying the papers mentioned at (SO) above. 
(52) A copy each of the following Notifications (Hindi and English 

versions) under section 159 of the Customs Act, 1962:-
(i) O.S.R. 519(E) published in Gazette of India dated the 2nd 

September, 1997 together with an explanatory memorandum 
nlaking certain amendments in the Notification No. J 1/97-Cus., 
dated the 1st March, 1997. 
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(ii) G.sA. S45(E) published in Gazette of lDdia dated the 16th 
September. 1997 together with an explanatory memoraadum 
regarding exemption to goods specified therein when imported 
iDto ladia from so much oftbc Special duty of Customs leviable 
thereon. 

(iii) G.S.R. S78(£) publisbed in Gazette of India dated the 3rd 
October. 1997 together with an explanatory memorandum 
makiDg cataiD amcndmeDts in the Notification No. 11197-Cus .• 
dated the 1st March, 1997. 

(iv) G.SA. S94(£) published in Gazelle of India dated the 14th 
October. 1997 together with an explanatory memorandum 
making cettain amendments in the Notification No. 1 S4J94.. 
CuI .. dated the 13111 July. 1994. 

(v) G.SA. 608(E) published in Gazette of Jodia dated the 21st 
October. 1997 togetha' with an explanatory memorandum 
making certaiD amendments in the Notificalion No. 11/97-Cus .• 
dated the 1st March, 1997. 

(vi) G.S.R. 609(E) published in Gazette of India dated the 21st 
October. 1997 together with an explanatory memorandum 
making certain ameadmeDts in the Notification No. 117194-
Cus .. dated the 27th April. 1994. 

(vii) G.S.R. 610(£) publisbed in Gazelle of India dated the 21st 
October. 1997 together with an explanatory memorandum 
regarding exemption to goods specified therein wbeD imported 
iDto India by Mineral and Mecals nadiag Carporation of ladia 
etc. for sale in domestic market. 

(viii) G.S.R. 623(£) published in Gazette of India dated the 27th 
October. 1997 together with an explanatory memorandum 
seeking to grant full exemption from payment of Special duty 
of Customs on gold and silver 'libel! imported into India. 

(ix) G.S.R. S21(E) published in Gazette of India dated the 3rd 
September. 1997 together with an explanatory memorandum 
making certain amendments in the Notificalion No. 34197-Cus., 
dated the 7th April, 1997. 
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(x) G.S.R. S3S(£) published in Gazette of India dated the 11th 
September, 1997 together with an explanatory memorandum 
regarding exemption to vessels carrying exclusively coastal 
goods. 

(xi) 

(xii) 

(xiii) 

(xiv) 

(xv) 

(xvi) 

(xvii) 

G.S.R. 64S(E) published in Gazette of India dated the 11th 
September, 1997 together with an explanatory memorandum 
regarding exemption to toods imported into India by the United 
Nations or an International Organisation from the execution of 
projects from the whole of the duty of Customs. 
The Courier Imports (Oearance) Amendment RegUlations, 1997 
published in Notification No. G.S.R. 664(£) in Gazette of India 
dated the 24th November, 1997 together with an explanatory 
memotandum. 
G.8.R. 676(£) published in Gazette of India dated the 27th 
November, 1997 together with an explanatory memorandum 
extending the DEPB facility for export from the port at Kakinada 
and Inland Container Depots at Nagpur, Agra, Faridabad, Jaipur, 
Ountur and Varanasi. 
G.S.R. 697(£) and G.S.R. 698{E) published in Gazette of India 
dated the 12th December, 1997 together with an explanatory 
memorandum making certain amendments in the Notifications 
Nos. 111I9S-Cus., dated the Sth June, 1995 and Notification 
No. 29197 Cus., dated the 1st April, 1997. 
G.S.R. 9l(E) published in Gazette of India dated the 27th 
February, 1998 together with an explanatory memorandum 
rescinding the Notification No. S2-Cus., dated the lst February, 
1963. 
G.S.R. 92(£) published in Gazette of India dated the 27th 
February, 1998 together with an explanatory memorandum 
regarding exemption to vessels carrying exclusively coastal 
goods rom the delivery of the advice book on arrival at each 
port of call to the proper officer at that port. 
The Courier Imports (Oearance) Amendment Regulations, 19~ 
published in Notification No. G.S.R. 221(E) in Gazette oflndla 
dated the 28th April, 1998, together with an explanatory 
memorandum. 
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(53) A copy each of the following Notifications (Hindi and English 
versions) under section 31 of the Securities and Exchange Board' . 
of India Act. 1992:-
(i) The Securities and Exchange Board of India (ADnuai Report) 

Amendment Rules. 1997 published in Notification No. G.s.R. 
669(E) in Gazeue of India dated the 27th November. 1997. 

(n) The Seoorilies and Exchange Board of India (Custodian of 
Securities) Amendment Regulations. 1997 published in 
Notification No. S.O. 732(E) in Gazette orIndia dared the 17th 
October. 1997. 

(iii) The Securities and Exchange Board of India (Foreign 
InstitUlionallnvestors) (Third Amendment) Regulations. 1997, 
published in NotificatioD No. S.O. 823 (E) in Gazetle of India 
dated the Sth December. 1997. 

(iv) The Securities and Exchange Board onndia (Merchant Bankers) 
Amendment Regulations. 1997 . published in Notification 
No. S.O. 837(E) in Gazelle of India dated the 9th December, 
1997. together with a corrigendum thereto published in 
Notification No. S.O. 869(E) dated the 1 Sth December. 1997. 

(v) The Securities and Exchange Board of India (Stock Broken 
and Sub-brokers) Amendment Regulations. 1998, published in 
Notification No. S.O. 13(E) in Gazelle of India dated the Sth 
January. 1998. 

(vi) The Securities and Exchange Board of India (Regislrars to an 
Issue and Share Transfer Agents) Amendmeat Regulations. 
1998, published in Notification No. 5.0. 14(£) in Gazette of 
India dated the Sth January, 1998. 

(vii) The Securities and Exchange Board of India (Bankers to an 
Issue) Amendment RegulatiODl, 1998, publilbed in Notification 
No. S.O. 1 S(E) in Gazette of India dated the Sib January, 1998. 

(viii) The Securities and Exchange Board of India (Debenture 
Trustees) Amendment Regulations, 1998, published in 
Notification No. S.O. 16(E) in Gucue of ladia dated the Sth 
January. 19~8. 
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(ix) 1be Securities and Exchange Board of India (Custodian of 
Securities) Amendment Regulations. 1998, published in 
Notification No. S.O. 17(E) in Gazette of India dated the 5th 
January, 1998. 

(x) The Securities and Exchange Board of India (DepOSitories and 
Participants) Amendment Regulations, 1998. published in 
Notification No. S.O. 18(£) in Gazette of India dated the 5th 
January, 1998. 

(xi) The Securities.and Exchange Board of India (Venture Capital 
Funds) Amendment Regulations. 1998. published in Notification 
No. S.O. 19(E) in Gazette of India dated the 5th January, 1998. 

(xii) The Securities and Exchange Board of India (Portfolio 
Managers) Amendment Regulations. 1998. published in 
Notification No. S.O. 20(E) in Gazette of India dated the 5th 
January, 1998. 

(xiii) The Securities and Exchange Board of India (Underwriters) 
Amendment Regulations. 1998, published in Noti fication 
No. S.O. 21(E) in Gazette orIndia dated the 5th January. 1998. 

(xiv) 

(xv) 

(xvi) 

(xvii) 

The Securities and Exchange Board of India (Mutual Funds) 
Amendment Regulations, 1998. published in Notification 
No. S.O. 32(E) in Gazette oflndiadated the 12th January. 1998. 
together with a corrigendum thereto puhlished in Notification 
No. S.O. 105(E) dated the 6th February, 1998. 

The Securities and Exchange Board oflndia (Merchant Bankers) 
Amendment Regulations, 1998. published in Notification 
No. S.O. 74(E) in Gazette of India dated the 21 st January. 1998. 

The Securities and Exchange Board oflndia (Stock-brokers and 
Sub-brokers) (Second Amendment) Regulations. 1998, 
published in Notification No. S.O. 75(E) in Gazelte of India 
dated the 21st January. 1998. 
1be Securities and Exchange Board of India (Depositories and 
Participants) (Second Amendment) Regulations. 1998. 
published in Notification No. S.O. 76(E) in Gazelte of India 
dated the 21st January. 1998. 
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(xviii) S.O. 1 06(E) published in Gueue of India dated the 6th Februar 
1998 containing Corrigendum to the Notification No. s.L. 
124(£) dated the 20th February, 1997. 

(xix) The Securities and Exchange Board of India (Foreign 
Institutional Investors) (Amendment) Regulations, 1998 
published in Notifiction No. S.O. 333(E) in Gazette of India 
dated the 20th April, 1998. 

(n) The Securities and Excban,e Board of India (Forei,n 
Instihltionallnvestors) (Secoad Amendment) Regulations, 1998 
published in NotifICation No. S.O. 417(E) in Gueue of India 
dated the 18th May, 1998. . 

(S4) A copy eacb of the following Notifications (Hindi and English 
versions) under suh-section (2) of section 38 of tbe Central Excise 
Act. 1944:-
(i) G.S.R. 485 (E) published in Gazeue of India dated the 27th 

AuguSt, 1997 together with an explanatory memorandum 
mating ceitain amendments in the Notification No. 4I91-CE, 
dated the 1 at March, 1997. 

(ii) G.S.R. 492 (E) published in Gazette of India dated the 28th 
August, 1997 together with an explanatory memorandum 
making certain amendments in the Notification No. 4197-CE, 
dated the 1 at March, 1997. 

(iii) G.S.R. 498 (E) published in Gazette of India dated the 30th 
August. 1997 together with an explanatory memorandum 
making cenain amendments in the Notifications mentioned 
therein. 

(iv) G.S.R. 499(E) published in Gazette of India dated the 30th 
August. 1997 together with an explanatory memorandum 
making certain amendments in the Notification No. SOI97-CE, 
dated the 1 at August, 1997. 

(v) G.S.-R. SOO(E) published in Gazette of India dated the 30th 
AuJUst. 1997 to,ether with an explanatory memorandum 
dcdariD, c:cnaiII iDJRIlS aad final products faUing wilhin the 
ScbcduIe 10 the Central Excise Tariff Act, 1985. 
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(vi) G.S.R. SOl (E) publisbed in Gazette of India dated the 
30th AugUst, 1991 together with an explanatory memorandum 
making CC'Ztain amendments in the notifications mentioned 
therein. 

(vii) G.S.R. ~02 (E) published in Gazette of India dated the 
30th AuJUSt, 1991 together with an explanatory memorandum 
making CC'ZtaiD amendments in the Notifications mentioned 
therein. 

(viii) The Cea~ excise (Eighth Amendment) Rules, 1997 published 
in Notification No. G.S.R. SOl (E) in Gazette of India dated the 
30th August, 1997. 

(ix) The Hot Re-rolliDg Steel Mills Ammal Capacity Determination 
(AmeDdDir.nt) Rules, 1997 published in Notification No. G.S.R. 
S04 (E) in Gazette of India dated the 30Ib AuJUSt, 1997. 

(x) G.S.R. S26(E) publisbed in Gazette of India dated the 
10th September, 1997 together with an explanatory 
memorandum specifying all goods as the goods to which the 
provisions of sub-section (2) of the section 4A of the Central 
Excise Act, 1944 shall apply. 

(xi) 

(xii) 

(xiii) 

(xiv) 

G.S.R. S27(E) publisbed in Gazette of India dated the 
10th September, 1997 together with an explanatory 
memorandum seeking to allow an abatement of thirty per cent 
of the retail price in respect of the goods, other than 
~onocbrome. 

G.s.R. S39(E} publisbed in Gazelte of India dated the 15th 
September, 1997 together with an explanatory memorandum 
making certain amendments in the Notification No. SS/87-CE. 
dated the 1 st March, 1987. 
G.S.R. S71(E) publisbed in Gazette of India dated the 
1 st October, 1997 together with an explanatory memorandum 
making certain amendments in the Notifications mentioned 
therein. 
G.S.R. S87(E) publisbed in Gazette of India dated the 
9th October, 1997 together with an explanatory memorandum 
making certain amendments in the Notification No. 4/91-CE, 
dated the 1st March. 1997. 
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(xv) G.S.R. 592(£) published.in Gazette of India dated the 13th 
October, 1997 together with an explanatory memorandum 
making cMain amendments in the Notifications mentioned 
therein. 

(xvi) G.S.R. 6P5(E) published in Gazette of India dated the 21st 
October, 1997 toge1her with an explanatory memorandum 
regarding exemption to parts and components of motor vehicles 
from so much of duty of excise leviable thereon. 

(xvii) G.s.R. 606(E) published in Gazette of India dated the 21st 
October, 1997 together with an explanatory memorandum 
making certain ameadmcnts in the Notification No. 4I97-CE, 
dated me 1st nwch, 1997. 

(xviii) G.S.R. 647(£) published in Gazette of India dated the 12th 
November, 1997 together with an explanatory memorandum 
regarding exemption to dyed WOveD fabrics from the whole of 
the duty of excise leviable thereon. 

(xix) G.S.R. 677(E) published in Gazette of India dated the 27th 
November. 1997 together with an explanatory memorudum 
making certain amendments in the NotifICation No. 109194-
CE, dattJd the 13th May, 1994. 

(xx) O.S.R. 678(£) published in Gazette of India dated the 27th 
November. 1997 togetha" with an explanatory memorandum 
making certain' amendments in the Notification No. 5194-CE, 
dated the 1st March, 1994. 

(xxi) The Central Excise (First Amendment) Rules, 1998 published 
in Notification No. G.SA 49(E) in Gazette of India dated the 
23rd January, 1998. 

(xxii) The Central Excise (Fifth Amendment) Rules. 1998 published 
in Notification No. G.S.R. 245(E) in Gueue of India dated the 
12th May, 1998. 

(55) A copy eacb of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 36 of the Recovery of 
debts due to Banks aod Financial Institution Act, 1993:-

(i) The Debts Recovery Appellate Tribunal (FiDaocial and 
Administrative Power) Rules., 1997 publisbed in Notification 
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No. G.S.R. 337(£) in Gazette of India dated the 24th June, 1997 
together with a conigendum thereto published in Notification 
No. G.S.R. 434(£) dated the 1st August, 1997. 

(ii) The Debts Recovery Appellate Tribunal (Financial and 
Administrative Power) Rules, 1997 published in Notification 
No. G.SA. 338(E) in Gazette of India dated the 24th June, 1997 
together with a conigendum thereto published in Notification 
No. G.S.R. 43S(E) dated the 1st August, 1997. 

(iii) The Debts Recovery Appellate Tribunal (Procedure for 
appointment as Presiding Officer of the Appellate Tribunal) 
Rules, 1998 published in Notification No. G.S.R. 31(E) in 
Gazette of India dated the 19th January, 1998 together with a 
corrigendum thereto published in Notification No. G.S.R. 81 (E) 
dated the 23rd February, 1998. 

(iv) The Debts Recovery Tribunal (Procedure for appointment as 
Presiding Officer of the Tribunal) Rules, t 998 published in 
Notification No. G.S.R. 32(E) in Gazette of India dated the 19th 
June, 1998 together with a corrigendum thereto published in 
N(ltification No. G.S.R. 82(E) dated the 23rd February, 1998. 

(v) The Debts Recovery Tribunal (Salaries, allowances and other 
terms and conditions of service of Presiding Officer) Amendment 
Rules, 1998 published in Notification No. G.S.R. 139(E) in 
Gazette of India dated the 19th March. 1998. 

(S6) A copy each of the following Notifications (Hindi and English 
versions) issued under section 3 and 8 of the Recovery of Debts 
Due to Banks and Financial Institutions Act, 1993:-
(i) G.S.R.416(E) published in Gazette onndia dated .the 27th April, 

1994 establishing the Debts Recovery Tribunals at West Bengal 
and Andaman and Nicobar Islands. 

(ii) G.S.R. 653(E) to G.S.R. 655(E) published in Gazette of India 
dated the 30th August, 1994 establishing the Debts Recovery 
Tribunals at Delhi, Bombay and Jaipur. 

(iii) G.S.R. 832(E) and G.S.R. 881 (E) published in Gazette of India 
dated the 30th November and 21 st DecembC'l", 1994 establishing 
the Debts Recovery Tribunals at Bangalore and Ahmedabad. 
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(iv) a.SA. 492(£) and a.5.R. S08(E) published in Gazette of India 
dated the 25th October, and the 4th Novemba', 1996 notifying 
the diange in the location of the Debts Recovery 'J\ibunal, 
Ahmedabad and esaablisbing the Debts Recovax 'J\ibunal It 
OIennai. 

(v) a.SA. 7(E) published in Gazette of India dated the 7th January, 
1997 establishing the Debts RecowIy 'J\ibonals at Ouwabati. 

(vi) a.5.R. 315(E) publisbed in Gazette of India dated the 17th JuDe.. 
1997 notifying the c:haDge iD the locadOD of Debts Rec:ova'y 
Tribunal, Pama. 

(vii) G.SA. 687(B) aad a.S.R. 688(E) publisbed iD Gazette of India 
dated the 5th Deamba', 1997 DotifyiDg the cbange iD rbc area 
of juriJdictiOD of Debts Reco~ 'Dibunals, Cbelmai, toplber 
wilb a corrigendum Ibereto publisbed iD NotificadOD No. a.5.R. 
237(£) dated the 4th,May, 1998. 

(.57) A copy eacb of the foUowing NotificatioDl (Hindi and EDglisb 
VcrsiODl) UDder sub-section (4) of sectiOD '94 of the Fina.ace .Act, 
1994. 
(i) The Service 1ix (Sixth Annctmeat) Rules, 19'17 published iD 

Notification No. G.5.R. 417(£) iD Gazelle of ladia dated the 
151b July, 1997. 

(ii) a.SA. 418(E) aDd G.5.R. 419(E) publisbed in Gazeae of India 
dated the 2Stb July, 1997 qarding cxemptioD to taxable service 
provided by an outdoor caterer. 

(iii) G.sA. 42O(E) and G.S.R. 421(B) published in Oueae of India 
dated the 2Stb July,,1997 regarding exemption to taxable service 
provided by aD outdoor caaaer from the service tax leviable OD 
the gross amount cbarged from the c:l~nt for services. 

(iv) a.SA. 422(£) published iD Gazette of India dated the 15th July, 
1997 regarding exemption to taxable savice provided by Paadal 
or SbamiaDa contractor on wount equivalent to the amount of 
scventy per ceDt of the gross amount charged from the dial 

(v) a.SA. 423(£) published iD Gazette of India dated the 25th July, 
1997 regarding exemption from the levy of service tax OD tuable 
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service provided by a Pandal or Sbamiana contractor if in a 
rural area and such contractor is opcnling wirbin such area. 

(vi) The Service Tax (Seventh Amendment) Rules. 1997 published 
in Notification No. G.S.R. 480(E) in Gazette of India dated the 
22nd August, 1997. 

(vii) G.S.R. 481(E) published in Gazette of. India dated the 22nd 
August, 1997 regarding exemwon to ~le service provided 
by a tour operator from the service tax at the rate of forty pa-
cent ad valorem on the gross amount chaqed from any person 
wbeze the tour opa-ator provides a package tour. 

(viii) G.S.R. 482(E) published in Gazette of India dated the 22nd 
August. 1997 seeking to exempt service tax leviable on an 
amount equivalent io ninetypa- cent oftbe gross amountcbarged 
from the client by a tour opa-ator. 

(ix) The Service Tax (Eighth Amendment) Rules, 1997 published 
in Notification No. G.S.R. 638(E) in Gazette of India dated the 
Sth Novembec, 1997. 

(x) -G.S.R. 639(E) published in Gazette of India dated the 
Sth Novembez, 1997 seeking to provide that the service tax in 
respect of transport of gaoos by road shall be payable by the 
various Bodies and organisations etc. 

(S8) A copy each of the following Notifications (Hindi and English 
versions) issued under section 88 of the Finance Act, 1997:-
(i) G.S.R. 416(E) published in Gazette of India dated the 

2Sth July, 1997 appointing the 1st day of August, 1 WI as the dale on 
which the Selvice 'DDt on taxable services sIiall come into forte. 

(ii) G.S.R. 479(E) published in Gazette of India .dated the 
22nd August, 1997 appointing the lst day of Septembez, 1997 
as the date on which the Service Tax on taxable services shall 
come into force. 

(iii) G.S.R. 637(E) published in Gazette of India dated the 
SthNovember, 1997 appointing the 16thdayofNovembez, 1997 
as the date on which the Service Tu on taxable services specified 
therein shall come into force. 
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(59~ A copy eacb of the following NotificatioDS (Rindi and BagliS:: 
versioDs) UDder sub-section (4) of section 19 of the Bantillg 
Companies (Acquisition ud Trusfer ofUndertakiDgs) Act. 1970 
aDClI9-80:-

(i) The United BUlk of IBdia (OMc:ers') Service (AmeDdmeDt) 
Regulations. 1997 publisbed in Notification No. 3197 in Gazette 
of IDdia dated the 7th ~. 1998. 

(ii) The Cauan& Bank Officer Employees (DiIcipIiDe ud Appeal) 
(AmMdmeDt) Regulations. 1998 publisbed in NOIificatiOD No. 
IRSIlI9926lNAK in Gazette of IBdia dated the 11th April, 1998. 

(iii) The IDdiu BaDk (OMctrs') Service (AmeDdment) Regulations. 
1997 publisbed in Notification No. SRC 17/97 in Gazette of 
IDdia dated die 31st May. 1997. 

(iv) 'Ibe Syndicate Bank Offk:et Employees' (DiIcipIiDe IDdAppeal) 
(AmeDdmeDt) Regu1atiOBS. 1997 published in NotificatiOD No. 
20771S1OO891PD:1RD(0) in Gueue of India dated the 13th 
September, 1997. 

(v) The VJjaya Buk (Ofticers') Service (AmeIldmcDt) RegulatiODl, 
1997 publiabed in NotiflcatiOD No. 123/98 in Gazette oflDdia 
dated the 31st January. 1998. 

(vi) The UOO Bank (Officers') Service (AmeDdmeDt) RegulatiODl, 
1996 published in Notification No. OSR 1/97 in Gazette of India 
dated the 18th October. 1997. 

(vii) The UCO Buk Officer Employees' (Discipline and Appeal) 
(Amendment) Regulations. 1996 pubJ.ia.bed in NotificatiOD No. 
ODAR. 1/97 in Gazette of India dated tbe 18th Oc:tober, 1997. 

(viii) The Punjab and Sind Bank Oftica' Employees' (Discipline IDd 
Appeal) (Amendment) Regulations. 1997 published in 
NotiflCatiOD No. PSBlStaffJDAClI997 in Gazette oflBdia dated 
the 9th June, 1997. 

(a.) The Bank of Baroda (Officers) Service (AmeDdment) 
Regulations, 1997 pubUsbed in NotiflCatioD No. R.O. OSR&W 
Al5/141504 in Gazette of IBdia dated the 10th May. 1997. 

(x) The United Bank of India (Officers') Service (Amendmeot) 
Regulations, 1997 published in Notification No. 1/97 in Gazette 
of IBdia dated the lOtb May. 1997. 
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(xi) The Bank of India (Officers')· Service (Amendment) 
Regulations, 1996 published in Notification No. P.ID.SAlWS 18 
in Gazette of India dated the 23rd August, 1997. 

(xii) The Corporation Bank Officer Employees' (Discipline and 
Appeal) (Amendment) Regulations, 1996 published in 
Notification No. PAD:IR:COBOE(DA)R:615:97 in Gazette of 
India dated the 23rd August, 1997. 

(xiii) The Bank of India (Officers) Service (Amendment) Regulations, 
1997 published in Notification No. PIIR/SAH/1267 in Gazette 
of India dated the 17th May, 1997. 

(xiv) Comgend1l1ll published in Gazette of India dated the 17th May, 
1997 to Dena Bank Officer Employees (Discipline and Appeal) 
(Amendment) Reg'Jlations, 1996. 

(xv) The Bank of Maharashtra (Officers') SerVice (Amendment) 
Regulations, 1996 published in Notification No. AX-lIST/OSRl 
1996 in Gazette of India dated the 13th September, 1997. 

(xvi) The Andhra Bank (Officers') Service (Amendment) 
RegulationS. 1996 published in Notification No. 666131 AlII 009 
in Gazette of India dated the 10th March, 1997. 

(xvii) The Syndicate Bank Officers Employees' (Discipline and 
Appeal) (Amendment) Regulations, 1996 published in 
Notification No. 2720/SJ0089/PD:IRD(O) in Gazette of India 
dated the 11th January, 1997. 

(xviii) The Syndicate Bank (Officers') Service (Amendment) 
RegulationS 1996 published in Notification No. 2719/S/00891 
PD:IRD(O) in Gazette of India dated the 11th January, 1997. 

(xix) Notification No. 4OOISIOO89IPD:IRD(0) published in Gazette 
of India dated the 19th April, 1997 containing corrigendum to 
the Syndicate Bank Officer Employees (Discipline and Appeal) 
(Amendment) Regulation, 1996. 

(xx) The Central Bank of India (Officers') Service (Amendment) 
Regulations 1996 published in Notification No. COIPRSIIRPI 
96-97/1098 in Gazette of India dated the 26th October, 1996 
together with a conigeodum there to published in Notification 
No. CO:PRS:IRP:96:9712388 dated the 13th September, 1997. 
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{ui) Notification No. 3922 publisbed in Gazette of IDdia dated .hi 
14th June. 1997 contaiDiDg COIrlgcmdum in &gliab version to 
the NotifICation No. 3920 dated the 26th October, 1996. 

(60) A copy each of the following Notifications (Hindi and Englisb 
versions) under sub-section (1) of section 9A of the Customs Tariff 
Act, 1975:-

(i) G.S.R. 607 (E) published in Gazette of India dated the 21st 
October, 1997 seeking to impose anti-dumpiDg duties on 
specified types of gnpbite electrodes wbeD origiDatiDg in or 
exported from OJina fiR. USA, Germany. France, Italy, Asma, 
Spain and Belgium and imported iDlo India. 

(ii) G.S.R. 619 (E) publiabed in Gar.eue of India dated the 24th 
October, 1997 togetha' with an explanatory memorandum 
seeking to impose anti dumping duty on acrylic fibre orginaling 
ia or exported from USA, Thailand or Korea RP and impoI1ed 
iDto India: 

(61) A copy of the Consolidated Report (Hindi and English venions) 
on the working of Public Sector Banks (or the year ended the 31 st 
March, 1996. 

(61A) SllIt:meI't(HiDdi and&glish versions)indicalinl tberelUltso(market 
loan iuued during 1997-98. 

(61B) 0) A copy of the Ammal Report (Hindi IDd Englisb versions) o( 
the IDdustrial Development Bank of India, Bombay, (or the year 
1996-97, alongwith Aduired Accounts UDda" lUb-lection (5) of 
section 18 and sub-section(5) of SeetioD 23 of tbe Industrial 
Development Bank of India Acl, 1964. 

(ii) A copy of the Review (Hindi and &glisb vcnioas) by the Gov-
emment of the working of the Industrial Devdopmeat Bank of 
India, Bombay, for the year 1996-97. 

(62) Statement (Hindi and English versions) showing reasons for delay 
ia laying the papers meatioDeel at (61B) above. 

(63) A copy each of the foUowiDg papers (Hindi IDd EDalisb venioD) 
UDder SUb-section (1) o( section 619A of the Companies Act, 
1956:-

(i) Review bytbeGownmeDtoftheworkiqoftbeNey\'eUUpite 
CorporatiOD I imiled, (beonai, for the year 1996-97. 
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(ij) Annual Report of the Neyveli Ugnite Corporation Limited, 
ChenDai, for the year 1996-97 alongwith Audited Accounts and 
comments of the Comptroller and Auditor General thereon. 

(64) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (63) above. ' 

(65) A copy of the Memorandum of Understanding (Hindi and English 
versions) between the Neyveli Lignite Corporation Limited and 
the Ministry of Coal for the year 1998·99. 

(66) A copy each of the following papers (Hindi and English versions) 
under su\).section (I) of section 619A of the Companies Act, 1956:-
<a) (i) Statement regarding Review by the Government of the 

working of the Engineering Projects (India) Limited, Ranchi 
for the year 1996·97. 

(ii) Annual Report of the Engineering Projects (India) Limited, 
Rancbi. for the year 1996-97 alongwith Audited Accounts 
and comments of the Comptroller and Auditor General 
thereon. 

(b) (i) Statement regarding Review by the Government of the 
working of the National Industrial Development 
Corporation Limited, New Delhi, for the year 1996-97. 

<ii) Annual Report of the National Industrial Development 
Corporation Limited, New De!hi, for the year 1996·97 
alongwith Audited Accounts and comments of the 
Compuoller and Auditor General thereon. 

(e) (j) Statement regarding Review by the Government of the 
working of the Bharat Yantra Nigam Limited and its 
subsidiaries. Allahabad, for the year 1996-97. 

(ii) Annual Report of the Bharat Yantra Nigam Umited Uld its 
subsidiaries. Allahabad, for the year 1996-97 alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General Ihereon. 

(67) Three Statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (66) above. 

(68) A copy of the Memorandum of Understanding (Hindi and English 
versions) betweeD the Bharat Bhari Udyog Nigam Limited and the 
DepU1ntent of Heavy Industty, for the year 1998·99. 



The foUowiD, members lOOt pIl't in Ibe deba1e:-
.1. Dr.i.mnig .. yu Pllldey 

,~. Sbri Debeadn B~ RIi 

·3. Sbri Ram 'NW 0l0udbIry 

·4. Sbri Ram ViIu VadlDti 

·5. Sbri Alm3llbeb M. K. Patil 

*6. Sbri Vmod ltIwma 

Sbri YasbwaDt SiDba replied to die debate. 

AIlIbe Demaads for Excess Grants Nos. 13. 14, 17, 65 and 81 (botb 
Revenue Account and Capital AcaNDt) in respect of Budpt (0eaeraI) for the 
UDOUDt shown UDder column 3 of the prulled List of Demands for Exccas 
Grants (GeDetaI) for 1995-96, were voted in full. 

!~ Goftl'laIDt •• ....'VU~ 

The Approprialioa (No.2) Bill, 1998, 

~17fIIte1ll Bill-Ptwed 
....... AppI ........ (No. 2) BII, 1"'-

The motiOD for CODSidcntiOD moved by Shri Yuhwant Sinha was adopted 
and Clause-by-Clause cOllSideration of Ibe BiD was takaI up. 

OaUICI 2, 3 and the ScbeduIe were adopted, 

Clause 1, Ibe Enacting Formula· and Ibe LoB, TIde wcre also adopted. 

The motion Iba1 the'Bill be passed was moved by SJJri YuhwaDt Sinha. 

.The mOOoD was adopfed and the Bill wu passed, 

4.11 P. M, ft. Statea.III by MbdIIer 
The Minister of State iD the Ministry of Apiculture made a statement 

reg..u:ag the latest position of the situatioD caU!ed by the recent cycloDic 
storm in Oujaral and Rajud:wl. 
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4.50 P.M. 
« 

10. Private Members' BiDs-introduced 

~) The Constitution (Amendment) Bill, 1998 (Amendment of article 311) 
/ by Shri Basudeb Acharia. 

/c2) The Constitution (Scheduled Tribes) Order (Amendment) BiU, 1998 
(Amendment of the Schedule) by Shri Basudeb Acllaria. 

~; The Government of Union Territory of Lakshadweep Bill, 1998 by 
Shri Basudeb Acharia. 

/') 

The persons wIth Disabilities (Equal Opportunities, Protection of 
Rights and Full Participation Bill, 1998 (Amendment of section 33) 
by Shri Bhagwan Shankar Rawat. 

The States Rl.Otganisation (Amendment) Bill, 1998 (Amendment of 
section 51) by Shri Bhagwan Shankar Rawat.· 

~ The Land Acquisition (Amendment) Bill, 1998 (Substitution of new 
section for section 16. etc.) by SOO Bhagwan Shankar Rawat. 

4.55 P.M. 

~-l. Private Member's Bill-Under consideration 

t: 

The Constitution (Amendment) Bill, 1998 (Insertion of new article 51 B), 
by Sbri Mohan Singh. 

The motion for consideration of the Bill was moved by Shri Mohan Singh. 

The following members took part in the debate:-

(1) Sbri Satya Pal Jain 

(2) Shri Varkala Radhakrisbnan 

(3) Kumari Mamata Baner:iee 

(4) Shri K. D. Sultanpuri 

(5) Sbri Sudhir Girl 

(6) Shri Adityanath 

(7) Shri Prabhu Dayal Katheria 



, 
(8) ~hri A. F. Golam Osmani 

(9) Shri Olaudrasbekhar Sahu 

(10) Shri Baswaraj Patil Sedam 

26 

(11) Sbri C. P. Radh~sbnan (Speech tm,/iIIislwI) 

1be discussion was not concluded. 
7.20P.M. 

(Lot SIlbIuJ adjourMd till 11 A. M. opt Friday, the 3rd July. 1998) 

S.OOPALAN. 
Stcmary-°Gerteral. 

MGIPtpLU)MRNO--e96lS-12-6-1998. 
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1. Obituary References 
The Speaker made references to the passing away of Shri Chandubhai 

Deshmukh, a Sitting Member of Lok Sabha and Shri E.R. Krishnan, a 
Member of Fifth Lok Sabha. 

2. As a mark of respect to the memory of the deceased, Members stood 
in silence for a short while. 

11.04 A.M. 
2. Announcement by the Speaker 

The Speaker made the following announcement:-
"I have to inform the House that as decided in the Leaders meeting held 

today, the House may sit on Saturday, the 4th July, 1998, in aIder to provide 
sufficient time for completion of essential Government Business. It -

3. Questions 
As the House adjourned after obituary references, Starred Questions could 

not be called for oral answer. Starred Question Nos. 262 - 281 put down in 
the order paper for the day were, therefore, treated as Unstarred and their 
replies together with replies to the Unstarred Question Nos. 2623 - 2805 will 
be printed in the official Report for the day. 

11.04 A.M. 
(Lok Sabha adjourned till 11 A.M. on Saturday, the 4th July, 1998). 

MGIP(PLU)MRND-115OL5-<>3-7-1998. 

S.GOPALAN, 
Secretary-General. 
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I. AIutowIeemeat by the Speaker 
1bc Speaker made the following angouncement:-

., have to infonn the House that Government have declared holiday on 
Wednesday. the 8th July. 1998 instead of Tuesday. the 7th July. 1998 on 
account of Eid-E-Milad-Un-Nabi. Therefore. House would now sit on 
Tuesday. the 7th July. 1998 and the Business (including Questions) scheduled 
for the 8th July. 1998 will be transacted on Thesday. the 7th July. 1998 and the 
8th July. 1998 will be observed as Holiday. 

11.01 A.M. 
2. Papen Laid OD the 'I8bIe 

1bc following papers 'were laid on the Table:-

(1) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A o(the Companies Act. 
1956:-

(i) Statement regarding Review by the Government of the work-
ing of the Andaman and Nicobar Islands Integrated Develop-
mentCorporation Limited. Port Blair. for the year 1~97. 

(ii) Annual Report of the Andaman and Nicobar Islands Integrated 
Development Corporation Limited. Port Blair. for the year 
1996-97 alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(2) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (1) above. 
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(3) A copy each of the following papers (Hindi and English versions) 
under sub-section (I) of section 619A of the Companies Act, 1956:-

(a> (i) Review by the Government of the working of the Np.tional 
Centre fa Trade Information. New Delhi. for the year 1996-
97. 

(ii) Annual Report of the National Centre fa Trade Information. 
New Delhi. for the year 1996-97 alongwith Audited Accounts 
and comments of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government of the working of the India Trade 
Promotion Organisation. New Delhi. for the year 1996-97. 

(ii) Annual Report of the India Trade Promotion Organisation. New 
Delhi. for the year 1996-97 a10ngwitb Audited Accounts and 
comments of the Comptroller and Auditor General thereon . . 

(4) Two Statements (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(S) (i) A copy of the Annual Report (Hindi and English versions) of 
the Indian Institute of Foreign Trade. New Delhi. for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Indian Institute of FoRip 
1i"ade. New Delhi. for the year 1996-97. 

(6) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (S) above. 

(7) (i) A copy of the Annual Report (Hindi and English versions) of 
the Indian Institute of Packaging. Mumbai. for the year 
t 996-97 a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of tile working of the Indian Institute of Packaging, 
Mumbai. for the year 1996-97. 

(8) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (7) above. 

(9) A copy of the Memorandum of Understanding (Hindi and English 
versions) between the India Trade Promotion OrJanisation and 
the Ministry of Commerce. for the year 1997-98. 
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( 1 0) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (9) above. 

(I I) (i) A copy of the Annual Report (Hindi and English versions) of 
the Agricultural and Processed Food Products Export Develop-
ment Authority. New Delhi. for the year 1996-97 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Agricultural and Processed 
Food Products Export Development Authority. New Delhi. for 
the year. 1996-97. 

(12) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (11) above. 

(13) (i) A copy of the Annual Report (Hindi and English versions) of 
the Shellac Export Promotion Council. Calcutta, for the year 
1996-97. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Shellac Export Promotion 
Council. Calcutta. for the year 1996-97. 

(iii) A copy of the Annual Accounts (Hindi and English versions) 
of the Shellac Export Promotion Council. Calcutta. for the year 
1996-97, together with Audit Report thereon. 

(14) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (13) above. 

(IS) (i) A copy of the Annual Report (Hindi and EngliSh versions) of 
the Jute Manufactures Development Council, Calcutta, for the 
year 1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Jute Manufactures 
Development Council. Calcutta, for the year 1996-97. 

(16) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (IS) above. 

(17) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Centre for Jute Diversification. Calcutta, for the 
year 1996-97 alongwith Audited Accounts. 
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(n) A copy of the Re~iew (Hindi and Enllish versions) by the 
(joftrnment of the· workiDl of the National Centre for Jute 
Diversification.- ~cuua. for ~ year 1996-97. 

(18) Statement (Hindi. ~11i~h.v~.~) showinl reasons for delay 
in layinl the papers menti~" ard 7) above. 

(IBA) (i) A copy of the AnntW~ ·(Hindi and EnJlish versions) of 
the Export Promotion Cotibcil for Handicrafts. New Delhi, for 
the year 1996-97 aloDJWith Audited Accounts. 

(jj) A copy of the Review (Hindi ~d Enltish versions) by the 
Goftmment of die workinJ of the Export Promotion Council 
for Handicrafts, New Delhi. for the year 1996-97. 

(19) Statement (Hindi and Enllish versions) showinl reasons for delay 
in laying the papers mentioned at (18A) above. 

(20) (i) A copy of the Annual Report (Hindi and Eng1ish versions) of 
the Carpet Export Promotion Council. Naida, for- the year 1996-
97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and Enltish versions) by the 
Government of the working of the Carpet Export Promotion 
Council. Naida, for the year 1996-97. 

(21) Statement (Hindi and English versions) showing reasons for de-
lay in. laying the papers mentioned at (20) above. 

(22) A copy each of the following papers (Hindi and Enllish versions) 
under sub-section (J) of section 619A of the Companies Act. 
1956:-

(a> (i) Review by the Government of the working of the Central 
Cottage Industries Corporation of India Limited, New Delhi, 
for the year 1996-97. 

(ii) Annual Report of the Central Cottage Industries Corporation 
of India Limited, New Delhi. for the year 1996-97 ·alonJWith 
AuditedAccounts and comments of the Coillpboller andAuditor 
~~ra1 thereon. .. 

(b) (i) ~ by the Government of the worti:ing of the North Eastern 
Handicrafts and Haodlooms Development Corporation Umited. 
Shillong, for the year 1996-97. 



s 
(ii) Annual Report of the North Eastern Handicrafts and Handlooms 

Development Corporation Limited. Shillong. for the year 
1996-97 alongwith Audited Accounts and comments of the 
Comptroller and Auditor Geneal thereon. 

(c) (i) Review by the Government of the working of the Handicrafts 
and Handlooms Exports Corporation of India Limited. New 
Delhi. for the year 1996-97. . 

(ii) Annual Report of the Handicrafts and Handlooms Exports 
COrporation of India Limited. New Delhi. for the year 1996-97 
alongwitb Audited Accounts and comments at the Coinptroller 
and Auditor General thereon. . -

(23) Three Statements (Hindi and English versions) showing reasons 
for delay in layios:Jhe papers mentioned at (22) above. 

(24) A copy each of the. following-.Notifications (Hindi and English 
versions) under sectidialS9 of the Customs Act. 1962:-

(i) S.O. 530(E) published in Gazette of India dared the 28th July. 
1997 together: with an explanatory memorandum regarding 
revised rates of· exchange for conversion of certain foreign 
currencies into India.. currency or viCQoversa for the purposes 
of assessment of Imports. -. 

(ii) S.O. 531(£) published in Gazette of India dated the 28th July. 
1997 togethu with an explanatory memorandum- regarding 
revised rates of exchange for conversion of certain foreign 
currencies into Indian currency or vice-versa for the purposes 
of assessment of Exports. 

(iii) S.O. 600(E) published in Gazette of India dated .he 16~h l' ugust. 
1997 togemer with an explanatory memorandum regarding 
revised rates of exchange for conversion of certain fore=i~il 
currencies into Indian currency or vice-versa for purposes of 
assessment of Exports. 

(iv) S.O. 60 I (E) published in GazetteofIndiadated the 26th August. 
1997 together with an explanatory memorandum regarding 
revised rates of exchange for conversion of certain foreign 
cmrencies into Indian currency or vice-versa for purposes of 
assessment of Imports. 
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(v) .5.0. 677(B) published ia Gazette of India daIed the 2Sth 
September. 1997 together with an explanatory memorandum 
rqring revised rates of exchange for comenion of certain 
foreign currencies iato Indian currency or vice-versa for 
purposes of assessment of Imports. 

(vi) S.O. 678(E) published in Gazette of India dated the 2Sth 
September, 1997 together with an explanatory memorandum 
regarding revised rates of exchanp for conversion of certain 
foreign currencies iato Indian currency or vice-versa for 
purposes of assessment of Exports. 

(vii) S.O. 749(E) published in Gazette of India dated the 27th 
October, 1997 together with an explanatory memorandum 
regarding revised rates of exchange for conversion of certain 
foreign currencies into Indian currency or vice-vef$a for 
purposes of assessment of Impons. 

(viii) S.O. 7S0(E) published in Gazette of India dated the 
27th October. 1997 together with an explanatory memorandum 
regarding revised flIeS of exchange for conversion of certain 
foreign currencies into Indian currency or vice-versa for 
purposes of assessment of Exports. 

(ix) S.O. 782(E) published in Gazette of India dated the 19th 
November. 1997 together with an explanatory memorandum 
regarding revised rates of exchange for conwrsion of certain 
foreign currencies into Indian currency or vice-vena for 
purposes of assessment of Imports. 

(x) S.O. 783(E) published in Gazette of India daIed the 19th 
November. 1997 together with an explanatory memorandum 
regarding revised rates of exchange for conversion of certain 
foreign currencies into Indian currency or vice-vena for 
purposes of assessment of Exports. 

(xi) S.O. 794(E) published in Gazette of India, dated the 24th 
November. 1997 together with an explanatory memorandum 
reprding revised rates of exchange for conversion of certain 
foreign currencies into Indian currency or vice-versa for 
purposes of assessment of ImtJorts. 
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(xii) S.O. 795(E) published in Gazelle of India dated the 24th 
November. 1997 together with an explanatory memorandum 
regarding revised rates of exchange for conversion of certain 
foreign currencies into Indian currency or vice-versa for 
purposes of assessment of Exports. 

(xiii) S.O. 800(E) published in Gazette of India dated the 27th 
November, 1997 together with an explanatory memorandum 
regarding revised rates of exchange for conversion of certain 
foreign currencies into Indian currency or vice-versa for 
purposes of assessment of Exports, to~ther with a corrigendum 
thereto published in Notification No. S.O. 807(E) in Gazette 
of India dated the 28th November, 1997. 

(xiv) S.O. 801(~) published in Gazette of India dated the 27th 
November, 1997 together with an explanatory memorandum 
regarding revised rates of exchange for conversion of certain 
foreign currencies into Indian currency or vice-versa for 
purposes of assessment of Imports. 

(xv) S.O. 809 (E) published in Gazette of India dated the 1 st 
December: 1997 together with an explanatory memorandum 
regarding revised rates of exchange for conversion of certain 
foreign currencies into Indian currency or vice-versa for 
purposes of assessment. of Imports. 

(xvi) S.O. 814(E) published in Gazette of India dated the 2nd 
December, 1997 together with an explanatory memorandum 
regarding revised rates of exchange for conversion of certain 
foreign currenci,es into Indian currency or vice-versa for 
purposes of assessment of Imports. 

(xvii) S.O. 875(E) published in Gazette of India dated the 16th 
December, 1997 together with an explanatory memorandum 
regarding revised rates of exchange for conversion of certain 
foreign currencies into Indian currency or vice-versa for 
purposes of assessment of Imports. 

(xviii)S.O. 905(E) published in Gazette of India dated the 26th 
December, 1997 together with an explanatory memorandum 
regarding revised rates of exchange for conversion of certain 
foreign currencies into Indian currency or vice-versa for 
purposes of assessment of Imports. 
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(xix) S.O. 906(E) published in Gazette of ladia cI.aed the 26th 
December. 1997 -together with an explanatory memonadum 
regarding revised rates of exchange for comenion of certain 
foreign currencies into Indian currency or vice-vena for 
purposes of assessment of Exports. 

(xx) S.O. 2S(E) published in Gazette of India dated the 6th Jaa...,. 
1998 together wfth an explanatory memorandum regarding 
revised rates of exchange for conversion of certain foreign 
currencies into Indian currency or vice-versa for purposes of 
assessment of Imports. 

; .. xi) S.O. 41 (E) published in Gazctte oflndiaclaled the 13thJ.....,. 
1998 together with an explanatory memorandum regarding 
revised rates of exchange for convcrsion of certain foreign 
CUl1'ell\:ies into Indian cUl'1'CJlc:y or vice-versa for purposes of 
assessment of Imports. 

(xxii) S.O. 46(E) published in Gazette ofIndia dated the ISlh Jaauary. 
1998 together with an explanatory memorandum reprding 
revised rateS of exchange for cODvcrsion of certain foreill' 
currencies into Indian c~ or vice-versa for purposes of 
assessment of Imports. 

(xxiii) S.O. 84(E) published in Gazette of India dated the 27th J ... ...,. 
1998 together with an explanatory memorandum reprding 
revised rates of exchange for conversion of certain foreign 
currencies into Indian currency or vice-versa for purposes of 
assessment of Bxports. 

(xxiv) S.O. 8S(B) published in Gazct1e of India dated Ibe 27th Jaauary. 
1998 together with an explanatory memorandum reprdiDg 
revised rates of exchange for cODversion of certain foreip 
currencies into Indian currency or vice-vena for purposes of 
assessment of Imports. 

(xxv) S.O. IS3(B) published in Gazette of India dated the 24th 
February. 1998 together with an explanatory momorandum 
regarding revised ntes of exchanp for convcnion of certain 
foreign currencies into Indian currency or vjce-vena for 
purposes of assessment of Bxports. 
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(ovi) S.O. 154(E) published in Gazette of India dated the 24th 
February, 199B together with an explanatory memorandum 
regarding revised rates of exchange for conversion of certain 
foreign currencies into Indian currency or vice-versa fOI 
purposes of assessment of Imports. 

(xxvii) S.O. 163(E) published in Gazette of India dated the 4th March. 
1998 together with an explanatory memorandum fCgarding 
revised rates of exchange for conversion of certain foreign 
currcnc:ies into Indian currency or vice-versa for purposes of 
assessment of Imports. 

(xxviii) S.O: 248(E) published in Gazette oflndia dated the 26th March. 
1998 together with an explanatory memorandum regardin~' 
revised rates of exchange for conversion of certain forcip 
currencies into Indian currency or vice-versa for purposes /If 

assessment of Imports. 
(oix) S.O. 249(E) published in Gazcuc of India dated the 26th Man:;-'. 

1998 together. with an explanatory memorandum regardinJ! 
revised rates of exchange for conversion of certain foreign 
currencies into Indian currency or vice-versa for purposes of 
assessment of Exports. 

(ox) S.O. 349(E) published in Gazette of India dated the 27th April, 
1998 together with an explanatory memorandum fCgardin, 
revised rates of exchange for conversion of certain foreip 
currencies into Indian currency or vice-versa for purposes of 
assessment of Imports. 

(xxxi) S.O. 35O(E) published in Gazette of India dated the 27th April, 
1998 together with an explanatory memorandum fCgarding 
revised rates of exchange for conversion of certain foreign 
currencies into Indian currency or ~-versa for purposes of 
assessment of Exports. 

(xxxii) S.O. 118(E) published in Gazette of India dated the 10th 
February, 1998 together with an explanatory memorandum 
rcpnlin, revised rates of exchange for conversion of certain 
foreign currencies into Indian Currency or vice-versa for 
purposes of assessment of Imports. 
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<2') (i) A copy of the Annual Report (Hindi and English versions) of 
the National Institute of Public Finance and Policy. New Delhi. 
for the year 1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the National Institute of Public 
Finance and Policy. New Delhi. for the year 1996-97. 

(26) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (25) above. 

(27) A copy of the Notification No. G.S.R. 181(E) (Hindi and English 
versions) published in Gazelle of India dated the 7th April. 1998 
establishing the Debts RecovcryTribunal at Jabalpur. issued under 
section 3 of the Recovery of Debts Due to Banks and Financial 
Institutions Act. 1993. 

(28) A copy each of the following papers (Hindi and English versions) 
under sub-section (5) of section 30 of the Small Industries 
Development Bank of India Act. 1989:-

(i) Annual Report of the Small Industries Development Bank of 
India. Lucknow for the year 1996-97 alongwith Audited 
Accounts. 

(ii) Review by the Government of the working of the Small 
Industries Development Bank of India.. Lucknow. for the year 
1996-97. 

(29) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (28) above. 

(30) A copy each of the followin, Annual Report and Accounts (Hindi 
and English ~ions) of the Regional Rural Banks for the year ended 
on the 31 st March. 1997. together with Auditor's Report thereon:-

(i) Koraput Pancbavati GraIny. Bank. Konput. 
(ii) Varada Grameena Bank. Uttar Kannada. 

(iii) Purl Gramy. Bank, Pipli. 
(iv) Palamau Kshetriya Gnmin Bank. Palamau. 
(v) Bardhaman Oramin Bank. Bardhaman. 

(vi) Uttalbanga Kshctriya Gramin Bank. Cooc:hbehar. 
(vii) Srirama Grameena Bank. Nizamabad. 



(viii) 
(ix) 
(x) 

(xi) 
(xii) 

(xiii) 
(xiv) 
(xv) 

(xvi) 
(xvii) 

(xviii) 
(xix) 
(xx) 

(xxi) 
(xxii) 

(xxiii) 
(xxiv) 
(xxv) 

(xxvi) 
(xxvii) 
(xxviii) 

(xxix) 
(xxx) 

(xxxi) 
(xxxii) 

(xxxiii) 
(xxxiv) 
(xxxv) 

(xxxvi) 
(xxxvii) 

(xxxviii) 
(xxxix) 

(xl) 
(xli) 

(xlii) 

II 

Anlnachal Pradesh Rural Bank. East Siang. 
Sri Visakha Gramcena Bank. Visakhapatnam. 
Chaitanya Grameena Bank. Guntur. 
Kutch Gramin Bank, Kutch. 
Patliputra Gramin Bank. Patna. 
Shahjahanpur Kshetriya Gramin Bank. Shahjahanpur. 
Sultanpur Kshetriya Gramin Bank, Sultanpur. 
Bareilly Kshetriya Gramin Bank. BareiJIy. 
Nainital Almora Kshetriya Gramin Bank. 'Nainital. 
Raebareli K.shetriya Gramin Bank. Raebareli. 
Sabarkantha Gandhinagar Gramin Bank. Sabarkantha. 
Ambala Kurukshetra Gramin Bank. Ambala. 
Pratapgarh Kshetriya Gramin Bank. Pratapgarh. 
Nalanda Gramin Bank. Nalanda. 
Yavatmal Gramin Bank. Yavabnal. 
Parvatiya Gramin Bank. Chamba. 
Marathwada Gramin Bank. Nanded. 
Bundi Chiuorgarh Kshctriya Gramin Bank, Bundi. 
Sravasthi Gramin Bank. Baharaich. 

Malaprabha Grameena Bank. Dharwar. 
Jamnagar Rajkot Gramin Bank. lamnagar. 
Pinakini Grameena Bank. Nellore. 
Bastar Kshetriya Gramin Bank. Bastar. 
Visveshvaraya Grameena Bank. Mandya. 
Rayalaseema Grameena Bank. Cuddapa. 
Samastipur Kshetriya Gramin Bank. Samastipur. 
Akola Gramin Bank. Akola. 
Nimar Kshetriya Gramin Bank. East Nimar. 
Alakananda Gramin Bank. Pauri. 
Devi Patan Kshetriya Gramin Bank. Gonda. 
Kolar Gramin Bank. Kolar. 
Ellaquai Dehati Bank. Srinagar. 
Sagar Gramin Bank. Amtala. 
lunagadh Anveli Gramin Bank. lunagarb. 
Gwalior Datia Kshetriya Gramin Bank. Gwalior. 

.... 
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(xUii~ Rajprh Sehon: KsheIriya Gramin B .... Rajprb. 
(xliv) HownIb Gamin Bank. Howrah. 
(xlv) s.... Kshcuiya Gramin Bank. Saran. 

(xlvi) Balasore Gramya Bank. Balasore. 
(alvii) FanukhabId Gramin Bank. FarruIchIbad. 

(xlviii) Madhubani Kshetriya Gramin Bank. Madhubani. 
(dia) HillllChal Gnmin Blnk. Mandi. 

(I) Hadob Kshetriya Gramin Bank. Kota. 
(Ii) RaInapi SindhudUI'J Gramin B". RaInaPi. 

(Iii) Jaipur Napur Aanchalik Gram~n Bank. Jaipur. 
(liii) Krishna Grmneena Bank. Guhrp. 
Hiv) Janunu Rural Bank. Jammu. 
(Iv) Hisar-Sina Ksbecriya Onmin Bank, Hisar. 

<Ivi) Rusbilwlya Gralnya Bank, Ganjam. 
(Ivii) Monpyr lCshecriya Grmdn Bank. Mo.pyr. 

'31) A copy of the Statement (Hindi aad Bn,tish versions) showin, 
reasons for delay in layin, theAnnuaJ Report andAuditedAccounlS 
of the Indian Council for Research on Interaational Economic 
Relations for the year 1996-97. 

(32) A Copy each of the followin, Notifications (Hindi and En,lish 
versions) under section 7A of the Coal Mines Provident Fund and 
Miscellaneous Provisions Act. 1948:-

(i) The Coal Mines Pension Scheme, 1991 published in NoIificatioa 
No. G.S.R. 123(£) in Gazette of India dated the Sth Man:h, 
1998 to,ether with a corri,cndum thereto published in 
Notification No. G.S.R. 269(E) dated the 15th May. 1998. 

(ii) The Coal Mines Pension (Amendment) Scheme. 1998 published 
in Nolificalion No. G.S.~ 268(E) in Guette of India dated the 

-t 15th May. 1991. 
(33) A copy of the Notification No. S.O. 233(E) (Hindi and Ba,lish 

venion.) published in Gazette of India dated the 21st March. 
1991 appointin, the 31st March. ·1998 as the date OIl which the 
Coal MilICI> Pension Scheme, 1991 shall come ilato force. issued 
under sub-para (2) of para I of the said Scheme. 
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(34) A copy of the Notification No. 5.0. 232(E) (Hindi and English 
vcrsions) published in Gazette of In.dia dated the 21 st March. 
1998 ippOinting the 31st March. 1998 as the date on which the 
Coal Mines Provident Ffind and Miscellaneous Provisions 
(A ........ CDt) Act. 1996 shan come into force issued under sub-
section (2) 0' section 1 of the said Act. 

(3S) ~ copy each of the following papers (Hindi and English 
versions):-

(i) Mcmorandum of Understanding between the Bharat Heavy 
Electricals Limited and the Department of Heavy Industry. 
Ministry of Industry for the year 1998-99. 

(ii) Memorandum of Understanding between the Engineering 
Projects (India) Limited and the Department of Heavy Indus-
try. Ministry of Industry for the year 1998-99. 

3. Alleat to BOIs 
SECRETARY-GENERAL laid on the 1ablc following Five Bills passed by 

the Houses of Parliament during the current session and assented to by the 
President since a report was last made to the House on the 28th May. 1998:-

(I) The Appropriation (Railways) No.2 Bill. 1998; 
(2) The Merchant Shipping (Amendment) Bill. 1998; 

. (3) The Employees' Provident Funds and Miscellaneous Provisions 
(Amendment) Bill. 1998; 

(4) The Payment of Gratuity (Amendment) Bill. 1998; and 

(5) The Representation of the Peoplc (Amendment) Bill. 1998. 

4. Report of Staadial Co •• tHee OB EaeI'lY 
SHRI K. KARUNAKARAN presented the following Reports (Hindi 

and English versions) of the Standing Committee on Energy: 
/'(1) First Rcport on Demands for Grants (1998-99) relatinl to, the 
./' Department of Atomic Energy. 

(2) Second Report on Demands for Grants (1998-99) rclatin8 to the 
Ministry of Coal. 

/('3) Third Report on Demands for Grants (1998-99) relating to thc 
Ministry of Non-Conventional EnerIY Sources. 
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~4) Fourth Report on Demands for Grants (1998-99) relating to the 
Ministry of Power. 

)1.04 A.M. 
/ S. Report aDd MiDales of Staadi .. Committee oa Flaaace 

DR. T. SUBBARAMI REDDY presented the First Report and Minutes 
(Hindi &: English versions) of the Standing Committee on Finance on the 
Finance (Amendment) Bill. 1998. 

/ .6. Report of die Staad~DI COIDBliUee OR Food, Chil Sapplies aDd 
Public Dlstrl .... tioII 

SHRI RAGHUVANSH PRASAD SINGH presented the First Report 
(Hindi and English versions) of the Standing Committee on Food. Civil 
Supplies and Public Distribution on the Essential Commodities 
(Amendment) Bill. 1998. 
7. Report of the StaDdiDI COIDlDittee OR Laboar aDd Welfare 

SHRI HARIN PATHAK presented a copy each of the following reports 
(Hindi &: English versions) of the Standing Committee on Labour and 
Welfarc:-

First Report on Action Taken by the Government on the recom-
mendations/observations contained in the Third Report of the 
Standing Committee on Labour and Welfare (Eleventh Lok Sabha) 
on "Special Central Assistance to Special Component Plan for 
Scheduled Castes." 
Second Report on Action Taken by the Government on the recom-
mendations contained in the Fifth Report of the Standing Com-
mittee on Labour and Welfare (Eleventh Lok Sabha) on Demands 

/ for Grants Ministry of Labour 1997-98. 
~ (3) Third Report on Action Taken by the Government on the recom-

mendations contained in the Seventh Report (Eleventh Lok Sabha) 
of the Committee on Labour and Welfare on "Demands for 
Grants-Ministry of Welfare 1997-98". 

/
Report of die StaDdi ... ComlDlttee OD COIIImerce 
SHRI KALPNATH RAJ laid on the Table a copy of the Thirty-second 

Report (Hindi and English versions) of the Standing Committee on 
Commerce. on Demands for Grants (1998-99) of Department of Supply 
(Ministry of Commerce). 
• At 12.08 p.m. 
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- - ~eport o( the Standing Committee on Home Affain 

SHRI SATYA PAL JAIN laid on the Table the Forty-first Report (Hindi 
and English versions) of the Standing Committee on Home Affairs on the 
High Court and Supreme Coun Judges (Conditions of Service) Amendment 
!Jill. 1998. 

~port of the Standing Committee on Home Affairs 

SHRI SATYA PAL JAIN laid the Fony-second Repon (Hindi and Eng-
lish versions) of the Standing Commiuee on Home Affairs on the Louer-
ies (Regulation) Bill. 1998. 

II. Evidence tendered before the Standing Committee on HomeAffairs 

SHRI SATYA PAL JAIN laid the evidence tendered before the Stand-
ing Committee on Home Affairs on the Lotteries (Regulation) Bill. 1998. 
12. Report of the Standing Committee on Human Resoun:e Development 

SMT. SUMITRA MAHAJAN laid on the table a copy each (Hindi and 
t English versions) of the following reports of the Standing Committee on 

Human Resource Development:-

'. 

~) 

;6> 

Sixty-fourth Report on Demands for Grants 1998-99 of the Dc- ~ 

partment of Education (Ministry of Human Resource Develop-
ment): 

Sixty-fifth Repon on Demands for Grants 1998-99 of the Depart-
ment of Youth Affairs and Sports (Ministry of Human Resource 
Development); 

Sixty-sixth Report on Demands for Grants 1991s-99 of the Depart-
ment of Women and Child Development (Ministry of Human Re-
source Development): 

J:'4)- Sixty-seventh Report on Demands for Grants 1998-99 of the De-
partment of Culture (Ministry of Human Resource Development). 

11.01 A.M. 

13. StatelDeDt by Minister 

The Minister of Parliamentary Affairs made a statement regarding 
~ Government Business for the week commencing the 6th July. 1998. 
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11.13 A.M. 
14. Madoa ... EIedioa to Ca 

Slui Sikander Batht mowd che following lIKlIion:-
''That in pursuance of sub-rule (IXe) of Rule 4 of the Coir Indusuy 
Rules. 1954. the Members of this House do proceed to elec:t. in such 
manner as the Speaker may direct. two members from amon, themselves 
to serve as members of che Coir Board. for • term to be specified by the 
Central Government." 

The motion was adopccd. 
J5. Gow ...... t BII IDII.,._ed 

/ The securities Contracts (Regulalion) Amendment Bill. 1998. 
12.27 P.M. 
-16. sumter,. RaoI.da. WIdIIInnna 

Dr. T. Subbarami Reddy moved the followin, Resolution:-
. "That this House disapproves of the Hi'" Court and Supmne Court 
Jud,es (Conditions of Service) Amendment Ordinance. 1998 (No. 11 of 
1998) promul,ated by the President on 24 April. 1998. 

After discussion as indicalcd in para 17 below. the Resolution was withdrawn 
by leave of the House. . 

/17. Gova __ BII .... Id . 

The Hi,h Court and Supreme Court JudJes (Conditions of Scrvice) 
Amendment BiD. 1998. 

The motion for consideration of the Bill was moved by Shri P.R. 
ICunwamanplam on behalf of sbii M. Thambi Dwai. 

The followin. memben took part in the combined discussion on the 
Resolution (vide para 16 above) and the motion for consideration oftbe BiD:-

1. Prof. P.l. Kurien 

2. Shri Satya Pal Jain 

. 3. SbriSuresh Kurup 

-Discussed together. 



4. Shri Ajit Kumar Panja 

5. Shri Mohan Sin'" 

6. Shri Gircllwi LaI Bharaava 

7. Shri Sushil Kumar Sbinde 

I. Stili Lalu Prasad 

9. Shri Shivnj V. PaUl 

10. Shri S. Mallikarjunaiah 

II. Shri T.R. Bulu 

12. Prof. Saifuddia Soz 

13. Shri Ajay Chakraborty 

14. Shri B.M. Menuinabi 

15. Sbri Prabhunath Siap 

17 

Slui P.L ICumaAmanpIam nplied to the debate. 
" 

Dr. T. Subbarami Reddy also spoke (by way of:reply to his Sta~tm,. .. 
Resolution). . 

The motion for consideration was adopted and clause..:by-c1ause 
c:onsidenIion of the Bill was taken up. . 

C1auaes 2 to 9 were adopted. 

CIauIe 1, the Bnac1ia, Formula and the Long 1itle were also adopted. 

The motion that the Bill be passed was moved by Shri P.R. 
JCumaramanaaiam. 

The motion W'u adopted.and the Bill was passed. 

3.16 P.M . 

• 1. Prt.I~fJ6".I_ 
Shri Cbandruhethar Sahu presented a petition signed by Shri Sudoep 

SriVIItaY, Shri Beri Kb.aa and othen of Bilupur requesting for creation of a 
new Railway Zone in Bilaspur Railway Division. Madhya Padesh. 
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3.17 P.M . 
• 19 . ........., .... doIt-WlllMln_ 

Dr. T. Subbarami Reddy moved the followin, RaoIutioa:-

'"That this House disapprmes of Ihe Finaace (Amendment) Ordinance. 
(No.5 of 1998) promulpred by Ihe President on 21 April, 1998." 

After discussion IS iDdicab:d in para 20 below. the Resolution was withdrawn 
by I~ of the House. 

/1D.~" ...... 
The Finance (Ameadment) Bill. 1998. 

The motion for c:ouidenIioa of the Bill was moved by Sbri Y_want Sinha. 
The followin, memben look part in the combined discussion 011 the 

ltaolulioa (vide para 19 abcwe)and the moIion forc:ouidenlioa oflbc BiII:-

I. Sbri N. Bhaskara Rao 

2. Shri V. Radhabishnan 

Sbri V_want Sinha Iq)lied to the debate. 

Dr. T. Subbarami Reddy also spoke (by way of reply to his Statutory 
Resolution) 

The motion for consideration was adopted and clause-by-clause 
coasideration of the Bill was tatea up. 

a ...... 2 to 4 were adapted. 

CIauIe 1. the Bnactin, Formula and the Lona nile were also adopced. 

The motion I:bat the Bill be passed was mowd by Sbri Yllhwant Sinha. 
The motion was adopted ad the Bill was passed. 

3.53 P.M. 

21. SIaIIItar)r........ tJIIder Can ........ 

Dr. T. SubbIIrmni Reddy moved the followio, Resolutioa:-

1'bIl1his House cIisappnweI of the Euencial CoI....sitieI (AmeIIdnIent) 
Ordinaacc. 1998 (No. 13 of 1998) promuIpIed by the Presicleftt on 
25 April. 1998. 
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~ 8m C-'de1'8tloe ......... 

~ The Essential Commodities (Amendment) Bill. 1998. 

On the req.-:st of Shri SUJjit Singh·BamaIa. Minister of Food and Consumer 
Affain. the Speaker postponed the consideration of the Bill till Monday. 
(6.7 1998). 

3.59 P.M. 
23. S .. ....,..,. ResoIadoa-Witladn.,.. 

DR. T. SUBBARAMI REDDY moved the followin, Resolution:-

1bat this House disapproves of the Lotteries (Reau1ati4JI) Ordinance. 
1998 (No.6 0(1998) promulpted by the President on 23 April. 1998. 

After discussion as indicated in Para 24 below. the Resolution was 
withdrawan by leave of the House. 

/" GoftnuDellt BII "'I!d 
The Lotteries (Regulation) Bill. 1998. 

The motion for consideration of the Bill was moved by Shri L.K. Advani. 

An Amendment for circulatiOn of the Bill for the purpose of eliciting opinion 
thereon by the 2nd Seplell1ber. 1998 was moved by Shri Mohan Singh. 

The following members took part in the combined discussion on the 
Resolution (vide para 23 above) and the motion for consideration of the BiII:-

J. Shri Molti LaI \Ua 
2. Shri Madan LaI Khurana 
3. Shri V. Radhakrishnan 
4. Shri P.J. Kurien 
5. Prof. BhubanesWII" KaUta 
6. Shri Lalu Prasad 
7. Shri Mohan Sinp 
8. Shri Aditya N8th 
9. Shri Saifuddin Soz 

10. Shri Satya Pal Jain 



• 

U. Shri M*-Yadav 
'4. Sbri It YerrllUllidu 

16. SnIl. MiMIi S-

2t 

17. SIIri ............... Siqh 

'1. Shri SbIi .... ItInIr 
I9.SllriV. .... .... 
20. sa.; S ••• _ KJ.nmaur Bwis........., 

Shri Lit ...... replied 10 Ihe ..... 

Dr. T. Subbanmi Reddy also spoke (by way of reply 10 his Statutory 
ItaoIUIioII). 

All IIDIIIdnIenI 1IICMICI by Shri Mabin Si .... for cin:us.tion of Bill for 
__ .apia ................... 

The molio. for coalideration was adopted and clause-by-claule 
c:o.idInIiGII 0I1he BiD _ ... up. 

a- 2 _Idopted • ....ended. 

a... 3 _ldapted. 

a..a .. _ 5 were .ckIpIed .1IDeDded. 

a..e 6 _1dapIed. 

a- 7 was Dpted ...... Ided. 

CI ... 810 13 were ....... . 
CIIurc I. the EaIctiq Formula _die Ionl nile _calo 1Idopred. 

The ........... BiD be ...... ameaded. _..,.. by an Lit 
~i. 

'I1Ie 1IIOIioII .aldopled ad die Bill • amended. _ ....... 
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5.53 P.M. 

25. Announcement by the Chair 

The Chair made the following announcement:-

"The Demands for Grants (Railways) for the year 1998-99 were referred 
to the Standing Conunittee on Railways for reporting to the House before 
those are taken up by the House for discussion and voting . .I have to 
infonn the Hon'ble Members that the Committee has so far not presented 
its report to the House. Since very little time is available for passing of 
the Railway Budget. the House has to suspend Rule 331G(d) of the 
Rules of Procedure in its application to the Demands for Grants 
(Railways) 1998-99. I hope the House agrees to suspend the Rule." , 

The Heuse agreed. 

However. the Minister of Railways submitted that the item might be taken 
up 00 Monday, the 6th July, 1998. 

5.56 P.M. 

(Lok SabhrJ adjourned,ill JJ A.M. on Monday, the 6th July, 1998) 

S.GOPALAN. 
Secretary-GeneraL 

MGIP(PLU)MRND-1217lS-04-07-1998. 



II A.M. 

LOKSABBA 

BULLETIN - PART I 
(Brief Record of Proceedings) 

Monday, July 6, 19981 Asadha IS, 1920 (Saka) 

No. 24 

I. Starred Questions 

Starred Question Nos. 282-284 were orally answered. Replies to Starred 
Question Nos. 285-301 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 2806-3035 were laid on the Table. 
12.00 hrs. 

3. Papers Laid on the 18ble 
The following papers were laid on the Table:-
(I) (i) A copy of the Annual Report (Hindi and English versions) of 

the Consultancy Development Centre, New Delhi, for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Consultancy Development 
Centre, New Delhi, for the year 1996-97. 

(2) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (1) above. 

(3) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 1956:-

(a> (i) Review by. the Government of the working of the National 
Research Development Corporation, New Delhi, for the year 
1996-97. . 

(ii) Annual Report of the National Research Development 
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Corporation. New Delhi. for the yew 1996-97 alongwitb Audited 
Accounts and comments of tile ComptroUer aDd Auditor General 
thereon. 

(b) (i) Review by the Government of the working of the Central 
Electronics Limited. New Delhi, for the year 1996-97. 

(ti) Annual Report of the Central Electronics Limited. New Delhi. 
for the year 1996-97 alongwith Audited Accounts and comments 
of the Comptroller and Auditor Oeneral thereon. 

(4) Two statements (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English versions) of 
the Indian Institute of Geomagnetism. Mumbai. for the year 
1996-97 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding review by 
the Government of the working of the Indian Institute of 
Geomagnetism. Mumbai, for the year 1996-97. 

(6) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (5) above. 

(7) (i) A copy of the Annual Report (Hindi and English versions) of 
the Indian Institute of Tropical MeIeOI'OJocy. PuIIe. for the year 
1996-97 alongwith Audited Accounts. 

(ti) Statement (Hindi and English versions) regarding review by 
the Govcmmcnt of the working ofthc Indian Institute of Tropical 
Meteorology, Pune, for the year 1996-97. 

(8) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (7) above. 

(9) . (i) A copy of the Annual Report (HQIdi and English venioas) of 
the Bose Institute, Calcutta. for the year 1996-97 alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English versions) reprdiDg review by 
the Government of the working olthe Bose Institute. Calcutta. 
for the year 1996-97. 

(10) Statement (Hindi and English versions) showing reasons for delay 
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in laying the papers mentioned at (9) above. 

(11) (i) A copy of the Annual Report (Hindi and English versions) of 
the Wadia Institute of Himalayan Geology. Dehradun. for the 
year 1996-97 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Wadia Institute of 
Himalayan Geology. Dehradun, for the year 1996-97. 

(12) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (11) above. 

(13) (i) A copy of the Annual Report (Hindt and English versions) of 
the .Birbal Salmi Institute of,Palaeobotany. Lucknow, for the 
year 1996-97 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Birbal Sahni Institute of 
Palaeobotany. LucknOw, for the year 1996-97. 

(14) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (13) above. 

(15) (i) A copy of the' Annual Report (Hindi and English versions) of 
the Indian Institute of Astrophysics, Bangalore. for the year 
t996-97. 

(ii) A copy of the Annual Accounts (Hindi and English versions) of 
the Indian Institute of Astrophysics, Bangalore. for the year 
1996-97, together with Audit Report thereon. 

(iii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Indian Institute of 
Astrophysics. Bangalore. for the year 1996-97. 

(16) Statement (Hindi and English versions) showing reasons f~r delay 
in laying the papers mantioned at (15) above. ' 

(17) (i) A copy of the Annual Report (Hindi and English versions) of 
the Indian National Academy of Engineering, New Delhi. for 
the year 1996-97 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review.by 
the Government of the working of the Indian National Academy 
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of Engineering, New Delhi. for the year. 1996-97. 

(18) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (17) above. 

(19) (i) A copy of the Annual Report (Hindi and English versions) of 
the Indian National Science Academy, New Delhi. for the year, 
1996-97 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Indian National Science 
Academy, New Delhi, for the year, 1996-97. 

(20) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (19) above. 

(21) (i) A copy of tht! Annual Report (Hindi and English versions),of 
the Indian Science Congress Association, Calcutta, for the year, 
1996-97 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Indian Science Congress 
'Association, Calcutta. for the year. 1996-97. 

(22) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (21) above. 

(23) (i) A copy of the Annual Repon (Hindi and English versions) of 
the Aghartar Research Institute, Pune, for the year, 1996-97 
alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the A,harkar Research 
InstihJte. Pune. for the year, 1996-97. 

(24) Statemealt (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (23) above. 

(25) (i) A copy of the Annual Report (Hindi and English versions) of 
the Indian Academy of Sciences, Bangalore. for the year, 
1996-97 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Indian Academy of 
Sciences, Bangalore, for the year, 1996-97. 
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(26) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (25) above. 

(27) (i) A copy of the Annual Report (Hi~i and English versions) of 
the Sree Chitra Tirunal Institute for Medical Sciences and 
Technology, Thiruvananthapuram, for the year, 1996-97 
alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Srec Chitra Tirunal 
Institute for Medical Sciences and Technology, 
Thiruvananthapuram, for the year, 1996-97. 

(28) Statement (Hindi and English versions) showing reasons for delay 
in laying ~e papers mentioned at (27) above. 

(29) (i) A copy of the Annual Report (liindi and English versions) of 
the Raman Research Institute, Bangalore, for the year, 1996-97 
alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Raman Research Institute, 
Bangalore, for the year, 1996-97. ' 

(30) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (29) above. 

(31) (i) A copy of the Annual Report (Hindi and English versions) of 
the Vigyan Prasar, New Delhi, for the year, 1996-97 alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Vigyan Prasar, New Delhi, 
for the year, 1996-97. 

(32) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (31) above. 

(33) (i) A copy of the Annual Report (Hindi and English versions) of 
the International Advanced Research Centre for Powder 
Metallurgy and New Materials, Hyderabad, for the year, 1996-
97 alongwith Audited Accounts. . 

(ii) Statement (Hindi and English versions) regaiding Review by 
the Government of the working of the International Advanced 
Research Centre for Powder Metallurgy and New Materials. 
Hyderabad, for the year, 1996-97. 
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(34) Statement (Hindi and English venions) showinl reasons for delay 
in laying the papers mentioned at (33) above. 

(3S) A copy each of the folJowinS Notifications (Hindi and Bnltish ver-
sions) under sub-section (3) of section 642 of the Companies Act. 
19S6:-

(i) The Cost AccountinS Records (Cycles) Amendmeat Rules, 1998 
published in Notification No. G.S.R. 326(B) in Gazette of India 
dated the 3rd June, 1998. 

(ii) The Cost Accounting Records (Caustic Soda) Amendment 
Rules, 1998 published in Notification No. G.S.R. 327(B) in 
Gazoae of India dated the 3rd June, 1998. 

(iii) The Cost Accounting Records (Motor Vehicles) Amendment 
Rules. 1998 published in'Notification No. G.S.R. 328(B) in 
Gazette of India dated the 3rd June, 1998. 

(iv) The Cost Ac:counting Records (Tractors) Amendment Rules. 
1998 published in Notification No. G.S.R. 329(B) in Gazette of 
India dated the 3rd June, 1998. . . 

(3SA) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Institute for the Training of Hiahway Engineers, 
New Delhi, for the year, 1996-91 alonpith Audited Accounts. 

(ii) A copy of the Review (Hindi and Bnltish versions) by 
the Govcnunent of the world ... of 1bo NatioBaI Institute for 
the Training of Hisbway EQPaeen, New Delhi. for Ihc year. 
1996-97. 

(36) Statement (Hindi and English versions) sbowin, reasons for delay 
in laying the papers mentioned at (3SA) above. 

(37) A copy of the Alnrual Report (Hindi and Bnltish versions) of 
the Press Council of India, New Delhi, for the year 1996-97 
aJongwith Audited Accounts. 

(38) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (37) above. 

(39) A copy each of the following papers (Hindi and English versions) 
under suh-section (1) of section 619A of the Companies Act. 
19.56:-

(i) Review by the Government of the working of the National 
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Film Development Corporation Limited, Mumbai, for the year 
1996-97. 

(ii) Annual Report of the National Film Development Corporation 
Limited, Mumbai, for the year 1996-97 alongwith Audited 
Accounts and comments of the Comptroller and Auditor General 
thereon. 

(40) A copy of the Rehabilitation Council of India, (Conditions of Service 
of the Member, Secretary. Officers and other employees) Regulations. 
1998 (Hindi and English versions) published in Notification No. 5-
62193-RCI in Gazette of India dated the 22nd April, 1998 under sec-
tion 30 of the Rehabilitation Council of- India Act. 1992. 

(41) (i) A copy of the Annual Report (Hindi and English versions) 
of the National School of Drama. New Delhi. for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the National School of Drama. 
New Delhi. for the year 1996-97. 

(42) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (41) above. 

(43) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Council of Rural Institutes. Hyderabad. for the 
year 1995-96 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the National Council of Rural 
Institutes, Hyderabad, for the year 1995-96. 

(44) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (43) above. 

(45) (i) A copy of the Annual Report (Hindi and English versions) of 
the Primary Education Development Society of Kerala. 
Trivandrum. for the year) 996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Primary Education 
Development Society of Kerala, Trivandrum, for the year 
1996-97. 
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(46) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (45) above. 

(41) A GOpy of lhe Annual Accounts (Hindi and English versions) of 
the National Open School. New Delhi. for the year 1994-95 together 
with Audit Report thereon. 

(48) Statement (Hindi and Bnglish versions) showing reasons for delay 
in laying the papers mentioned at (47) above. 

(49) (i) A copy_ of the Annual Report (Hindi and English versions) of 
the District Primary Education Programme. Shiml .. for the year 
1996-91 a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the District Primary Education 
Programme. Shim ... for the year 1996-91. 

(SO) Statement (Hindi and English versions) showing reasons for ~elay 
in laying the papers mentioned at (49) above. 

(51) (i) A copy of the Annual Report (Hindi and English versions) of 
the Auroville Foundation. AuroviUe. for the year 1996-97. 

Cii) A copy of the Annual Accounts (Hindi and English versions) of 
the Auroville Foundation. AuroviJIe. for the yeart 996-97 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the AurovilJe Foundation. 
Auroville. for the year 1996-97. 

(52) (i) A copy of the Annual Report (Hindi and English versions) of 
the C.P.R. Environmental Education Centre. Chennai. for the 
year 1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Govennncnt of the working of..rie C.P.R. Environmental 
Education Centre. Chennai. for the year ]996-9'1. 

(53) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (52) above. 

(54) (i) A copy of the Annual Report (Hindi and English versions) of 
the Centre for Environment Eduation. Ahmedabad. for the year 
1996-97 a10ngwith Audited Accounts. 
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(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Centre for Environment 
Education. Ahmedabad. for the year 1996-97. 

(55) ~tate~ent (Hindi and English versions) showing reasons for delay 
In laYing the papers mentioned at (54) above. 

(56) A copy of the Annual Accounts (Hindi and English versions) of 
the Central Pollution Control Board. Delhi. for the year 1996-97 
together with Audit Report thereon. 

(57) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (56) above. 

(58) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 458 of the Merchant 
Shipping Act. 1,958:-

(i) The Merchant Shipping (Safety of Navigation) Rules. 1997 
published in Notification No. G.S.,R. 289 in Gazette of India 
dated the 12th July. 1997. 

(ii) The Merchant Shipping (Continuous Discharge Certificate) 
Rules, 1997 published in Notification No. G.S.R. 421 in Gazette 
of India dated the 27th December, 1997. 

(iii) The Merchant Shipping (Standards of Training, Certification 
and WatChkeeping for Seafarers) Rules. 1998 published in 
NotificatioD No. G.S.R. 191(E) in Gazette of India dated the 
20th April. 1998. 

(59) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 124 of the Major Port 
Trust Act. 1963:-

(i) G.S.R. 227(E) published in Gazette of India dated the 29th April. 
1998 approving the New Mangalore Port Trust Employees 
(General Provident Fund) Amendment Regulations, 1998. 

(ii) G.S.R. 238~E) published in Gazette of India dated the 4th May. 
1998 approving the Calcutta Port Trust (Haldia Dock Complex) 
Employees (Welfare Fund) Regulations, 1998. 

(iii) G.S.R. 278(E) published in Gazette ofIndia dated the 29th May, 
1998 approving the Visakhapatnam Port Employees 
(Retirement) Amendment Regulations. 1998. 
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(iv) G.S.R. 279(5) publiShed in Gazette of India dated the 29th May, 
1998 approving the Tuticorin Port Employees (Retirement) 
Amendment Regulations, 1998. 

(v) G.S.it. 280(E) published in Gazette of India dated the 29th May. 
1998 approving the Madras Port Employees (Retirement) 
Amendment Regulations. 1998. 

(vi) G.S.R. 28) (E) published in 9azette oflndia dated the 29th May. 
1998 approving the Cochin Port Employees (Retirement) 
Amendment Regulations. 1998. 

(vii) G.S.R. 28S(E) published in Gazette oflDdia dated the 29th May. 
1998 approving the Kandla Port Employees (Retirement) 
Amendment Regulations. 1998. 

(viii) G.S.R. 312(E) published in Gazette of India dated the Sth lune. 
1997 approvinl the Tuticorin Port Trust Employees 
(Recruitment. Seniority and Promotion) Amendment 
Regulations. 1997. 

(ix) G.S.R. 169(E) published in Gazette of India dated the 3rd April. 
1998 approvinl the Calcutta Port Trust Employees (Medical 
Aaendance and Treatment) Regulations. 1998. 

(x) G.s.R. 18200 published in Gazette of India dated the 13th April. 
1998 approving the Visakbapatnam Port Trust Employees 
(Recruitment of Heads of Department) Regul~ions. 1998. 

(xi) G.S.R. 187(E) published in Gazette of India dated the 17th April. 
1998 approvinl the lawaharlal Nehru Port Employees 
(Classification. Control and Appeal) Regulations, 1998. 

(xii) G.S.R. 282(E) published in Gazeue of India dated the 29th May. 
1998 approvinl the New Manlalore Port Trust Employees 
(Retirement) Amendment Relu1ations, J 998. 

(xiii) G.S.R. 80(E) published in Gazelle of India dated the 
20th February, 1998 containinl the Corrigendum to the 
Notiracation No. G.S.R. 398(E) dated the 2nd September, 1996. 

(60) A copy each of the followinl papers <Hindi and Enltish versions) 
under sub-section (I) of section 619A of the Companies Act, 
1956:-

<a) (i) Review by the Govcrnmentofthe WorkiDlofthe Hooply Dock 
and Port EnJincers Limited, Calcut ... for the year 1996-97. 
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(ii) ~ Report of the Hooghly Dock and Port Engineers Limited, 
Calcutta. for the year 1996-97 alongwith Audited "Accounts and 
comments of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government of the working of the Cochin 
Shipyard Limited, Cochin, for the year 1996-97. 

(ii) Annual Report of the Cochin Shipyard Limited, Cochin, for 
the year 1996-97 alongwith Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

(61) Two Statements (Hindi and English versions) showiag reasons for 
delay in laying the papers mentioned at (60) above. 

(62) A copy of the Memorandum of Understanding (Hindi and English 
versions) between the Cochin Shipyard Limited, and the Ministry 
of Surface Transport for the year 1998-99. 

(63) (i) A copy of the Annual Report (Hindi and English v~ions) of 
the Delhi Transport Corporation, New Delhi, for the year, 1995-
96 under sub-section (3) of section 35 of the Road Thmsport 
Corporation Act, 1950. 

(ii) A copy of the Review (Hindi and Eilgli,h versions) by the 
Government of the working of the Delhi Transport Corporation, 
New Delhi, for the year 1995-96.' 

(64) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (63) above. 

(65) (i) A copy of the Annual Accounts (Hindi and English versions) 
of the Delhi Transport Corporation, New Delhi, for the year, 
1995-96 together with Audit Report thereon under sub-section 
(4) of section 33 of the Road Transport Corporation Act, 1950. 

(ii) A copy of the Review (Hindi and Engtish version.s) by the 
Government on Ihe Audited Accounts of the Delhi Transport 
Corporation, New Delhi, for the year 1995-96. 

(66) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (65) above. 

(67) A copy each of the following papers (Hindi and English versions) 
under section SE of the Dock Workers (Regulations of Employment) 
Act, 1948:-

(a) (i) Annual Report of the Ex. Bombay Dock Labour Board for the 
year 1995-96 together with Audited Accounts. 
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(ii) Review by the Government of the working Of the Ex. Bombay 
Dock Labour Board for the year 1995-96. 

(b) (i)., Annual Report of the Ex. Bombay Dock Labour Board. for the 
year 1996-97 together with Audited Accounts. 

(ii) Review by the Government of the working of the Ex. Bombay 
Dock Labour Board, for the year 1996-97. 

(c) (i) Annual Report of the Mormupo Dock Labour Board. for the 
year 1996-97 tosether with Audited Accounts. 

(ii) Review by the Government of the working of the Mormupo 
Dock Labour Board., for the year 1996-97. 

(d) (i) Annual Report of !he Chennai Dock Labour Board. Chennai. 
for the year 1996-97 toaether with Audited Accounts. 

(ti) Review by the Government of the workinc of the Chennai Dock 
Labour Board. Chennai. for the year 1996-97. 

(e) (i) Annual Administrative Report of the Visakhapatnam Dock 
Labour Board. for the year 1996-97 topther with Audited 
Accounts. 

(ii) Review by the Government oflhe working of the Visakhapatnam 
DoCk Labour Board, for the year 1996-97. 

(I) (i) Annual Report of the Kandla Dock Labour Board. for the year 
1996-97 together with Audited Accounts. 

(ii) Review by the Government of the working of the Kandla Dock 
Labour Board. for the year 1996-97. 

<I) (i) Annual Report of the CoehiD Dock Labour Board. Koehi. for 
!he year 1996-97 toptber with Audited Accounts. 

(ii) Review by the Government of the working of the Cochin Dock 
Labour B«Wd. Koehl. for the year 1996-97. 

(h) (i) Annual AdlnjDimation Report of the Calcutta Dock Labour 
Board. Calcutta. for the year 1996-97 lOIelhcr with Audited 
Accounts. 

(ii) Review by the Government of the working of the Calcutta Dock 
Labour Board. Calcutta, for the year 1996-97. 

(68) Eight Statements (Hindi and English vcnions) showing reasons 
for delay in laying the papers mentioned at (67) above. 
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4. Financial Committees - A Review 

Secretary-General laid on the Table (Hindi and English versions) of the 
"Financial Committees (1997)-A Review". 
S. Reports or the Standing Committee OD Agriculture 

Shri Kinjarapu Yerrannaidu presented the following Reports (Hindi & 
English vJrsions) of the Standing Committee on Agriculture:-

(I),./first Report on Action Taken by the Government on the 
/ Recommendations/Observations contained in the First Report of 

the Standing Committee on Agriculture (Eleventh Lok Sabha) on 
Demands for Grants (1996-97) relating to the Ministry of 
Agriculture (Department of Agriculture & Co-operation). 

(2) Second Report on Action Taken by the Government on the 
/"RecommendationS!Observations contained in the Ninth Report of 

the Standing Committee on Agriculture (Eleventh Lok Sabha) on 
Demands for Grants (1997-98) relating to the Ministry of 
Agriculture (Department of Agriculture & Co-operation). 

(3) Third Report on Action Taken by the Government on the 
RecommendationslObservations contained in the Tenth Report of the 

/ Standing Committee on Agriculture (Eleventh Lok Sabha) on Demands 
for Grants (1997-98) relating to the Ministry of Agriculture 
(Department of Agriculture Research and Education). 

(4) Fourth Report on Action Taken by the Government on the 
/RecommendationslObservations contained in the Eleventh Report of 

/ the Standing Committee on Agriculture (Eleventh Lok Sabha) on 
Demands for Grants (1997-98) relating to the Ministry of Agriculture 
(Department of Animal Husbandry and Dairying). 

(S) Fifth Report on Action Taken by the Government on the 
/ltecommendationslObservations contained in the lWelfth Report of 

./' the Standin, Committee on Agriculture (Eleventh Lok Sabha) on 
Demands for Grants (1997-98) relating to the Ministry of Water 
Resources. 
Sixth Report on Action Taken by the Government on the 
RecommendationslObservations contained in the Thirteenth Report 
of the Standing Committee on Agriculture (Eleventh Lok Sabha) on 
Demands for Grants (1997-98) relating to the Ministry of Food 
Processing Industries. 
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~. Report of tile Sta ...... COIIUBIttee 0. Exteraal Alfaln 
( SIDi K. Natwar Sinah presented the Fint Report (Hindi and Bnltish 

versions) of the Committee on External Affairs on Demands for Grants of 
Ministry of External Affairs for the year 1998-99. 
7 -Report olsa. .... c.u.iUee oa ItaiIwaJs 

/ Kumari Mamala Banerjee presented the First Report (Hindi and Baalish 
versions) of the Standinl Committee OIl Railways on 'Demands for Grants 
(1998-99)' of the Minisuy of Railways. ' 
8. Reports oldie Staa6Ii Co-aiHee OD B ..... Raoarce ~ 

Sml Sumilra Mahajan laid on the table a copy each (Hindi and Ballim 
versions) of the followinl Reports of the Standing Committee on Human 
Resource Developmenl:-
)t) Sixty-eighth Report on Demands for Grants 1998-99 of the De-

partment of Family Welfare (Ministry of Health and Family Wel-
fare); 

/2) Sixty-ninth Report on Demands for Grants 1998-99 of the Depart-
ment of Health (Ministry of Health and Family Welfare); and 

(3) Seventieth Report on Demands for Grants 1998-99 of the Depart-
/" ment of Indian Systems of Medicine and Homoeopathy (Ministry 
. of Health and Family Welfare). 

~ Report 01 tile Studial c--uttee oa 'I'nasport -- ToariIaa r.:. 
Slui P.M. Sayeed laid the ThirtY-Fint. Thirty-Scf"'ond and Thirty-Third 

Reports (Hindi and Eqlish versions) of the Standina Committee on Traasport 
and Tourism on Demands for OnuIts (1998-99). oftbe Department of Tourism, 
Ministry of Civil Aviation and the MinistrY of Surface Transport respcc:tively. 
10. ModoIII for EIectioaI to CoamaIUees 

(i) SIui M1D'li Manohar Joshi "moved the followin, motion:-
"That in pursuance of Statule 2 (1) (xix) of the Statutes of the University 

ofDelhi,1he members of this Houac do proceed to elect. in such manner 
as the Speaker may dim:t, two members from amonl themselves to 
serve as members of the Court of the University of Delhi. subject to 
other provisions of the Statutes. The members so elected shall not be 
the employees of the University of Delhi of a recopisedCollcse or 
Institution of that University." 

The motion was adopted. 
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(ii) Shri Murti Manohar Joshi moved the following motion:-
"That in pursuance of clause 9( 1)( e) of the Scheme for the Administration 

and Management of the Properties and Funds of the Indian Institute 
of Science, Bangalore, read with Regulations 3.1 and 3.1.1 of the 
Regulations of the Institute, the members of this House do proceed to 
elect, in such'manner as the Speaker may direct, two members from 
among themselves to serve as members of the Council of the Indian 
Institute of Science, Bangalore, subject to other provisions of the 
scheme and the Regulations." 

ne motion was adopted. 
(iii) Shri Murti Manohar Joshi moved the following motion:-

'That in pursuance of Section S(j) read with Section 6(2) of the Sree 
Chilra Tirunal Institute for Medical Sciences and Technology, 
TbiruvananthapUnun Act, 1980, the members of this House do proceed 
to elect, in such manner as the Speaker may direct two members from 
among themselves to serve as members of the Sree Chitra TIrunai 
institUte for Medical Sciences and Technology, subject to the other 
provisions of the said Act." 

The motion was adopted. 
(iv) Shri Murli Manohar Joshi moved the following motion:-
''That in pursuance of Section 31(2)(K) of the Institutes of Technology 

Act, 1961, the member of this House do proceed to elect, in such 
manner as the Speaker may direct, two members from amang 
themselves to serve as members of the Council of Indian Institutes of 
Technology, subject to other provisions of the said Act." 

The motion was adopted. 
(v) Shri Murli Manohar Joshi moved the following motion:-

''That in pursuance of sub-clause (xxiv) of clause (1) of Statute 14 of the 
Statutes of Aligarh Muslim University, the members of this House do 
proceed to elect, in such manner as the Speaker may direct, six 
members from among themselves to serve as ltlembers of the Court of 
Aligarh Muslim University, subject to other provisions of the Statutes. 
The members so elected shall not be the employees of the University. 

The motion was adopted. 
(Lok Sabha adjourned at 1.12 P.M. and re-assembled at 2.16 P.M.) 
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II. Matten aader Rale m 
I. Shri Rajendra Agnihotri raised a matter reganiing need to take steps for 

all round development of Bundelkhand region in U.P. 
2. Dr. Sanjay Singh raised a matter regarding need to open LPG outlets in 

important towns of Amethi Puiiamentary constituency, U.P. 
3. Shri Ram Pal Singh raised a matter reganiing need to declare Siddarth 

Nagar district in U.P. as industrially backward district and set up industries 
there. 

4. Shri SatyapaJ Jain raised a malter regarding need to issue caste certifi-
cate to SCs and STs living in Chandigarh irrespective of their time of settle-
ment there. 

5. Shri Ashok Namdeo Nohal raised a matter regarding need to clear 
schemes ofMaharashtra Government submitted under Accelerated Urban Water 
Supply Scheme. 

6. Shri T. Govindan raised a matter regarding need to continue existing 
policy for distribution of sugar through Public Distribution System and en-
hance allocation of foodgrains to KeraJa State. 

7. Smt. Reena Choudhary raised a matter regarding need to send a central 
team to look into the reasons for Jhumka disease found in mangoes in fruit belt 
of Malihabad in U.P. 

8. Shri Vaiko raised a matter regarding need to provide funds for early 
execution of Sethusamundram canal project in 18mil Nadu. 

9. Dr. Sushil Kumar Indora raised a matter regarding need to provide better 
facilities at Sirsa railway station. Haryana. 

10. Shri Vilas Munemwar raised a matter regarding need to resolve the 
long pending problems of weavers in Nagpur region. 
2.33 P.M. 
-12. Statutory ResoIadoa-Uacier ~tioa 

1bc Discussion on the following Resolution moved by Dr. T. Subbarami 
Reddy on 4th July, 1998 continued:-

1bal this House disapproves of the Essential Commodities (Amendment) 
Ordinance, 1998 (No. 13 of 1998) promolpled by the President on 
25 April, 1998." 
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-' 

*13. Government Bill-Under Consideration 

The Essential Commodities (Amendment) Bill, 1998. 

The motion for consideration of the Bill was moved by Shri SUrjit Singh 
Barnala. ' 

The following members took part in the combined discussion on the Reso-
lution (vide para 12 above) and the motion for consideration·of the Bitl:-

(1) Shri Rajo Singh 

(2)' Shri Shyam Bihari Mishra 
(3) Dr. Bikram Sarkar 
(4) Shri Subrata Mukherjee 
(5) Shri Mohan Singh 
(6) Shri K. S. Rao 
(7) Shri Rama Nand Singh 
(8) Prof. A. K. Premajam 
(9) Shri Ajay Chakraborty 

(10) Shri Shanker Prasad laiswal 
(11) Shri Rira La} Roy 

(12) Smt. Jayanti Patnaik 
(13) Shri Shailendra Kumar 
(14) Shri Girdhari Lal Bhargava 
(15) Shri Prabhu Nath Singh 
(16) Shri K. D. Sultanpuri 
(17) Shri S. Mallikarjunaiah 

(18) Prof. logendra Kawade 
(19) Shri B. M. Menasinakai 
(20) Shri Mitrasen Yadav 

(21) Shri Lalu Prasad 
(22) ,- Prof. Saifuddin Soz 

The discussion was not concluded . 

.. Discussed together. 
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··14. Statemeat by Minister 

The Minister of Finance made a statement regarding constitution of the 
EJeventh Finance Commission. 

6.05 P.M. 

(Lok Sabho. odjolll'Md riU 11 A.M. 011 TueMiay. tire 7th July. 1998) 

•• Mack at 3.25 P.M. 

MGIP(PLU)MRND-1248LS-6.7.1998. 

S.OOPALAN, 
Secretary-GlmeraL 
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LOKSABHA 

BULLETIN - PART I 

(Brief Record of Proceedings) 

Tuesday, July 7, 19981Asadha 16, 1920 (Saka) 

No.2S 

I. Starred Questions 
Starred Question Nos. 302-305 were orally answered. Replies to Starred. 

Question Nos. 306-321 were laid on the Table. 

2. UDStarred Questions 

Replies to Unstarred Question Nos. 3036-3225 were laid on the Table. 

12.00 hrs. 
3. Papen laid on the Table 

The following papers'were laid on the Table:-

(l) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) S.O. 694(E) published in Gazette of India dated the lst October, 
1997 containing order indicating the Supplies of the Fertilisers 
to be made-by domestic manufacturers of fertilisers to various 
states, Union Territories and the Tea Board during Rabi 
1-997-98 Session. 

(ii) S.O. 272(E) published in Gazette of India dated the lst April, 
1998 containing order indicating the Supplies of the Fertilisers 
to be made by domestic manufacturers of fertilisers to various 
states, Union Territories and the Tea Board during the Kharif 
1998 Session. 

1 
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(Ui) . S.O. 759(E) publisbed in Gazette of India dated the 5th 
November, J997 cODtaiDinl order to fix the specification of 
Potassium Chloride (Muriate ofPotasb) imported in India from 
Commonwealth Iadependcnl States countries. for a period of 
six monlhs. 

(iv) S.O 38O(E) pubIiIbed in Gazette of India dared the 4th May. 
19981nakina certain ameadmenl in the Notification No. S.O. 
759(E) dared the 5th November, 1997. 

(v) S.O. 481(E) publisbed in Gazette of India dared the 1st June, 
1998 fixiDl the price of Urea, ZincaIed Urea and Anbydrous 
Ammonia. ' 

(vi) S.O. ~484(E) publisbed in ~ of IDdia dated the 3rd June, 
1998 mati ... certain IIIIIOIICfments in the NotificaliOli No. S;O. 
481(E) dared the 1st JUDe. 1998. 

(2) (i) A copy of the Annual Report (Hindi and English versions) of 
the Nalional Federabon of Stale Co-operaIive Bab·Umited. 
Navi Mum .. for the yar 1996-97. 

(0) A copy of the Annual Accouats (HiDdi ad EnaJ- venioaa) of 
the N.nc.aI FedelaaioD of S,* Co-opentive Baab LiIIIi1Dd, 
Navi MumbIi, for the year 1996-97 ..,.,... with Audit Report 
thereon. 

(oi) A copy of abe Review (HiDdi aad Eqlish ven.i0lll) by abe 
Gove:nuoent of abe wortiD8 of abe National FcdcnIioD of Stale 
Co-operative Bants Limited. Navi Mumbai, for the year 
1996-97. 

(3) Statement (Hindi and English veRions) sbowing reuons for delay 
in laying the papers mentioned at (2) above. 

(4) (i) A copy of the Annual Report (Hindi ad EngliIh veniona) of 
the N8IionaI CcHJperative Apiculture aad Rural Developmeat 
Baats Federation Limited. Bombay, for the yar 1996-97. 

(0) A copy of the Annual Acc:ouDts (Hindi and EDsJisb venions) of 
the National Co-opentive Apiculture and Rural Developmeat 
Buts' Federation Limited, Bombay, for the y~ 1996-97 
fOJelbcr with Audit Report tbereoa. 



3 

(iii) A copy of the Review (Hindi and-Bnllish versions) by the 
Government of the working. of the National Co-opentive 
Apiculbn and Rural Development Banks' Federation Limited, 
Bombay, for the year 1996-97. 

(5) Statement (Hindi and Bnglish venions) showing reuons for delay 
in laying the papers mentioned at (4) above. 

(6) Acopy of the Anoual RepOrt (Hindi and Bnltish versions) of the 
Indian Council of Agricultu~ Research, New Delhi for the year 
1997-98. 

(7) A copy of the Annual Accounts (Hindi and English versions) of 
the Indian Council of Agricultural Research, New Delhi. for the 
year 1996-97 tosether with Audit Report thereon. 

(8) Statement (Hindi and Bnltish versions) showing reasons for delay 
in laying the papers mentioned at (7) above. 

(9) A copy each of,the followinl papers (Hindi and English versions) , 
under section 619A of the Companies Act. 1956:-

(a> (i> Review by the Government of the working of the HaryanaApo 
Industries Corporation Limited •. Chandigarh. for the year 
1995-96. 

(ii) Annual Report of the Haryana Asro Industries Corporation 
Limited. Chandigarh. for the year 1995-96 alongwith Audited 
Acxounts and comments of the Comptroller and Auditor General 
thereon. 

(b) (i) Review by the Government of the working of the Madhya 
Pradesh State A.ro Industries Development Corporation 
Limited, Bhopal. for the year 1994-95. 

(ii) Annual Report of the Madhya Pradesh State Apo Industries 
Development Corporation Limited. Bhopal. for the year 
1994-95 a10ngwith Audited Accounts and comments of the 
Comptroller and Auditor General theRon. 

(c) (i) Review by Ihc Government of the working ofthc Uttar Pradesh 
State Asro Industrial Development Corpontion Limited. 
Lucknow. for Ihc year 1993-94. ' 
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(ii) ADnual Report of the Uttar Pradesh State Agro Indus-
trial Corporation Limited. Lucknow, for the year 1993-94 
alonpith Audited Accounts and COIIIIMIltS of the Comptroller 
and Auditor 0enenJ thereon. 

(d) til Review by the Govcmmeat of the workinc of the Punjab 
A.gto Industries Corporation limited. Cbalmpm. for \be year 
1995-96. 

(ii) Annual Report of the Punjab Agro ladUS1ries Corporation 
Limited. Chandigam. for Ihc year 1995-9611oapith Audiled 
~ts and c:ommenlS orabe CompttoIIer .... Auditor Oeneral 
Ihaeon. 

(c) (j) Review by the Oovemmcnt of the worIda. of the Jammu aad 
Kashmir Stale Apo Industries Development Corporation 
Limited. Srinapr. for the year 1981-82. 

(ii) Annual Report of the Jammu ad Kashmir s.e Ar,ro IndusIries 
Devclopmellt Corporatioo Limited, Sriaaaar. for the year 
1981-82 aIoapith Audited AccountJ and comments or the 
CompuoIlcr and Auditor OeneraIlhcreon. 

(10) ~vc statements (Hiadi and En,lish venions) aho.in. reasons for 
delay in laying the papers mentioned at (9) above. 

(11) (i) A copy of the Annual Report (Hindi aad EaaJisb Yer$ions) or 
the National Institute of Ocean TechnoloaY. OIeanai. for the 
year 1996-97 aJoa.with Audited Aecounfl. 

(ij) A copy of the Review (Hindi and EnaJish versions) by the 
Government of die workin, of the NllionaIlnscit. of Oc:ean 
Technology. Cbennai. for die year. 1996-97. 

(12) Sw.emenr (Hindi and Eng'ish verSions) showia, reasona (or delay 
in I.yin, the papers meorjoned at (I I) above. 

(13) A copy eacb of the foIlowin, Notificatiou (Hindi ud En,lisla 
venioM) UDder J1ib.«etion (2) of section 3 of die AJ.lndia Servic:el 
Act. 19.51:-
(i) 1be ..... Aaniaillrllive Service (RecnaiImenl) AmendmeaI 

Rula, 1997 ......... in NotifICation No. O.s.a. 461(£) in 
Gazette of lIIdia dIIed the 14th A ....... IWI. 
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(ii) The Indian Police Service (Recruitment) Amendment Rules, 
1997 published in NotifICation No. G.S.R. 462(E) in Gazette of 
India dated the 14th August, 1997. 

(iii) The Indian Forest Administrative Service (Recruitment) 
Amendment Rules. 1997 published in Notification No. G.S.R. 
463(E) in Gazette of India dated the 14th August, 1997. 

(iv) The Indian Administrative Service (Appointm~nt by Promotion) 
Amendment Regulations. 1997 published in Notification No. 
G.S.R. 464(E) in Gazette of India dated the 14th August. 1997. 

(v) The Indian Administrative Service (Recruitment) Amendment 
Rules. 1997 published in Notification No. G.S.R. 729(E) in 
Gazette of India dated the 31st December. 1997. 

(vi) The Indian Police Service (Recruitment) Amendment Rules. 
1997 published in Notification No. G.S.R. 730(E) in Gazette of 
India dated the 31st December. 1997. 

(vii) The Indian Forest Service (Recruitment) Amendment Rules. 
1997 published in Notification No. O.S.R. 731 (E) in Gazette of 
India dated the 31st December. 1997. 

(viii) The Indian ~inistrative Service (Appointment by Promotion) 
Amendment Regulations. 1997 published in Notification 
No. O.S.R. 732(E) in Gazette of India dated the 31 st December, 
1997. 

(ix) The Indian Police Service (Appointment by Promotion) 
Amendment Regulations. 1997 published in Notification 
No. G's.R 733(E) in Gazette of India dated the 31st December. 1997. 

(x) The Indian Forest Service (Appointment by Promotion) 
Amendment Regulations. 1997 published in Notification 
No. O,s.R. 734(E) in Gazette of India dated the 31st December. 1997. 

(xi) The Indian Administrative Service (Appointment by Selection) 
Regulations. ]997 published in Notification No. O.S.R. 73S(E) 
in Gazette oflndia dated the 31st December. 1997. 
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4.MrJ ...... ...,. .... 
SecIetary-Genenl reported the followiq melSlpl from Rajya Sabha:-

(I) 11aat ~a Sabha had no recoaunendalioDa to mate to Lok Sabba in 
reprd to the Hip Court and Supreme Court Jud .. (Conditions of 
Service) Amendment Bill. 1998. pused by Lok Sabba on the 4th July. 
1998. 

(2) 1bat RajyaSabba had no rocomlllClidatioas to make to Lot Sabha in 
reprd to the Fiaanc:c (Amendmeat) Bill, 1998. paued by Lok Sabba 
on the 4th July. 1998. 

S.~ ...... ~c---'tt!1 Altniew 
Sccrctary-Oenenllaid on the Table a copy each (Hindi and ·~gliah 

versions) of the 'Departmentally Related StandiR. Committees (1997-98)-
A Review'. 

6. Report 01 Staadia. Co-wlttee _ Lahar'" Welfan 

Shri Hmo PaIhat pliesented a copy each of the foll()Wing reports (Hindi 
and English versions) of the Standi ... Committee on Labour and Welfare:-

I( f) Fourth Report on Demands for ~ts relating to the Ministry of 
Labour for the year 1998-99. 

(~) Fifth Report on Demands for Grants relatin, to the Ministry of 
,/ Welfare for the year 1998-99. 

7. Report ••• d MiDDte. of St.DdID, Co •• ittee OD Ur •••• ad 
Rani DneIop __ (1""") 

Shri Kishan Singh San,wan presented the following reports aDd 
Minutes (Hindi and Enllish versions) of the Committee on Urban aDd 
RW'aI Development. 

;6') First Report on Demands for Gruts (1998-99) of the Department 
of Urban Development (Ministry of Urban Affairs and L Employment) and miautes of sittings relatina thereto. 

/2) Second Report on Demands for Grants (1998-99) of the Department 
of Wastelands Development (Ministry of Rural Areas Ind 
Bmploymeat) and minutes of the sitti .... relatin. thereto. 
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8,.-R.eport of tile Standi .. Committee on Commerce 
/' Shri Madhavrao B. Patil laid on the Table a copy of the Thirty-third 

Report (Hindi and Eellish versions) of the Standing Committee on 
Commerce. on Demands for Grants (1998-99) of Department of Commerce 
(Ministry of Commerce). " 

~R~port of the Standing Committee on Science and Technology, r -" Environment aDd Forests 

Pr"." Radhika Ranj..Y' Pramanik laid (Hindi and English versions) the 
Fifty-third and Fifty-fourth Reports of the Standing Committee on Science 
&: Technology. Environment &: Forests on Demands for Grants (1998-99) 
of the Ministry of Environment &: Forests and Department of Biotechnology 
respectively. 

10. Repo .... of the Standinc Committee on AgriCulture 
Shri Kiojarapu Yerrannaidu presented the following Reports (Hindi &: 

English versions) of the Standing Committee on Agriculture:-

~i) Seventh Report on Demands for Grants (1998-99) of the 
Ministry of Agriculture (Department of Agriculture &: 
Cooperation). 

(ii) "Eighth Report on Demands for Grants (1998-99) of the 
,./'" Ministry"of Agriculture (Department of Agricultural Researth 

&: Education). " 
~. Ninth Report on Demands for Grants (1998-99) of the Ministry 

of Agriculture (Department of Animal Husbandry -& Dairy-
ina)· 

2.19 P.M. 

11. Matten under Rule 377 
U. Shri Janardhan Prasad Mishra raised a matter regarding need to set up 

a sugar mill at Sitapur ill. U.P. 
2. Shri Punnulal Mohale raised a matterregarding ~ to provide adequate 

funds for completion of Irrigation Projects of Madhya Pradesh. 
3. Stui Shivraj Sinp Chauhan raised a matter regarding need to improve 

die functionina of telephones in Vidisha, Raisen and Sehore districts ofMadbya 
Pradesh. 
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4. Slm.K.O. Sultanpuri raised a matter regarding need to provide adequate 
funds to State Government of Himachal Pradesh for channclisation of rivers 
in Solan dislrict with a view to check severe erosion caused by them. 

S. Or. Beathrix 0' SoUza raised a matter regarding need to ensure that 
private hospitals provide medical facilities to the poor in return for the 
concessions given to them by the Government. 

6. Dr. (Sml.) C. Suguna Kumari raised a matter reaarding need to ensure 
that Slates implementing family planning programme do not suffer due to 
delimitation of Parliamentary constituencies on population basis. 

7. Modh. Ali Ashraf Falmi raised a matter regarding need for early 
completion of National Highway between Oarbbanga and Farbbispnj. 

2.29 P.M. 
12. Report 01 Be· .... AdftIory C ........ 

Prof. P. J. Kurien presented the Third Report of the Business advisory 
Committee. 

Thne taken : S Drs. IS Mts. 
2. 30 P.M. 

/ 13. De JkId&et (ltaihraJII)-l991-99 ! Discussion on Demand for Grants Nos. I to 16 in respect of the Budget 
(Railw.ys)"for 1998-99 CCJIIIJMDccd. 

One Hundred and Ninty-Nine cut motions to the Demands for Grants in 
respect of the Budgct(Railways) for 1998-99 (53 to 88, 137 to 147 and 154 to 
3(5) were moved. 

The following Members took part in the dcbate:-
(1) Shri P.C. Chacko 
(2) Shri Rajveer Singh 
(3) Shri Rupchand Pal 
(4) Shri Shai1endra Kmnar 
(5) Dr. Ranjn Kumar Panja 
(6) Sml PaMbIta Labhmi 
(7) Siai S. MallikaQunaiab 
(8) Shri Surendra Prasad Yadav 
(9) Sbri Kancbi Panneer Selvan 
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(10) Smt. Geeta MukheJjee 
(11) Shri Ram Das Athawale 
(12) Shri Prabhat Kumar Samantaray 
(13) Shri C. Kuppusami 
(14) Smt. Bhavana Devrajbhai Chikhalia 
(15) Prof. Saifuddin Soz 
(16) Shri Francisco Sardinha 
(17) Shri Pramothes Mukherjee 
(18) Dr. Madan Prasad laiswal . 
(19) Shri Lalll Prasad 
(20) Shri Vaiko 
(21) ·Shri Varkala Radhakrishnan 
(22) Smt. Suryakanta Pati) 
(23) Shri B.M. Menasinakai 
(24) Shri K. Natwar Singh 
(25) Shri Sansuma Khunggur Bwiswmuthiary 
(26) Shri Mitrasen Yadav 
(27) Shri Kantilal Bhuria .-
(28) Shri Harpal Singh Sathi 
(29) Prof. Jogendra Kawade 
(30) Shri Hira Lal Roy 
(3]) Shri Ravi Prakash Verma 
(32) Shri Bhagwan Shankar Rawat 
(33) Shri Lal Mum Chaubey 
(34) Shri MatHai Vora 

Shri NJtish Kumar replied to the debate. 
All the cut motions were negatived. 

AU the Demands for Grants Nos. 1 to 16 in respect of the Budget Railways 
for 1998-99 as shown in column 4 of the printed List of Demands for Grants 
(Railways) for 1998-99 were voted in full. 

7.45 P.M. 
14. Government Bill-Introduced. 

The Appropriation (Railways) No.3 Bill. 1998. 
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7.46 P.M. 
\I:GoftnuoeDt BUJ-Paate& 

I Tho Appropriation (Railways) No.3 Bill, 1998. 
The motion for conSideration of the Bill was moved by Shri Nitish Kumar. 
The following Members took part in the dcbatc:-

(1) Sbri Basudeb Acharia 
(2) Sbri Labi Prasad 

Shri Nitish Kumar replied to the debate. 
The motion for consideration w~ adopted and cJause-by-clause consideration 

of the BiD was taken up. . 
Clauses 2. 3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long ntle wennllso adopted. 
The motion that the Bill be passed was moved by Sbri Nitish Kumar. 
The Motion was adopted and the Bill was passed. 

8.10 P.M. 
(1JJk Sobhtl adjoumnJ IiU J J A.M. 0,. 71ulrsday,' tIlL 9th July, 1998). 

S.GOPALAN. 
Suntary-Gtlleral. 

MBIP(fUI)MRND-1304LS-7.7.1998 . .. 
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LOKSABBA 

BULLETIN - PART I 

(Brief Record of Proceedings) 

Thursday, July 9, 1998/Asadha 18. 1920 (Saka) 

No. 26 

1. Starred Questions 
Starred Question Nos. 323-326 were orally answered. Replies to Starred 

Question Nos. 322 and 327-341 were laid on the Table. • 

2. VDStarred Questions 
Replies to Unstarred Question Nos. 3226-3449 were laid on the Table. ¥ 

12.00 hrs. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English versions) 

under sub-section (1) of section 619A of the Companies Act, 
1956:-

(i) Statement regarding Review by the Government of the working 
of the Mishra Dhatu Nigam Limited, Hyderabad, for the year 
1996-97. 

(ii) Annual Report of the Mishra Dhatu Nigam Limited. Hyderabaci, 
for the year 1996-97 alongwith Audited Accounts and com-
ments of the Comptroller and Auditor General thereon. 

(2) Statement (Hindi and English versions) showing reasons for de-
lay in laying the paperS mentioned at (1) above. 

(3) A copy of the Memorandum of Understanding (Hindi and English 
versions) between the Mazagon Dok Limited and the Department 
of Defence Production and Supplies, Ministry of Defence for the 
year 1998·99. 
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A cOpy of the Delhi Development (Grant of Allowance to Non-official 
Members of the Advisory Council) Amendment Rules, ] 998 (Hindi 
and English versions) published in Notificalion No. G.S.R 103 in 
Gazette of India dated the 23rd May, 1998. under section 58 of the 
Delhi Development Act, 19S7. 

Itt. copy each of the following papers (Hindi and English 
versions):- . 

(i) Memorandum of Understanding between the National Build-
ings Construction Corporation Limited and the Ministry of 
Utban Affairs and Employment for the year 1998-99. 

(ii) Memorandum of Understanding between the Housing and 
Urban Development Corporation Limited and the Ministry of 
U...,.,. Affairs and Employment for the year ]998-99. 

A copy each of the fonowing NotifICations (Hindi and English 
versions) under soction 199 of the Railways Act. 1989:-

(i) The Railway Passenpn (cancellation of tickets and refund of 
fares) Amendment Rules. 1998 published in NotifICation No. 
G.S.R. 34O(B) in Gazette of India dated the 9th June. 1998. 

(ii) The Railways Red Tariff (Amendment) Rules. 1997 published 
in Notification No. G.S.R. 728(B) in Gazette of India dated the 
31st December. 1997. 

(iii) The Railways Red Tariff (56th Amendment) Rules. 1998 pub-
li$hed in NotiflC8lion No. G.S.R. 9O(E) in G~ oflndia dated 
the 27th February. 1998. 

(i) A copy of the Annual Report (Hindi and English versions) of 
the Centre for Railway Information Systems. NeW Delhi for the 
year 1992-93 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Cenb'e for Railway Information 
Systems. New Delhi for the year 1992-93. 

Statement (Hindi and English versions) showinl nason. for 
delay in laying the papers mentioned at (7) above. 
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A copy of the Annual Report (Hindi and ~lish versions) of 
the Centre for Railway Information Systems, New Delhi for the 
year J 993-94 alongwith Audited Accounts. 

' .. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Centre for Railway Information 
Systems, New Delhi for the year 1993-94. 

(10) Statement (Hindi and English versions) showing rell$ons for de-
lay in laying the papers mentioned at (9) above. 

(11) (i) A copy of the Annual Report (Hindi and English versions) of 
the Centre for Railway Information Systems, New Delhi for the 
year 1994-95 alongwith Audited Accounts. . 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of ~ working of the Centre for Railway Information ... 
Systems, New Delhi for the year 1994-95. 

(12) Statement (Hindi and English versions) showing reasons for de- _ 
lay in laying the papers mentioned at (11) above. ~ 

(13) (i) A copy of the Annual Report (Hindi and English versions) of 
the Centre for Railway Information Systems, New Delhi for the 
year 1995-96 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernmect of the working of the Centre for Railway Information 
Systems, New·Delhi for the year 1995-96. 

(14) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (13) above. 

(15) A copy of the Report (Hindi and English versions) on the progress 
. made in the intake of Scheduled Castes and Scheduled Tribes 

against vacancies Reserved for them in Recruitment and Promo-
tion Categories on the Railways for the year ending the 3] st March. 
1993. 

(16) A copy of the Report (Hindi and English versions) on the progress 
made in the intake of Scheduled Castes and Scheduled Tribes 
against vacancies reserved for them in Recruitment and Promo-
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lion categories on the Railway!! for the year ending the 3 J st March. 
1994. 

(17) A copy of the Report (Hindi aDd English versions) on the progress 
made in the intake of Scheduled Castes and Scheduled Tribes against 
vacancies Reserved for them in Recruitment and Promotion categories 
on the Railways for the year ending the 31st March. 1995. 

(18) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Institute of Rock Mechanics. for the year 1996-97 
alongwitb Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the National Institute of Rock 
Mechanics for the year 1996-91. 

(19) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (18) above. 

(20) A copy of the Memorandum of Understanding (Hindi and English 
versions) between the Rashtriya Ispat Nigam Limited and the 
Ministry of Steel for the year 1998-99. 

(21) A copy each of the following papers (Hindi and English versions) 
under sub-section (I) of section 619A of the Companies Act. 
1956:-

(i) Review by the Government of the wodcing of the Rashtriya Ispat 
Nigam Limited, Visakhapatnam. for the year 1996-91. 

(ii) Ann;mJ Report of the Rashtriya Ispat Nigam Limited. 
Visakhapatnam. for the year 1996-91 alongwith Audited Ac-
counts and comments of Comptroller and Auditor General 
thereon. 

(22) A copy of the Memorandum of Understanding (Hindi and En,lish 
versions) between the Natbnal Mineral Development Corporation 
Limited and the Ministry of Stccl for the year 1998-99. 

12-01 P.M. 
4. Messap froID Rajya Sabba 

Secretary-General reported a message from Rajya Sabha that 'at its sitting 
held on the 7th July. 1998. Rajya Sabha agreed without any amendment to the 
Lutterics(Regulation) Bill. 1998 passed by Lok Sabha on the 4th July. 1998. 
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S. Reports of the StaDdiDl Committee on Agriculture 

. Shri Kinjarapu Yerrannaidu presented the following Reports (Hindi & 
English versions) of the Standing Committee on Agriculture:-

~) Tenth Report of the Committee on the Demands for Grants 
/ (1998-99) 'of the Ministry of Water Resources; and 

A2) Eleventh Report of the Committee on the Demands for Grants 
( ,-. (1998-99) of the Ministry of Food Processing Industries. 

6. Reports of Standiag Committee on Defence 

SQN. LOR. Kamal Chaudhry presented the fonowing Reports (Hindi and 
English versions) of the Standing Committee on Defence:-

First R~port on action taken by Government on the recommenda-
tions contained in their Fifth Report (Eleventh Lok Sabha) on 
Demands for' Grants of the Ministry of Defence for 1997-98. "' ...... 

J.Zf" Second Report on Demands for Grants (1998-99) of the Ministry 
/' of Defence. 

7. Reports of Standing Committee on PetroleuQI and Chemicals 

Shri Paban SIngh Ghatowar presented the following Reports (Hindi and 
English versions) of the Standing Committee on Petroleum and Chemica1s:-

// . A First Report on the action taken by Government on the recommen-
dations contained in the Eleventh Report (lith Lok Sabha) on 
Demands for Grants 1997-98 relating to the Ministry of Chemi-
cals & Fertilisers. Deptl. of Fertilisers. 

~Second Report on the action taken by Government on the recom-
( mendations contained in the Tenth Report (11 th Lok Sabha) on 

Demands for Grants 1997-98 relating to the Ministry of 
Chemicals & Fertilisers. Deptt. of Chemicals & Petrochemicals. 

Third Report on the action taken by Government on the recom-
mendations contained in the Ninth Report (11th Lok Sabha) on 
Demands for Grants 1997-98 relating to the Ministry of 
Petroleum & Natural Gas. 
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~ Report 01 the S ....... CoaunJttee on COIR1IRI'Ce 

/ Sbri Amar Singh l~ on the Table a copy of the Thirty-Fourth Report (Hindi 
and English veBions) of the Standing Committee on Commcn:e. on Demands 
for Grants (1998-99) of Ministry of Textiles. 

9. RepoI1I 01 tile S ......... Committee- on IIKIastry 

/ SIui K.B. Muniyappa laid on the Table a copy of the 23rd Report (Hindi 
aDd English versions) of the Standin,g Committee on Industry on Demands for 
Grants (1998-99) of rhe Department of Steel (Ministry of Steel and Mines). 

/ 10. Shri Annasaheh M.K. Patillaid on the Table a copy of the 24th Report 
/ (Hindi and English versions) of the Standing Committee OR Industry on 

Demands for Grants (1998-99) of the Department of Mines (Ministry of Steel 
and MiRes). 

/11. Shri Konijeti Rosaiah laid on the Table a cQPY of the 25th Report (Hindi 
J '!and Enslish venion.'i) oftbc Standing Committee on Industry on Demands for 

Grants (1998-99} of the Ministty of Industry. 

l~ MoticHI for EIectioD to Committee 

Shri Santosh Kumar Ganp>ar on behalf of Shrimati Manen Gandhi moved 
the following motion:-

''That in pursuance of sections 3(3) (h) and 4( I) of the Rehabilitation CounciJ 
of IDdia Act. J992. the members of this House do proceed to elect, in 
such manner as the Speaker may direct, two members from amon, 
themselves. 10 serve as members of the Rehabilitation Council of India, 
subject to other provisions of the said Act It 

'The motion was odopted. 

13. MotiOD reprdiq,ThIrd Report of die Besia_ AdYilory CoauaiUee 
Sbri Madan LaJ Khurana moved the following motion:-
"That this House do agree with theThird Report of rhe Business Advisory 

Committee presented to the House on the 7th July. 1998". 
The motion W4f adopted. 
(Lot Sllbho Adjollnwi til 1.4S P.M. GIld re-4Ssembkd til 2.36 P.M.) 
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2.40 P.M. 
14. Matten UDder Rule 377 

1. Shri Chandresh Patel raised a matter regarding need to improve the 
telephQne services in rural areas in Jamnagar, Gujarat. 

2. Shri Virendra Kumar raised a matter regarding need to set up a rock 
based factory in Sagar district of Madhya Pr3desh to utilise minerals in the 
region. 

3. Shri VijllY Gool mised a matter regarding need to ban pan masala and 
gutlcha. . 

4. Shri Brij Mohan Ram raised a matter regarding need to provide adequate 
fundlli to St:tte Government of Bihar for completion of irrigation projects in 
Palamu region of Bihar. 

S. Shri Vitthal Tupe raised a matter regarding need to introduce new cr(,p 
insurance scheme to cover all crops and farmers. 

6. Dr. T. Subbarami Reddy ~ised a matter regarding need to formul. 
programme of action for providing safe drinking water to all the people in the 
country. 

7. Shri Sudhir Giri raised a matter regarding need for completion of Dig~
Thmluk railway line and introduction of air taxies to reach Digha, a sea resort 
in Midnapore dismct, West Bengal. 

8. Shri Bhartruhari Mahtab raised a matter regarding need to take steps for 
effective implemention of "Operation Black Board Scheme." 

9. Sbri C. Kuppusami raised a matter regarding need to exempt indigenous 
paper industry from excise duty and increase customs duty on imported 
newsprint. 

10. Prof. Saifuddin Soz raised a matter regarding need to enact legislation 
on convention ofBio-diversity to give effect to the provisions of the conservation 
of biological diversity. 

11. Shri Ravi Prakash Verma raised a matter regarding need to take steps 
for desilting of Subeli river so as to save the Dudhwa National Park. 

12. Shri Madhavrao Patil raised to a matter regarding need to direct the 
National Textile Corporation to clear the outstanding dues payable to the 
Maharashtra State Cooperative Cotton Federation. 
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13. Shri AmarpaJ Singh raised a matter regarding need to open more 
computerised reservation centres at Meerut and Mawana. 

3.P.M. 
nmc taIcen : S hrs. 4S mts. 

JS. DIscassioB Vader Rale 1'3 
Shri Ba.~b Acharia rai~ a discuWiion regarding rise in prices of essential 

commodities. 

'Ibe following Members luuk JWt in the dcbalc:-
(1) Smt. Suryw.ot.l PaUl 
(2) Shri Jagal Vir Singh Orona 

(3) Shri Mohan Sinsh 

r (4) Dr. V. Saroja 
(S) Shri Lalu Prasad 
(6) Kum. Mamala Banerjee 

(7) Smt. Jayanli Patnaik 

(S) Dr. Laxmi Narayan Pandey 
(9) Shri Rupchand Pal 
(10) SOO Prabhunalh Sinsh 

( 11) Shri Shailendra Kumar 

(12) Shri Anant Gangaram Geeac 
(13) Smt Geeta Mukberjcc 

(14) Shri H. P. Singh 

(IS) Shri Arif Mohammad Khan 
(16) Shri T.R. Baalu 

(17) Shri Bikram Kcslwi [)co 

(IS) Shri Pramothes Mukherjee 

(19) Prof. Jogendra Kaw_ 

(20) Shri S. Mallikaljunailb 

(21) Dr. Ulhu Vuudeo PIItiI 



(22) Prof. A.K. Premajam 
(23) Shri Harpal Singh Sathi 
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Shri Surjit Singh Barnala replied to the discussion . 

..)be discussion was concluded. 

~ 6. Govern.ment BiII;-Motion for Reference to Joint Committee-Adopted. 
The Essential Commodities (Amendment) Bill. 1998. 
The motion for reference of the Bill to a Joint Committee was moved by 

Shri Surjit Singh Barnala. 

The motion was adopted as follows:-

"That the Bill further to amend the Essential Commodities Act, 1955, be 
referred to it loint Committee of the Houses Cbnsisting of30 Meml»rs, 
20 from this House, namely:- . 

1. Shri Amrik Singh Aliwal 

2. Shri N. Dennis 

3. Shri Abdul Ghafoor 

4. Shri Satya Pal Jain 

5. Shri Shanker Prasad Jaiswal 

6. Shri Bhubaneswar Kalita 

7. Shri Vijay Kumar Khandelwal 

8. Prof. Ajit Kumar Mehta 

9. Shri Shyam Bihari Mishra 

10. Shri S. Murugesan 

11. Shri Ajit Kumar Panja 

12. Shri Harin Pathak 

13. Sml Suryakanta Patil 

14. Prof. A.K. Premajam 
15. Shri Malyala Rajaiah 
16. Shri Konijeti Rosaiah 

17. Shri Kishan Singh Sangwan 
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18. Sbri Mohan Sinab 

19. Shri KD. Sultanpuri 
\ 

20. Shri Braja 1<:ishore Tripathl 
and 10 from ~~ya Sabha; 

that in order to constitute a sitting of the Joint Committee the quorum shaU 
be one-third of the total number of members oftbe loint cOmmittee; 

that the committc:c shall make a report to this House by the iast day of the 
first week of the next Session;· 

that in other respects the Rules of Procedure of this House relating to 
Parliamentary CommiUees sbal1 apply with such variations and modifications 
as the Speaker may make; and 

,.tbatthis House do n:commend to Rajya Sahba that Rajya Sabha do joint 
the said Committee and communicate to this HQUSe the names of J 0 members 
to be appointed by Rajya Sabha to the Joint Committee." 

.,8.46 P.M. 
(Lok Sabhll adjoumed till J I A.M. on Friday, the 10th July, 1998) 

S.GOPALAN. 
Slcutary-General. 

MGIP(PLU}MRND-1353LS--9.7.1998. 
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I. Starred Questioas 
Starred Question Nos. 342-344 were orally answered. Replies to Starred 

Question Nos. 345-361 were laid on the Table . 

. 2. V.tarred Questioas 

.": 

Replies to Unstarred Question Nos. 3450--3642 were laid on the Table. 

A Statement by the Minister of Finance correcting the reply given on June 
12. 1998 to Unstarred Question No. 2510 regarding cheap interest rate on 
export was also laid 0" the Table. 

3. Papers Laid on the Table 

The following papers were laid on the Table:-

(I). (i) A copy of the Annual Report (Hindi and English versions) of 
the National Institute for Entrepreneurship and Small Business 
Development. New Delhi. for the year 1996-97. alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the National Institute for 
Entrepreneurship and Small Business Development. New Delhi. 
for the year 1996-97. 

(2) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (1) above. 
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(3) (i) A copy of the Annual Report (Hindi and English versions) of 

the 9asic Chemicals., Pharmaceuticals and Cosmetics Export 
Promotion Council. Mumbai. for the year 1996-97. a10ngwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Basic Chemicals. 
~aceuticals and Cosmetics Export Promotion Council. 
Mumbai for the year 1996-97. 

(4) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (3) above. 

(S) (i) A copy of the Annual Report (Hindi and English versions) of 
the Chemicals and Allied Products Export Promotion Council. 
Calcuaa. for the year 1996-97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) <by the 
Government of the working of the Chemicals and Allied 
Products Export Promotion Couilcil. ~tta, for the year 1996-
97. 

(6) Statement (Hindi &tid English versions) showing reasons for delay' 
in layingl;he papers mentioned at (5) above. • 

(7) (i) A copy of the Annual Report (Hindi and English versions) of 
the Plastics and Uno1eums Expcxt Promotion Council. Mumbai. 
for the year 1996-97. aJongwidl Audited Acc:ounts . 

. (ii) A copy of the Review (Hindi and En,lish versions) by the 
Government of the working of the Plastics and Linoleums Expcxt 
Promotion Council. Mmnbai. for the ycat 1996-97. 

(8) Statement-{HiRdhnd Ea,Ush versions) showin, reasons for delay 
in layfnglbe papers mentioned at (7) above. 

(9) (i) A copy of the Annual Report (Hindi and EDslish versions) of 
abe Overseas Construction Council of India. Mumbai, for the 
year 1995-96, alonpith Audited Accounts. 

(n) A copy of the Review (Hindi and English versions) by the 
GovemmclIt of the workin, of the Overseas Construction 
Council of India. Mumbai. for the year 1 ~96. 

(10) Statement (Hiadi and English venions) abowing reuob for delay 
in layin, the papen mentioned at (9) above. 
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( II ) . (i) A copy of the Annual Report (Hindi and English versions) of 
the Export Inspection Council and Export Inspection Agencies 
(Volume-I and ll) for the year 1996-97. alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Export Inspection Council 
and Export Inspection Agencies (Volume-I and II). for the year 
1996-97. 

(12) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (II) above. 

(13) A copy of the Audit Report (Hindi and English versions) on the 
General Fund Accounts of the Coffee Board for the year. 1996-97. 

(14) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (II) above. 

(15) Statement (Hindi and English versions) showing reasons for delay 
in laying the Annual Report and Audited Accounts of the Indian 
Tea and Restaurants Limited for the year 1996-97. 

(16) (i) A copy of the Annual Report (Hindi and English versions) of 
the Wool and Woollens Export Promotion Council. New Delhi. 
for the year 1996-97 •. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Wool and Woollens Export 
Promotion Council. New Delhi. for the year 1996-97. 

(17) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (16) above. 

(18) (i) A copy of the Annual Report (Hindi and English versions) of 
the Handloom Export Promotion Council. Chennai. for the year 
1996-97. alongwith Audited Accounts, 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Handloom Export Promotion 
Council. Chennai. for the y~ar 1996-97. 

(19) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (18) above. 
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(20) A copy of the Unit Trust of India. General Regulations. 1964 (Hindi 
and English versions) published in Notification No. 40 in Gazette 
of India dated the 4th October. 1997 under sub-section (4) of section 
'43 of the Unit Trust of India Act. 1963. 

(21) (i) A copy 'of the Annual Report (Hindi and English versions) of 
the Centre for Development Economics at the Delhi School of 
Economics. Delhi. for the year 1996-97. 

(ii) A copy of the Annual Accounts (Hindi and English versions) of 
the Centre for Development Economics at the Delhi School of 
Economics. Delhi. for the year 1996-97 together with Audit 
Report thereon. 

(22) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (21) above. 

(23) (i) A copy of the Annual Report (Hindi and English versions) of 
the Export-Import Bank of India. Mumbai. for the year 1996-
97. alongwith Audited Accounts. under sub-section (5) of section 
19 and sub-section (5) of section 24 of the Export-Import Bank 
of India Act. 1981.-

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Export-Import Bank oflndia. 
Mumbai. for the year 1996-97. 

(24) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (23) above. 

(25) A copy eaeh.ofthe Notification Nos. G.S.R. 288 (E) to G.S.R. 299 
(E) (Hindi and English versions) published in Gazette of India 
dated the 2nd June. 1998 together with an explanatory 
memorandum regarding Customs Duty changes and exemption in 
context of Budget proposals pertaining to Indirect Taxes announced 
by Finance Minister in Laic Sabha on the 1st June, 1998. under 
section 159 of the Customs Act. 1962. 

(26) A copy each ohhe Notification Nos. G.S.R. 300 (E) to G.S.R. 316 
(E) (Hindi and English versions) published in Gazette of India 
dated the 2nd June. 1998 tOlether with. an explanatory 
memorandum regarding Central Excise duty changes and 
exemption in the context of Budget proposals pertaining to Indirect 
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Taxes announced by Finance Minister in Lok Sabha on the t 5t June. 
1998. under sub-section (2) of section J8 of the Central Excise Act. 
1944. 

(27) A copy each of the following Notifications (Hindi and English 
versions) under section 7 A of the Coal Mines Provident Fund and 
Miscellaneous Provisions Act. 1948:-
(i) The Coal Mines Provident Fund (Amendment) Scheme. 1998 

puhlisbed in Notification No. G.S.R. 264 (E) in Ga7.ette of In-
dia dated the 25th May. 1998. 

(ii) The Rajasthan Coal Mines Provident Fund (Amendment) 
Scheme. 1998 published in Notification No. G.S.R. 265 (E) in 
Gazette of India dated the 25th May. 1998. 

(iii) The Andhra Pmdesh Coal Mines Provident Fund (Amendment) 
Scheme. 1998 puhlished in Notification No. G.S.R. 266 (E) in 
Gazette of India dated the 25th May. 1998. 

4. Message from Rajya Sabha 

Secretary-General reported a mess<lge from Rajya Sahha that at its silting 
held on the 4th June. 1998. Rajya Sahha concurred in the recommendation of 
Lok Sabha to nominate six members from Rajya Sahha to the Parli<lmentary 
Committee to review the rate of dividend which is at present payahle hy the 
Indian Railways to the General Revenues as well a. .. other ancillary mailers in 
connection with Railway Finance vis-a-vis the General Finance and to make 
recommendations thereon and also communicated the names (If the following 
Members of Rajya Sahha who had been nominated by the chairman to the said 
Committee :-

I. Shri lanardan Yadav 

2. Shri O.S. Manian 

3. Shri Suresh Pachouri 

4. Shri John F. Fernandes 

5. Shri Md. Salim 

6. Shri Ranjan Pra. .. ad Yadav 
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S. Report ..... Minutes., Staadiaa CORImittft on F"....e 

SHR. MURLl DEORA presented the following Reports (Hindi and English 
versions) of the St,mding Committee on Finance:-

Second Report un Demands for Grants (1998-99) relaling to the 
Ministry uf Planning and Programme Implementation. 

;12) Third Report on Demands (or Grants (1998-99) relaling 10 the 
Ministry of Finance (Departments of Economic Affairs and 
Expenditure ). 

~ Fourth Report on Demands for Grants (1998-99) relating to the 
/'''' Ministry of Finance (Department of Revenue). 

6. Reports ..... M .. i&. or die SCandtaa ComadCtee on Food. ChiI Supplies 
..... PuWic DistributIea 

SHR} RAGHUVANSH PRASAD SINGH presented the following Reports 
and Minutes (Hindi and English versions) of the StandingCommiuee on Food, 
Civil Supplies and Public Distribution:-

/ /< I) Second Report on Demands'for Grants (1998-99) of the Depart-
ment of Sugar and Edible Oils (Ministry of Food and Cnn~umer 
Affairs). 

(2) Third Report on Demands for Grants (1998-99) of Ihe Department 
/ of Foud and Civil Supplies (Ministry of Food and Consumer Af-

/foirs). 

A) Fourth Report on Demands for Granls (1998-99) of the Department 
of Consumer Affairs (Ministry of Food and Consumcr Affairs). 

'~ or Stand .. Committee on PetroIetuB aad CIaeIalcaIs 
/ . SHRI KRISHAN DATI SULTANPURI presented the follOWing Reports 

(Hindi.and English ve~ions) of the Standing Commiuee on Petrol.cum and 
Chemicals:-

(I) Fourth Report on Demands for Granls (1998-99) of the Mini.try of 
Petroleum and Natura! Gas. 
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(,.vr;;fth Report on Demands for Grants (1998-99) of the Ministry of 7' C~emicals and Fertilisers (Deptt. of Chemicals & Petrochemicals). 
,. . 

( 3,}. Sixth Report on Demands for Grants (1998-99) of the Ministry of 
Chemicals and Fertilisers (Deptt. of Fertilisers). 

8. JlePort of the Standing Committee on Science and Technology, 
f' Environment and Forests 

Shri Mukul Wasnik laid (Hindi and English version) the Fifty-Fifth, Fifty-
Sixth, Fifty-Seventh, Fifty-Eighth and Fifty-Ninth Reports of the Standing 
Committee on Science and Technology. Environment and Forests on Demands 
for Grants (1998-99) of the Ministry of Science and Technology 1Department 
of Science and Technology andl>epmment of Scientific and Industrial Resean:h}, 

, Department of Ocean Development~ 6epartment of Electronic~ andDepartment' 
of Space respectively.' 

(Lok Sabha adjourned at 1.32 P.M. and re-assembled at 2.36 P.M.) 

9. Matten under Rule 377 

I. Sbri Ramanand Singh raised a matter regarding need to review the decision 
of Madhya Pradesh Government regarding autonomy to engineering colleges. 

2. Shri Rajvir Singh raised a matter -:egarding need to start a Shatabdi Express 
between Delhi and Lucknow via BareilJy. 

3. Shri Debibux Singh raised a matter regarding need to construct a new 
bridge on the Ganges between Unnao and Kanpur. U.P'· 

4. Shri K.H. Muniyappa raised a matter regarding need to provide financial 
assistance to State Government of Kamataka for desilting of all the tanks in 
Kolar district. 

S. Smt. Jayanti Patnaikraised a matter regarding need to expedite forest 
clearance to Baijhal Nalla Minor Irrigation Project in Gajapathi district in Orissa. 

6. Shri K. Rosaiah raised a' matter regarding need for immediate release of 
funds for 1998-99 under Members of Parliament Local Area Development 
Scheme. 
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7 .Shri Sudip Bandopadhyay raised a matter regarding need to entrust the 
responsibHity of modernisation of Indian Iron and Steel Company to Steel 
AuthOrity of India. 

8. Shri Madhukar SirpOldar raised a matter regarding need to take up the 
proposed new Railway line between Banda (Western Railway) and Kurla(Central 
Railway) on priority basis. 

9. Shri Ramdas Athawale raised a matter regarding need to provide financial 
assistanc:e to the State Government of Maharashtra for new drainage system in 
Mumbai. 

2-S1 P.M. 

)f1. The Budpt (GeaenI) 1998-99 - Denumds ror Gnats 

Discussion on the Demands for Grants No. 110 4 under the conerol of Ministry 
of Agriculture commenced. 

Thineen cut motions (Nos. 24 to 29. 32 to 37 and 40) were moved. 

Dr. Balram Jakhar took pan in the debate and his speech was not concluded. 

1lte discussion was not concluded. 

/..~ 1. Statemeat by Minister 

1be Minister of Communications made a statement on Postal strike. 

3.30 P.M. 

12. PriYate MelDben' a..-latnNIuCecI 

;to The Constitution (Amendment) Bill, 1998 (Amendment of 
Anicle 327) by Slui Sushil Kumar Shinde. 

/2. The Constitution (Amendment) Bill, 1998 (Amendment of Aniele 171) 
by Shri K.C. Kondaiah. 

/3. ,The Constitution (Amendment) Bill, 1998 (Amendment of Anicie S 1 A) 
Y by Slui K.C. Kondaiah. 

-M* II 3.04P.M. 
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~~e Constitution (Amendment) Bill. 1998 (Insertion of new Article 
15OA) by Shri K.C. Kondaiah. 

/ 5. The Constitution (Amendment) Bill. 1998 (Amendment of Article 80) 
by Shri K.C. Kondaiah. 

~. The Punjab Municipal Corporation Law (Extension to Chandigarh) 
/ Amendment Bill. 1998 (Amendment of the Schedule) By Shri Satya 

Pal Jain. 

/": .. The Abolition of Death Penalty to Women. Children and Indigent 
Persons Bill. 1998 by Shri Sushil Kumar Shinde. 

,-8. The abolition of Begging Bill. 1998 by Shri Sushil Kumar Shinde. 

~.. The Technology Bank of India Bill. 1998 by Shrimati Jayanti Patnaik. 

~. The Women Welfare Bill. 1998 by Shrimati Jayanti Patnaik. 

// -11. The Prevention of Sexual Harassment Bill. 1998 by Shrimati Jayanti 
Patnaik. 

/·· .. 12. The C;:?nstitution (Amentment) Bill. 1998 (Insertion of new Chapter 
V-A. etc.) by Shrimati Jayanti Patnaik. 

,13. The Cigarettes (Regulation of Production. Supply and Distribution) 
~. Amendment Bih. 1998 (Amendment of Long Title. etc.) by Shri P.S. 

Gadhavi. 

/ 14. The Constitution (AInendment) Bill. 1998 (Amendment of Article 
SIA) by Shri Krishan Lal Sharma. 

( 15. The Constitution (Amendment) Bill. 1998 (Amendment of Article 
239AA) by Shri Krishan Lal Sharma . 

./ . )!. The Prevention of Insults to National Honour (Amendment) Bill. 
1998 (Amendment of Section 3) by Shri Krishan Lal Sharma. 

/ _ .. 17. The Abolition of Child Labour in Hazardous Employment Bill, 1998 
by Shri Sushil Kumar Shinde . 

..,;:::18. The Income-Tax (Amendment) Bill, 1988 (Amendment. of 
Section 10) by Sbri Satya Pal Jain. 
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3.40 P.M. 

13. Privat~ M~mbers' Bill-Withdrawn 

/ The Constitution (Amendment) Bill, 1998 (Insertion of new article 51 B) by 
Shri Mohan Singh. 

Further discussia,t on the motion for consideration of the Bill moved by 
Shri Mohan Singh on the 12th June, 1998, continued. 

The following Members took part in the debate:-

(l) Sbri C.P. Radhakrishnan 

(2) Shri S.S. Palanimanickam 

(3) Shri Virendra Singh 

(4) Sbri P.S. Gadhavi 
(5) Dr. Laxmi Narayan Pandey 

(6) Sbri Ramdas Athawale 

(7) Prof. Saifuddin Soz 

(8) Shri Chandramani Tripatbi 

(9) Shri Parasnath Yadav 

(10) Sbri Chaman LaI Gupta 

(11) Shri Shai1endra Kumar 
(12) Shri Sriram Cbauban 

(13) Shri K.S. Rao 

(14) Shri Ravi Prakash Verma 

(IS) Vaid Vishno Dun 

(16) Shri P.C. Chacko 

(17) Shri Chhattra Pal Singh 

(18) SIui M. Thambi Durai 

.Sbri Mohan Singh replied to the debate. 

The Bill was withdrawn by leave of the House. 
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5.45 P.M. ? Private Member's Bill-Under Consideration 
The Constitution (Amendment) Bill, 1998 (Amendment of article 15 etc.) 

by Shri G.M. Banatwa1la. 
The motion for consideration of the Bill was moved by Shri G.M. 

Banatwalla. His ipeech was not concluded. ' 
The discussion was not concluded. 

5.56 P.M. 

15. Announcement by the Chair 
The Chair made the following announcement:-

"I have to inform the House that in the combined meeting of Hon'ble 
Speaker with Leaders of parties and groups and members of Business 
Advisory Committee held today, the following decisions were taken:-
(i) Further discussion and voting on the Demands for Grants relating 

to Ministry of Agriculture would be taken up on Monday, the 
13th July. 1998 from 12 to 8 PM; 

(ii) Discussion and voting on the Demand for Grant relating to Ministry 
of External Affairs would be taken up on Tuesday, the 14th July, 
1998 from 12 to 5 PM and the Prime Minister might reply to the 
discussion at 5 PM; 

(iii) All questions necessary to dispose of all outstanding tnatters in 
connection with the Demands for Grants might be put to vote at 
6 PM on Tuesday. the 14th July, 1998; and 

(iv) In order to enable more members to participate in the discussion 
on the Demands for Grants on above Ministries, there wiIJ be no 
'Zero Hour' on Monday, the 13th July, and Tuesday, the 14th July. 1998. 

As already decided, the House wiD sit during Lunch Hour and upto 8 P.M. 
daily till the passage of Finance Bill, 1998." 
5.59 P.M. 

(Lok Sabha adjourned tillll A.M. on Monday, tM 13th July. 1998) 

MGlP(PLU)MRND-1401L.S-1o-7-1998. 

S.GOPALAN, 
Secretary-General 
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No. 28 
IIA.M. 

I. Questions 

Due to interruptions in the House, Questions could not be called for oral 
answer. Starred Question Nos. 362-381 put down in the order paper for the 
day were, therefore, treated as Un starred and their replies together with replies 
to the Unstarred Question Nos. 3643-3872 would be printed in the Official 
Report for the day. 

(Due 10 interruptions in the House, Lok Sabha adjourned at 11.12 A.M. 
and re-assembled at 12.02 P.M) 

(Due to continued interruptions in the House, Lok Sabha adjourned aT 
12.06 P.M. and re-assembled at 2.00 P.M.) 
2. Papers laid on the Table 

The following papers were laid on the Table:-

(I) (i) A copy of the Annual Report (Hindi and English versions) of 

(ii) 

(iii) 

the Satyendra Nath Bose National Centre for Basic Sciences, 
Calcutta, for the year 1996-97. 

A copy of the Annual Accounts (Hindi and English versions) of 
the Satyendra Nath Bose National Centre for Basic Sciences, 
Calcutta, for the year 1996-97 together with Audit Report 
thereon. 

Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Satyendra Nath Bose 
National Centre for Basic Sciences. Calcutta. for the year 
1996-97. 
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(2) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (J) above .. 

(3) (i) A copy of the Annual Report (Hindi and English versions) of 
the Technology Development Board. New Delhi. for the year 
1996-97 alongwith AuditC:d Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Technology Development 
Board. New Delhi. for the year 1996-97. 

(4) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (3) above. ' 

(5) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Institute of Immunology, New Delhi, for the year 
1996-97 alongwith Audited Accounts: 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working 'of the National Institute of 
Immunology. New Delhi. for the year 1996-97. 

(6) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (5) above. 

(7) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Centre for Cell Science. Pune. for the year 
1996-97 alongwith Audited Accounts. - . 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the National Centre for Cell 
Scien=e. Pune. for the year 1996-97. 

(8) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (7) above . ... 

(9) A copy each of the following papers (Hindi and English versions) 
under sub-section (I) of section 619A of the Companies Act. 
1956:-

<a> (i) Statement regarding Review by the Government of the working 
of the Indian Vaccines Corporation Limited; Gurgaon. for the 
year 1996-97. 

(jj) Annual Report of the Indian Vaccines Corporation Limited. 
Gurgaon. for the year 1996-97 aloRJwith Audiled Accounts 
and comments of the Comptroller and Auditor General thereon. 
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(b) (i) Statement regarding Review by the Government of the working 
of the Bharat Immunologicals and Biologicals Corporation 
Limited, Bulandshahr, for the year 1996-97. 

(ii) Annual Report of the Bharat Immunologicals and Biologicals 
Corporation Limited, Bulandshahr, for the year 1996-97 
a10ngwith Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(10) Two statements (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) above. 

(11) A copy each of the foJlowing paper (Hindi and English versions):-
(i) Memorandum of Understanding between the Power Grid 

Corporation of India Limited and the Ministry of Power for the 
year 1998-99. 

(ii) Memorandum of Understanding between the National Thermal 
Power Corporation Limited and the Ministry of Power for the 
year 1998-99. 

(12) A copy of the Annual Accounts (Hindi and English versions) of 
the National Judicial Academy. New Delhi. for the years 1993-94 
to 1996-97 together with Audit Report thereon. 

(13) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (12) above. 

(14) A copy of Memorandum of Understanding (Hindi and English 
versions) between the Telecommunications Consultants India 
Limited, and the Department of Telecommunications for the year 
1998-99. 

(15) A copy each of the following papers (Hindi and English versions) 
under sub-section (I) of section 619A of the Companies Act, 
1956:-
(i) Review by the Government of the working of the Tele-

communications Consultants India Limited. New Delhi, for the 
year 1996-97. 

(ii) Annual Report of the Telecommuriications Consultants- India 
Limited. New Delhi. for the year 1996-97 alongwith Audited. 
Accounts and comments of the Comptroller and Auditor General 
thereon. 
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(16) Statement <Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (IS) above. 

(17) (i) A copy of the Annual Report (Hindi and English versions) of 
the Rampur Raza Library. Rampur for the year 1995-96 
a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Rampur Raza Library. Rampur. 
for the year 1995-96. 

(18) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (17) above. 

(19) (i) A copy of the .Annual Report (Hindi and English versions) of 
the National Council of Educational Research and Training. 
New Delhi, For the year 1996-97. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the National Council of 
Educational Research and Training. New Delhi. for the year 
1996-97. 

(iii) A copy of the Annual Accounts (Hindi and English versions) of 
the National Council of Educational Research and Training. 
New Delhi. for the year 1995-96 together with Audit Report 
thereon. 

(20) Statement (Hindi and English versions) showing reasons (or de-
lay in laying the papers mentioned at (19) above. 

(21) (i) A copy of the Annual Report (Hindi and English versions) of 
the Sant Longowal Institute of Engineering and Technology. 
Longowal. for the year J995-96 alongwitb Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Sant Longowal Institute of 
Engineering and Technology. Longowal, for the year 1995-96. 

(2) Statement (Hindi and English versions) showing reasons for de-
lay inlaying the papers mentioned at. (21) above. 

(23) (i) A copy of the Annual Report (Hindi and English versions) of 
the Sbri LaI Babadur Shastri Rasbttiya SlIlIkrit Vulyapeetba, 
New Delhi. for the year 1995-96. 



(ii) A copy of the Annual Accounts (Hindi and English versions) of 
the Shri Lal Bahadur Shastri Rashtriya Sanskrit Vidyapeetha. 
New Delhi. for the year 1995-96 together with Audit Report 
thereon. 

(iii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Shri Lal Bahadur Shastri 
Rashtriya Sanskrit Vidyapeetha. New Delhi. for the year 
1995-96. 

(24) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (23) above. 

(25) (i) A copy of the Annual Report (Hin~i and English versions) of 
the Rashtriya Sanskrit Vidyapeetha. Tirupati. for the year 
1995-96 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Rashtriya Sanskrit 
Vidyapeetha. Tirupati. for the year 1995-96. 

(26) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (25) above. 

(27) (i) A copy of the Annual Report (Hindi and English versions) of 
the Indian Institute of Management. Bangalore, for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Indian Institute of 
Management. Bangalore. for the year 1996-97. 

(28) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (27) above. 

(29) (i) A copy of the Annual Report (Hindi and English versions) of 
the Technical Teachers Training Institute. Chennai. for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Technical Teachers Training 
Institute. Chennai. for the year 1996-97. 

(30) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (29) ahove. 
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(31) (i) A copy of the Annual "Report (Hindi and English versions) of 
the Technical Teachers Training Institute. Chamligam. for the 
year 1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Technical Thachers Training 

'- - Institute. Chandigarh, for the year 1996-97. 

(32) Statement (Hindi arid English versions) showing reasons for delay 
in laying the papers mentioned at (31) above. 

(33) (i) 

(ii) 

A copy of the Annual Report (Hindi and English versions) of 
. the Matilal Nehru Regional Engineering College, Allahabad, 
for the year 1995-96 alongwith Audited Accounts. 

A copy of the Review (Hindi and English versions) by the 
Government of the working of the Motilal Nehru Regional 
Engineering Coliege, Allahabad, for the year 1995-96. 

(34) Statement (Hindi and En"glish versions) showing reasons for delay 
in laying the papers mentioned at (33) above. 

(35) (i) 

(ii) 

A copy of the Annual Report (Hindi and English versions) of 
the Regional Engineering CoJlege; Calicut, for the year 
1995-96 alongwitb Audited Accounts. ,'--_ 

A copy of the Review (Hindi and English versions) by the 
Government of the working of the Regional Engineering 
College, Calicut, for the year 1996-97. 

(36) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (35) abQve. 

(37) (i) A copy of.the Annual Report (Hindi and English versions) of 
the Regional Engineering College, Silchar, for the year 
1996-97 -8Iongwith AQdited Accounts. 

(ii) A copy of the Review (Hindi and En,lish versions) by the 
Government of the workin. of the Regional Engineering 
College, Silchar, for the year 1996-97. 

(38) Statement (Hindi and English versions) showing reasons for delay' 
in laying the papers mentioned at (37) above . 

.. -
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(39) (i) A copy of the Annual RePort (Hindi and English versions) of 
the Regional Engineering College, Hamirpur, for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Regional Engineering 
College, Hamirpur, for the year 1996-97. 

(40) State11lent (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (39) above. 

(4) ) (i) A copy of the Annual Report (Hindi and English versions) of 
the Regional Engineering CoJlege, Ourgapur, for the year 
) 996-97 alongwith Audited Accounts. 

(ii) A 'Copy of the Review (Hindi and English versions) by the 
Government of the working of the Regiona) Engineering 
College, Ourgapur, for the year )996-97. 

(42) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers ,mentioned at (41) above. 

(43) (i) A copy of the Annual Report (Hindi and English versions) of 
the Visvesvaraya Regional College of Engineering, Nagpur, 
for the year 1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and 'English versions) by the 
Government of the working of the Visvesvaraya Regional 
CoJlege of Engineering, Nagpur, for the year 1996-97. 

(44) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers met1tioned at (43) above. 

(45) (i) A copy of the Annual Report (Hindi and English versions) of 
the Regional Institute of Technology, Jamshedpur, for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Regional Institute of 
Technology, Jamshedpur, for the year 1996-97. 

(46) Statement (Hindi and English versions) showing reasons for delay 
in laying the. papers· mentioned at (45) above. 
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(47) (i) A copy of the Annua' Report (Hindi and En,'ish versions) of 
the Regional Engineering ColJeBe. Rourkela. for the year 
'996-97 al~nBwith Audiled Accounts. 

(it) A copy of the Review (Hindi and English versions) by the 
Government of (he working of the Regional Engineering 
College. Rourke'a, for the year 1996-97. 

(48) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at" (47) ahove. 

(49) (i) A copy of the Annual Report (Hindi and English versions) of 
the Malaviya Regional Engineering College. Jaipur, for the year 
1996-97 aJongwith Audiled Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Guvernment of the working of the Malaviya Regional 
Engineering College. Jaipur. for the year 1996-97-

(50) Statement (Hindi and E!l!!iish versions) showing reasons for delay 
in laying lhe papers mentioned at (49) above. 

(5 t) (i) A copy of lhe Annual Report (Hindi and English vcrslons) of 
the Maulnna Al.ad College of Technology. Bhopal. for the year 
1996·97 alongwith Audiled AccnunL'i. 

(ii) A '-'Of'y of the Review (Hindi and English versions) by the 
Government of the working of the 'Maulana Al.ad College of 
Technology. Bhopal. for the year 1996-97. 

(52) Stalement (Hindi and English Versions) showing reasons for delay 
in laying the P"rers menlioned 'al (51) above. 

(53) (i) A cnpy uf.the Annual Repon (Hindi and English versions) of 
the Central Social Welfare Board. New Delhi. for thc year 
1996-97 along with Audited Accounts. 

(ij) A copy of the Review <Hindi and English versions) by the 
Government of the w(ning of lhe Central Social Welfare Board. 
New Delhi. for the yea( 19%-97. 

J 

.~ 

t54 ,Statement (Hindi and English \'crsions) show in, reasons for delay 
In laying the papers mentioned at (53) ahovc. ~ 
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(55) (i) A copy of the Annual Repon (Hindi and English versions) of 
the National Council (or Teacher Education. for the year 
1996-97. 

(ii) A copy of the Annual Accounts (Hindi and English versions) of 
the National Council for Teacher Education. for the year 
1996-97 together with Audit Repon thereon. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the National Council for Teacher 
Education. for the year 1996-97. 

(56) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (55) above. 

(57) A coPY' of the Annual Accounts (Hindi and English versions) of the 
Indira Gandhi National Open University. New Delhi, for the year 
1995-96 together with Audit Repon thereon. 

(5K) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (57) above. 

(59) (i) A copy of the Annual Repun (Hindi and English versions) of 
the Indira Gandhi National Open University. New Delhi. for 
the year 1996-97. 

(ii) A copy of the Review (Hindi and English versions) hy the 
Government of the working of the Indira Gandhi National Open 
University. New Delhi .. for the year 1996-97. 

(6{)) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (59) uhuve. 

(61) (i) A copy of the Annual Report '(Hindi and English versions) of 
the Technkal Teachers' Training Institute. Calcutta. for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) hy the 
Government of the working of the Technical Teachers' Training 
Institute, Calcutta. for the year 1996-97. 

(62) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (61) above. 
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(63) (i) 
, .. ) 
;, .' 

A copy of the Annual Report (Hindi and English versions) of 
the Babasa!lebBhimrao Ambedkar' University, Lucknow, for 
the period from 10.1.1996 to 31.3.1997. _ . 

(ii) A c:opyof thC Review (Hindi and English versions) by the 
• Government of the working of the Babasaheb Bhimrao 

Ambcdkar University, Lucknow. for the period from 10.1.1996 
to 31.3.1997 . .. 

(64) Statement (Hindi and Bnltish versions) showing reasons for delay 
in laying the pape.rs mentioned at (63) above. 

(65) A copy of the Annuai'Accouats (Hindi and Bnglish versions) of 
the Babasaheb Bhimrao AmbCclkar University,Lucknow, (or the 
perjod from 10.1.1996 f031.3.1997 together with Audit Report 
thereon. 

(66) Statement (Hindi and Bnglish versions) showing reasons for delay 
in laying the papers mentioned at (65) above. 

(67)" (i) A. copy of the Annual Rcport'(Hi~i at¥! English vefsions) of 
the Rashtriya Sanskrit Vidyapeetha. Tirupati, for the year 
1996-97. 

(ii) Statement (Hindi and &glish verSions) reProing Review by 
the Government of the working of the Rashtriya Sanskrit 
Vidyapeetha. 1irupati, for the year 1996-97. 

(68) StatemeRl (Hindi and Bnglish versions) showing rea. .. ons for delay 
in laying the papen mentioned at (67) above .. 

. (69) A copy each of the fQUowiftl Notification (Hindi and Enllish 
versions) under: sub-section, (3) of section 9 of the National 
Highways Act •. 195~;-:-

(i) '1bc National HipwBYs (fees for the use pf National Highway 
section and pcimanent Bridge-Public Funded Projects) Rules, 
1997publisbed ill NOtification No. G.S.R. 49O(E) in Gazette of 
India dared the 27th AuJUst. 1997. . 

(ii) The National'Hipways (Rate ofFce) Rules., 1997 published in 
Nocificalion No. G.S.R. 570(B) in Gazette of India dated .3Oth 

.~ September. 1997. ~ 
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• (70) Two Statements (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (69) above. 

(71) A copy of the National Highways Authority of India (Budget, 
Accounts Audit, Investment of Funds and powers to enter permises) 
Amendment Rules, 1997 (Hindi a,nd English versions) published 
in Notification No. G.S.R. 693(E) in Gazette of India dated the 
II th December, 1997 under section 37 of the National Highways 
Authority of India Act, 1988. 

(72) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned' at (71) above. 

(73)'A copy each ~fthe following papers (Hindi and En,lishversions) 
under sub-section (I) of section 619A of the Companies Act. 
1956:- • 

(i) Review by the Government of the working pf the Dredging 
Corporation of India Limited, Nisakhapatnam for the' year 
1996-97. 

(ii) Annual Report of the Dredging Corporation of India Limited, 
Visakhapatnam, for the' year 1996-97, alongwith Audited 
Accounts.and comments of the Comptroller and Auditor General 
thereon. 

(74) Statement (Hindi a'nd English versions) showing reasons fo! delay 
in laying the papers mentjoned at (73) above. 

(7S) (i) A copy of the Annual Report (Hindi and English.versions) of 
~' the National Ship Design and ~h Cfntre, Visakhapatnam, 

for the year 1996-97, alongwith Audited Accounts. 

(ji) '. A copy of the Review. (Hindi an(l English versions) by the . 
Government of the working ~f the National Ship Design and 

;/" Research Centre. Visakhapatnam,for the year 1996-97. 

(76) Statement (Hindi and Enitish versions) showing reasons for delay 
in laying the papers mentioned at (75) above. 

(77) (i) A copy of the Annual Administration Report (Hindi and English 
versions) of the Calcutta Port Trust for tIu; year 1996-97. 

'- .. "'" 
a10ngwith Audited Accounts. l' 
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(ii) A copy of the Review (Hindi and English versions) by tO~ 
Government of the working of the Calcutta Port Trust for the 
year 1996-97. 

(78) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (77) above. 

(79) (i) A copy of the Annual Administration Report (Hindi and English 
versions) of the Paradip Port Trust for the year 1996-97. 

(ii) A copy of the Review (Hindi and English versions) by the Govern-
ment of the working of the Paradip Port Trust for the year 
1996-97. 

(80) Statement (Hindi and English versions) showing reasons for delay 
in layins the papers mentioned at (79) above. 

(81) (i) A copy of the Annual Administration Report (Hindi and English 
versions) of the Kandl. Port Trust. Kandla. for the year 
1996-97. alongwith Accounts. 

(ti) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Kandla Port Trust. Kandla. 
for the year 1996-97. 

(82) Stalement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (81) above. 

(83) (i) A copy of the Annual Administration Report (Hindi and English 
versions) for the Tuticorin Port Trust for the year 1996-97. 
alongwith Accounts. 

(ii) A copy of the Review (Hindi and English versions) ily the 
Government of the working of the Tuticorin Port Trust. for the 
year 1996-97. 

(84) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (83) above. 

(85) (i) A copy of the Annual Administration Repon (Hindi and English 
versions) for the Visakhapatnam Port Trust. for the Year. 
1996-97. alongwith Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Visakhapatnam Port Trust. 
for the year 1996-97. 



13 

~86) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (85) above. 

(87) A copy each of the following papers (Hindi and English versions) 
under sub-section (2) of section 103 of the Major Port Trusts Act. 
1963:-

(a) (i) 

(ii) 

(b) 0) 

(ii) 

(e) (i) 

(ii) 

(d) (i) 

(ii) 

(e) (i) 

(ii) 

(f) (i) 

(ii) 

(.) (i) 

Annual Accounts of the Kandla Port Trust for the year 
1996-97, together with Audit Report thereon. 
Review by the Government on the Audited Accounts of the 
Kandla Port Trust for the year 1996-97. 
Annual Accounts of the Tuticorin Port Trust for the year 
1996-97 together with Audit Report thereon. 
Review by the Government on the Audited Accounts of the 
Tuticorin Port Trust for the year 1996-97. 
Annual Accounts of the Paradip Port Trust for the year 
1996-97 together with Audit Report thereon. 
Review by the Government on the Audited Accounts of the 
Paradip Port Trust for the year 1996-97. 
Annual Accounts of the Visakhapatnam Port Trust. 
Visakhapatnam, for the year 1996-97 together with Audit Report 
thereon. 
Review by the Government on the Audited Accounts of 
the Visakhapatnam Port Trust, Visakhapatnam, for the year 
1996-97. 
Annual Accounts of the lawaharlal Nehru Port Trust for the 
year 1996-97 together with Audit Report thereon. 
Review by the Government on the Audited Accounts of the 
lawaharlal Nehru Port Trust for the year 1996-97. 
Annual Accounts of the Mormugao Port Trust for the year 
1996-97 together with Audit Report thereon. 
Review by the Government on the Audited Accounts of the 
Monnugao Port Trust for the year 1996-97. 
Annual Accounts of the Cochin Port Trust, Cochin for the year 
I ~97 together with Audit Report thereon. 
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(ii) Review by the Government on the Audited Accounts of the 
Cochin Port Trust. Cochin for the year 1996-91. 

51') (i) Annual AcCounts ,of the New ~.aIorc Port Trust for the year 
1996-91tolelher with Audit Report thereon.' 

(ii) Review by the Government on the Audited Accounts of the New 
Mangalore Port Trust for the year 1996-97. ,.. 

(i) (i) Annual Accounb of the Mumbai Port Trust Jor the year 
1996-91 together with Audit Re~ thereon. 

(ii) Review by the Government on the Audited Accounts of the 
Mumbai Port Trust for the year 1996-97. . • 

(88) Nineslatements (Hindi and English versions) show"'~ reasons 
for de.., ia laying the papers mentioned at (87) above . 

. (89) (i) A copy of the Ann~ Administration Report (Hindi and English 
vCf'Sions) of the Jawaharlal Nehru Port Trust for the year 
1996-97. 

(ii) A copy of ~he Review (Hindi and English versions) hy the 
Government of the working of the Jawaharlal Nehru Port Trust 
for the year 1996-97. 

(90) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (89) above. 

(91) (i) A copy of the Annual Administration Report (Hindi and EnSlish 
~) of.the Mormupo Pon Ttust for ~ yeat 19;96-97. 

(ii) A ~opy of the Review (Hindi and English versions) by the 
GOvernment of the working of the Mormugao Port T~t for the 
year 1996-97. 

(92) Statement (HiDdi and English versions) showing reasons for. delay 
in laying the papers mentioned at (91) above. . 

(93) (i) A copy of the Annual Administration Rcporr (Hindi and English 
versions) of the Cochin Port Trust, Cochin. for the year 
1996-97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and En,lish versions) by the 
Government of the working of the Cochin Port Trust. Cochin, 
for the year 1996-97. 
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(94) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (93) above. 

(95) (i) A copy of the Annual. Adminis~ratjon Report (Hindi and Eng-
lish versions) of the New Mangalore Port Trust for the year 
1996-97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and 'English versions) by the 
Go'!ernment of the working of the New Mangalore Port Trust 
for the year 19%-97. 

(96) Statement (Hindi and English versions) sho~ing reasons for delay 
in laying the papers mentioned at (95) above. 

(97) (i) A copy of the Annual Administration Report (Hindi and English 
versions) of the Mumbai Port Trust. Mumbai. for the year 
1996-97. ' 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Mumbai Port Trust. Mumbai. 
for the year 1996-97. 

(98) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (97) above. 

(99) A copy of the Andaman and Nicobar Islands (Compulsory 
Pilotage of and. Levy of Pilotage fees etc. on certain vessels 
entering or. Departing from the Port of Port Btair) (Amendment) 
Rules. 1998 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 345(E) in Gazette of India dated the 15th June. 
1998 under sub-section (2)B of section 6 of the Indian Port Act. 
1908. . , 

(100) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 124 of the Major Port 
Trust Act. 1963. ' 

(i) G.S.R. 311 (E) published in Gazette of India. dated the 5th June. 
1997 approving the Cochi~ Port Employees (General Provident 
Fund) Amendmf't Regulations. 1997. 

(ii) G.S.R. 319(E) 'published in Gazette of India. dated the 
12th June, 1997 approving the Jawaharlal Nehru Port Trust 
(Contributory Medical Benefit aftdr Retirement) Regulations. 
1997. • 
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(iii) G.S.R. 170(E) published in Gazette of India. dated the 3rd April, 
1998 approving the Mumbai Port Trust Employees (Leave) 
Amendment Regulations, 1998. 

't/Report o~ the Standinl Committee on Urban and Rural 
/. Development (1988-99, 

SHRIMATI JAYANTI PATNAIK presented the Third Report 
(Hindi and English versions) of the Commiuee on Urban and Rural 
Development on Demands for Grants ( 1998-99) of the Department of Urban 
Employment & Poverty Alleviation (Ministry of Urban Affairs and 
Employment). 

/' Reports of tlae Standing Committee on Home Affairs 
SHRI MOTILAL VORA laid on the Table a copy (Hindi and English 

versions) of the Fony-third. Fony-fourth and Fony-fifth Repons of the 
Standing Committee on Home Affairs on the Demands for Grants 
(1998-99) of the Ministry of Home Affairs; Ministry of Personnel. Public 
Grievances and Pensions; and Ministry of Law. Justice and Company 
Affairs. respectively. 

(Due to continued interruptions in the House, Lok Sabha adjourned at 2.04 
P.M. and re-assembled at 2.30 P.M.) 

(Due to continued interruptions in the House, Lok Sabha adjourned at 2.33 
P.M. and rc-assembled at 5 P.M. 

(Due to continued intelTUptions in the House. Lok Sabha adjourned at 5.02 
P.M. and re-assembled at 5.30 P.M.) 

(Due to continued interruptions in the House. Lok Sahba adjourned for the 
day) 

5.33 P.M. 

(Lolc Sabha adjourned till II A.M. 0" Tllesday.lh~ 14th July. 1998) 

MGIP(PLU)MRNO-1442LS-13-7·'''' 

S.GOPALAN, 
Secnrary-CdMmI. 
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Due to interruptions in the House Questions could not be called for oral 
answer. Starred Question Nos. 382-401 put down in the order paper for the 
day were, therefore. treated as Unstarred and their replies together with replies 
to the Unstarred Question Nos. 3873-4102 will be printed in the official 
Report for the day. 

(Due to interruptions in the House. Lok Sabha adjourned at 11.10 A.M. and 
re-assembled at 12.02 P.M.) 

~. ObRn'ation by the Speaker 

'The Speaker made the following observation :-o 
"As the IQ,Cmbers are aware yesterday i.e. 13 July. 1998. the House was 

witness to highly unparliamentary and disorderly scenes in the evening whicb 
compelled me to adjourn the House for the day. As the Hon. Members would 
recall when the House met after a series of adjournments at 17.30 hrs., several 
Hon'ble Members rushed to the well of the House menacingly and crowded 
around my Chair and started raising slogans. A member, Shri Surendra Prasad 
Yadav went to the extent of snatching papers from my desk. To facilitate trans-
action of the listed b!lsiness, I called Shri M. Thambi Durai. Minister of Law. 
Justice and Company Affairs to introduce the Constitution (Eighty-Fourth 
Amendment) Bill, 1998 which was listed at item No. 10 in yesterday's List of 
Business for introduction. As the Minister was seeking the leave of the House, 
the same member Shri Surendra Prasad Yadav aided by another member Shri 
Ajit KUIIUII" Mehta forcibly snatched papers from the Minister and prevented 
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. him from introducing the Bill. Thereafter, there was complete pandemoniun f'" . 
in the House. Under these circumstances. I was left with no other option but to' / 
adjourn the House for the day and leave the Chamber in anguish. 

I am constrained to observe that such unruly scenes. particularly the disor-
derly conduct of the members amounts to bringing the House into contempt 
and is highly reprehensible. If the elected representatives of the people behave 
and conduct themselves in such a fashion, the very credibility of this demo-
cratic institution will stand eroded. 

I deprecate the conduct of Shri Surendra Prasad Yadav and Shri Ajit Kumar 
Mehta in the ~lrongest possible terms. I also urge upon the Leaders of all the 
Parliamentary Parties in Lok Sabha to ensure that their members conduct them-
selves in the House in the manner befitting their status." 

12.05 p.m. 

/i~' M ....... ReprdtaJ-Suspe __ el Memben 'l'0III die Senice eldle 
IIaaIe 

$lui Madan LaI Khurana moved the following motion :-

. 1'hat Shri Surender Prasad Yadav (labanabad) and Prof. Ajit Kumar 
Mehta. Members of this House be 5U!lpended from the service of the 
House for behaviour unbecoming of members on the floor of the House 
on Monday. the 13th July. 1998. for the rest of the current session". 

The following Members made submission on the motion:-

( I) Shri Lalu Prasad 
(2) Soo Mulyam Singh Yadav 

(3) Shri SIa'ad Pawar 

(4) Shri Somnath Chatterjee 
(5) Shri Indrajit Gupta 

,~ (6) Shri Inder Kumar Qujral 

(7) Kum. Mamata Banerjee 

(8) Shri Madhukar Sirpotdar 

Shri Alai Bibari Vajpayee also spoke. 

The motion was wilhdrawn by leave of the House. 
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J 4. Papen laid on the Table 

.. 

The following papers were laid on the Table :-

(I) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 141 of the Border Security 
Force Act. 1968 :-

(i) The Border Security Force (Seniority. Promotion and Super-
annuation of Officers) Amendment Rules. 1998 published in 
Notification No. G.S.R. 273(E) in Gazette of India dated the 
27th May. 1998. 

(ii) The Border Security Forc~. Chief Law Officer and Law Officers 
(Amendment) Rules. 1998 published in Notification No. G.S.R. 
274(E) in Gazette of India dated the 27th May. 1998. 

(iii) The Border Security Force (Medical Officers Cadre) Amendment 
Rules. 1998 published in Notification No. G.S.R. 275 (E) in 
Gazetle of India dated 27th May. 1998. 

(2) A copy of the Central Reserve Police Force (Amendment) Rules. 
1998 (Hindi and English versions) published in Notification No. 
G.S.R. 272(E) in Gazette of India dated the 26th May. 1998 under 
sub-section (3) of section 18 of the Central Reserve Police Force 
Act. 1949. 

(3') A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 156 of the Indo-Tibetan 
Border Police Force Act. 1992 :-

(i) The Indo-Tibetan Border Police Force (Medical Officers Cadre) 
Rules. 1997 published in Notification No. O.S.R. 299 in Gazette 
of India dated the 2nd August. 1997. 

(ii) The Indo-Tibetan Border Police Force (Medical Officers Cadre) 
Amendment Rules. 1998 published in Notification No. G.S.R . 
286(E) in Gazette of India dated the 30th May. 1998. 

(4) Statement (Hindi and English versions) showing reasons for delay 
in laying the *Annual Report of the Rehabilitation Plantation 
Limited. Punalur and the Repatriates Cooperative Finance and 
Development Bank Limited. Chennai for the year 1996-97 . 

• Annual Reports alonpilh Audited Accounts _laid on 2nd June. 1998. 
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(5) A copy of the Annual Assessment Report (Hindi and Englist.~ 
versions) on the programme and its implementation for accelerating 

. the spread and development of Hindi and its progressive use for 
the various officials purposes of the Union for the year 1996-91. 

(6) A copy each ·'of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act.. 1955:-

(i) s.o. SSS(E) published in Gazette oflndia dated the Sth August.. 
1991 containing order to rescind the earlier Order pu~lished in 
Notification No. S.O. 2232 dated the 13th September, 1960. 

(ii) S.O. 5S6(E) published in Gazette of India dated the 5th August, 
1991 contaIning Order to rescind earlier Order published in 
Notification No. S.O. 84 dated the 5th January, 1967. 

(iii) S.O. S51(E) published in Gazette of India dated the 5th August. 
1997 containing Order to rescind earlier Order published in 
Norification No. S.O. 1931 dated the 21st June, 1966. 

(iv) S.O. 558(E) published in Gazette of India dated the Sth August, 
1997 containing Order to rescind earlier Order published in 
Notification No. s.o. 3218 dated the 19th October, 1962. 

(v) S.O. S59(E).published in Gazette of India dated the 5th August.. 
1991 containing Order 10 rescind earlier Order published in 
Notification No. S.O. 689 dated the 16th March, 1963. 

(vi) S.O. S60(E) published in Gazette of India dated the 5th August.. 
1991 containing Order to re~ipd earlier Order published in 
Notification No. S.o. 3395 dated the 29th November, 1963. 

~ 
(vii) S.O. S61(E) published in Gazette of India dated the Sib August. 

1997 containing Order declaring certain commodities mentioned 
therein to be Essential Commodities. 

(1) A copy each of the following papers (Hindi and English versions) 
under 5ub-section (I) of section 619A of the Companies Act, 
1956:- ~ 

<a> (i) Review by the Government of the workia. of the Hindustan 
Orsanic Chemicals Limited. Rasayani. for the year 
1996-91. 
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Annual Report of the Hindustan Organic Chemical Limited, 
Rasayani~ for the year 1996-97 alongwith Audited Accounts 
and comments of the Comptroller and Auditor General 
thereon. 

(8) Statement (Hindi' and English versions) showing reasons for 
delay in laying the.papers mentioned at (7) above. 

(9) A copy of the Sugar Development Fund (Amendment) Rules. 1997 
(Hindi and English versions) published in Notification No. G.S.R. 
6S6(E) in Gazette of India dated the 21st November. 1997. under 
sub-section (3) of section 9 of the Sugar Development Fund Act, 
1982. 

(10) A copy each of the following papers (Hindi and English versions):-
(i) Memorandum of Understanding between the Central 

Warehousing Corporation g.nd the Ministry of Food and 
Consumer Affairs for the year 1998-99. 

(ii) Memorandum of Understanding between the Hindustan 
Vegetable Oils Corporation Limited and the Ministry of Food 
and Consumer Affairs for the year 1997-98. 

(iii) A copy of the Memorandum of Understanding between the 
Hindustan Vegetable Oils Corporation Limited and the Ministry 
of Food and Consumer Affairs for the year 1998-99. 

(iv) Memorandum of Understanding between the Karnataka 
Antibiotics and PlWmaceuticals Limited and the Department of 
Chemicals and Petrochemicals for the year 1998-99. 

(11) A copy of the Apprenticeship (Amendment) Rules, 1998 (Hindi 
and English versions) published in Notification No. G.S.R. ISO(E) 
in Gazette of India dated the 28th March, 1998 under sub-section 
(3) of section 37 of the Apprentices Act, 1961. 

(12) Statement (Hindi and En'glish versions) regarding ratification of 
International Labour Organisation Instrument for the Amendment 
of the Constitution of the International Labour Organisation. 

(13) A copy of the Notification No. S.O. SS7(E) (Hindi and English 
versions) published in Gazette of India dated the 3rd July, ]998, 
containing Presidential Order regarding c'OIlfititution of 11 th Finance 
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Commission consisting of a Chairman an~ four other Members. issued 
under proviso to Article 280 of the Constitution. 

(14) (i) A copy of the Annual Report (Hindi and English versions) of 
the Central Wakf Council, New Delhi. for the year 1995-96. 

(ii) A copy of the Annual Accounts (Hindi and English versions) of 
the Central Wakf Council, New Delhi. for the year 1995-96 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Central Wakf Council. New 
Delhi. for the year 1995-96. 

(IS) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (14) above. 

(16) A copy each of the following papers (Hindi and English versions) 
under sub-section (I) of section 619A of the Companies Act. 
1956:-

(i) Review by the Government of the working of the National 
Minorities Development and Finance Corporation, New Delhi 
for the year 1996-97. 

(ii) Annual Report of the National Minorities Development and 
Finance Corporation. New Delhi for the year 1996-97 alongwith 
Audill:d Accounts and ~ts of the Comptroller and Auditor 
General thereon. 

(17) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (16) above. 

(18) (i) A copy of the Annual Report (Hindi and English versions) of 
the CCntraI Watf Council. New Delhi. for the year 1996-97. 

(ii) A copy ofdJe Annual Aceounts (Hindi and English versions) of 
the Central Watf Council. New Delhi. for the year 1996-97 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by' the 
Government of the working of the Central Wald Council. New 
Delhi. for the year 1996-97. 

(19) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (I 8) above. •. 
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(~O) (i) A copy of the AnnuaJ Report (Hindi and English versions) of 
the International Institute for Population Sciences. Mumbai. 
for the year 1996-97. alongwith Audited Accounts. 

(ii) A copy. of the Review (Hindi and English versions) by the 
Government of the working of the International Institute for 
Population Sciences. Mumbai. for the year 1996-97. 

(21) Statement (Hindi and English versions) showing reasons for dol .. ",. 
in laying the papers mentioned· at (20) above. 

(22) A copy each of the following papers (Hindi and English versions) 
under sub-section (I) of section 619A of the Companies Act. 
1956:-

(a) (i) Review by the Government of the working of the Indian 
Petrochemicals Corporation Limited. Vadodara. for the year 
1996-97. 

(ii) Anndal Report of the Indian Petrochemicals Corporation 
Limited. Vadodara. for the year 1996-97 alongwith Audited 
AccOllnts and comments of the Comptroller and Auditor General 
thereon. 

(23) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (22) above. 

(24) A copy of the Memorandum of Understanding (Hindi and English 
versions) between the Indian Petrochemicals Corporation Limited. 
Vadodara and the Department of Chemicals and Petrochemicals. 
Ministry of Chi~mjcals and Fertilizers for the year 1998-99. , 

5. Message from Rajya ~;.w.a 

Secretary-General repol~ a message from Rajya Sabha that Rajya Sabha 
had norecominendations tt\ make to Lok Sabha in regard to the Appropriation 
(Railways) No .. 3 Bill. 199~~ passed by Lok Sabha on 7 July. 1998. 
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~HRI SOMNATH CHATIEUEE presented the following Reports (Hindi 
and English versions) of the Standing Committee on Communications: 

j.(f First Report on Demands for Grants (1998-99) relating to 
'\. - Department of Telecommunications-Ministry of Communica-

tions. 
Second Report on Demands for Grants (1998-99) relating to· 
Department of Posts-Ministry of Communications. 

4 •• 

1)ird. Report on Demands for· Grants (1998-99) relating to the 
Mia\istry of Information &: Broadcasting. , 

7. ·Report fldae S .......... ec.uataee .. Vrbaa .... Rani DeftIopat_ 
(1991-99) 

SHRI KlSHAN SINGH SANGWAN presented the following Reports (Hindi 
and English versions) of the Committee on Urban and Rural Devc1opmcnt:-
/ (1) Fourth Report op Demands for Grants (1998-99) of the Department 

of Rural Development (Ministry of Rural Areas &: Employment). 

/2) Fifth Report on Demands for Grants (1998-99) of the Depanment 
of Rural Employment &: Poverty Alleviation (Ministry of Rural 
Areas and Employment). 

l¥Ol}M. 
~t Bm-IDtrocIIIdioD-lWtpoaed 

/- ~ Constitution (li.ighty-fou,th Amendment) BiIJ., 1998' (Amendment of 
articles 239M, 331. and 333 and iasertion of new :Jlticles 330A. 332A and 
334A). 

Shri M. Thambi Durai sought· leave of the Hou..~ to introduce che Bill. 

The Speaker. thereafter made tho following obstnvadon:-

"The Constitution (Eishty Foul"\h Amendment) Bill 1998 is highly 
significant in that it aims at speaningful political participation by women. The 
House. as it is. stands divided on ~f, its provisions as certain parties have 
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strong reservations about the same and have. therefore. even objected to the 
introduction of the Bill. In a Parliamentary system of democracy. it is desirable 
to function in homogenous and consensual manner. We are all aware of what 
happened yesterday in the House and we cannot allow this situation to continue. 
if we are to maintain the best parliamentary traditions. 

~ve accordingly been consulting leaders on this issue and trying to reach 
a consensus which has so far not been possible. 

In the All Party Meeting held this morning. a suggestion was made that the 
introduction of the Bill may be deferred so that the matter could be discussed 
again between Parties and Leaders and an amicable solution acceptable to all 
sections reached. 

In the circumstances. I propose with the agreement of the House. that the 
. introduction of the Bill be postponed for the time being." 

The introd,!ction of the Bill was accordingly ~stponed. 

(Lok Sabha adjourned at 12.52 P.M. and re-assembled at 2.02 P.M.) 

rve~ Bill-Introduced 
The Constitution (Eighty-fifth Alhendment) Bill. 1998 (Amendment of. 

article 269 and substitution of new articles 270. 271 and omission of article 
272). 

(Due to continued interruptions in the House. Lok Sabba adjourned at 2.13 
P.M. and re-assembled at 3 P.M.) 

(Lok Sabha adjourned at 3.33 P.M. and re-assembled at 5 P.M.) 

S.l1 P.M. 

10. Matters under Rule 377 
As directed by the Chair. the following members were pennitted to lay on 

the Table statements on various matters sought to be raised by them under 
Rule 377 as indicated against each:-

1. Shri Mahesh Kumar Kanodia regarding need to convert meter-guage 
line into broad-guage line tJ:etween Patan and Mehasana, Gujarat. 

2. Shri Gauri Shankar Bisen regarding need to provide necessary assistance 
to the State Government of M.P. to check Naxalite activities in the State. 
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·3. Shri Brij Mohan Ram regarding need to take necellllary sleps for 
incorporation of proposals received from Members ()f Parliament in various 
plaos of Slate Govt. of'Bihar. 

4. MaJ Gen.(Reld.) ~huwan Chandra Khanduri regarding need for making 
proper arrangements under 'ProjeCt Tiger' in Uuranchal in U.P. and to 
compensate families affected by tiacr menace. 

S. Shri C.P. Mudalagiriyappa regarding need to double the railway line 
between BangaJorc a!,d Tumkur. 

6. Shri Kallappa Awade regarding need for modernisation of powcrloom 
and spinning mills in Ichhalkaranji. District Kolhapur. Maharashtra. 

7. Shri Ashok Namdeo Mohol regarding need to lay a railway line between 
Pune and Nasik in Maharashlra at the earliest. 

8. Shri Hannan Mollah regarding need to ensure that the CenlJ'al Sheep 
Breeding Farm is not shifted from Hissar, Haryana. 

9. Shri Jan, Bahadur Patel regarding need for desilling of Varna river and 
Mailhan Lake in Phulpur. 

10. Shri C. GopaI reprding need to run a passenger train between Arakkonan 
and Katapadi in Tamil Nadu and to re-direct Mysore-Tirupathi Fast Passenger 
Night Train via-Arakkonan Junction, 

II. Mohd. Ali Ashraf Fatmi regarding need for reservation for muslims in 
Govt. services. 

12. Shri N.K. Premachandran regarding need to include phase m and IV of 
the N.H. 47 KoIlam Bye Pass Project in the annual action plan of the coming 
year. 

S.12 P.M. 

11. TIle Badpt (GeaeraI) 1991-99--DeauuadI for G ...... 
1. Funher discussion on the Demands for Grants Nos. J to 4 under 

the control of the Ministry of Agriculture and cut motions thereto 
moved on the 10th July. 1998. co~tinued:-

The follon, members took part in abc debate:-

(1) Dr. Balram Jakbar 
(2) Shri Rajveer Singh 
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Shri Sam Pal replied to the debate. 

The discussion was concluded. 

All the cut motions moved were negatived. 

In respect of the Demands for Grants Nos. I to 4 (both Revenue Account 
and Capital Account) for which the Ministry of Agriculture is responsible. the 
amounts shown under column 4 of the printed List of Demands for Grants-
Budget (General) for 1998-99 were voted in full. 

II. At 6 P.M. the following Demands for Grants (both Revenue Ac-
count and Capital Account) for the amounts shown under column 
4 of the printed List of Demands for Grants-Budget (General) for 
1998-99 were submitted to the vote of the House and voted in 
full:-

(I) Demand Nos. 5,and 6 relating to Ministry of Chemicals and Fertilisers. 

(2) Demand Nos. 7 and 8 relating to Ministry of Civil Aviation and 
Tourism 

(3) Demand Nos. 9 to II relating to Ministry of Food and Consumer 
Affairs 

(4) Demand No. 12 relating to Ministry of Coal 

(5) Demand Nos. 13 and 14 relating to Ministry of Commerce 

(6) Demand Nos. IS and 16 relating to Ministry of Communitations 

(7) Demand Nos. 17 to 23 relating to Ministry of Defence. 

(8) Der¥nd No. 2~ relating to Ministry of Environment and Forests. 

(9) Demand No.25 relating to Ministry of External Affairs. 

(10) Demand Nos. 26 to 28 , 30, 31, 33 to 38 relating to Ministry of 
Finance. 

( 11) Demand No. 39 relating to Ministry of Food Processing Industries. 

(12) Demand Nos. 40 to 42 relating to Ministry of Health and Family 
Welfare. 
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(13) Demand NOI. 43 to 47 and 99 to 103 relating to Ministry of Home 
Affairs. 

(14) Demand Nos. 48. to 5 I relating to Ministry of Human Resource 
Development. 

(I S) Demand Nos. 52 to SS relating to Ministry of IDdustry. 

(16) Demand Nos. 56 and S7 relating to Ministry of Information and 
Broadcasting. 

(17) Demand No. 58 relating to Ministry of Labour. 

(18) Demand Nos. 59. 60 and 62 relating to Ministry of Law and justice. 

(J 9) Demand No. 63 relating to Ministry of Mines. 

(20) Demand No. 64 relating to Ministry of Non-Conventional Energy 
Sources. 

(21) Demand No. 65 relating to Ministry of Parliamentary Affairs. 

(22) Demand No. 66 relating to Ministry of Personnel. Public Grievances 
and Pensions. 

(23) Demand No.67 relating to Ministry of Petroleum and Natural Gas. 

(24) Demand Nos. 68 and 70 relating to Ministry of Planning and 
Programme Implementa~on. 

(25) Demand No. 71 relating to Ministry of Power. 

(26) Demand Nos. 72 to 74 relating to Ministry of Rural Areas and 
EmploymenL " 

(27) Demand Nos. 75 to '77 relating to Ministry of Science and Technology. 

(28) Demand No. 78 relating to Ministry of Steel. 

(29) Demand Nos. 79 to 81 relating to Ministry of Surface 'li'ansport. 

(30) Demand No. 82 relating to Ministry of Texti~s. 

(31) Demand ~os. 83 to 86 relating to Ministry of Urban Affairs and 
EmploymenL 

(32) Demand No. 87 relating to Ministry of Water Resources. 
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:> (33) Demand No. 88 relating to Ministry of Welfare. 

(34) Demand Nos. 89 and 90 relating to Department of Atomic Energy. 

(35) Demand No. 91 relating to Department of Electronics. 

J36) Demand No. 92 relating to Department of Ocean Development. 

(37) Demand No. 93 relating to Department of Space. 

(38) Demand No. 95 relating to Rajya Sabha 

(39) Demand No. 96 relating to Lok Sabha. 

(40) Demand No. 98 relating to Secretariat of the Vice-President". 
r 

6.06 P.M. 

40venunent Bill-lDtroduced 

The Appropriation (No.3) Bill. 1998. 

6.07 P.M. 

13. GoverDmeDt BUI-Passed 

The Appropriation (No.3) Bill. 1998. 

The motion for consideration of the Bill was moved by Shri Yashwant Sinha. 

Shri Basudeb Achariya took part in the debate. 

Shri Yashwant Sinha replied to the debate. 

The motion for consideration was adopted and clause-by-clausc 
consideration of the Bill was taken up. 

-
Clauses 2 to 4 aoothe Schedule were adopted. 

Clause I. the Enacting Formula and the Long ntle were also adopted. 

The motion that the Bill be passed was moved by Slui Yashwant Sinha. 

The motion was adopted and the Bill was passed. 
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6.20 P.M. 
(Lot StIbIao adjnllrMd till II A.M. OIl w,odnrsdaJ. tll~ ISlll JlIly. 1998) 

S.GOPALAN. 
S~CI'C!'Qry-G~n~ral. 



LOKSABHA 

BULLETIN - PART I 

(Brief Record of Proceedings) 

Wednesday, July IS, 19981 Asadha 24, 1920 (Saka) 

No.JO 
II A.M. 

I. Starred Questions • 
Starred Question Nos'. 402--404 were orally answered. Replies t(},Starred 

Question Nos. 405--421 were laid on the Table.' 

2. Unstarred Questions 
Replies to Un starred Question Nos. 4103--4249 were laid on the Tabfe:--! 

.... ;; .... 
12.00 hrs. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

( I) (i) A copy of the Annual Report (Hindi and English versions) of 
the Tata Institute of Fundamental Research. Mumbai. for the 
year 1996-97. alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Tata Institute of Funda-
mental Research. Mumbai. for the year 1996-97. 

(2) Statement (Hindi and English Versions) showing reasons for delay 
in laying the papers mentioned at (I) above. 

(3) (i) A copy of the Annual Report (Hindi and English versions) of 
the Mehta Research Institute of Mathematics and Mathematical 
Physics. Allahabad. for the year 1996-97. alongwith Audited 
Accounts. 

(ii} Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Mehta Research Institute 
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of Mathematics and Mathematical Physics. Allahabad. for the 
year 1996-97. 

(4) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (3) above. 

(S) (i) A copy of the Annual Report (Hindi and English versions) of 
the Tata Memorial Centre. Mumbai. for the year 1996-97 
aJongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Tala Memorial Centre. 
Mumbai. for the year 1996-97. 

(6) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (5) abovc. 

(7) (I) A copy of the Annual Repon (Hindi and English versions) of 
the Atomic Energy Education Society. Mumbai. for the year 
1996-97 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Atomic Energy Educa-
tion Society. Mumbai. for the year 1996-97. 

(8) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (7) ahove. 

(9) (i) A copy of the Annual Report (Hindi and English versions) of 
the InstitUlc of Mathematical Sciences. Chennai. for the year 
1996-97 alongwith Audited Accounts .. 

(il) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Institute of Mathematical 
Sciences. Chennai. for the year 1996-97. 

(10) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (9) above. 

(11) (i) A copy of the Annual Report (Hindi and English versions) of 
the Institute of Plasma Research. Gandhinagar, for the year 
1996-9-7 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Institute of PIa.'1ma 
Research. Gandhinagar. for the year 1996-97. 
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(12) Slatement (Hindi and English versions) showing reasons for delay 
if' lalting the papers mentioned at (II) above. . 

(13) (i) A copy of the Annual Report (Hindi and English versions) of 
the Saba Institute of Nuclear Physics. Calcutta, for the year 
1996-97 aloftgwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Saba Institute of Nuclear 
Physics, Calcutta, for the year 1996-97. 

(14) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (J 3) above. 

(IS) A copy 'each of the following papers (Hindi and English versions) 
under sub-secti~n (J) of section 6 J9A of the Companies Act, 1956:-

(a) (i) Statement regarding Review by the Government of the work-
ing' of the Indian Rare Earths Limited. Mumbai, for the year 
1996-97. , 

(ii) Annual Report of the IRdian Rare Earths Limited, Mumbai. 
for the year 1996-97 alongwith Audited Accounts and com-
ments of the Comptroller and Auditor General thereon. 

(b) (i) Statement regarding Review by the Government of the work-
ing of the Nuclear Power Corporation, Mumbai, for the year 
1996~9"". 

(ii) Annual Report of the Nuclear Power CorpOration, Mumbai, 
for the year 1996-97 alongwith Audited Accounts and com-
ments of the Comptroller and Auditor General thereon .. 

(c) (i) State~nt regarding Review by the Government of the working 
of the Uranium Corporation of India Limited. Jaduguda. for 
the year 1996-97. 

(ii) Annual Report of the Uranium Corporation of India Limited. 
Jaduguda, for the year 1996-97 alongwith Audited Accounts 
and comments of the Comptroller and Auditor General thereon. 

(d) (i) Statement regarding Review by the Government of the working 
of the Electronics Corporation of India Limited. Hyderabad. 
for the year 1996-97. 
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(ii) Annual Report of the Electronics Corporation of India Limited. 
Hyderabad. for the year 1996-97 alongwith Audited Accounts 
and comments of the Comptroller and Auditor General thereon. 

(16) Four statements (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (IS) above. 

(17) (i) A copy of the Annual Report (Hindi and English versions) of 
the Institute of Physics. Bhubaneswar. for the year 1996-97. 

(ii) A copy of the Annual Accounts (Hindi and English versions) of 
the Institute of Physics. Bhubaneswar. for the year 1996-97 
together with Audit Report thereon. 

(iii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Institute of Physics. 
Bhubaneswar. for the year 1996-97. 

(18) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (17) above. 

(19) A copy each of the following papers (Hindi and English versions) 
under section 619A of the Companies Act. 1956:-
<a> (i) Review by the Govemmentofthe working of the GujaratAgro 

Industries Corporation Limited. Ahmedabad. for the year 
1992-93. 

(il> Annual Report of the Gujarat Agro Industries Corporation 
Limited. Ahmedabad. for the year 1992-93 alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(b) (I) Review by the Government of the working of the Tamil Nadu 
Agro Industires Corporation Limited. Chennai. for the year 
1995-96. 

(il) Annual Repon oftbe Tamil Nadu Agro Industries Corporation 
Limited. Chcnnai, for the year 1995-96 alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(c) (I) Review by the Government of the worldng of the Maharashtra 
Apo"tpdultries Development Corporation Umited. Mumbai. 
for the year 1995-96. 
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(ii) Annual Report of the Maharashtra Agro-Industrics 
Development Corporation Limited. Mumbai, for the year 
1995-96 alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(d) (i) Review by the Government of the working of the Assam Agro-
Industries Development Corporation Limited. Guwahati for 
the year 1985-86. 

(ii) Annual Report of the Assam Agro-Industries Development 
Corporation Limited. Guwahati. for the year 1985-86 
alongwith Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(e) (i) Review by the Government of the working of the Assam Agro-
Industries Development Corporation Limited. Guwahati for 
the year 1986-87. 

(ii) Annual Report of the Assam Agro-Industries Development 
Corporation Limited. Guwahati. for the year 1986-87 
a10ngwith Audited Accounts and comments of the Comptroller 
and Audiror General thereon. 

(f) (i) Review by the Government of the working of the Assam Agro-
Industries Development Corporation Limired. Guwahati for 
the year 1987-88. 

(ii) Annual Report of the Assam Agro-Industries Development 
Corporation Limited. Guwahati. for ,the year 1987-88 
alongwith Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(g) (i) Review by the Government of the working of the U.P. State 
Agro Industrial Corporation Limited, Lucknow for the year 
1994-95. 

" (ii) Annual Report of the U.P. State Agro Industrial Corporation 
Limired, Lucknow for the year 1994 .. 95 alongwith Audited 
Accounts a~d comments of the Comptroller and Auditor 
General thereon .. 

(b) (i) Review by the Govemment of the working of the Himachal. 
Pradesh AgroIndustries Corporation Limited, Himachal 
Pradesh, for the year 1995-96. 
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(ii) Annual Report of the Himachal Pl1ldCllh Agro Industries 
Corporation Limited. Himachal Pradesb. for the year 
1995-96 alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thcreo,.. 

(i) (i) Review by the Government of the working of the As.o;am Agro-
Industries Development Corporation Limited. Guwahati. for 
the year 1988-89. 

(H) Annual Report of the Assam Agro-lndustries Development 
Corporation Limited. Guwahati. for the year 1988-89, 
alonpilh Audited Accounts and comments of the ComplJ'Oller 
and Auditor General thereon. 

(j) (i) Review by the Government of the working of the Assam Agro 
lndustries Development COrporalion Limited. Guwahati. for 
the year 1989-90. 

(ii) Annual Report of the Assam Agro Industries Development 
Corporation Limited. Guwahati. for the year 1989-90 
alongwith Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(It) (i) Review by the Government of the working of the Assam ~ 
Industries Development Corporation Limited. Guwahati. for 
the year 1990-91. 

(ii) Annual Report of the Assam Agro Industries Development 
Cotporation Limited. Guwahati. for the year 1990-91 
alongwith Alldited Accounts and comments of the ComptroUer 
and Auditor General 1hereon. 

< 

(I) (i) Revie~ by the Goverament of rhc working of the Assam Agro 
Industries Development Corporaaion LiaUted. Ouwahati. for 
the year 1991-92. 

(ii) Annual Report of the. Assam Agro laduslries Development 
Corporation Limited, Guwahati. for tbe year 1991-92 
aIonpith Audited Accounts and comments oflbe Comptroller 
and Auditor General thereon~ 

(m) (i) Slalement regarding Review by the Oovernmenc of the worki ... 
of the Madhya Pradesh State Dairy Development Corporation 
Limited. Bhopal. for the year 1996-97. 
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(ii) Annu .. 1 Report of the Madhya Pmdesh State Dairy 
Development Corporation Limited. Bhopal. for the year 
1996-97 alongwith Audited Accounts <Ind comments of the 
Comptroller and Auditor General therenn. 

(20) Thirteen Statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (19) ahuve. 

(21) (i) A copy of the Annual Report (Hindi and English versions) of 
the National D<liry Development Board. Anand. fur Ihe year 
1996-97 together wilh Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) hy the 
Government of the working of the National Dairy Development 
Board, Anand, for the year 1996-97. . 

(22) Statement (Hindi and English versions) showing reasons fnrdclay 
in laying the r"'rers mentioned al (21) ahove. 

(23) (i) A copy of the Annual Report (Hindi and English versions) 
of the Nation;lI Horticulture Board. Gurgaon. for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy (If the Review (Hindi and English versions) hy the 
Government of the working of the National Horticullurc Board, 
Gurgaon. for the year 1996-97. 

(24) Statement (Hindi and English versions) showing reasons for delay 
in laying the p:lpers mentioned at (23) ahove. 

(25) (i) A copy of the Annual Report (Hindi ;IOd English versions) of 
the National Insfttute of Agricultural Extension Management. 
Hyderahad. for the year 19%-97. 

(ii~ A copy of the Annual Accounts (Hindi and English versions) 
of the National Institute of Agricultuml Extension Management. 
Hyderahad. for the ye:lr 1996-97 together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English versions)hy the 
Government of the working of the National Institute of 
Agricultural Extension Management. Hyderahad. for the year 
1996-97. 

(26) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (25) ahove. 
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(27) (i) A copy of the Annual Repon (Hindi llnd English ~ions) of 
the Depanment of Electronu.:s accreditation of Computer 
Courses (DOEACC) Society. N"w Delhi. for the year 1996-97 
alonpith Audited Accounts. 

(ii) A copy of the llevicw (Hindi and English versions) by the 
Government of the working of the Ocpanment of Electronics 
Accreditation of Computer Courses (OOEACC) Society. New 
Delhi. for the year 1996-97. 

(28")(,) A copy of the Annual Ropon (Hindi and English versions) of 
the Society for t:lectronlcs Test Engineering. New Delhi. for 
the year 1996-97 .lIungw·ith Audiled Account,", 

Hi) A copy of the Review (Hindi and English versions) hy the 
Gnvemment of the working of the Society for EIct:tronics Test 
Engineering. New Delhi. for the year 1996-97. 

(29) (i) A copy of the Annual Report (Hindi and English vcrsion..o;) of the 
National Centre for Snftwarc Technology. Mumbai. for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and Egnlish versions) hy the 
Govennnent of the working of the National Centre for Software 
Technology. Mumbai. for the year 1996-97. 

(30) (i) A copy of the Annual Report (Hindi and English versions) of the 
Centre for Electronics Design and Technology of India. New 
Delhi. for die year 19%-91 along with Audited Accounts. 

(ii) A copy of tbe Review (Hindi and English versions) hy the 
Guvemmcnt of the working of the Centre for Electronics Design 
and Technology of India. New Delhi. for the year 1996-97. 

(31) (i) A cory of the Annual Reron (Hindi and English versions) of the 
Centre (or Development of Advan,,-ed Computing (C-DAC) Pune. 
for the year 1996-97 alnngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the workin, of the Centre for oCvelorment of 
Advanced Compuling (C-DAC). Pune. for the year 1996-97. 

(32) (i) A COPYOflhe Annual Rernrl (Hindi and English versions) nfthe 
Society for Applied Microwave Eleclronics Engineering and 
Research, (SAMEER), Momhai. for the year 1996~97 alongwilh 
Audiled Accounts. 
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(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Society for Applied Microwave 
Electronics Engineering and Research (SAMEER). Mumbai. for 
the year 1996-97. 

(33) (i) A copy ofthe Annual Report (Hindi and English versions) of the 
Centre for Liquid Crystal Research. Bangalore. for the year 
1996-97 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Centre for Liquid Crystal 
Research. Bangalore, for the year 19~97. 

(34) (i) A copy ofthe Annual Report (Hindi and English versions) of the 
Software Technology Parks of India, New Delhi, for the year 
1996-97 aJongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Software Technology Parks of 
India. New Delhi, for the year 1996-97. 

(35) (i) A copy of the Annual Report (Hindi and English versions) of the 
Centre for Materials for Electronics Technology. Pune. for the 
year 1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Centre for Materials for 
Electronics Technology. Pune, for the year 1996-97. 

(36) 0) A copy of the Annual Report (Hindi and English versions) of the 
Electronics Research and Development Centre of India. New 
Delhi. for the year 1996-97 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of tJoe Electronics Research and 
Development Centre of India. New Delhi. for the year 1996-97. 

(37) A copy each of the following papers (Hindi and English 
versions):-

(i) Memorandum of Understanding between the CMC Limited and 
the Department of Electronics for the year 1'J'J7-98. 

(ii) Memorandum of Understanding between the ET&T Corpora-
tion Limited and the Department"--of Electronics for the year 
1991-98. 

(Lolc Sabha adjourned at 1.24 P.M. and rF-Clssrmbled al 2.33 P.M.) 
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2.45 P.M. 
4. Matters under nale 377 

I. Shri Anand Ratna Maurya raised a matter regarding need to take steps 
for aU-round development of Saranath pilgrimage and tourist " .. entre in U.P. 

2. Shri Amar Pal Singh raised a matter regarding need to look into 
irregularities in Telecom bills in We. .. tern U.P. 

3. Shri Rameshwar Patidar raised a matter regarding need to write off loans 
taken from financial institutions by farmers living alongside of Narmada river 
in Madhya Pradesh. 

4. Shri Suresh Chandel raised a matter regarding need for prorer 
rehabilitation of evacuees of Bhakra Oam in Himachal Pradc!th. 

S. Shri B.K. Handique raised a maUer regarding need to take effective 
measures to check resurgence of malaria in Nonh Ea. .. lem region. 

6. Dr. Shakeel Ahamed raised a matter regarding need to take steps to 
check pollution of Adhawra group of rivers at Madhubani. Bihar. 

7. Dr. V. Samja raised a matter regarding need to give serious thought to 
environmental pollution causing male infenility. 

8. Shri Raghuvansh Prasad Singh raised a matter regarding need to make 
closed sugar mills viable in North Bihar and also ensure payment of dues to 
sugarcane growers. 

9. Shri Han Kewal Prasad raised a matter regarding need to provide financial 
assistance to State Government of Uttar Pradesh for modernisation and 
expansion of sick sugar mills. 

10. Shri Sudip Bandyopadhyay raised a mailer regarding need to JK'ovide 
necessary facilities to save Circular Railway of Calcutta. 

II. Dr. Sushil Indora raised a. matter reganJing need (or a nationwide 
programme for proper utilisation of water in the country. 
3.10 P.M. 

/
'Goftl"BlMllt 881 - Under cOllSideratioa 

The rmance (No.2) Bill, 1998. 

TIme allotted: 9 hrs. 
TIme taken: 2 hrs. SlmlS. 
Balance: 6 hrs. 09 mts. 
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The motion for consideration of the Bill was moved hy Shri Yashwant Sinha. 

The following members took part in the debate:-

( 1) Shri Prithviraj D. Chavan 
(2) Shri Bha~'Wan Shankar Rawat 
(3) Shri Rupchand Pal 
(4) Shri Shanti Lal Chaplot 
(5) Shri Mohan Singh 
(6) Shri Ramarajan 
(7) Shri Lall.! Pra.'iad 
(K) Shri Konijeti ROliaiah 
(9) Prof. Prem Singh Chandumajra (Speech unfinished) 

The discussi(m was not concluded. 

~/P.M. 

~Contemp.t of the House 
The Chairman informed that as the Huuse W<lS aware. at ahout 14.45 hours 

today. a visitor calling herself Lovely Ammd. wife of Shri Anand Muhan. 
shouted slogans and threw some pamphlets from the Distinguished Visitors' 
Gallery. The Security Officers took her into custody immediately and 
interrogated her. The visitor has made a statement hut has not expressed regrets 
for her action. 

The Chairman observed that he had hrnught it to the notice of the House for 
such action as the House might deem fit. 

Thereafter. the following motion moved hy Shri Mudan Lal Khurana was 
adopted:-

"This House resolves that the person culling herself Luvely Anand. 
wife of Shri Anand Mohan MP who shouted slogans and alsn threw 
some pamphlets from the Distinguished VisilOrs' Gallery at ahout 14.45 
hours today. and whom the Security Officers toilk into custody 
immediately. has commitled a grave offence and is !!Uilty of the 
contempt of the House. 

This House further resolves that coosidering the lact that she is a former 
member of Parliament she be let off on the rising (If the House today." 
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6.0SP.M. 
(lorM Sabha acljmm'l!d till II A.M. (III 11u'DyJU.\~ MI! 16th Jlf/)', J998) 

S.OOPALAN. 
SI!C'fI'taf)··Gelll!ral. 

MGIP(PL,U)MANO-1542LS-15.7.1988. 
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LOKSAEHA 

BULLET.IN - . PART I 

(Brief Recoro of F 'oceedings) 

Thursday, July 16. I 998/Asl dha 25, 1920 (Saka) 

No. 31 

1. Starred Questions 

Starred Question Nos. 422-424 and 426 were orally answered. Replies to 
Starred Question Nos. 425 ~nd 427-441 wt.re laid. on the Table. 
2. Uastaned Questions 

.. 

Replies to Unstarred QUf stion Nos. 4250--4423 were laid on the Table. 
12.00 hrs. 

3. Papers Laid on the 18blt 

The foll.owing papers wert laid on the Table:-

(1) A copy of the Memorandum of Understanding (Hindi and English ver-
sions) between the Indian Airlines Limited and the Ministry of Civil Aviation 
for the year 1997-98. 

(2) A copy each of the fonowing papers (Hjndi and English;.versions) 
under sub-section (I) of section 619A of the Companies Act, 1956:-

'. 
(a) (i) Review by the Government of the working of the Delhi Metro 

Rail Corporation Limited. New Delhi. for the year 1995-96. 

(ii) Annual Report of the Delhi Metro Rail Corporation Lim-
ited, New Delhi, for the year 1995-96 alongytith Audited 

. Accounts and comments of the ComptrolleT and Auditor 
Genera} thereon. 

(b) (i) Review by the Government of the working of the Delhi Metro 
Rail Corporation Limited, N~ Delhi. f~r the year 1996-97. 
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(ii) Annual Report of the Delhi Metro Rail Corporation Lirriited, 
New Delhi, for the year 1996-97 alongwith Audited Accounts 
and co\'nments of the Comptroller and Auditor General thereon. 

(3) Two statements (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (2) above, 

(4) A copy of the Annual Report (Hindi and English versions) of the 
National Capital Region Planning Board, for the year 1996-97 
alongwith Accounts, under section 26 of the National Capital 
Region Planning Board Act. 1985. 

(5) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (4) above, 

(6) (i) A copy of the Annual Report (Hindi and ~nglish versioJls) of 
the lawaharlal Nehru Aluminium Research Development and 
Design Centre. Nagpur. for the year 1996-97 a10ngwith Au-
dited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government Bf the working of the JawaharlaJ Nehru Aluminium 
Research Development and Design Centre, Nagpur, for the year 
1996-97, 

(7) Statement (Hindi and English versions) showing reas~ns for delay 
in laying the papers n.entioned at (6) above, 

12,02 P,M. 

/. Govenunent BiU-lntr( ,duced 
The Electricity Laws (Anendment) Bill, J 998 

(Lok Sab~a adj()umet:. at 2 P.M. and re-assembled at 3 P.M.) 
S. Matters under Rule 377 

J. Dr. Ram Vilas Vedanti raised a matt:t -regarding need to protect 
'fater of Sai River in Pratapgarh. V,P. from 'ml1utiion caus.ed by adjoining 
factories. 

2. Shri Devi Bux Singh raised a matter rc garding need to declate Pariyar 
and Bithur in U.P. as tourist centres and r rovide adequate funds for their 
development. 
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3. Shri Ram Tahal Choudhari raised a matter regarding need for 
construction of a bye-pass at Ranchi, Bihar. 

4. Shri Narendra Budania raised a matter regarding need to provide 
telecommunication facilities in Churu Parliamentary Constituency, 
Rajasthan. 

5. Shri R. Sambasiva Rao raised a matter regarding need to take 
necessary steps to set up Cotton and Chilli Boards with headquarters at 
Hyderabad and Guntur respectively'n A.P. 

6. Shrimati Panabaka Lakshmi raised a matter regarding Need to set 
up a major Locoshed or a carriage and wagon workshop in Bitragunta in 
Nellore district, A.P. 

7. Shri Prasanna Acharya raised a matter regarding need for formation 
of Western Orissa Development Council. 

8. Kum. Kim Gangle raised a matter regarding need to enhance the 
grant and increase the strength of Doordarshan Kendra, Imphal. 

9. Prof. Prem Singh Chandumarja raised a matter regarding need to 
bring a resolution condemning the happenings of 1984 riots. 

10. Shri N. Dennis rai:;ed a matter regarding need to take urgent steps 
to protect sea erosion along the affected sea coast of Kanyakumari. 

1 J. Shri Subrata Mukherjee raised a matter regarding need for stoppage 
of Delhi Gauhati Rajdhani Express at Kishanganj in Bihar. 

12. Shri Salkhan Murmu raised a matter regarding need to find 
permanent solution to ethnic violence between Santhals and Bodos in 
Assam and also include Santhali in Scheduled Tribe List. .. 

3.20 P.M. 

6.~vernment Bill - Under Consideration 
/ Time allotted: 9 hrs. 

Time taken: 9 hrs. 09 mts. 

Discussion on the mot jon for consideration of the Bill moved by 
Shri Yashwant Sinha on the 15th July, 1998 continued:-

(1) Prof. Prem Singh Chandumajra 
(2) Shri v.v. Raghavan 
(3) Shri Sudip Bandyopadhyay 
(4) Dr. T. Subbarami Reddy 



(S} Shri Chinmayanand 
(6) Sbri R.S. Gawai 
(7) Shri Tapan Sikdar 
(8) Shri P. Chidambaram 
(9) Shri V.K. Chinnasamy 
(10) Shri N.K. Premchandran 
(11) Prof. Chaman La) Gupta 
(12) Shri P.C. Chacko 
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(13) Shri Varlcala Radhakrishnan 
(14) Shri Kharabela Swain 
(IS) Prof. Saifuddin Soz 
(16) Shri T.R. Baalu 
(J 7) Shri Inderjit Singh 
(18) Shri S. Mallikarjunaiah 
(19) Shri G.M. BanalWalla 
(20) Shri Shailendra Kumar 
(21) Shri Sbyam Bibari Mishra 
(22) Dr. Raghuvansh Prasad Singh 
(23) Shri S. Murugesan 
(24) Shri K. Bapiraju 
(25) Shri B.M. Mensinkai 
(26) Shri Sansuma Khunggur Bwiswmuthiat~ 

,e dis(:ussion was not concluded. 

?- Statemmt by M~r 
The Minister of Communications made a statement regarding calling 

off of the postal strike. 

9-36 P.M. 
(Lok Stlbhtl adjourned till / / A.M. on Friday. the 17th July. /998) 

*Macte at 5.45 P.M. 
MGfp(PlU)MRND-1594LS-16-7-1996. 

S. GOPALAN. 
Sec retary-Gene ral. 
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LOKSABHA 

BULLETIN - PART I 

(Brief Record of Proceedings i 

Friday. July 17. 1998/Asadha 26. 1920 (Saka) 

No. 31 

I. Starred Questions 
Starred Question Nos. 442~ were orally answered. Replies to Starred 

Question Nos. 445-461 were laid on the Table. 
2. Uastarred QuestiODS 

Replies to Unstarred Question Nos. 4424-4597 were laid on the Table. 
12.00 hrs. 
3. Papers Laid on the 'lable 

The following papers were laid on the Table:-
(I) A copy each of the following papers (Hindi and English versions) 

under sub-section (I) of section 619A of the Companies Act. 
1956:-
(i) "Statement regarding Review by the Government of the working 

of the Delhi State Industrial Development Corporation Limited. 
New Delhi. for the year 1996-97. 

(ii) Annual Report of the Delhi State Industrial Development Cor-
poration Limited. New Delhi. for the year 1996-97 alongwith 
Audited Accounts and comments of the Comptroller and Audi-
tor General thereon. 

(2) Statement (Hindi and English versions) show"ing reasons for 
delay in laying the papers mentioned at (I) above. 
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(3) A copy of the Memorandum of Understanding (Hindi and English 
versions) between the National Small Industries Corporation 
Limited, and the Department of Small Scale Industries and Agro 

. ~.d Rural Industries, Ministry of Industry for the year 1998-99 . ... : ...... 
(oi) ., (i)<A':copy of the Annual Report (Hindi and English versions) of the 

Cashew Expon Prom()tion Council of India. Cochin, for the year 
I ~97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Cashew Export Promotion 

. ~ouncil of India, Cochin, for the year 1996-97. 
".: .. : 

(5) Slaement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) (i) A copy of the Annual Repon (Hindi and English versions) of the 
Apparel Export Promotion Council. New Delhi, for the year 
I ~97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Apparel Export Promotion 
Council. New Delhi. for the year 1996-97. 

(7) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (6) above. 

(8) A copy each of the following Notifications (Hindi and English 
venions) under sub-section (2) of section 38 of the Central Excises 
Act. 1944:-

(i) The Central Excise (Twelfth Amendment) Rules. 1997 published 
in Notifbtion No. G.S.R. 668(E) in GazeUe of India dated the 
26th November. 1997 together with an Explanatory 
Memorandum. 

(ii) The Central Excise (Thirteenth Amendment) Rules. 1997 
published in NotifICation No. G.S.R. 694(E) in GazeUe of India 
dated the II th December, 1997 together with an Explanatory 
Memorandum. 

(iii) G.S.R. 2O(E) published in Gazette of India daIed the Sth J~UM')'. 
1998 containin, Conigendum to the Notification No. O.S.R. 
376(E) dated the 9th July. 1991. 
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(iv) G.S.R 22(E) published in Gazette of India dated the 7th January. 
1998 containing Corrigendum to the Notification No. G.S.R. 
524(E) dated the 8th September. 1997. 

(v) G.S.R. 23(E) published in Gazette of India elated the 7th January. 
1998 containing Corrigendum to the Notification No. G.S.R. 
668(E) dated the 26th November. 1997. 

(vi) G.S.R. 21 (E) published in Gazetle ofIndia dated the 5th January. 
1998 containing corrigendum to the Notification No. G.S.R. 
694(E) dated the J Ith December. 1997. 

(vii) The Cet:ltral Excise 3rd Amendment Rules. 1998 published in 
Notification No. G.S.R. 106(E) in Gazette of India dated the 2nd 
March. 1998 together with an Explanatory Memorandum. 

(viii) The Central Excise (Eighth Amendment) Rules. 1997 published 
in Notification No. G.S.R. 361(E) in Gazetle of India dated the 
26th June. 1998 together with an Explanatory Memorandum. 

(ix) The Central Excise (Ninth Amendment) Rules. 1998 published 
in Notification No. G.S.R. 375(E) in Gazette of India dated the 
I st July. 1998 together with an Explanatory Memorandum. 

(x) G.S.R. 681 (E) published in Gazette of India dated the 1st 
December. J 997 together with an Explanatory Memorandum 
making certain amendments in the Notification No. 4/97-CE. 
dated the J st March. 1997. 

(xi) G.S.R. 686(E) published in Gazette of India dated the 3rd December. 
1997 together with an Explanatory Memorandum making certain 
amendments in the Notifications mentioned therein. 

(xii) G.S.R. 44(E)published in Gazette ofIndiadated the 21st January. 
J 998 together with an Explanatory Memorandum making certain 
amendments in the Notifications mentioned therein. 

(xiii) G.S.R. I 29(E) published in Gazette ofIndia dated the 10th March. 
1998 together with an Explanatory Memorandum making certain 
amendments in the Notification No. 58/97-CE. dilted the 30th 
August. 1997. 

(xiv) The Central Excise (Fourth Amendment) Rules. 1998 published 
in Notification No. G.S.R. 13O(E) in Gazette of India dated the 
10th March. 1998 together with 8ft Explanatory Memorandum. 
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(xv) G.S.R. J SS(E) published in Gazette of India dated the 31st March. 
·1998 together with an Explanatory Memorandum making certain 
amendments in the Notification No. 7/98-CE, dated the 10th 
March, 1998. 

~ t " 

(xvi) G.S.R. J 88fE) published in Gazette of India dated the 17th April, 
1998 together with an Explanatory Memorandum making certain 
amendments in the Notification No. 82192-CE, dated the 27th 
Augus~·1992. 

(xvii) The Central Excise [Fourth Amendment (Amendment)] Rules, 
1998 published in Notification No. G.S.R. 228(E) in Gazette of 
India dated the 29th April. 1998 together with an Explanatory 
Memorandum. . . 

(9) A copy of the Notification No. G.S.R. 336 (E) (Hindi and English 
versions) published in Gazette of India dated the 4th June. 1998 
directing certain sections of the Insurance Act, 1938 to apply to 
the Life Insurance Corporation of India issued under sub-section 
(3) of section 43 of the Life Insurance Corporation Act, 19S6. 

(10) A copy of the Notification No. S.O. 485 (E) (Hindi and English 
versions) published in Gazette of India dated the 4th June, 1998 
making certain amendments in.the Notificaiton No. S.O. 771(E) 
dated the 29th December, 1972 issued under section 35 of the 
General Insurance Business (Nationalisation) Act. 1972. 

(11) A copy of the cou.age (Standard weight and remedy of the One 
Rupee Circular COIns cont.inin, iron 82~ and Chromium 18% 
with the theme 'Cellular Jail') Rules. J997 (Hindi and English 
96rsions) published in Notification No. O.S.R. 722(E) in Gazette 
of India dated the 23rd December. 1997. under sub-section (3) of 
section 21 of the Coinage Act,' 1906. 

(12) A copy each of the following Notifications (Hindi and English veriions) 
under IUb-lCClion (4) of aection 94 of the Finance Act, 1994:-
{i) G.S.R. 346(E) pubUshed in Gazeue of India dated the 15th June. 

1998 tOledler with an Explanatory MemorandUm-regarding 
exemption to taxable services provided by a tour operator to the 
. specified diplomatic mission &om the whole of the service tal 
·leviable thereon. 
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(ii) G.S.Il. 347 (E) published in Gazette ofIndia dated the lSth June, 
1998 together with an Explanatory Memorandum regarding 
exemption to the taxable services provided by an air travel agent 
for bOoking for the specified diPlomatic missions from the whole 
of the service tax leviable thereon. 

(13) A copy each of the following Notifications (Hindi and English 
versions) under section 296 of the Income-tax Act, 1961:-

(i) The Income-tax Settlement Commissioil (Procedure) Rules. 1997 
published in Notification No. G.S.R. 361(E) in Gazette of India 
dated the 4th July. 1997. 

(ii) The Income Tax (Fifth) Amendment Rules. 1998 published in 
Notification No. S.D. 2S9(E) in Gazette of India dated the 27th 
MlJrch. ) 998. . 

(iii) The Income Tax (Eighth Amendment) Rules. 1998 published in 
Notification No. S.D. 476(E) in Gazette of India dated the 29th 
May. 1998. 

(14) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at item (i) of (13) .. hove. 

(IS) A·copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act. 1962:-

(i) GSR 70S(E) published in Gazette of India <lated the 19th 
December. 1997 together with an Explanatory Memorandum 
makmg certain amendments in the Notification No. 79/95-Cus .. 
dated'the 31st March. 1995. 

(ii) G.S.R. 709(E) published in Gazelle of India dated the 19th 
December. 1997 together with an Explanatory Memorandum 
making certain amendments in the Notification No. 80195-Cus .• 
dated the 31st March. 1995 .. 

(iii) G.S.R. 71O(E) published in Gazette of India dated the 19th 
December. 1997 together with an Explanatory Memorandum 
making certain ~mendments in the Notification No. 148/95 
Cus .• dated the 19th September. 1995. 

(iv) G.S.R. 71 I(E) published in Gazelle of India dated the 19th 
December. 1997 together with an Explanatory Memorandum 
making certain amtlndments in the Notification No. 149195-Cus; 
dated the 19th Sept,mber. 1995. 
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(v) G.S.R. 712(E) and G.S.R. 713(E) published in Gazette of India 
dated the 19th December. 1997 together with an Explanatory 
Memorandum making ca:tain amendments in the Notification 
Nos. 30197-Cus .• and 3Im-Cus .• dated the 1st April. 1997. 

(vi) G.S.R. 200(E) published in Gazette ofIndia dated the 23rd April. 
1998 together with an Explanatory Memorandum making certain 
amendments in certain Notifications mentioned therein . 

• (vii) G.S.R. 201(E) and G.S.R. 202(E) published in Gazette of India 
dated t,..e 23rd April. 1998 together with an explanatory 
Memorandum making certain amendments in Notification Nos. 
29197-Cus .• 3OI97-Cus. and 31197-Cus .• dated the 1st April. 1997. 

(viii) 'The adhoc Exemption Order No. 113 dated lhe 25th November. 
1997 together with ao Explanatory Memorandum seeking to 
exempt raw material and components imported by Mis J?oByi 
Polo Petrochemicals Limited. Mumbai. from the whole of the 
basic. special and so much of the additional duty of customs 
leviable thereon. 

(ix) G.S.R. 43 (E) and G.SR. 74(E) published in Gazette of India 
dated the 215t January and 11 th Feb. 1998 together with an 
Explanatory Memorandum making certain amendments in the 
Notification No. 11197-Cus .• dated the 1st March. 1997. 

(x) G.S.R. 89(E) published in Gazette of India dated the 24th 
February. J 998 together with an explanatory Memorandum 
making certain amendments in the Notification No. 80197-Cus .• 
dated the 21st October. 1997. 

(xi) G.S.R. J 31 (E) published in Gazette oflndia dated the 10th March. 
1998 tQJethcr with an Explanatory Memorandum making certain 
amendmetns in the Notification No. 11197-Cus .• dated the 1st 
March. 1997. 

(xii) G.S.R. 22S(E) and G.S.R. 226(E) plllblished ioGazette of India 
dated the 28th April. 1998 together with an Explanatory 
Memorandum making certain amendments in the Notification 
Nos. 11197-Cus. and 12I97-Cus .• 4ated the 1st March. 1997. 

(xiii) G.S.R. 324(£) published in Gazette of India dated the 2nd 
June. 1998 together wjth an Explanatory Memorandum 
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seeking to exempt petrol from so much of additional duty of 
Custom as equivalent to additional duty of Excise of Re I 
leviable thereon. 

(xiv) G.S.R. 23S(E) published in Gazette of India dated the 1st May, 
1998 making certain amendments in the Notification 
No. 11197-Cus., dated the 1st March, 1997. 

. ..... 

( 16) A copy of the Wealth-Tax Settlement Commission (Procedure >. Rules, 
1997 (Hindi and English versions) putHished in Notification 
No. G.S.R. 362(E) in Gazette of India dated the 4th July, 1997 under 
sub-section (4) of section 46 of the Wealth Tax Act, 1957. 

(17) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (16) above. 

(18) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (7) of section 9A of the Customs Tariff 
Act, 1975:-

(i) G.S.R. 72I(E) published in Gazette of India dated the 23rd 
December. 1997 together with an Explanatory Memorandum 
withdrawing anti-dumping duty levied on PVC resin. 

(ii) G.S.R. 62(E) published in Gazette of India dated the 
2nd February, 1998 together with an Explanatory Memorandum 
seeking to impose final anti-dumping duty on catalysts imported 
from Denm~k. 

(iii) G.S.R. I 86(E) published in Gazette of India dated the 16th April, 
1998 together with an Explanatory Memorandum seeking to 
impose provisional anti-dumping duty on Vitamin C imported 
from China and Japan. 

(iv) G.S.R. 223(E) published in Gazette of India dated the 28th April, 
1998 together with an Explanatory Memorandum seeking 10 

impose final anti-dumping duty on PTA imported from Thailand, 
Indonesia and Korea. 

(v) G.S.R. 224(E) published in Gazette ofindia dated the 28th April, 
1998 together with an Explanatory Memorandum 
rescinding the Notification No. 85/97-Cus .. dated the 21 sl 
November. 1997. 
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(vi) G.S.R. 236(E) published in Gazette of India dated the 4th May. ' 
1998 together with an Explanatory Memorandum seekin, to 
impose provisional anti-dumping duty on all imports of Ma,ne-
sium exported from China. 

(vii) G.S.R. 243(E) published in Gazette of India dated the 6th May, 
1998 10lethcr with an Explanatory Memorandum seekin, to 
impose anti-dumping duty on Metallurgical coke exported from ... 
China. 

(19) A copy each of the foUowinl Notifications (Hindi and English 
versions) under sub-section (3) of section '48 of the Life Insurance 
Corporation Act. 19S6:-

(i) The Life Insurance Corporation of India Class III and Class IV 
Employees (Revision of Terms and Conditions of.Servicc) Amcn,d-
ment Rules. 199~ published in Notification No. G.S.R. 261(E) in 
Gazette of India dated the 22nd May. 1998. 

(ii) The Life Insurance Corporation of India (StaCO Amendment 
Rules. 1998 published in NotifICation No. G.S.R. 262(E) in Ga-
zette of India dated the 22nd May. 1998. 

(20) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (5) of section 11 A of the General In-
surance Business (Nationalisation) Act. 1912:-

(i) The General Insurance (Rationalisation and Revision of Pay 
Scales and other Conditions of Service of Supervisory. Clerical 
and subordinate Slaff) Amendment Scheme. 1998 I*blished in 
Notification No. 5.0. 465(E) in Gazette of India dated the 27th 
May. 1998. 

(ii) The G~neral Insurance (Termination. Superannuation and Re-
tirement of Officers and development staff) Amendment Scheme • 

. 1998 published in Notification No. S.O. 466(E} in Gazette of 
India dated the 27th May. 1998. 

(21) A copy of the Annual Report (Hindi and English versions) of the 
Institute for Social and Economic Change. Bangalore. for the year 
1996-97 alongwith Audited Accounts. 

(22) Statement (Hindi and English versions) showing rCaJlons for de-
lay in laying the papers mentioned at (21) above. 
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(23) A copy each of the following Annual Report and Accounts (Hindi 
and English versions) or the Regional Rural Banks for the year 
ended on the 31st March. 1997, together with Auditor's Report 
thereon:-
(i) Gomti Oramin Bank. Jaunpur. 

(ii) Damoh Panna Salar K.~hetriya Gramin Bank. Damoh. 
(iii) Samiyut Kshetriya Gramin Bank. Azamgarh. 
(iv) Bolangir Anchalik Gramya Bank. Bolangir. 
(v) Gurgaon Gramin Bank, Gurlaon. 

I 

(vi) Santhal Parganas Gramin Bank. Dumka. 
(vii) Bundelkhand Kshetriya Gramin Bank. Tikamsam .. 

(viii) Prathma Gramin Bank. Moradabad. 
(ix) Valsad Dangs Gramin Bank. 
(x) Basti Gramin Bank. Basti. 

(xi) Tungabhadra Gramin Bank. Bellary. 
(xii) Aligarh Gramin'Bank. Aligarh. 

(xiii) Etawah Kshetriya Gramin Bank. Etawah. 
(xiv) Nagaland Rural Bank. Kohima. 
(xv) Magadh Gramin Bank. Gaya. 

(xvi) Kisan Gramin Bank. Budaun. 
(xvii) Shahdol Kshclriya Gramin Bank. Shahdol. 
(xviii) Vaishali Kshctriya Gramin Bank. MU1.affarpur. 

(xix) Tripura Gramin Bank. Tripura West. 
(xx) Mundla-Balaghat Kshctriya Gramin Bank. Mandla: 
(xxi) Vidur Grumin Bank. Bijnor. 

(xxii) Tulsi Gramin Bank. Banda. 
(xxiii) Ratlam Mandsaur Kshclriya Gramin Bank. Mandsaur. 
(xxiv) Kshclriya Kisan Gramin Bank. Mainpuri. U.P' 
(xxv) Rani Laxmihai Kshctriya Gramin Bank. Jhansi. U.P' 

(xxvi) Ballia Kshetriya Gramin Bank. Sultanpur. U.P. 
(xxvii) Aurungahad Jalna. Gramin Bank. Aumngahad. Maharashtra. 
(xxviii) Barahanki Gramin Bank. B~lrahanki. U.P. 

(xxix) BhilwLlnl-Ajmcr Kshclriya Gmmin Bank. Bhilwara. Raja .. than. 
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(xxx) Sangameshwara Cirameena Bank. Mahabuhnagar. A.P. 
(xxxi) Surat-Bharuc:h Ciramin Bank. Brauch. Maharashlra. 

(xxxii) Banaskantha Mchsana Oramin Bank. Patan. Ciujarat. 
(xxxHi) Chambal Kshetriya Gramin Bank. Morena. M.P. 
(xxxiv) Raigarh Kshetriya Ciramin Bank. Raigarh. M.P. 
(xxxv) Marudhar Kshetriya Ciramin Bank. Churu. Rajasthan 

(xxxvi) Marwar Gramin Bank. Pali. Rajasthan. 
(xxxvii) Vidisha-Bhopal Kshetriya Gramin Bank. Vidisha. M.P. 

(xxxviii) Adhiyaman Grama Bank. Dharampuri. Tamil Nadu. 
(xxxix) Panchamahal Vadodara Gramin Bank. Panchamahal. Ciujarat. 

(xl) Sri Saraswalhi Cirameena Bank. Adilabad. A.P. 
(xli) Mizoram Rural Bank. Aizwal. Mizoram. 
(xlii) Mayurakshi Gramin Bank. Suri. W.B. 

(xliii) Langpi Dehangi Rural Bank. Diphu. Assam. 
(xliv) Murshidabad Gramin Bank. Bharampur. W.B. 
(xlv) KaJahandi Anchalika Gramya Bank. Golaghat. Orissa. 

(xlvi) Cauvery Grameena Bank. Mysore. Karnataka. 
(xlvii) Mewar A8ncbalik Grnmin Bank. Udaipur. Rajasthan. 

(xlviii) Kshetriya Gramin Bank. Hoshangabad. M.P. 
(xlix) Mallabbum Gramin Bank. Bankura. W.B. 

(I) Haryana Kshetriya Gramin Bank. Bhiwani. Haryana. 
(Ii) Dewas Shajapur Ksherriya Gramin Bank. Dewas. M.P. 

(Iii) Shri Venkaleswara Grameena Bank. Chittoor. A.P. 
(fiii) Baitarani CiTamya Bank. Mayurbhanj. Orissa. 
(Iiv) Jhabua-Ohar Kshelriya Gramin Bank. Jhabua. M.P. 
(Iv) Binner Kshetriya Gramin Bank. Bikaner. Rajasthan. 

(Ivi)" Manipur Rural Bank. Imphal. Manipur. 
(lvii) Alwar Bharatpur Anchalik Gramin Bank. Alwar. Rajasthan. 

(Iviii) Siwan K.4ihetriya Gramin Bank. Siwan. Bihar. 
(Iix) Sri Sathavahana Grameena Bank. Karimnagar. A.P. 
(b.) Hindon Ciramin Bank. Cihaziabad. U.P. 
(bi) Cianga Yamuna Gramin Bank. Dehradun, U.P. 

(Ixii) BhaDdara Gramin Bank. Bhandara. Maharashtra. 



II 

(Ixiii) North Malabar Gramin Bank. Kann .. , leerata. 
C1xiv) Thane Gramin Bank. Thane. Maharashtra. 
(Ix v) Fate~r Kshcbiya Gramin Bank, Fatchpur, U.P. 

(lxvi) ~pur Kshctriya Gramin Bank. Kanpur. U.P. 
(Ixvii) Elah Gramin Bank, Elah. U.P. 

(lxYiii) lamuna Gramin Bank, Agra. U.P. 
(lxix) ShivaHk Kshetriya Gramin Bank, Ropra & Hoshiarpur. 

Punjab. 
(lxx) Manjira Gramccna Bank. Medak. A.P. 

(Ixxi) Kamraz Rural Bank, BaramuUa.l & K 
(Ixxii) Chitradurga Oramin Bank. Chitradurga. Kamataka. 

(Ixxiii) Mahakaushal Kshetriya Gramin Bank. Narasinghpur. M.P. 
(lxxiY) Surguja Kshctriya Oramin Bank, Surguja. M.P. 
(Ixxv) Golconda Gramccna Bank. Hyderabad, A.P. 

(Ixxvi) Pithoragarh Kshetriya Gramin Bank. Pithoragarh. U.P. 
(Ix x vii) Chhindwara Seoni Kshetriya Gramin Bank. Chhindwara. M.P. 

(lxxviii) Chhatrasal Oramin Bank~ Orai. U .P. 
(Ix xi x) Dungarpur Banswara Kshetriya Gramin Bank. Dungarpur. 

Rajasthan. 
(lxxx) South Malabar Gremin Bank. Malappuram. Kerala. 

(Ixxxi) Sree Anantha Orameena Bank. Anantapur. AP. 
(Ixxxii) Kalpatharu. Oramcena Bank, Tumkur. Kamataka. 

(Ixxxiii) Surendranagar Bhavnagar Gramin Bank. Surendranagar. Gujarat. 
(Ixxxiv) Vallar Gramya Bank. Cuddalore. Tamil Nadu. 
(Juxv) Singhbhum Kshetriya Gramin Bank. Chaibasa, Bihar. 

(lxxxvi) Bhojpur Rohtas Gramin Bank. Arrah. Bihar. 
(lxxxvii) Solapur Gramin Bank. Solapur. Maharashtra. 
(Ixxxviii) Kanakdurga Orameena Bank. Gudivada. A.P. 
(lxxxix) Hazaribagh Kshctriya Gramin Bank. Hazaribagh. Bihar. 

(xc) Aravali Kshctriya Gramin Bank. Swai Madhopur. Rajasthan. 
(xci) Faridhkot Bhatinda Kshctriya Gramin Bank. Faridkot, Punjab. 

(xcii) Shivpuri Guna Kshetriya Gramin Bank. Shivpuri. M.p. 
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(xciii) Kapunhale Ferozpur Kshetriya Gremin Bank. Kapunhala. 
Punjab. 

(xciv) Kosi Ksbetriya Gramin Bank. Gay .. Bihar. 
(xcv) GopaIpDj. KsheIriya Oramin Bank. OJandrqokul. Bihar. 

(xcvi) Oiridih Kshetriya Gramio Bank. Giridih, Bihar. 
(xcvii) Subansiri Gaonlia Bank. North Lakhirnpur. Assam. 

(xcviii) Ownparan Kshetriya GrainiD Bank. Motihari. Bihar. 
(xcix) Netr&vati Gnmeena Bank. Karangalpady, Karoataka. 

(c) Ranchi Kshetriya Gramin Bank. Ranchi. Bihar. 
(ci) Chikmagalur Kodagu Grameena Bank, Chikmagalur. KamaIaka. 

(eii) Milhila Kshetriya Gramin Bank. Lahcriasarai. Bihar. 
(eiii) Bhaplpur Banka Kshclriya Gramin Bank. Bhaplpur. Bihar. 
(eiv) Gaur Gramin Bank. Maida. W.B. 
(ev) Pandyan Gramya Bank. Raman8lhapuram. Tamil Nadu. 

(evi) Dheokanal Gramya Bank. Dhenkanal. Orissa. 
(cvii) Cuuack Gramya Bank. Cuttack. Orissa. 

(cviii) Kakalbiya Gramecna Bani. Hanamkonda. A.P. 
(cix) MU7.afTamagar Kshetriya Gramin Bank. MuzafTarnagar, U.P. 
(ex) Malwa Gramin Bank, Sanpur. Punjab. 

(cli) Gurudaspur Amritsar Kshctriya Gramin Vikas Bank. Gurudaspur. 
Punjab 

(cxii) Sharda Gramin Bank. Satna. M.P. 
(cliii) Shekhawati Gramin Bank. Sikar, Rajasthan. 
(eliY) Sarayu Gramin Bank. Lakhimpur. U.P. 
(elY) Cachnr Gramin Bank. Cachar. Assam. 

(cui) Chandrarur Gadchiroli Gramin Bank. Chandrapur. Maharashtra. 
(cnii) Bilaspur Raipur Kshetriya Gramin Bank. Bilaspur. M.P. 
(cnlii) Buldana Gramin Bank. Suwarna Nagar. Maharashtra. 

(eil) Ayadh Gramin Bank. Lucknow. U.P. 
(cu) Sahydri Gramin Bank, Shimoga, Karnalaka. 

(cui) Fail.abad Kshetriya Gramin Bank. Reidganj. U.P. 
(cuii) Sri Ganganagar Kshctriya Gramin Bank. Sri Ganganagar. 

Rajast~n. 



13 

(cxxiii) Bijapur Gramin Bank, Bijapur. Karnataka. 
(cxxiv) Thar ~halik Gramin Bank. lodhpur. Rajasthan. 
(cnv) Ourg Rajnandgaon Gramin Bank, Rajnandgaon, M.P. 

(cJtXvi) Kashi Gramin Bank, Varanasi, U.P. 
(cxxvii) Bhagirath Gramin Bank, Sitapur, U.P. 

(cxxviii) Allahabad Kshetriya Gramin Bank, Allahabad, U.P. 
(cxxix) Indor-Ujjain Kshetriya Gramin Bank, Ujjain, M.P. 
(cxxx) Lakhimi Gaonlia Bank. Golaghat. Assam. 

(cxxxi) Beguserai Kshetriya Gramin Bank. Kachahari. Bihar. 
(cxxxii) Vindhyasini Gramin Bank, Mirzapur.U.P. 

(cxxxiii) Gorakhpur Kshetriya Gramin Bank, Gorakhpur, U.P' 
(cxxxiv) Pragjyotish Gaonlia Bl!Dk, Golpara, Assam. 
(cxxxv) Rewa Sidhi Gramin Bank. Rewa. M.P. 

(cxxxvi) Ka B~k Nongkyndong Ri Kashasi laintia, East Kshi, Meghalaya. 
(cxxxvii) Nagarjuna Grameena Bank. Khammam. A.P. 
(cxxxviii) Godavari Grameena Bank. Rajahmundry,' A.P. 
(cxxxix) Nadia Gramin Bank. Krishnagar. Nadia. W.B. 

(24) A copy of the Annual Report and Accounts (Hindi and English 
versions) of the Uttarbanga Kshetriya Gramin Bank, Coochbebar, 
for the year ended the 31st March. 1996. together with Auditor's 
Report thereon. 

(2oS) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (24) above. 

4. Aa8eDt to BiDs 
Secretary-Oenera1laid on the Table the following three Bills passed by the 

HOUSI".a of Parliament during the current session and assented to by the President 
since a report was last made to the House on the 4th luly. 1998:-

(J) The Appropriation (No.2) Bill. 1998; 
(2) The Finance (Amendment) Bill. 1998; and 
(3) The High Court and Supreme Court ludges (Conditions of Service) 

Amendment BiIl. 1998. 
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5, SWe_1I by M ...... 

(i) The Minister of Parliamentary Affairs made a statement relarding 
,. Government Business for the week commencing lhc 20th July. 1998. 

Ai) The Minister of Home Affairs made a statement on staling of a 
Marathi play in Mumbai-"Mce Nathuram Godse Boitoyac". 

I-~ P.M. 
,/I: GoftftUlleal __ r-d 

TIme taken : II hrs. 4 mts. 
The Finance (No.2) Bill. 1998. 
Discussion on the motion for consideration o(ihe Bill moved by 

Shri YashwantSinha on the 15th July. 1998. continued:-
The following Members took pan in the debate:-

( I ) Shri Motilal Vora 
(2) Shri Rajcndra Agnihotri 

Shri Yashwant Sinha replied to the debate. 
The Motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 
Clause 4 was adopted. as amended. 
Clauses S and 6 were negatived. 
Clause 7 was adopted. as amended. 
Clauses 8 to 10 were adopted. 
Clauses II to 13 were adopted. as amended. 
Clauses 14 to 19 were adopted. 
Clause 20 was adopted, as amended. 
CIa&dcs 21 and 22 were adopted. 
Clausell 23 and 24 were adopted, as amended. 
Clause 2S was neptived. 
Clauses 26 and 27 were adopced . 

...... 11.11 p.m. 
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Clause 28 was negatived. 
Clauses 29 and 30 were adopted. 
Clause 31 was adopted. as amended. 
Clause 32 was adopted. 
Clauses 33 and 34 were adopted, as amended. 
Clause 3S was adopted. 
Clause 36 wa.'i adopted. a.'i am~nded. 
Shri Yashwant Sinha moved the following motion under Rule 388:-

"That this House do suspend clause (i) of rule 80 of1he Rules of 
Procedure and Conduct of Business in Lok Sahha in So far a.'i it requires 
that an amendment shall be within the scope of the Bill and relevant 
to the subject matter of the c1au.o;e to which it relates. in its application 
to Government Amendment No. 72 to the Finance (No.2) Bill. 1998 
and that this amendment may he allowed to he moved." 

The Motion was adopted. 

An amendment for insertion of new clause 36A wa.'i adopted. 

New clause 36A was also adopted. 

Clause 37 was adopted, as amended. 

Clause 38 was adopted. 

Clause 39 was adopted. as amended. 

Clause 40 was adopted. 

Shri Ya.'ihwant Sinha moved the following motion under Rule 388:-
"That this House do suspend clause (i) to rule 80 of the Rules of 
Procedure and Conduct of Business in Lok Sahha in so far as it requires 
that an amendment shall he within the scope of the bill and relevant 
to the subject matter of clause to which it relates, in its application to 
Government amendment No. 81 to the Finance (No.2) Bill, 1998 
and that this amendment may be allowed to be moved." 

The motion was adopted. 
An amendment for insertion of new clause 40A was adopted. 

The new clause 40A was also adopted. 

aause 41 was adopted. 
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Clauses 42 and 41 were adopted, as amended. 
Clause 44 was adopted. 
Clauses 4S and 46 w~ adopted as amended. 
Clauses 47 to 49 were adoplcd. 
Clauses SO and S I were adopIcd as amended. 
Clauses '2 and 53 were adopted. 
Clause S4 was adoptod, as amended. 
Clauses 5S and S6were adopted. 
Clauses 57 to 63 wc.re adopted. as amended. 
Clauses 64 to 68 were adopted. 
Clauses 69 and 70 were adopted as amended. 
Clause 71 was Negatived. 
Clauses 72 to 7S wae adopted. as amended. 
Clause 76 was adopted. 
Clause 77 was adopted as amended. 
Clauses 78 to 82 were adopted. 
Clause 83 was adopted. as amended 
Clauses 84 aad 8S were adopIcd. 
Clause 86 was adopted. as amencIed. 
Clauses 87 to 89 were adopted. 
Clauses 90 and 9J were adopted. as amended. 
Clause 92 was adopted. 
Clause 93 was adopted. as amended. 
Clause 94 was adopted. 
Clause 9S was adopted as amended. 
Clauses 96 and 97 were adopted. 
Clause 98 was adOpted, as amended. 
The Schedule to Chapter IV was adopted as amended. 
Clauses 99 to 1"06 W~ adopted. 
Clause 107 was adopted, as ameaded. 
Clauses 108 to I J 8 were adopted. 
Clause 119 was adopted as amended. 
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Clauses 120 to 122 were adopted. 

The First to Sixth Schedules were'adopted. t' . 

Clause 1. the Enacting Formula and the Long Title' were also adopted. 

The Motion that the Bill as amended be passed was moved by Shri Yashwant 
Sinha. 

The motion was adopted and the Bill. as amended. was passed. 

4··50 P.M . 
.. / . l 

7. P9nte Member's ReaoIution-Withdrawn 
/'further discussion on the following Resolution moved by Dr. Laxminarayan 
Pandey on the 2nd·June, 1998 continued:-

"This House is of the opinion that Government should fonnulate a 
National Housing Policy on priority basis ,primarily for the benefit of 
poor and deprived persons with a view to solving the Housing problem 
to ,a greater extent in the next five years." 

Shri Rarit Jethmalani took partin the debate. 

Dr. Laxminarayan Pandey replied to the debate. 

The Resolution was withdrawn by leave of th~ House. 

4-~M. 

?,Private Membe~'s Resolution-Under consideration 
Or, Asim Bala moved the following Resolution:-

"This House urges upon the Government to take concrete and effective 
steps to rehabilitate the sick Public Sector Undertakings under the 
control of the Central Government and formulate a comprehensive 
policy to improve the functioning of the Public Sector Undertakings." 

The fonowing Members took part in the debate:-

(1) Shri Shivraj V. PatH 

(2) Shri S. Mallikatjunaiah . 
(3) Or. Laxminarayan Pandey (Speech unfinished) 

The discussion was not concluded. 



5.57 P.M. 
/ . 

9. CoIitempt oldie H.,. 

18 

The Chairman informed that·1!S the House was aware, at about 12.55 hrs. 
today. two visitors calling themselves Devender Negi aged 33 years, son of 
Shri Sher Singh Negi and Brij Mohan Upreti aged 34 years, son of Shri Bal 
Kishan Uprcti attempted to shout slogans and threw SOD)e leaflets from the 
Visitors' Gallery. The Security Officers took them into custoday immediately 
and interrogated them. The visitors have not expressed regrets for their action. 

TIle Chairman observed that he had brought it to the notice of the House 
for such action as the House might deem, fiL 

Thereafter. the following motion moved by Shri Madan La) Khurana was 
adopted:-

"This House resolves that the persons callingtbemsclves Devender 
Negi. aged 33 years. 'on of Shri ,Sher Singh Negi and Brij Mohan 
Upreti aged 34 years, son of ShriBallGsban Upreti who attempted 
to shout slogans and also threw some leaflets from the Visitors' Gallery, 
at about ) 2.55 Hours today, and whom the SecUrity Officcrs took into-~ 
custody immediately, have committed a grave otf,.·ace and are guilty 
of the conte&JlPl of the House. 

This Ho~ further resolves that they be let off with stem warning on the 
risi1aJ of the House today." 
6.00 P.M. 

(Lot SabIt4 adjourned tiU JJ AM on Monday, the 20th July, 1998) 

S.OOPALAN. 
s.cretary-G~neral . 

. ~ 
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'#:.. 1. Starred Questions 
Starred Question Nos. 462-464 were orally answered. Replies to Starred 

Question Nos. 465-481 were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Question Nos, 4598-4827 were laid on the Table. 

A Statement by the Minister of Human Resource Development correcting 
the reply given on August 4, 1997 to Unstarred Question No. 1795 regarding 
Central Centre of Excellence for Hockey was also laid on the Table. 

12.00 hrs. 
3. Papers Laid OD the Table 

The fol1owing papers were laid on the Table:-

(1) (i) A copy of the Annual Repon (Hindi and lin&.lish versions) of the 
Indian Association for the Cultivation of Science, Calcuna, for 
the year 1996-97 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by the 
Government of the working of the Indian Association for the 
Cultivation of Science, Calcutta. for the year 1996-97. 

(2) Statement (Hindi and EngJish versions) showing reasons for 
delay in laying the papers mentioned at (I) above. 

1 
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(3) (i) A copy of the Annual Report (Hindi and English versions) of the 
National Academy of Sciences. Allahabad. for the year 1996-97 
alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by the 
Government of the working of tile National Academy of Sciences. 
Allahabad. for the year 1996-97. . 

(4) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English versions) of the 
Technology Information. Forecasting and Assessment Council. 
New Delhi. for the year 1996-97 along with Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by the 
Government of the woiting of the Technology Information. Fore-
casting and Assessment Council. New Delhi. for the year 
1996-97. 

(6) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) (i) A cOpy of the Annual Report (Hindi and English versions) of the 
Jawaharlal Nehru Centre for Advanced Scientific Research. 
Bangalore. for the year 1996-97 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by tM 
Government of the working of the Jawaharlal Nehru Centre for 
Advanced ScientifIC Research. Bangalorc. for the year 1996-97. 

(8) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 

(9) A copy of the Memorandum of Understanding (Hindi and English 
versions) between the National Hydroelectric Power Corporation 
Limited and the Ministry of Power for the year 1998·99. 

(10) (i) A copy of the Annual ~eport (Hindi and English versions) of the 
Satyajit Ray Film and Television Institute. Calcutta. for the year 
1996-97. 

(ii) A copy of the Annual Accounts (Hindi and English versions) of 
the Satyajit Ray Film and Television Institute. Calcutta, for the 
year 1996-97. together with Audit Report thereon. 
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f (iii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Satyajit Ray Film and Television 
Institute, Calcutta, for the year 1996-97. 

(II) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (10) above. 

(12) (i) A copy of the Annual Report (Hindi and English versions) of the 
University of Delhi, Delhi, for the year 1994-95. 

(ii) A cOpy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the University of Delhi, Delhi, for the 
year 1994-95. 

(13) Statement (Ilindi and English versions) showing reasons for delay 
in laying the papers mentioned at (12) above. 

(14) A copy of the Annual Accoun.ts (Hindi and English versions) of 
the University of Delhi, Delhi, for the year 199:\-94 together With 
Audit Report thereon. 

(15) Statement (HIndi and English versions) showing reasons {or deluy 
in laying the papers mentioned at (14) above. 

(16) A copy of the Annual Accounts (Hindi and English versions) of 
the University of Delhi, Delhi, for the year 1994-95 together with 
Audit Report thereon. 

\ 

(17) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (16) above. 

(18) (i) A copy of the Armual Report (Hindi and English versions) of the 
University of Hyderabad, Hyderabad, for the year 1996-97. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the University of Hyderabad, 
Hyderabad, for the year 1996-97. 

(19) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (18) above. 

(20) A copy of the Annual Accounts (Hindi and English versions) of 
the University of Hyderabad, Hyderabad, for the year 1996-97 
together with Audit Report thereon. • 

(21) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (20) above. 
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(22) (i) A copy of the Annual Report (Hindi and English versions) of til " 
Visva Bharti, Santiniketan. for the year 1996-97. . 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Visva-Bharti. Santiniketan. 
for the year 1996-97. ' 

(23) Statement (Hindi and English versions) showing reasons for delay 
in laying th~ papers mentioned at (22) above. 

(24) A copy of the Annual Accounts (Hindi and English versions) of 
the Visva-Bharti. Santiniketan. for the year 1996-97 together with 
Audit Report thereon. 

(25) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (24) above. 

(26) (i) A copy of the Annual Report (Hindi and English versions) pf the 
Jawaharlal Nehru University. New Delhi. for the year 1996-97. 

(ii) A copy of the Review (Hindi and English versions) by the 
Govemment of the working of the Jawaharlal Nehru University. 
New Delhi. for the year 1996-97. 

(27) Statement (Hindi and English versions) showin, reasons for delay 
in laying the papers mentioned at (26) above. 

(28) A copy of the Annual Accounts (Hindi and English versions) of 
the Jawaharlal Nehru University. New Delhi. for the year 1996-97 
together with Audit Report thereon. 

(29) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (28) above. 

(30) (i) A copy of the Annual Report (Hindi and English versiODs) of the 
North-Eastern Hill University. Shillong. for the year 1996-97. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the North-Eastern Hill University. 
Shillong. for the year 1996-97. 

(3) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (30) abov~. 

(32) A copy of the Annual Accounts (Hindi and English versions) of 
the North-Eastern Hill University. Shillonl. for the year 1995-96, 
together with Audit Report thereon. 
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f! (33) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (32) above. 

(34) (i) A copy of the Annual Report (Hindi and English versions) of the 
Assam University, Silchar, for the year 1996-97. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Assam University, Silchar, for 
the year· 1996-97. 

(35) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (34) above. 

(36) (i) A copy of the Annual Report (Hindi and English versions) of the 
Tezpur University, Tezpur, for the year 199&-97 alongwithAudited 
.Accounts. 

(ii) A copy of the Review (Hiadi and English versions) by. the 
Government of the warlcing of the Tezpur UBiversity, Tezpur, for 
the year 1996-97. 

(37) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (36) above. 

(36) (i) A copy of the ARnual Report (Hindi and English versions) of the 
Banaras Hindi University, Varanasi. for the year 1995-96. . 

(ii) A copy of the R-cview (Hindi and Englisb versions) by the 
Government of the working of th,e Banaras Hindu University, 
VaraAaSi, for the year 1995-96. 

(39) Statement (Hilldi and English versions) showing reasons for delay 
in laying the papers mentioned at (38) above. 

(40) A copy of the Annual Accounts (Hindi and English versions) of 
the Aligarh Muslim University, Aligarh, for the year 1996-97 
together with Audit Report thereon. 

(41) Statement (Hindi and English versions) showing rea.sons for delay 
in laying the papers mentioned at (40) above. 

(42) A copy of the Annual Accounts (Hindi and English versions) of 
the Jamia Millia Islamia, New Delhi, for the year 1996-97 together 
with Audit Report thereon. 



6 

(43) Statement (Hindi and English versions) showinl reasons for delay ~. 
in laying the papers mentioned at (42) above. 

(44) (i) A copy of the Annual Report (Hindi and English versions) of the 
Shri LaI BahIdur Shastri Rashtriya Sanskrit VJdyapeetha, New 

. Delhi, for the year 1996-97. 

(ii) Starcment (Hindi and Enllish versions) regarding Review by the 
Government of the working of the Shri LaI Bahadur Shastri· 
Rashtriya Sanskrit Vidyapeetha, New Delhi, for the year 
1996-97. 

(4') Statement (Hindi and English versions) showing reasons for delay 
ill laying the papers mentioned at (44) above. 

(46) (i) A copy of the Annual Report (Hindi and English versions) of the 
Kalakshetra Foundation. Madras, for the y~ 1996-97. 

(ii) A copy of the Annual AIxounts (Hiadi and English versioN) 01 
the lealaubetra Foundation, Madras, for the year 1996-97. 
topther with Audit Report Ihereon. 

(iii) A copy of the Review (Hindi and Bn,Iish verslonJ) by the 
Government of the worting of the Kalabbetra Fouodatioa, 
Madras, for the year 1996-97. 

(47) Statement (Hindi and English versioDs) sbowina reasons for delay 
Ua laying die papers mentioned at (46) above. 

(48) (i) A cOpy of the Aanual Report (Hindi and English versions) of the 
National Bal Bhavan, New Delhi, for the year 1996-97. 

(ii) A copy of the Annual Accounts (Hindi and English ¥el'SiOlls) of 
the National Bal Bltavan. New Delhi, for the year 1996·97, 
together with the Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the National Bal Bhavan, New. 
Delhi. for the year 1996-97. 

(49) Statement (Hindi and English versions) sbowilll reasons for de· 
lay in laying the papers mentioned at (48) above. 

(50) (i) A copy of the Annual Report (Hindi' and English versions) of the 
Rashtriya Sanskrit Sansthan, New Delhi. for the year 1996-97. 
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(ii) A copy of the Annual Ac:counts (HiRdi and English versions) of 
,the Rashtriya Sanskrit Sansthan. New Delhi. for the year 

1996-97. together with Audit Report thereon. 
(iii) Statement (Hindi and English versions) regarding Review by the 

Government of the working of the Rashtriya Sanskrit Sansthan. 
New Delhi. for the year 1996-97. 

(51) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at· (50) above. 

(52) (i) A copy of the Annual Report (Hindi and English versions) of the 
Sardar Vallabhbhai Regional College of Engineering and Tech-
nology. Surat. for the year 1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Sardar Vallabhbhai Regional 
College of Engineering and Technology. Surat. for the year 
1996-97. . 

(53) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (52) above. 

(54) (i) A copy of the Annual Report (Hindi and English versions) of the 
Regional Engineering College Sri nagar. for the year 1994-95 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Regional Engineering 
College. Srinagar. for the year 1994-95. 

(55)' Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (54) above. 

(56) (i) A copy of the Annual Report (Hindi and English versions) of the 
Regional Engineering College. Srinagar. for the year 1995-% 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Regional Engineering 
College. Sri nagar. for the year 1995-96. 

(57) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (56) above. 

(58) (i) A copy of the Annual Report (Hindi and English versions) of the 
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Kamataka Regjonal Engineering College. Surathkal. for the year 
1996-97alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Karnataka Regional 
Engineering College. Surathkal. for the year 1996-97. 

(59) St. tement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (58) above. 

(60) (i) A copy of the Annual Report (Hindi and English versions) ofttle 
Central Tibetan Schools Administration. New Delhi. for the year 
.1996-97. 

(ii) A copy of the Annual Accounts (Hindi and English versiofts) of 
the Central Tibetan Schools Administration. New Delhi. for the 
year 1996-97 together with Audit Report thereon. 

(iii) Statement (Hindi and English versions) regarding Review by the 
Government of the working of the Central Tibetan Schools 
Administration. New Delhi. for the year 1996-97. 

(61) Statement (Hindi and Engiish versions) showing reasons for delay 
in laying the papers mentioned at (60) above. 

(62) A copy of the Annual Accounts (Hindi and English versions) of 
the Central Tibetan Schools Administration. New Delhi. for the 
year 1995-96 together with Audit Report thereon. 

(63) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (62) above. 

(64) (i) A copy of the Annual Report (Hindi and English versions) of the 
Navodaya Vidyalaya Samiti. New Delhi. for the year 1995-96. 

(ii) A copy of the Annual Accounts (Hindi and English versions) of 
the Navodaya Vidyalaya Samiti. New Delhi. for the year 
1995-96 together with Audit Report thereon. 

(iii) Statement (Hindi and English versions)reprding Review by the 
Government of the working of the Navodaya Vtdyalaya Samiti. 
New Delhi. for the year 1995-96. 
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(65) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (64) above. 

(66) (i) A copy of the Annual Report (Hindi and English versions) of the 
Navodaya Vidyalaya Samiti. New Delhi. for the year 1996-97. 

(ii) Statement (Hindi and English versions) regarding Review by the 
Government of the working of the Navodaya Vidyalaya Samiti. 
New Delhi, for the year 1996-97. 

(67) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (66) above. 

(68) A copy of the Annual Accounts (Hindi and English versions) of 
the Kendriya Vidyalaya Sangathan. New Delhi. for the year 
1995-96 together with Audit Report thereon. 

(69) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (68) above. 

(70) A copy of the Annual Accounts (H,indi and English versions) of 
the Rashtriya Sanskrit Sansthan. New Delhi. for the year 1995-96 
together with Audit Report thereon. 

(71) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (70) above. 

(72) A copy each of the following papers (Hindi and English versions) 
under sub-section (I) of section 619A of the Companies Act. 
1956:-
(i) Review by the Government of the working of the Educational 

Consultants India Limited, New Delhi. for the year 1996-97. 

(ii) Annual Report of ihe Educational Consultants India Limited. 
New Delhi. for the year 1996-97 alongwith Audited Accounts 
and comments of Comptroller and Auditor General thereon. 

(73) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (72) above. 

(74) 0) A copy of the Annual Report (Hind~ and English version~) of the 
Asiatic Society, Calcutta, for the year 1996-97. alongwith Audited 
Accounts. 
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(ii) A copy of the Review (Hindi and Enalish versions) by the 
Govemment of the working of the Asiatic Soc:iety. Calcutta. for 
the year 1996-97. 

(75) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned' at (74) above . 

. (76) (i) A copy of the Annual Report (Hindi and English versions) of the 
Khuda Bakhsh Oriental Public Library. Patna. for the year 
1996-97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Govemment of the working of the Khuda Bakhsh OrientAl Public 
Library. Patna. for the year 1996-97. 

(77) Statement (Hineli and English versions) showing rea.wns for delay 
in laying the papers mentioned at (76) above. 

(78) (i) A copy of the Annual Report (Hindi and English verSions) of the 
Rashtriya Mahila Kosh. New Delhi. for the year 
1995-96. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Govemment of the working of the Rashtriya Mahila Kosh. New 
Delhi. for the year 1995-96. 

(79) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers meniioncd at (78) above. 

(80) (i) A copy of the Annual Report (Hindi and, En,lish venion5) 
University Grants Commission. New Delhi. for the year 
1996-97: 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the University Grants Commission. 
New Delhi, for the year 1996-97. 

(81) Stalement (Hindi and English versions) showin. reasons fordeta.y 
in laying the papers mentioned at (SO) above. 

(1Ak Sabha adjourned -at 1.35 P.M. and rt-tUstmbled at 2A2 P.M.) 



4. Matters under Rule 377 
I. Shri Raghuvansh Prasad Singh raised a matter regarding need to !o'et 

up telephone exchanges in Muzaffarpur and Vaishali districts. Bihar. 
2. Shri Krishna Kumar Choudhary raised a matter regarding need to 

write off the loans of weavers in Gaya distt. of Bihar: 
3. Shri Gauri Shankar Besen raised a matter regarding need to preserve 

forests in the country especially in Madhya Pradesh. 
4. Shri Madhab Rajbangshi raised a matter regarding need to take steps 

for early inclusion of Koch Rajbangshi Tribal Community of Assam 
in Scheduled Tribes list. 

S. Shri Vi thai Tupe raised a matter regarding need to enhance quota of 
foodgrains to Maharashtra State. 

6. Shri Motilal Vora raised a malter regarding need to clear the proposed 
Action Plan of Madhya Pradesh Government to check naxalite 
activities in Rajnandgaon. 

7. Shri Sudhir Giri raised a malter regarding need to remove the excise 
duty on finished product of electric bulbs. 

8. Shri Daroga Prasad Saroj raised a matter regarding need to include 
Goad caste in U.P. in the list of Scheduled Castes. 

9. Shri M.C. Damotharan raised a mauer regarding need for construction 
uf a railway over-bridge in Cuddalore Town, Tamil Nadu. 

10 .. Shri Ram Shakal raised a maUer regarding need for constuction of a 
bridge on Sone river on Ghorawal via Guruwal Shilpi Road in 
Sonbhadra Disu .• U.P. 

y(5P.M. 
/5. Government BiU-Under Consideration 

Time recommended by Govl. : 4 hrs. 
Time taken : 2 hrs. 47 mts. 

Balance : 1 hr. 13 mts. 

The Electricity Laws (Amendment) Bill. 1998. 
The motion for consideration of the Bill was moved by 

Shri P.R. Kumaramangalam. 
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The followilll Members took part in Ihe debate:- ' 
(I) Shri Prithvinj D. Chavan 

(2) Shri y. Dha ..... jaya kumar 

(3) Shri Varkala Radhakrishnan 
(4) Shri Pnbhu Dayal Katheria 
(S) Shri Mohan Singh 
(6) Shri Prabhunalh Singh 

,. 
'(7) Shti RaPu¥allsh Prasad Singh 

(8) Shri Prabhat Kumar Samantaray 

(9) Shri Ram Narain Meena 
(10) Shri Jual Oram 

(11) Shri R.L. J ....... 
(12) Dr. V. Saroja (S~ech Urrjinished) 
The discussion was not concluded. 

6.02 PM. 
(Lot SabIt4 odjOMmed till II AM. on Tue.tday, ",. 21st JIIly. 1998) 

5.00PALAN. 
Secretary-GeneT'4l. 



LOKSABRA 

BUlLETIN - PART I 

(Brief Record of Proceedings) 

Tuesday. July 21. 1998/Asadha 30. 1920 (SaIea) 

No. 34 
IIA.M. 
I. Starred Questions 

Starred Question Nos. 482-485 were orally answered. Replies to StarTed 
Question Nos. 486-501 were laid on the Table. 
2. V_tarred Questions 

Replies to Unstarred Question Nos. 4828-5057 were laid on the Table. 

12.0n hrs. 
3. Papen Laid oa the Table 

The following papers were laid on the Table:-
( 1 ) A copy of the Food Corporations (Amendment) Rules. 1997 (Hindi 

and English versions) published in Notification No. G.S.R. 648(E) 
in Gazelle of India. dated the 13th November. 1997 under sub-
section (3) of Section 44 of the Food Corporations Act. 1964. 

(2) A copy of the Food Corporation of India (Stam (First Amend-
ment) Regulations. 1998 (Hindi and English versions) published 
in Notification No. E.P. 1(3)/98 in Gazelle of India. dated the 29th 
May. 1998 under sub-section (5) of Section 45 of the Food Corpo-
rations Act. 1964. 

(3) S1atement (Hindi and English versions) explaining reasons for not 
laying the Annual Report Dnd Accounts of the Food Corporation ' 



2 

of India. for the year 1996-97 within the stipuhlled period of nine'\": , 
months after the close of the Accounting year. 

(4) A copy each of the following papers (Hindi and English vtl'5ions) 
under sub-section (I) of Section 619A of the Companies Act. 
1956:-

(i) Review by the Government of the working of the Hindustan In-
secticides Limited. New Delhi. for the year 1996-97. 

(ii) Annual Report of the Hindustan Insecticides Limited. New Delhi. 
for the year 1996-97. alongwith Audited AccounLII and comments 
of the Comptroller and Auditor General thereon. 

(5) Statement (Hindi and En,lish versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) (i) A copy of the Annual Report (Hindi and English versions) nfthe 
Rehabilitation Council of India. New Delhi. fur the year 
1996-97. alongwith Audited Accounts. 

(ii) A cupy of the Review (Hindi and English versiuns) by the 
Government of the working of the Rehabilitati()n Council of 
India. New Delhi. for the year 1996-97. 

(7) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) (i) A copy of the Annual Report (Hindi and English vCl'5iuns) of 
the Pasteur Institute of India. Coonnor. for the year 1996-97. 

(ii) A copy of the Annual Accounts (Hindi and English versions) of 
the Pasteur Institute of India. Coonoor. for the year 1996-97. 
together with Audit Repon thereon. 

(iii) A copy of the Review (Hindi and English versions) by the 
Gnvernment of the working of the Pa. .. teur Institute of India. 
Cuonour. for the year 1996-97. 

(9) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (8) above. 

(10) (i) A copy of the Annual Repon (Hindi and English versiuns) (If 
the Medical Council of India. New Delhi. for the year 1996-97. 

(ii) A copy of the Annual Accounts (Hindi and English VCl"!lillllS) uf 
the Medical Council of India. New Delhi. for the year 1996-'17. 
together with Audit Repon thereon. 

, . 
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(iii) A copy of the Review <Hindi and English versions) by rbe·· 
Government of the working of the Med,icaJ Council of India, New 
Delhi. for the year I 996-tJ7. , " , 

(II) State'men( ·(Hindi and ~Engli!lh vellSions-) showing reasonll for dela~ . 
in laying·th~"papers mcmioRCd:,al: (10) abQve. ., 

(12) (i) A copy Of the A"nnual AdmillistrativC' Repon(Hindi and, ~gJ~, ; 
versions) of the Kidwai; Memorial Institute .of. .oDf~ICl,B'. 
Bangalore, for the year 1996-97. 

(ii) A copy of the Annual Accounts (Hindi and English versionj) of 
the Kidwai Memorial Institute of Oncology, Bangalore, for the 
year 1996~97, together with Audit Repon thereon. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the KKiwai Memorial Institute of 
Oncology, Bangalore. for the year 1996-97. 

( 13) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (12) above. 

(14) (i) A copy of the Annual Report (Hindi and English versions) ofthe 
National Institute of Health and Family Welfare, New Delhi. for 
the year 1996-97. 

(ii) A copy of the Annual Accounts (Hindi and English ven-ions) of 
the National Institute of Health and Family Welfare, New Delhi, 
for the year 1996-~n. together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the National Institute of Health 
and Family Welfare, New Delhi, for the year 1996-97. 

(15) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (14) above. 

4. Masales froID Rajy. S.bba 
Secretary-General reported the following messages from Rajya Sabha:-

(1) That at its sitting held on 7 July, 1998. Rajya Sabha concurred in 
the recommendation of Lok Sabha to elect five members of the Rajya Sahba 
to joint the Joint Committee on Offices of Profit and also communicated 
the names of the following members of Rajya Sabha who had been duly 



elected to the said Committce:-
]. Shri E. Balanandan 

2. Shri Kapil Sibal 

3. Shri Rajashekhar Murthy 
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4. Shri Onkar Singh Lakhawat 

S. Shri Satishchandra Sitaram Pradhan 

(2) That Rajya Sabha bad no recommendation to make to Lok Sabha in 
regard to the Appropriation (No.3) Bill. 1998 passed by ~k Sabila on 
14 July. 1998. 

S. Report of tIae SIaDdiaI COIIUitit~ OD Labour and Welfan . 
; "'- Shri Harin Pathak presented the report on 'The Beedi Workers Welfare 

Cess (Amendment) Bill, 1998' (Hindi and English versions) of the Stan<J!~g 
Committee on Labour and Welfare. . . 

(Lot SabluJ tuljollTllt!d at /.25 P.M. tutd rt!-asst!mblt!d at 2.3/ P.M.) 

~. CaIIiDc Atteatioa . 

Shri Suresh Kurup called the attention of the Minister of Commerce 
to the difficulties being faced by rubber growers i" the country due to faU 
in the price of natural rubber and steps taken bf the Government in 
regard thereto. 

The Minister of Commerce made a Statement in reiard thereto. 

3.25 P.M. 

/'. Mallen UDder Rule 377 
As directed by the Chair. ~he followins members were permitted to lay 

on the Table statements on various matters sousbt to be raised by them 
under Rule 377 as indicated against each:-

I. Shri Krishna Lal Sharma regarding need for a comprehensive policy 
OD th~l\working of Delhi Development Authority. 

2. Dr. Ram Lakhan Singh resarding need to improve the functioning 
of telephones in Bhind Parliamentary constituency. Madhya Pradesh. 
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3. Shri Girdhari Lal Bhargavu regarding need to improve the 
functioning of National Institute of Ayurveda. 

4. Shri Gordhan Bhai Javia regarding need to run Delhi-Porebandar 
express train thrice a week. 

S. Shri Narendra Budania regarding need to direct State Government 
of Rajasthan to ensure .uninterrupted supply of electricity in rural areas of 
the State particularly in Churu Parliamentary constituency. 

6. Shri K.D. Sultanpuri regardin, need to provide financial assistance 
to state Government of Himachal Pradesh. for beller educational facilities 
in the State. 

7. Shri Abhay Singh S. Bhonsle regarding need to issue N.O.C. by 
the Central Government for implementation of various schemes for the 
benefit of slum dwellers residing on Central Government land in Mumbai. 

II. Dr. Asim Bala regarding need to sanction Ganga Action 
Plan-phase II in West Bengal and provide funds for it. 

9. Shri C. Gopal regarding need to direct nationalised banks to offer 
loans to poor needy people on priority basis. 

10. Mohd. Ali Ashraf Fatmi regarding need to provide adequate staff 
for smooth functioning of the office of General Manager, Telecom-
munication in Darbhanga, Bihar. 

II. Shri Akbar Ali Khandokerregarding need to re-open Dunlop India 
Limited unit situated at Hooghly, West Bengal. 

12. Shri B.M. Mensikai regarding need for stopPage of Bangalore CST 
Mumbai Express at Haveri and Ranebennur. 

3.26 P.M. 
~iscUSSion under Rule 193 

Shri S. Jaipal Reddy raised a discussion on statement made by the 
Minister of Industry on 8 June, 1998 regarding Maruti Udyog Ltd. 

The following Members took part in the debate:-
( I ) Shri Basudeb Acharia 
(2) Dr. Madan Prasad Jaiswal 
(3) Shri K. Karunakaran 



6 

(4) Shri Kharahcla Swain 
(5) Shri V.y. Rag.havan 
(6) Shri T.R. Baalu 
(7) Prof. PJ. Kurien 
(8) Dr. Subramanian Swamy 
(9) Shri Pramothes Mukherjee 

( 10) Dr. T. Subbarami Reddy 

(t I) Shri Prakash Yashwaot Ambedkar 
( 12) Varkala Radhakrishnan 

Shri Sikander Bakht replied to the debate. 
The discussion wa.'1 concluded. 

9. Report of Basi ... Advisory C ...... iUee 
Prof. P.l. Kurien presented the f.ourth Report of Business Advisory 

Cummittee. . 

6.3S P.M. 
(1.01 Sabha tuljollmed till II A.M. on Wednesday, the 22nd Jllly. 

1(98) 

S.GOPALAN. 
~tCR'ary-GtMral. 
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LOKSABHA 

BULLETIN - PART I 

(Brief Record of Proceedings) 

Wednesday. July 22. I998/Asadha 31. 1920 (Saka) 

No. 3S 

1. Starred Questioas 
Starred Question Nos. 502-504 were orally answered. Replies to Starred 

Question Nos. 505-521 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 5058-5197 were laid on the Table. 

12.00 hrs. 

3. Papen Laid on the Table 
1be following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and English 
versions):-
(I) Memorandum of Understanding between the Nuclear Power 

Corporation of India Limited and the Department of Atomic 
Energy for the year 1998-99. 

(2) Memorandum of Understanding between the Uranium 
Corporation of India Limited and the Department of Atomic 
Energy for the year 1998-99. 

(3) Memorandum of Understanding between the Electronics 
Corporation of India Limited and the Department of Atomic 
Energy for the year 1998-99. 
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(4) Memorandum of Understanding between the Indian Rare' 

Earths Limited and the Department of Atomic Energy for the 
year 1998-99. 

(2) A copy each of the following papers (Hindi and English versions) 
under section 619A of the Companies Act. 1956:-

Ca> (i) Review by the Government of the working of the Orissa Agro 
Industries Corporation Limited. Bhubaneswar. for the year 
1988-89. 

(ii) Annual Report of the Orissa Agro Industries Corporation Limited. 
Bhubaneswar. for the year 1988-89 alongwith Audited Accounts 
and comments of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government of the working of Orissa Agro 
Industries Corporation Limited. Bhubaneswar. for the year 
1989-90. 

(ii) Annual Report of the Orissa Agro Industries Corporation Limited. 
Bhubaneswar. for me year 1989-90 a10ngwith Audited Accounts 
and commentS of the Comptroller and Auditor General thereon. 

(e) (i) Review by the Government of the workiag of·the Orissa Agro 
Industries Corporation Limited. Bhubaneswar. for the year 
1990-91. 

(ii) Annual Report of the Orissa Agro Industries Corporation Limited. 
Bhubaneswar, for the year 1990-91 aJongwith Audited Accounts 
and comments of the Comptroller and Auditor General thereon. 

(d) (i) Review by the Government of the working of the Rajasthan State 
Agro Industries Corporation Limited. laipur. for the year 
1995-96. 

(Ii) Annual Report of the Rajasthan Slate Agro Industries Corporation 
Limited.laipur, for the year 1995-96.aJongwith Audited Accounts 
and comments of the Comptroller and Auditor General thereon. 

(e) (i) Review by the Govermnent of the working of the Haryana Agro 
Industries Corporation Limited, Chandilarh, for the year 
1996-97. ... 

I 



3 

(ii) Annual Report of the Haryana Agro Industries Corporation 
Limited. Chandigarh. for the year 1996-97 alongwith Audited 
Accounts and comments of the Comptroller and Auditor General 
thereon. .. 

<0 (i) Review by the Government of the working ofthc Madhya Pradesh 
State Agro Industries Development Corporation Limited. Bhopal. 
for the year 1995-96. 

(ii) Annual Report of the Madhya Pradesh State Agrolndustries 
Development Corporation Limited. Bhopal. for the year 1995-
96 alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(3) Six Statements (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (2) above. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India Services 
Act. 1951:-

(i) The Indian Police Service (Fixation of Cadre Strength) Third 
amendment Regulations. 1998 published in Notification No. 
G.S.R. lOO(E) in Gazette of India dated the 27th February. 1998. 

(ii) The Indian Police Service (Pay) Third Amendment Rules, 1998 
published in Notification No. G.S.R. lO1(E) in Gazette of India 
dated the 27th February. 1998. 

(iii) The Indian Police Service (Pay) Fourth Amendment Rules, 1998 
published in Notification No. G.S.R. 103(E) in Gazette of India 
dated the 27th February. 1998. 

(iv) The Indian Police Service (Fixation of Cadre Strength) Fourth 
Amendment Regulations, 1998 published in Notification No. 
G.S.R. 102(E) in Gazette oflndia dated the 27th February. 1998. 

(v) TIle Indian Police Service (Fixation of Cadre Strength) Fifth 
Amendment Regulations, ) 998 published in Notification No. 
G.S.R. l09(E) in Gazette of India dated the 3rd March, 1998. 

(vi) TIle Indian Police Service (Pay) Fifth Amendment Rules. 1998 
published in Notification No. G.S.R. 110(E} in Gazette of India 
dated the 3rd March, 1998. 
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(vii) The Indian Police Service (Fixation of Cadre Strength) Sixth ' 
Amendment Regulations. 1998 published in Notification No. 
G.S.R. ) lICE) in Gazette of India dated the 3rd March. 1998. 

(viii) The Indian Police Service (Pay) Sixth Amendment Rules. 1998 
published in Notification No. G.S.R. 112(E) in Gazette of India 
dated the 3rd March. 1998. 

(ix) The Indian Police Service (Fixation of Cadre Strength) Seventh 
Amendment Regulations. 1998 published in Notification No. 
G.S.R. 113(E) in Gazette of India dated the 3rd March. 1998. 

(x) The Indian Police Service (Pay) Seventh Amendment Rules. 1998 
published in Notification No. G.S.R. II4(E) in Gazette of India. 
dated the 3rd March. 1998. 

(xi) The Indian Police Service (Fixation of Cadn: Strength) Eighth 
Amendment Regulations. 1998 published in Notification No. 
G.S.R. IIS(E) in Gazette of India dated the 3rd March. ) 998. 

(xii) The Indian Police Service (Pay) Eighth Amendment Rules. 1998 
published in Notification No. G.S.R. II6(E) in Gazette of India 
dated the 3rd March. 1998. 

(xiii) The Indian Police Service (Fixation of Cadre Strength) Nineth 
Amendment Regulations. 1998 published in Notification No. 
G.S.R. 208(E) in Gazette of India dated the 24th April. 1998. 

(xiv) The Indian Police Service (Pay) Nineth Amendment Rules. 1998 
published in Notification No. G.S.R. 209(E) in Gazette of India. 
dated the 24th April. 1998. 

(xv) The Indian Police Service (Fixation of Cadre Strength) Eleventh 
Amendment Regulations. 1998 published in Notification No. 
G.S.R. 212(E) in Gazette of India dated the 24th April, 1998. 

(xvi) The Indian Police Service (Pay) Eleventh Amendment Rules. 
1998 published in'Notification No. G.S.R. 213(E) in Gazette of 
India dated the 24th April. 1998. 

(xvii) The Indian Police Service (Fixation of Cadre Strength) Twelfth 
Amendment Regulations. 1998 published in Notification No. 
G.S.R. 214(E) in Gazelle of India. dated the 24th April. 1998. 
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(xviii) The I.ndian Police Service (Pay) Twelfth Amendment Rules. 1998 
published in Notification No. G.S.R. 215(E) in Ga/.elle of India 
dated the 24th April. 1998. 

(xix) The Indian Poli~e Service (Fixation of Cadre Strength) Thirteenth 
Amendment Regulations. 1998 pulishcd in Notifil:ation No. 
G.S.R. I 84(E) in Gazelle of India dated the 16th April. 1998. 

(xx) The Indian Police Service (Pay) Thirteenth Amendment Rules. 
1998 published in Notification No. G.S.R. 185(E) in Gazelle of 
India dated the 16th April. 1998. 

(xxi) The Indian Police Service (Fixation of Cadre Strength) Fourteenth 
Amendment Regulations. 1998 published in Notification No. 
G.S.R. 194(E) in GazeUe of India dated the 20th April. 1998. 

(xxii) The Indian Police Service (Pay) Fourteenth (Second) Amendment 
Rules. 1998 published in Notification No. G.S.R. 195(E) in 
Gazette of India dated the 20th April. 1998. 

(xxiii) The Indian Police Service (Fixation of Cadre Strength) Tenth 
Amendm~nt Regulations. 1998 published in Notification No. 
G.S.R. 210(E) in Gazelle of India dated the 24th April. 1998. 

(xxiv) The Indian Police Service (Pay) Tenth Amendment Rules. 1998 
published-in Notification No. G.S.R. 21l(E) in G87.ctle of India 
dated the 24th April. 1998. 

(5) 0) A copy of the Annual Report (Hindi and English versions) of the 
Central Vi~ilance Commission, New Delhi, for the period from 
the 1st January. 1996 to the 31st December, 1996. 

Oi) A copy of the Memorandum (Hindi and English vcrsions) explain-
ing the reasons for non-acceptance of the Commission's Advice. 

(6) Statement (Hindi and English versions) showing reasons for 
delay in the laying the papers mentioned at (5) above. 

(7) A copy each of the following papers (Hindi and English versions) 
under sub-section (I) of section 619A of the Companies Act. 
1956:-
<a> (i) Review by the Government of the working of the Semicon-

ductor Complex Limited, S.A.S. Nagar. for the year 
1996-97. 
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(ii) Annual Report of the Semiconductor Complex Limited, 
S.A.S. Nagar. for the year 1996-97 alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon .. 

(b) (i) Review by the Government of the working of the CMC 
Limited. Mumbai. for the year 1996-97. 

(ii) Annual Repon 'of the CMC Limited. Mumbai. for the year 
1996-97 alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(R) Two statements (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 

4. Messale From Rajya Sabba 
Secretary-General reponed the message from Rajya Sabha that at its sitting 

held on the 21st July. 1998. Rajya Sabha concurred in the recommendation of 
Lok Sabha to join in the Joint Committee of the Houses on the Bill further to 
amend the Essential Commodities Act. 1955 and nominated the following 
members to serve on the said Joint Committee:-

I. Shri Sangh Priya Gautam 

2. Shri Vedprakash P. Goyal 

3. Shri Adhik Shirodlw 

4. Shri Bhuvnesh Chaturvedi 

S. Shri M. Sankaralingam 

6. Shri Ghufran Azam 

7. Kumari Nirmala Deshpande 
8. Shri Barjinder Singh Hamdard 
9. Shri Ashok Mitra 

10. Shri Gaya Singh 

5. Motion rqanliDJ Fourth Report of Buslaess Advisory Comndttee 
Shri Madan Lal Khurana moved the following motion:-

"That this House do agree with, the Fourth Report of the Business 
Advisory Committee presented to the House on the 21st July. 1998." 

The motion was adopted. 
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~tatements by Ministers 
(' *(1) The Minister of Home Affairs made a statement regarding threats of 

violence to Shri Suresh Navale. former Minister of State for Energy, 
Maharashtra and alleged Phone calls threatening Shri Gulabrao Gawande. a 
fonn~nister. 

/'@(2) The Minister of Science and Technology made a statement on 
Swamajayanti Fellowships for young Scientists. 

(Lok Sabha adjourned at 2.03 P.M. and reassembled at 3.05 P.M.) 
7. Mauers uude Rule 377 

1. Shri Hari~hai P. Chaudhary raised a matter regarding need to set up a 
heavy industry in public sector in Banaskantha Parliamentary constituency 
Gujarat. 

2. Shri Faggan Singh Kulaste raised a matter regarding need to ensure supply 
of essential commodities through PDS in ST dominated district in M.P. 

3. Shri Amar Pal Singh raised a matter regarding need to look into the issue 
of denial of visa to prominent atomic scientists by some foreign countries. 

4. Dr. Madan Prasad Jaiswal raised a maller regarding need to treat the 
telephone calls between Raksaul and Birganj situated on Indo-Nepal border. 
as local calls. 

S. Shri Manoranjan Bhakta raised a matter regarding need to provide 
adequate shipping facilities for the people of Andaman and Nicobar Islands. 

6. Shri Prasad Babarao Tanpure raised a matter regarding need for uniform 
wages and allowances for Beedi-cigar workers throughout the country. 

7. Shri A .. Venkatesh Naik raised a matter regarding need to reconsider the 
decision to canceVdivert express trains passing through Raichur railway station, 
Kamataka. 

8. Slui Sunil Khan raised a matte~ regarding need to take steps for revival 
ofB.O.G.L. 

9. Dr. V. Saroja raised a matter regarding need to amend Finance Act 23197 
to strengthen rural and urban economy. 

10. Slui Shakuni Choudhary raised a matter regarding need to take steps to 
bring back money lying in General Bank of Netherlands deposited by one 
Indian late Mohd. Mohsin in 1923. 

• Made at 12.48 P.M . 
• Made at 3.26 P.M. 
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II. Shri Sansuma KhunBBur Bwiswmuthiary raised a matter regarding need 
to bring legislation to create separate State of Bodoland in the current session 
of Parliament. 
3.33 P.M. 

/" Govern .... t Bill-Under Coasidention 
lime recommended by BAC: 4 hrs. 
lime taken: 3 hrs. 27 mts. 
Balance: 33 mts. 

The Electricity Laws (Ameadment) Bm, 1_ 
Discussion on the motion for consideration of the Bill moved by 

Shri P. R. Kumaramangalam on the 20th July. 1998 was continued:-
The following Members took part in the debate:-

(l) Dr V. Saroja 
(2) Dr. T. Subbarami Reddy 
(3) Shri Virendra Singh· 
(4) Prof. Ajit Kumar Mehta (Spe~ch rurjinisMd) 

The discussion was not concluded. 
4.13 P.M. 

/. DiIcassioa aDder RaIe 193 
Shri Mohan Singb raised a discussion regarding floods in various parts of , 

the country." 
The following Members took part in the debate:-

(1) Shri Ram Nagina MistA 
(2) Shri P.S. Gbatowar 
(3) Shri Raj Narain Passi 
(4) Shri Subrata Mukherjee 
(5) Shri Indrajeet Mishra 
(6) Shri Shailendra Kumar 
(7) Prof. Prcm Singh Chandumajra 
(8) Shri Mati LaI Vora 
(9) S.m. Hari Kewal Prasad 
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(10) Shri S.P. Yadav 
(11) Shri Rampal Singh 
(12) Shri V. V. Raghavan 
(13) Shri Bachi Singh Rawat 
(14) Shri Rajo Singh 
(15) Shri Virendra Singh 
(16) Shri N.K. Premchandran 
(17) Shri Ramdas Athawale 
(18) Shri Rajendra Agnihotri 
(19) Shri Sansuma KhUDggur Bwiswmuthiary 
(20) Shri Prabhunath Sin8h 
(21) Shri Om Prakash 
(22) Shri Anup La} Yadav 
(23) Shri Bhubaneswar Kalita 
(24) Shri Sushil Kumar Singh 
(25) Shri Parasnath Yadav 
(26) Shri Shakuni Choudhary 
(27) Dr. Shakeel Ahmad 
(28) Shri Harpal Singh 
(29) Shri K. Bapiraju 
(30) Shri Varkala Radhakrishnan 

Shri Som Pal replied to the debate. 
The discussion was concluded. 

8.48 P.M. 
(Lolc Sabha adjourned till 11 A.M. on Thursday, the 23n1 July, 1998) 

S. GOP ALAN. 
Secretary-o,eneral. 

MGIP(PLU)MRND-1785LS-22-7-1998. 
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1. Starred Questioas 
Starred Question Nos. 522-524 were orally answered. Replies to Starred 

Question Nos. 52S-S4I were laid on the Table. 

2. Uastarred QuestiODS 
Replies to Unstarred Question Nos. 5198-5402 were laid on the Table. 

Statements by the Ministei- :of Urban Affairs and Employment correcting 
the replies given on June 11, 1998 and July 9, 1998 to UnstarrCd·Question 
Nos. 2398 and 3289 respectively regarding out oltum allotment ofDDA flats 
and Strength of Engineers in DDA and (ti) the reasons for delay in correcting 
the reply in re.~pect ofUSQ No. 2398 dated June II, 1998 were also laid on the 
Table. ' 

12.00 brs. 
3. Papers Laid OD the Table 

The following papers were laid on the Table:-'" - .' 

(1) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619 A of the Companies 
Act, 1956:- -.;.,' 

(i) Review by the Government of'tbe working of the Air India 
Limited, Mumbai, for the year 1995-96. 

1 
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(il) Annual Report ohbe Air India Limited, Mumbai. for the year 
1995-96 alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(2) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (1) above. 

(3) (i) A copy of tbe Annual Report (Hindi and English versions) of 
the Railway Spor1;S Control Board. New Delhi, for the year 
1996-97 alongwitb Audited Accounts. . 

(ii) A copy of the Review (Hindi' &:iad English versions) by the-
Government of the working of die Railway Sports Control Board. 
New Delhi, for the year 19%-97. . 

(4) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (3) above. " 

(5) A copy each of th.e following papers (Hindi and Bnglish versions) 
under sub-section (1) of section 619A of lhe Companies 
Act, 1956:-

(i) Review by the Government of the working of the Steel Authority 
of India Limited. New Delhi. for the year 1996-97. 

(ii) Annual Report of the Steel Authority of India Limited. New Delhi • 
. :,' for the year 1996-97 alongwith Audited Accounts and comments 

,of ~ Comptroller and Auditor General thereon. 
(6) Statement (Hindi and English versions) showing reasons for 

delay in laying the Paperi mentioned at (5) above. 
(7) A copy of the Repon (Hindi and English versions) of the Comp-

troller and Auditor General of Indi..-UnionGovemment (No. S 
of 1998) for the year ended the 31st March, 1991 (Commercial) 
Hindustan Copper Li~jted, under article 151 (1) of the Constitu-
tion. 

(8) (i) A copy of the Annual Report (Hindi and English versions) of the 
National Institute of Rural DeVelopnierit. Hyderabad, for the year 
1996-91. 

(ii) A copy of the 'Annual Accounts (Hindi and Bn.li~h venions) of 
the National Institute of Rural Development, Hyderabad, for the 
year 1996-97 togetlw with Audit Report thereon. 
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(iii) A copy of ihe Review (Hindi and English versionS) by the 
Government of the working of the National Institute of Rural 
Development, Hyde.rabad, for the year 1996-97. 

(9) Statement (Hindi and English versions) showing reasons for de-
Jay in laying the papers mentioned at (8) above. 

(Lok Sabha adjourned at 2.05 P.M. and re-assembled at 3.05 P.M.) 
4. Matters under Rale 377 

1. Shri Bbanu Pratap Singh Verma raised a matter regarding need to enhance 
the relay capacity of Doordarshan Kendra, Urai (U.P.) -

2. Shri Annasaheb M.K. Patil raised a matter regarding need to open post 
offices in the radius of one Jcilometre in Brandol Parliamentary Constituency, 
Maharashtra. 

3. Shri Ashok Pradhan raised a matter regarding need to set up a hew sugar 
mill in KhUTja Parliamentary Constituency, U.P. 

4. Shri Mullappally Ramachandran raised- a matter regarding need tor 
amicable solution to the problem ofincreasing the height of Mullaperiyar Dam. 

5. Sbri Vilas Muttemwar raised a matter regarding need to set up Nagpur 
Development Authority and remove green belt restriction for 30 Kms. area 
around Nagpur. Maharashna. 

6. Shri Prithviraj D. Chavan raised a matter regarding need to instal an 
LPT in Islampur, Walva TehsiJ of Sangli District of Maharashtra. 

7. Prof. Ajit Kumar Mehta raised a matter regarding need to bri~g National 
Institute of Agricultural Marketing under the administrative contrbl of Ministry 
of Agriculture. ! -

8. Shri Sushil Kumar Singh raised a mlltter regarding need to provide 
adequate funds for eatly completion of North KoelIrrigation Project in 
Aurangabad, Bihar. 

9. Shri Bhartruhari Mahtab raised a matter regarding need to explore on 
rutal water supply programme. 

10. Shri Chengara Surendran raised a matter regarding need to raise the 
income limit upto Rs.2 lakh per annum for eligibility under creamy layer due 
to implementation of 5th Pay Commission's recommendations. 



4 

11. Shri Sanat Kumar MandaI raised a matter regarding need to provide 
central assistance to the GoVt. of West Bengal for overall development of 
Sunderban region. 

12. Prof. Saifuddin Soz raised a matter regarding need to strictly implement 
the provisions of the law banning dancing of bears. 

13. Shri Jaisinh M. Chauhan raised a matter regarding need to increase the 
frequency of cKapadvanj-Nadiad' train in Gujarat. 

14. Shri Sobanvir Singh raised a matter regarding need to provide adequate 
funds to State Government ofU.P.for repair ofRlUbah Canal at Mohammadpur 
in U .P. for the benefit of sujarcane growers of the area. 

3.28 PM. ! Govel'lUllellt Bill-Pusal 
nme taken : 5 hrs. 22 mts. 

The Electricity Laws (Amendment) Bill, 1998. 

Discussion on the motiqn for consideration of the Bill moved by Shri P.R. 
K~ on the 20th July. 1998 continued:-

(1) Prof. Ajil Kumar Mehta 

(2) Shri N.K. Premcbandran 

(3) Prof. Prem Singh Chandumajra 

'(4)Shri Rajo Singh 

(5) Shri Om Prakash 
(6) Prof. Saifuddin Soz 

(1) Shri Prakash Yashwant Ambedkar 
(8) Shri Konijeti Rosaiah 

(9) Shri Franciseo Sardinha 

(10) Shri K.D. Sultanpuri 

Slui P.R. Kumaramangalam replied to the debate. 
The motion for consideration was adopted and clause-by-clause 

consideration of the BjU was taken up. 
Clauses 2 to 13 were adopted. 
Clause I, the Enacting Formula and the Long ntle were also adopted. 



s 
.. ,.J!\ The motion that the Bill be passed was moved by Shri P.R.. 

Kumaraman.galam . 

The motion was adopte.d and Ihc Bill was pas~e.rl. 

~ Statement by Minister 
The Minister of State for Health anc Family Welfare made· a statement 

regarding situation arising out of the strike by Group C & D Employees of 
Government H~pitals in Delhi. 
S;JP.M. <"- DiScussion Under Rule 193 

Time permi.')sible : '1, hrs. 
Tim{~ taken: 34 Mfs. 
Balance: 1 hr. 26 Mts. 

Smt. Gecta Mukherjee raised a rliscus~ioil regarding mCTe<l:';ing ~trocjties 
ODwomen. 

-.. Shti Sharad Pawar look pari. iH th.:: dei;ateand hi~ ::.pet:ch wa:~ l! ... t C~i~; ckdt!d. 
The discU$Sion was not cor.c1uded. 

6.01 P.M. 
(LDkSab/t.a adjoum~d till J i A.M. (in Friday. tlw 24th .!rli):, 1998) 

S.GOPALAN. 
Secreta,':~·~(Jt·I!-::i:::.!. 

*Made al4.02 P.M. 

+-
MGIP(pLU)MRND-1798ls--23-7.1008. 
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1. Obituary Reference 
The Speaker made reference to the passing away of Slui Vtjayasinhrao 

Ramrao Dafle who was a member of Third Lok Sabha. 

Thereafter, the Members stood in silence for a short while as a mark. of 
respect to the deceased. 

1. Starred Questions 
Starred Question Nos. 542 and 544-546 were orally answered. Replies to 

StarTed Question Nos. '543 and 547-561 were laid on the Table. 

3. Unstarred Questions 
Replies to UnstarTed Question Nos. 5403-5632 were laid on the Table. 

12.00 hrs. 
4. Papen Laid on the 1Bble 

The following papers were laid on the Table:-

(I) A copy each ofthe following papers (Hindi and English versions) 
under sub-section (I) of section 619A of the Companies Act, 
1956:-

(a) (i) Review by the Government of the working of the JUIe Corpora-
tion of India Limited, Calcutta, for the year 1996-97. 
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(ii) Annual Report of the Jute Corporation of India Limited, 
. 'Calcutta, for the year 1996-97 alongwith Audited Accounts and 
comments of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government of the working of the British India 
Corporation Limited, Kanpur, for the year 1996-97. 

(ii) Annual Report of the British India Corporation Limited, Kanpur, 
for the year 1996-97 alongwith Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

(2) Two statements (Hindi and English versions) explaining reasons 
for delay in laying the papers mentioned at (I) above. 

(3) (i) A copy of the Annual Report (Hindi and English versions) of the 
Indian Jute Industries Research Association, Calcutta, for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of l!1c Indian Jute Industries Research 
Association, Calcutta. for the year 1996-97. 

(4) Statement (Hindi and English versions) showing reasons for de-
lay in the Laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English versions) of the 
Man Made Textiles Research Association. Sural. for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy of the Reveiw (Hindi and English versions) by the Gov-
ernment of the working of the Man Made Textiles. Research 
Association. Surat. for the year 1996-97. 

(6) Statement (Hindi and English versions) showing reasons for de-
lay in the Laying the papers mentioned at (5) above. 

(7) (i) /Ii. copy of the Annual Report (Hindi and English versions) of the 
Silk and Art Silk Mills' Research Association. Mumbai. for the 
year 1996-97 alongwith Audited Accounts. 

(ii) A copy ofthe Review (Hindi and English versions) by the Gov-
ernment of the working of ~ Silk and Art Silk Mills' Research 
Association Mumbai. for the year 1996-97. 

(8) Statement (Hindi and English versions) showing reasons for de-
Jay in the Laying the papers mentioned at (7) above. 
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(9) (i) A copy of the Annual Report (Hindi and English versions) of the 
Textiles Committee, Mumbai for the year 1996-97 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Textiles Committee, Mumbal. for 
the year 1996-97. 

(10) Statement (Hindi and English versions) showing reasons for de-
lay in the Laying the papers mentioned at (9) above. 

(11) A copy of the Statement (Hindi and English versions) expJaining 
reasons for not laying the Annual Reports and Auditors' Report of 
196 Regional Rural Banks for the year 1996-97 within the stipu-
lated period of nine mObths after the close of the Accounting year. 

(12) A copy ofthe Notification No. SBO No. 2111997 (Hindi and Eng-
Ush versions) published in Gazette of India dated the 2nd August. 
1997 making certain amendments to the State Bank of Bikaner 
and Jaipur/Hyderabadllndore/Mysorel Patiala/Saurashtra and 
Travancore Employees' Provident Fund Regulations under sub-
section (4) of section 63 of the State Bank of India (Subsidiary 
Banks) Act, 1959. 

(13) A copy each of the following Notifications (Hindi and English 
versions) under sub, section (4) of section 19 of the Banking Com-
panies (Acquisition and Transfer of undertakings) Act. 1970:-

(i) The Allahabad Bank Officer employees' (Discipline and Appeal) 
(Amendment) Regulations.' 1997 published in Notification No. 
H.O.lLegaJ/430 in Gazette of India dated the 13th December. 
1997. 

(ii) The Central Bank of India (Officers) Service (Amendment) Regu-
. lations. 1997 published hi Notification No. CO:PRS:IRP:97-

98:1135 in Gazette ofIndia dated the 11th October. 1997. 

(14) (i) A copy of the Annual Report (Hi~di and EngliSh versions) of the 
Industrial Reconstruction Bank of India. Calcutta, for the year 
1996-97 alongwith Audited Accounts under sub-section (oS) ,of 
section 29 and sub-section (5) of section 34 of the Industrial 
Reconstruction Bank of India Act. 1984. 
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(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Industrial Reconstruction Bank 
of India. Calcutta, for the year 1996-97. 

(15) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (14) above. 

(16) A copy of the Report (Hindi and English versions) on the Trend 
and progress of Housing in India of the National Housing Bank 
for the year ended the June, 1994, under section 42 of the National 
Housing Bank Act, 1987. 

(17) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (16) above. 

(18) A copy of the Report (Hindi and English versions) of the Trend 
and progress of Housing in India of the National Housing Buk 
for the year ended the June, 1995 under seCtiOR 42 of the National 
Housing Bank Act, 1987. 

(19) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (18) above. 

(20) A copy of the Annual Report (Hindi and English versions) of the 
National Housing Bank for the year 1996-97 alongwith Audited 
Accounts under sub-section (5) of section 40 of the National 
Housing Bank Act, 1987. 

(21) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (20) above. 

(22) A copy of the Annual Report (Hindi and English versions) on the 
working of the Deposit Insurance and Credit Guarantee 
Corporation for the year ended the 31st March, 1998 under sub-
section (2) of section 32 of the Deposit Insurance and Credit 
Guarantee Corporation Act, 1961. 

(23) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 
1956:-

(i) Two Statements regarding Review by the Government of the 
working of the Hindustan Photo Films Manufacturing Company 
Limited, Ootacamund. for the year 1996-97. 
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(ii) Annual Report of the Hindustan Photo Films Manufacturing 
Company Limited. Ootacamuncl, for the y~ 1996-97 alongwith 
Audited Accounts. 

(24) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (23) above. 

12.02 P.M. 

S. StatemeDt by MiDiIter 

The Minister of Parliamentary Affairs made a statement regarding 
Government Business for the remaining part of the session commencing 
27 July, 1998. 

12.1S P.M. 

6. DiscuaioD UDder Rale 193 
/' Tune Taken: 3 Hrs. 49 mts. 

Discussion regarding increasing aIrocities on Women raised by Smt. Geeta 
Mukherjee on the 23rd July, 1998 continued:-

(l) Shri Sharad Pawar 
Q) Shrimati Bhavna Devrajbhai Chikhalia 
(3) Shri Somnath Chatterjee 
(4) Prof. A.K. Premajam 
(S) Shrimati Sumitra Mahajan 
(6) Shrimati Reena Choudhary 
(7) Shri K.P. Munusamy 
(8) Shrimati Jayanti Patnaik 
(9) Dr. Beatrix D. Souza 

(10) Dr. Raghuvansh Prasad Singh 
(11) Smt. Kailasho Devi 
(12) Shri T.R. Baalu 
(13) Shrimati Bhavna Kardam Dave 
(14) Kum. Kim Oangtc 
(15) Dr. Prabba Thakur (Spetch unfinishtd) 
The discussion was not concluded. 
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3-30 p.m. 

7. PrJ .. te Memben' Bills-lntroclaeed 

~1) The Patents (Amendment) Bill. 1998 (Amendment of section 5 .• etc.) 
by Shri Chandrashekhar Sahu. 

A2) The Constitution (Scheduled Tribes) Order (Amendment) Bill, 1998 
AAmendment of the Schedule) by Shri Vilas Muttemwar. 

A3) The Prevention of Cruelty to Animals (Amendment) Bill 1998 
L'fAmenclment of section 11) by Shri Ravi S. Nait. 

£(4) The Patents (Amendment) Bill, 1998 (Amendment of section 53) by 
Dr. V. Saroja. 

/c~) The Medical Profession (Regulation) Bill. 1998 by Dr. V. Saroja . 

./('6) The Constitution (Amendment) Bill. 1998 (Insertion of new article 16A) 
by D{. V. Saroja. 

/.(7) The Coastilution (Amendment) Bill. 1998 (Insertion of new article 
75A, etc.), by Shri Madbutar Sirpotdar. 

3.35 p.m. 

/"'- Private Member'. Bill-Uader Coasideration 

The Constitution (Amendment) Bill. 1998 (Amendment of article IS etc.) 
by Shri G.M. Banatwalla. 

Sbri G.M. Banatwalla concluded his·speech on die Motion for consideration 
of die Bill moved by him on the 10th July, 1998. 

The foUowing Members took part in die debate:-

(l) Prof. Cbaman Lal .Gupta 

eAt 6 P.M. 

(2) Shri Raja Paramasivam 
(3) Shri K.harabela Swain 
(4) Shri D. VenugoPiI 
(S) Shri Mohan Singh 
(6) Prof. Ajit Kumar Mehta 
(7) Shri Prabhunath Singh 
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(8) Shri E. Ahamed 
(9) Shri Ratilal Kalidas Vanna 

(10) Prof. Jogendra Kawade 
(11) Shri 8.M. Mensinkai 
(12) Shri Shailendra Kumar 
(13) Shri S. Mallikarjunaiah 
(14) Shri N.K. Premchandran (Speech unjinishetl) 

The discussion was not concluded. 

6-01 p.m. 
(Lok Sabha adjourned till II A.M. on Monday. the 27th July. 1998.) 

MGIP(PlU)MRND-1836LS--24.7.1998. 

S.GOPALAN, 
Secretary-General. 



LOKSABRA 

BULLETIN - PART I 

(Brief Record of Proceedings) 

Monday. July 27, 19981Shravana 5, 1920 (Saka) 

No. 38 
11.00 A.M. 
I. Starred Qaestioas' 

Starred Question Nos. 562-564 were orally answered. Replies to Starred 
Question Nos,'565-S81 were laid on the Table. 
1. U .......... Questioas 

Replies to Unstarred Question Nos. 5633-5862 were laid on the 18ble. 
A Statement by the Minister of State for Environment and Forests correcting 

the reply given on July 6. 1998 to Unstarred Question No. 2874 regarding 
clearance to Power Projects were laid on the Table. 
12.00 hrs. 
3. Papen Laid OIl the 'labJe 

The folloWing papers were laid on the Table:-
(I) A copy of the statement (Hindi and English versions) (i) correcting 

the reply given on the 6th July. 1998 to Unstarred Question No. 2914 
by Shri Kirti Vardhan Singh. M.P. regarding Kendriya Vidyalayas in 
U.P. and (ii) the reasons for delay in correcting the reply. 

(2) (i) A copy of the Annual Report (Hindi and English versions) of the 
Institute of Constitutional and Parliamentary Studies. 
New Delhi. for the year 1996-97 alongwith Audited Accounts. 

(in Statement (Hindi and English versions) regarding Review by the 
Government of the working of the Institute of Constitutional and 
Parliamentary Studies. New Delhi. for the year 1996-97. 

(3) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (2) above. 
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(4) A cop.y each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 40 of the Ibdira Gandhi 
National Open University. Act, 1985:-

(i) G.S.R. 370 published in Gazette of India dated the 31st August, 
1996 making certain amendmentsladditions to the Ordinance on 
convocations published in Notification No. G.S.R. 329 dated the 
6th May. 1989. 

(ii) G.S.R. 387 published in Gazelle of India dated the J 4th 
September, 1996 making certain amendments to statute 19 
regarding removal of employees of the Universi~y. 

(iii) The Ordinance on Emoluments. Tenns and Conditions of Servi<:c 
of Directors (other than Directors of Schools) and their powers 
and functions published in Notification No. G.S.R. 19 in Gazette 
oflndia dated the 4th January. 1997. ' 

(S) (i) A copy of the Annual Report (Hindi and English versions) of the 
Board of Apprenticeship Training, Chennai. (or the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Board of Apprenticeship 
Training. Chcnnai. for the year 1996-97. 

(6) Statement (Hindi and English versions) showing fC8$ons for delay 
in laying the papers mentioned at (5) above. 

(7) (i) A copy of the Annual Report (Hindi and English versions) of the 
Board of Apprenticeship Training. Mumbai. for the year 
1996·97 alongwith Audited Accounts. 

(ii) A copy of the Review (HincH and En,lish versions) by the 
Government of the working of the Board of Apprenticeship 
Training. Mumbai. for the year 1996-97. 

(8) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (7) above. 

(9) (i) A copy of the Annual Report (Hindi and English versions) of the 
Centre (or Cultural Resources and Training. New Delhi. for the 
year 1996-97 aJongwith Audited Accounts. 
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(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Centre for Cultural Resources 
and Training, New Delhi, for the year 1996-97. 

(10) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (9) above. 

(II) (i) A copy of the Annual Report (Hindi and English versions) of the 
Sahitya Akademi, New Delhi, for the year 1996-97 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Sahitya Akademi, New Delhi, 
for the year 1996-97. 

(12) Statement (Hindi and English versions) showing reasons for delay 
in laying tbe papers mentioned at (11) above. 

(13) (i) A copy of the Annual Report (Hindi and English versions) of the 
Victoria Memorial, Calcutta, for the year 1995-96 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Victoria Memorial, Calcutta. 
for the year 1995-96. 

(14) Statement (Hindi and English versions) sbowing reasons for delay 
in laying the papers mentioned at (13) above. 

(IS) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act. 
1956:-
(i) Review by the Government of the working of the Andaman and 

Nicobar Islands Forest and Plantation Development Corporation 
Limited. Port Blair. for the year 1996-97. 

(ii) Annual Report of the Andaman and Nicobar Islands Forest and 
Plantation Development Corporation Limited. Port Blair. for the 
year 1996-97 alongwith Audited ~ccounts and comments of 
Comptroller and Auditor General thereon. 

(16) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (15) above. 
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(17) A copy each of the following statements (Hindi and EDllish 
versions) showing action taken by the Government on usurancea, 
promises and undertakings given by the Ministers during various 
sessions of Eighth, Tenth, Eleventh and Twelfth Lok Sabba:-

EIGImI LOK SABRA 
(1) Statement No. XLDI Tenth Session. 1988 

TENTH LOK SABHA 
(2) Statement No. XXXIX 
(3) StatemeDt No. XXXVI 
(4) Statcmcnl No. XXXI 
(S) Statemcot No. XXVI 
(6) Stalement No. XIX 
(7) Swemcnt No. XVD 
(8) Statement No. XV 
(9) Statement No. XU 
(10) StalCII1ent No. X 
(11) Stalement No. IX 

Farst Session. 1991 
Third Session. 1992 
Sixth Session, J 993 
EiJhtb Session, 1993 
Eleventh Session, J 994 
1\velftb SeIUoa. 1994 
Thineeath Seaiea. 1995 
Fourteenth Seasioa, 1995 
Fifteendl Session. 1995 
Sixteenth Session. 1996 

ELEVENTH LOK SABRA 
(12) 
(13) 
(14) 
(1S) 
(16) 

Statement No. VD 
Statement No. VI 
Statement No. V 
Statement No. III 

Second Session. 1996 
Third Session. 1996 
Fourth Session. 1997 
Fifth Session, 1997 

Statement No. m Sixth Session. 1997 
TWELFTH LOK SABRA 

(17) Statement No. I 
(18) Statement No. I 

FIrSt Session, 1991 
Second Session. 1998 

(18) A copy each of the following Notifications (Hindi aDd Baglish 
versions) under sub-section (4) of section 124 of the Major Pons 
Trust Act, 1963:-

(i) G.S.R. 431 (B) published in Gazette of India dated the; 29th July. 
1997 approving the MormuS80 Port Employees' (Allotmeat of 
Residences) Amendment Regulations, 1997. 

" 



5 

(il) G.S.R. 59S(£) published in Gazette of India dated the 14th 
October. 1997 approving the Cochin Port Trust Employees 
(Contributory Outdoor and Indoor Medical Benefits after 
Retirement) Amendment Regulations. 1997. 

(iii) . G.S.R. 283(E) published in Gazette of India dated the 29th May. 
1998 approving the Mumbai Port Turst. Employees Digest of 
pay and Allowances. Leave and Pension (Amendment) Rules. 
1998. 

(iv) G.S.R. 284(E) published in Gazette of India dated the 29th May. 
1998 approvin. the Monnupo Port Employees (Superannuation 
and Age of Retirement) Amendment Re.ulations. 1998. 

(v) G.s.R. 333(£) published in Gazette of India dated the 4th June. 
1998 approving the Mormugao Port Employees (Supplementary 
Leave) Amendment Regulations, 1998. 

(vi) G.S.R. 335(E) published in Gazette of India dated the 4th June. 
1998 approving the Mormugao Port Employees (Leave) 
Amendments Regulations. 1998. 

(vii) O.S.R. 3O(E) published in Gazette of India dated the 220d January, 
1997 approving the New MangaJore Port Trust Employees 
(Allotment of Rcsidences) Second Amendment Regulations, 1997 
together with a Corrigendum thereto published in Notification 
No. O.S.R. 430(E) dated the 29th July, 1997. 

(viii) G.S.R. 561(E) published in Gazette of India dated the 19th 
September, 1997 approving the Jawaharlal Nehru Port Trust 
Employees (Pay and Allowances) RegUlations, 1997. 

(ix)· G.S.R. No. 281 (E) published in Gazette of India dated the 28th 
May, 1997 approving the Madras Port Trust (Contributory 
Provident Fund) Regulations, 1997. 

(x) G.S.R. 282(E) published in Gazette oflndia dated the 28th May, 
1997 approving the Madras Port Trust (General Provident Fund) 
Regulations, 1997. 

(xi) G.S.R. 323(E) published in Gazette of India dated the 2nd June, 
1998 approving the Jawabar LaJ Nehru Port ~t (Recruitment 
of Heads of Department) (2nd Amendment) Regulations. 199R 
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(xii) G.S1 334(E) published in Gueuc of ladia dared the 4dl JUlIe. 
1998 approving the New Mangalore Port Trust Employees 
(Recruitment. Seniority and Promotion) Amendment 
Regulations. 1998. 

(xiii) G.S.R. 349{E) published in Gazette of India dated the 17th June. 
1998 approvinl the Cochin Pon Trust Employees (RSP) 
Regulations. 1998. 

(xiv) G.S.R. 384(E) published in Gazette of India dated the 1 Oth July~ 
1997 approving the Amendment to the Recruitment Rules for 
the post of Sipal Bosan Replations. 1997. 

(xv) G.S.R. 568(E) published in Gazette of India dated the 26th 
September. 1997 approving the Madras POl11iust (Recruitment 
of Heads of Departments) (Amendment) Regulations. 1997. 

(xvi) G.S.R. 562(E) published in Gazette of India dated the 22nd 
September. 1997 approving the Mormupo Port Employees 
(Acceptance of Eariployment after Retirement) (Amendment) 
Replations. 1997. 

(19) A copy of the Annual Repon (Hindi and English versions) of the 
National Highways Authority of India. New Delhi. for the period 
from 1989-90 to 1995-96 alon.with Audited Accounts under. 
section 24 of the National Hi.hways Authority of India Act. 1988. 

(20) Statement (Hindi and En.lish versions) showing reasoas for delay 
in laying the papers mentioned at (19) above. 

(21) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) o{ section 619A of the Companies Act. 
1956:-
(i) Review by the Government·of the working of the Indian Road 

Construction Corporation Limited. New Delhi. for the year 
1995-96. 

(ii) Annual Report of the Indian Road Construction Corporation 
Limited. New Delhi, for the year 1995-96 alongwith Audited 
Accounts and comments of the Comptroller and Auditor General 
thereon. 

(22) Statement (Hindi and English versions) showing rtalOns for delay 
in laying the papers mentioned at (21) above. 



7 

(23) A copy each of the foDowing NotifICations (Hindi and English versions) 
under section 10 of the National Highways Act. 19S6:-

(i) 5.0. 288(E) published in Gazeue of India dated the 1st April. 
1997 declaring the Highway No. S7 as the National Highway. 

(ii) 5.0. 432(E). published in Gazette of India dated the 6th June. 
1997 authorising Mis Ideal Road Builders Private Limited. to 
collect levy of Toll for the use of Thane-Bhiwandi Bypass. 

(iii) 5.0. 433(E) published in Gazette of Indi~ "dated the 6th June. 
1997 regarding entrustment of development work of National 
High~ay to 5tale Government concerned. 

(iv) 5.0. 2426(E) published in Gazette of India dated the 27th 
September. 1997 Notifying the Levy of Ton for the use ofOurgapur 
Express Way. 

(v) 5.0. 791(E) published in Gazette of India dated the 21st 
November. 1997 appointing the competent authority for the 
supervision ofland acquisition work for 2nd Vivekananda Bridge" 
across river Hooghly in West Bengal. 

(vi) 5.0. 894(E) published in Gazette of India dated the 24th 
December. 1997 declaring the New NatiOnal Highway No. S8. 

(vii) 5.0. 922(E) published in Gazette of India dated the 29th 
December. 1997. declaring the New National Highways No. S9 
and 60. 

(viii) 5.0. S3(E) published in Gazeue of India dated the 16th January. 
1998 declaring change in alignment of National Highway 
No.2. 

(ix) 5.0. 116(E) published in Gazette of India dated the 9th February. 
1998 declaring 14 New National Highways. 

(x) 5.0. 230(E) published in Gazette of India dated the 19th March. 
1998 declaring change in the alignment of National Highway 

"No.4. 

(xi) 5.0. SOS(E) published in Gazette of India dated the II th June. 
1998 regarding acquisition of land for the Second Vivekananda 
Bridge across river Hooghly in West Bengal. 
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(24) (i) A copy of the Annual Repon (Hindi and BR,tish versions) of 
the Navik Bhavishya Nidhi, (Seamen's Provident Fund 
Organisation). Mumbai, for the year 1996-97 alonpith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Navik Bhavishya Nidhi. 
(Seamen's Provident Fund Organisation) Mumbai. for the year 
1996-97. 

4. Mesaps frmn RaJya Sabba 
Secrewy-GeneraJ reported the following messages from Rajya Sabha:-
(1) That Rajya Sabha had no recommendations to make to Lok Sabba 

in reptd to the Finance (No.2) Bill. 1998 passed by Lot Sabha on 
17 July. 1998. 

·(2) That at its sitting held on the 16th July. 1998 Rajya Sabha conculTCd 
in the recommendation of Lok Sabha to nomiDale seven members 
from Rajya Sabha to associate with the Committee on Public AccOunts 
of Lok Sabha for the term ending on the 30th April. t 999 and also 
communicated the names .. of the following members of Rajya Sabha 
who had been elected to the said committee:- . 

I. Shri Mohd. Salim 
2. Shri K.R. Malkani 
3. Shri Satishchandra Sitaram Pradhan 
4. Shri J. Chitharanjan 
S. Shri Jayant Kumar Malhoutra 
6. Shri VayaJar Ravi 
7. Shri K.. Rahman Khan. 

·(3) That at its sitting held on the 16th July. 1998 Rajya Sabha concurred 
in the recommendation of Lot Sabha to nominate ievcn meIJlbeIJ 
from Rajy. Sabha to associate with the Committee on Public 
Undertakings of Lok Sabha for the term endinl on the 30Ch April, 
·1999 and also communicated the names of the followina members of 
Rajya Sabha who had been elected to the said Committee:-

1. Dr. Gopalrao Vithalrao Patil 
2. Shri Ranjan Prasad Yadav 

-AI 2.07 P.M. 
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3. Shri Gopalsinh G. Solanki 
4. Shri H. Hanumanthappa 
5. Shri Jitendra Prasada 
6. Shri Jibon Roy 
7. Shri Yerra Narayanaswamy' 

S. Reports and Minutes of the StandiDa Committee on FiDaace 

SHRI PRITHVIRAJ D. CHAVAN presented the following Reports and 
Minutes (Hindi and English versions) of the Standing Committee on Finance:-

Fifth Action Taken Report on the recommendations contained in 
the First Report (Eleventh Lok Sabha) on Demands for Grants 
(1996-97) of the Ministry of Planning and Programme Implemen-
tation. 

(2)./Sixth Action Taken Report on the recommendations contained in 
/' the Second Report (Eleventh Lok Sabha) on Demands for Grants 

(1996-97) of the Ministry of Finan,ce. 

(3)-/ Seventh Action Taken Report on the recommendations contained 
/ in the Third Report (Eleventh Lok Sabha) on Demands for Grants 

(1997-98) of the Ministry of Finance. 

J Eighth Action Taken Report on the recommendations contained 
in the Fourth Repbrt (Eleventh Lok Sabha) on Demands for Grants 
(1997 -98) of the Ministry of Planning and Programme Implemen-
tation. 
Ninth Action Taken Report on recommendations contained in the 
Tenth Report (Tenth Lok Sabha) on Working of Central Board of 
Direct Taxes (CBDT) 

6. GoverameDt BUis-IDtroduced 
~1) The Oilfields (Regulation and Development) Amendment Bill. 

1998. 
~' The Interest on Delayed Payments to Small Scale and Ancillary 

Industrial Undertakings (Amendment) Bill. 1998. 

~t.temeDts by MiDisten 
(i) The Minister of Information and Broadcasting made a statement 

regarding telecast ofa documen,tary on Sardar Sarovar Project. 
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~ii) The Minister of Home Affairs made a statement regarding the bomb 
( blaSt incident which occurred at Inter-State Bus Terminus. Delhi 

on 26 July. 1998. 
(Lok Sabha adjoum~d at 2.08 P.M. and re-ass~mbl,d at 3.08 P.M.) 

8. Matters Under Rale 377 
I. Shri Chandresh Patel raised a matter regarding need to upgrade Jamnagar 

city of Gujarat to B-2 category. 
2. Capt. Jagatveer Singh Orona raised a matter regarding need to ensure 

employment opportunities for apprentices of Hindustan Aeronautics Ltd. 
Kanpur, U.P. 

3. Shri Chandramani Tripathy raised a matter regarding need to ensure 
that recognition of Medical CQllege of Rewa (M.P.) is not withdiawn by Medical 
Council of India. 

4. Shri-Ram Narain Meenaraised a matter regarding need to restore Bisalpur 
Dam in Rajasthan in its original form to ensure water supply to Bundi and 
Tonk districts for irrigation purposes. 

S. Shri Ashok Namdeo Mohol raised a matter regarding need to restore 
the land acquired by the Defence Ministry at Shelarwadi Village. in Pune 
district to the farmers. 

6. Shri T. Subbarami Reddy rasied a matter regarding need to tel~ast 
Telugu news bulletins twice a day on the Regional Channel (00-8). 

7. Shri S. Ajaya Kumar raised a matter regarding need to include Presi-
dent, Vice-President and Chairmen of Standing Committees of District, Block 
and Gram Panchayats for allotment of telephone from Non-OYT quota. 

8. Smt. Usha Verma raised a matter regarding need to provide necessary 
assistance to the villagers affected b>: floods in Hardoi, U.P. 

9. Shri K.P. Munusaamy raised a matter regarding need to declare granite 
'quarrying activity as an industry. 

10. Shri K. Yerrannaidu raised a malter regarding need to conduct an 
enquiry into the dealings of DCM Financial Services Ltd. and ensure re-
payment of their dues to depositors. 

II. Shri N.T. Shanmugam raised a matter regarding need to extend 
Chennai-Arakoram EMU Trains upto Katpade in Vcllore. Tamil Nadu. 

(jMade al 3.1 1 P.M, 
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3.37 P.M. 
? Discussion under Rule, 193 

lime taken: 5 hrs. 0 I mt. 

Discussion regarding increasing atrocities on Women raised by Smt. Geeta 
Mukheljee on the 23rd July. 1998 continued: 

The following Members took pan in the dcbate:-

'( I) Dr. Prabha Thakur 
(2) Kum. Mamata Bencljee 
(3) Smt. Sandhya Bauri 
(4) Smt. Abha Mahto 
(5) Smt. Usha Meena 

(Spe~ch unfinished) 
The discussion was nOl concluded. 

5-10 P.M. 
/i o. Govel'lUlleDt BUI-hssed 

The Bcedi Workers Welf8'C Cess (Amendment) Bill. 1998. 

'-"--

The Motion for consideration of the Bill was moved by Dr. Satyanarayan 
Jatiya. 

The following Members took part in the dcbate:-
( I) Shri Prasad Baburao TanpUre 
(2) Dr. Laxmi Narayan Pandey 
(3) Shri Abul Hasnal Khan 
(4) Shri S. Murugesan 
(5) Shri A. C. Jos 
(6) Shri Chelan Chauhan 
(7) Shri Shailendra Kumar 
(8) Shri Vccrendera Kumar 
(9) Dr. Raghuvansh Prasad Singh 

(10) Shri B.M. Mensinkai 
( 11 ). ~hri Ajay Chakraborty 
(12) Shri C. Kuppusarni 
(13) Shrimati Jayanti Patnaik 



(14) Stui N.K. Pmnchandran 
(IS) Stui R.S. Gawai 
(16) Shri Rajendra Agnihotri 
(17) Slui MilnSen Yadav 
(1S) Shri Bir Singh Mahato 
(19) Shri N.T. Shamilupm 
(20) Prof. logendra Kaw_ 
(21) Stui Vidyasqar Rao 
(22) Sbri S. Mallikaljuaaiah 
(23) Shri R.L.P. Verma 
(24) Slui T. Govindan 
(25) Shri K. Rouiab 
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Dr. Satylllll'ly ... lady. replied to ~ debate. 

The motion for considention was adopted and c:iaule-by-clause consideration 
of the Bill was taken up. 

Clause 2 was adopted. 

Clause I, the Enactin, Formula and the Lon, ntle were also adopted. 

The motion that the Bill be passed was moved by Dr. Saty ...... yan lady •. 

The motions was adopted and the Bill was passed. 

£ 11. Report eI ".,.,n. Ad.8iory Co-nIHee 
Major Genral (Reid.) Bhuvan Chandra Khanduri (AVSM) presented the 

Fifth Report of the Business Advisory Committee. 

S.09P.M. 

(Lolc StJbIuJ adjOltm«J 01111 A.M. on Tuesday, tM 28th July. 1998) 

S.GOPALAN. 
S~c,.tQry-GeM,aL 

£Al6P.M. 



(} LOKSABHA 

BULLETIN - PART I 
(Brief Record of Proceedings) 

Tuesday. July 28. I 998/Shravana 6. 1920 (Saka) 

No. 39 
lUx) A.M. 

1. Starred Questions 
StalTcd Question Nos. 582-584 were orally answered. Replies to Starred 

Question Nos. 585-601 were laid on the Table. 
2. V.tarred Questions 

Replies to Unstarred Question Nos. 5863-6092 were laid on the Table. 
12.00 Hrs. 
3. Papen laid on the 'nlble 

The following papers were laid on the Table:-

(1) A copy of the Annual Accounts (Hindi and English versions) of 
the National Human Rights Commission. New Delhi. for the years 
1994-95 and 1995-96 together with Audit Report thereon. under 
sub-section (4) of section 34 of the Protection of Human Rights 
Act. 1993. 

(2) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (1) above. 

(3) A copy each of the following papers (Hindi and English versions) 
under sub-section (I) of section 619A of the Companies Act. 
1956:-
<a) (i) Review by the GovemlJlent of the working of the Bengal 

Immunity Limited. Calcutta. for the year 1996-97. 

(ii) Annual Report of the Bengal Immunity Limited. Calcutta. 
for the year 1996-97 a10ngwith Audited Accounts and 
comments of the Comptroller and Auditor General thereon. 

1 
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(b) (i) Review by the Govemment of the workin, of the HindustaJi 
Antibiotics Limited, Pune, for the year 1996-97. 

(ii) Annual Report of tile Hindustan Antibiotics Limited. PuIle, 
for the year 1996-97 alonpitb Audited Accounts and 
comments of the Comptroller and Auditor General thereon. 

(c) (i) Review by the Government of the workinl of the Benlal 
Chemicals and Pharmaceuticals Limited. Calcutta, for the 
year 1996-97. 

(ii) Annual RepOrt of the BenaaI Chemicals and Pharmaceuticals 
Limited, Calcutta, for the year 1996-97 alonpitb Audited 
Accounts and comments of the Comptroller and Auditor 
Gcmeral thereon. 

(4) Three statements (Hindi and Enllish versions) showinl reasons 
for delay in laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and En,lish versions) of 
the Central Institu~ of Plastics BnpneerinB and Technology, 
Madras, for the year 1995-96 alonlwitb Audited Accounts. 

(ii) A copy of the Review (Hindi and Bollish versiOlUl) by the 
Government of the wortiol of the Central Institute of Plastics 
Eagineerina and Technology, Madras, for the year 1995-96. 

(6) Statement (Hindi and English versions) showing reasons for delay 
in layin. the papers mentioned at (5) above. 

(7) (i) A copy of the Annual Report (Hindi and En,lish versions) of 
the Central lruititute of Plastics Enpneering and TechnololY, 
Cbeonai, for the year 1996-97 alongwitb Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the workiq of the Central Institute of Plastics 
Engineering and Technology, Chcnnai. for the year 1996-97. 

(8) Statement (Hindi and English versions) showing reasons for delay 
in Jayin, the papers mentioned at (7) above. 

(9) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Institute of Phannaceutical Education and Research 
S.A-S. Nagar, for the year 1996-97 a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
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Government of the working of the National Institute of 
Pharmaceutical Education and Research S.A.S. Nagar, for the 
year 1996-97. 

(10) Statement (Hindi and English versions) showing reasons for delay 
in layins the papers mentioned at (9) above. 

(11) (i) A copy of the Annual Report (Hindi and English versions) of 
the Employees' Provident Fund Organisation, New Delhi. for 
the year 1996-97. 

(ii) A copy of the Annual Accounts (Hindi and English versions) 
of the Employees' Provident Fund Organisation, New Delhi, for 
the year ·1996-97 together with Audit Report thereon. 

(12) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (11) above. 

(13) A copy of the White Paper on Railway ProjeCts (Hindi and English 
versions). 

(14) A copy each of the following Reports (Hindi and English versions) 
under article 338 (6) of the Constitution. 

(i) Thirtieth RepOrt of the Commissioner for Scheduled Castes and 
Scheduled Tribes for the year 1989-91. 

(ii) Report of the National Commission for Scheduled Castes and 
Scheduled Tribes for the period from the 12th March. 1992 to 
the 31st March, 1993. . 

(iii) Annual Report of the Natiolfal Commission for Scheduled Castes 
and Scheduled Tribes. for the year 1993-94. 

(iv) Special Report of the National Commission for Scheduled Castes 
and Scheduled Tribes for the year 1998. 

(v) A copy of the Action Taken Memorandum (Hindi and English 
versions) on the recommendations made in the Thirtieth 
Report of the Commissioner for Scheduled Castes and 
Scheduled Tribes for the year 1989-91. 

(vi) A copy ofthe Act~on Taken Memorandum (Hindi and English 
versions) on the recommendations made in the Report of the 
National Commission for Scheduled Castes and Scheduled 
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Tribes for the period from the 12th March. 1992 to the 
31st March. 1993. 

(vii) A copy of the Action Taken Repon (Hindi and English 
versions) on the recommendations made in the Annual Repon 
of the National Commission for Scheduled Castes and 
Scheduled Tribes for the year 1993-94. 

(viii) A copy of the Action Taken Repon (Hindi and English 
vonions) on the recommendations made in the special Report 
of the National Commission for Scheduled Castes and 
Scheduled Tribes. 

(IS) (i) A copy of the Annual Report (Hindi and En,lish versions) of the 
All India Institute of Medical Sciences. New Delhi. for the year 
1996-97. 

(ii) A copy of the Annual Accounts (Hindi and English versions) of 
the All India Institute of Medical Sciences. New Delhi. for the 
year 1996-97 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government of ihe working of the All India Institute of Medical 
Sciences. New Delhi. for the year 1996-97. 

(16) Statement (Hindi and English versions) showing reasons for deJay 
in laying the papers mentioned at (IS) above. 

(16A) (i) A copy of the Annual Report (Hindi and English versions) of the 
National Institute of Unani Medicine. Bangalore. for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the National Institute of Unani 
Medicine. Bangalore. for the year 1996-97. 

(17) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (16A) above. 

(18) (i) A copy of the Annual Report (Hindi and English versions) of the 
All India Institute of Speech and Hearinl. Mysore. for the year 
1996-97. 

• 



(ii) A copy of the Annual Accounts (Hindi and English versions) of 
the All India Institute of Speech and Hearln •• Mysore, for the 
year 1996-97 together with Audit Report thereon. 

, . 
(iii) A copy of the Review (Hindi and ~.,lish venioftl)'by the 

Government of the working of the Alllndia.lnltitute of Speech 
and Hearing, Mysore, for the year 1996-97. 

(19) Statement (Hindi 'and English versi_ showing reasons for delay 
in laying the papers mentioned at (.., above. 

(20) (i) A copy of the Annual Report (Hindi and Bn,lish venions) of the 
National Institute of Mental Health and Neuro Sciences, 
Bangalore, for the yea- 1995-96 alonJWith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 'he 
Government of the, working of the National Institute of Mental 
Health ana Neuro Sciences, Bangalore, for the year 1995·96. 

(21) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (20) above. 

(22) (i) A copy ofthe Annual Report (Hindi and English versions) of the 
Dental Council of India. New Delhi, for the year 1996-97 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Dental Council of India. New 
Delhi. for the year 1996-97. 

(23) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (22) above. 

(24) (i) A copy of the Annual Report (Hindi and English versions) of the 
National Academy of Medical Sciences (India). New Delhi, for 
the year 1996-97 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the National Academy of Medical 
Sciences (India), New Delhi, for the year 1996-97. 

(25) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (24) above. 
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(26) (i) A copy of the AnnUlI Report (Hindi and Bnalish venions) or the 
Indian Nunin, Council. Now Delhi. for the year 1996-97 
atonawith Audited AceouDb. 

(ii) A copy of the Review (Hiftdi and En,tish venions) by the 
GovemmenI of the wortin, of the IDdian Nunin, Council. New 
Delhi. for the )'tW 1996-97. 

(27) Statement (Hindi and En.lilh venions) showing reuons for delay 
in layin, tho papen mentioned at (26) above. 

(28) (i) A copy of the Annual Report (Hindi and Enpish versions) of the 
National Board of Examinations. New Delhi. for the year 
1995-96 aIonpith Audited Accounts. 

(ii) A copy of the Review (Hiftdi and En.lish venions) by the 
Government of the workin. of the National Board of 
ExaminatioDs. New Delhi. for the year 1995-96. 

(29) Statement (Hindi and En.lilh venions) showin. nuons for delay 
in I.yin. the papers mentioned at (28) above. 

(30) (i) A copy of the Annual Report (Hindi and EnaHsh venions) of the 
National Academy of Medical Sciences (India), New Delhi. for 
the year 1995-96l1on,with Audited Accounb: 

(ii) A copy of the Review (Hindi and En,tish venions) by the 
Government of the workin, of the National Academy of Medical 
Sciences (India). New Delhi. for the year 1995-96. 

(31) Statement (Hindi and En,Jish versions) show in, reasons for delay 
in layin, the papers mentioned at (30) above. 

(32) A copy of the Statement (Hindi and English versions) explainin, 
reasons for not layin, the. Annual Report and Audited Accounts 
of the National Board of Examinations for the year 1996-97 within 
the stipulated period of nine months after the close of the 
Accounting year. 

(33) (i). A copy of the Annual Report (Hindi and En,lish versions) of the 
Mahatma Gandhi Institute of Medical Sciences and Kasturba 
Hospital. Sevagram. for the year 1996-97 alon,with Audited 
Accounts. 
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(ii) A copy of the Review (Hindi and EDalish venions) by the 
Government of abe workin, of the Mahabna Gandhi Institute of 
Medial Sciences and ICasturba Hospital. Sevqram. for the year 
1996-97. 

(34) Statement (Hindi and Enatish venions) showina reasons for delay 
in layina the papen mentioned at (33) above. 

(35) A copy each of the followin, papers (Hindi and. En,JiIh venions) 
under sub-section (I) of section 619A of the Companies Act, 1956:-

(a) (i) Review by the GovernmentoftbeworldllJof the Smi1h SCanisIreet 
Phar'lQceuticals Limited. Calcutta, for the year 1996-97. 

(ii) Annual Report of the SmitbStenistreet Pbaniaaceuticals Limited. 
Calcutta, for the year 1996-97 alonpith Audited Accounts and 
comments of the CompIrolier and Auditor General thereon. 

(b) (i) Review by the Government of the working of the Indian 
Drugs and Pharmaceuticals Limited. Gurgaon. for the year. 
1995-96. 

(n) Annual Report of the Indian Drugs and Pharmaceuticals Limited. 
Gurgaon. for the year. 1995-96 alongwith Audited Accounts and 
comments of the Comptroller and Auditor General thereon. 

(36) 1\\'0 statements (Hindi and English versions) showing reuons for delay 
in laying the papers mentioned at (35) above. 

(37) (i) A copy of the Annual Report (Hindi and English versions) of the 
Petrofils Co-operative Limited. Vadodara, for the year 1996-97 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Petrofils Co-operative Limited. 
Vadodara. for the year 1996-97. 

(38) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (37) abo~e. 
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... M ..... ,.... Reba labha 
SecNtary-Ooacnl reported a mesup from Rajya Sabba that at itl ultinl 

held OD the I6Ib July, 1998, ~ya Sabha adopted a motion to join the 
Committee of bolla the Housel on the Welfare of Scheduled Cutel and 
Scheduled Tribes for tbe term cnelin, on the 30th April, 1999 and had 
elected the follo.in. memben of Rajya Sabha to serve on the laid 
Committee:-

I. Shri Gandhi Azad 
2. Shri Ram Nalb Kovind 
3. Shri San&tan Dili 
... Shri Nobel. Azam Khan 
5. Shri Govindram Miri 
6. Sbri Rajubhai A. Parmar 
7. Sbrimati Jayapnda Nahata • 
8. Shri C.P. Thirunavukkaruu 
9. Shri Sakbdev Sinsh Libra 

10. Shri 1bumuk La! Dhendie 
5. Reports ottbeSbladial C«-mlttee oa Un.. .... Rani De .......... 

(1998-99) 

Shri Kishan Sin,h Sanpan presented the foUowin, Repons (Hindi 
and En,lish venions) of the Standina Committee on Urban and Rural 
Development:-

<yJ Sixth Repon on tbe Action Taken by Ibe Government on the 
recommendations contained in the Twenty-sixth Repon of the 
Standina Committee on Urban & Rural Development (Tenth 
Lok S.bha)" OIl Prepar.tii)n. Maintennce, Updatinl and 
Compulerisalion of Land Records under Centrally Sponsored 

/ Schemes - An Assessment, of the Department of Rural 
Development (Ministry of Rural Areas & Employment); and 

(2) Seventh Report on Intell'ated Wastelan,ds Development Project 
(IWDP) Scheme of the Department of Wastelands Development 
(Ministry of Rural Areu and Employment). 
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6. Presentation of Petition 

Shri Jual Dram presented a petition signed by Shri Bijay Oram of Bolani 
PO/via Lathikata and others regarding hazardous pollution created by two 
industrial Units in Sundargarh, Orissa. 

7. Motion regarding Fifth Report of the Business Advisory Committee 

Shri Madan Lal Khurana moved the following motion: 

"That this House do agree with the Fifth Report of the Business 
Advisory Committee presented to the House on the 27th July. 1998". 

The Motion was adopt~. 

8. AlIDOUDCeDleat by the Speaker 

1be Speaker made the following announcement:-

"I have to inform the House that as decided in the Leaders meeting 
held today (28.7.1998), in order to provide sufficient time for 
completion of essential Ggvemment and other Business, the House 
may sit upto Wednesday, the 5th August, 1998. 

There will be no 'Question Hour' on these days. There will also be 
no Private Members' Business on Friday, the 31st July. 1998:" 

The House agreed. 

(Lok. Sabha a4jollmed at 1.02 P.M. and re-assembled at 2.08 P.M.) 

9. Statements by Ministers 

/Ci) The Minister of Home Affairs made a statement on deportation of 
certain people by Maharashtra Government 

)6'ii) The Minister of Human Resource Development made a statement 
regarding the action of U.S. Government in serving notices to certain 
Indian scientists for return to India. 

~ The Mi~ister for H~lth and Family Welfare made a statem~nt regard-
ing calhng off the strIke by Group C&D employees of Deihl s Govern-
ment Hospitals . 

• Made Bl4.45 p.m . 
•• Made 1114.56 p.m. 
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2.11 P.M. 

10. Matten aader Rule 377 

(1) Shri Rameshwar Patidar raised a matter regarding need to provide more 
ftiids to the State Government of Madhya Pradesh for the welfare of Scheduled 
1li .... 

(2) Shri Ridal Prasad Venna raised a matter regarding need to evolve a 
Natiohllll Policy to identify and help the direct clecendants of the active 
participills of the first war of Independence. 1857. 

(3) S1ni Mahesh Kumar Kanodia raised a matter regarding need to solve 
acute' drinking water problem particularly in north Gujarat. 

(4) Shri Virendra Kumar raised a matter regarding need to restore 
agrlculturalland to the fanners in Sagar Parliamentary constituency occupied 
by Bamberi Bib Field Fuing Range. 

(S) Shri Sunil Khan raised a matter regarding need to implement 
recommendations of Sartaria Commission. 

(6) Dr. Raghuvansh Prasad Singh raised a matter regarding need to include 
Nunia Casle in Bihar in the Scheduled c.le list. 

(7) Dr. (Smt.) Suguna Kumari raised a matter regarding need to consider 
sympathetically demands of employees of Fel at Ramgundam. A.P. 

(8) Prof. hemsingh Chandumajra raised a matter regarding need to suitably 
amend the Motor Vehicles Act, 1939 so as to increase the loading capacity of 
road transport vehicles. 

2.28 P.M. 

/. Discussioa UDder Rule 193 

TIme taken: 7 Hrs. 04 mts. 

Discussion regarding increasing atrocities on Women raised by Smt. Geeta 
Mukherjee OD the 23rd July. 1998 continued:-

The fol1~g Members took. part in the dcbale:-

(I) Smt. Kamal Rani 

(2) S1ni Prabhu Nath Singh 



(3) Smt. Satwinder Kaur 

(4) Shri Ramdas Athawale 
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(5) Smt. Sangeeta Kumari Singh Deo 

(6) Shri AmIl'Roy Pradhan 

(7) Shri Madhukar Sirpotdar 

(8) Shri Ravi Prakash Verma 

(9) Shri N.T. Shanmugam 

(10) Shri Joachim Baxla 

(11) Shri Rama Nand Singh 

Shri L.K. Advani replied to the debate. 

The discussion was concluded. 

4.32 P.M. 

12 . .Govenunent 8m • Under Consideration /- TIme allotted 2 hrs. 
Tune taken: 1 hr. 18 mts. 

Balance: 42 mts. 

The Interest on Delayed Payments to Small Scale and Ancillary Industrial 
Undertakings (Amendment) Bill, 1998. -

The motion for consideration of the Bill was moved by Shri Sikander BakhL 

The following members took part in the debate:-

(1) Shri Satya Pal Jain 

(2) Shri Manoranjan Bhakta 

(3) Dr. Mahadeepak Singh Shalcya 

(4) Shri Varkala Radhakrishnan 

(5) Kumari Mamata Banerjee 

(6) Shri Mitrasen Yadav 

(7) Shri R.L. P. Venna 



(8) Sbri Prithviraj D. Chavan 

(9) Shri Annasahcb M.K. Patil 

(10) Shri Ajay Chakraborty 

( 11 ) Prof. Saifuddin Soz 
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(12) Shri S. Mallikarjunaiah (Speech rmjinishtd) 

The disclUsion was not concllllkd. 

6.10 P.M. 

(Lok Sabha adjourned till II A.M. on WedMsday, 1M 29th Jllly, 1998) 

S. GOPALAN. 
Sec~tary·Gt,.tral. 

MGIp(PLU)MRN0--19101..S-21-7-1988. 



11.00 A.M. 

W~SABKA 

BULLETIN - PART I 

(Brief Re<:ord of Proceedings) 

WedneJday, July 29, 19981Stnv~ 7. 1920 (Sib) 

No." 

1. II.NCI Quettioas 

Starred Question Nos. 602~5 were orally auweNd. Replies to .... 
Question Nos. 606-621 were laid OR the Table. 

2. U8ltanwl Questioas 
Replies to Unstarred Question Nos. 6093-6229 were laid on the Table. 

12.00 Drs. 

3. Papen laid on the Table 

The following papers were laid on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English versiona) 0('" 
Marine Products Export DevelopmeRt Audwrity. Kochi. b: die 
year 1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by"" 
Government of the working of the Marine Products Export 
Development Authority. Koehl. for the year 1996-97. 

(2) Statement (Hindi aad English versions) showing I'NSOM "for de-
lay in laying the • Annual" Report! Audit Accouats of tile ladiH 
Cou.cit of ArbitratioR for the year 1996-97. 

(3) (i) A copy of the Anaual Report (Hindi ud Englith venioM) 0( 
the Tobacco Board. GUlltur, for the year 1996-91 ~
Audited Accoats. 

1 
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(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Tobacco Board. Guntur. for 
the -year 1996-91. 

(4) Sta~ement (Hindi and English versions) showing reasons for de· 
lay in laying the papers mentioned at (3) above. 

(5) A copy of the National Housing and Habitat Policy. 1998 (Hindi 
and English -versions). 

(6) A copy of the Notification No. G.S.R. 317(E) (Hindi and English 
versions) published in Gazette of India dated the 2nd June. 1998 
together with an explanatory memorandum seeking to exempt 
from the levy of service tax the taxable service provided by a goods 
transpon operator, pandal or shamiana contractor and outdoor 
caterer under sub· section (4) of section 94 of the Finance Act, 
1994. 

(7) A copy each of the following Notification (Hindi and English ver· 
sions) under section 1 S9 of the Customs Act, 1962:-

(8) 

(i) G.S.R. 338(E) published in Gazetle of India dated the 4th JIH'lc, 
1998 together With an explanatory memorandum making certain 
amendments in the Notification No. 204J92·Cus., dated the 19th 
May. 1992. 

(ii) G.S.R. 34 1 (E) published in Gazelle of India dated the 9th June. 
1998 together with an explanatory memorandum making certain 
amendments in the Notifications mentioned therein. 

(iii) G.S.R. 368(E) published in Gazette of India dated the 30th June. 
1998 together with an explanatory memorandum making certain 
amendments in ~ Notification mentioned therein. ; 

(i) A copy-of the Annual Report (Hindi and English versiQllS) of the 
Securities and Excbanse B.oard of India. for rhe year 1991·98 
UDder sub-section (3) of section 18 of the Securities and Exchanle 
B,*" ofIndia Act. 1992. 

(li) A copy of the Review (Hindi and English versioDs) by the 
Govc:nnnent of the working of the Securities and Exchange Board 
of lDdia fot the year 1997·98. 

(9) A copy of the-AanuaJ Repon (Hindi and E~llish versions) of the 
Forum of Financial WritQn and Institute of Economic JOW'Ilalism 
for the year 1996-97 alongwith Audited Accountl. 
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(10) Statement (Hindi and English versions) showing reasons for de-
lay in laying the papers mentioned at (9) above. 

(11) (i) A copy of the Annual rtcport (Hindi and English versions) of the 
Central Council for Research in Ayurveda and Siddba. New Delhi, 
for the year 1996-97. 

(ii) A copy of the Annual Accounts (Hindi and English versions) of 
the Central Council for Research in Ayurveda and Siddba. New 
Delhi. for the ye-ar 1996-97 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Central Council for Research 
in Ayurv~a and Siddba. New Delhi, for tlfe year 1996-97. 

(12) Statement (Hindi and English versions) showing reaSORS for de-
Jay in laying the papers mentioned at (II) above. 

(13) A copy of the Statement (Hindi and English versions) showing 
reasons for deJay in laying the Annual Report and Audited 
Accounts* of the Seamen's Provident Fund Organisation for the 
year 1996-97. 

(14) A copy each of the following papers (Hindi and English versions) 
under section 619A of the Companies Act. 1956:-

(a> (i) R.eview by the Government of the working of the ~ateka 
Cashew DeveJopment Corporation Limited. Nangalore. for the 
year 1996-97. 

(ii) ARnual Report of the Karnataka Cashew Development 
Corporation Limited. Mangalore. for the year 1996-97 alongwith 
Audited Accounts and comments of the Comptroller and Auditor 
General thereon. 

(b) (i) Review by the Government of the working of the Himachal 
Pradesh Agro Industries CorporatioR Limited. Shimla. for the 
year 1996-97. 

(ii) Annual Report of the Himachal Pradesh Agro Industries 
Corporation Limited. Shiml.. for the· year 1996-97 alongwidl 
Audited Accounts and comments of the CoIRptroHer and Auditcr 
General thereon . 

• Aan1lll Report .... Audited AccolllltS were \aiel OR the Table 01127.7.1998. 
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(lJ) Two Statements (Hindi aad English versions) showia, re.OM for 
delay in layiRg the papers mentioned at (J4) aOOn. 

(16) (i) A copy of the Annual Report (Hi~i and Eoglith Ver5D1) of die 
Veterinary Council of India. New Delhi. for the yc.- 1996-91 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English vcrsiOlls) by tM 
Govetmneut of the working of the Veteriaary Council of Ida, 
New Delhi. for tJIe year 1996-97 aIollgwith Audit~ Accoau. 

(17) Statement (Hindi and English versions) sllowilll reuons for 
delay in laying the papers mentioned at (16) above. 

( J 8) A copy each of the following papers (Hindi .. d English v.siou) 
UDder SUb-lCCtiOil (I) of section 6 J 9A of the Companies Act. J 956:-

(i) Review by the Government of the.working of the Electronic Trate 
...s Technology Development Corporatioa Uaited. New Delhi. 
for.the y~ 1996-97. 

(ii) Annual Report of tne Electronics Trade and Technology 
Development Corporation Limited. New Delhi for the yea-
1996-97 aJOIlg with Audited Accounts and comments of 1M 
CmnpIrOller and Auditor General thereon. 

(19) StaICIIlent (Hindi and English versions) showing reasons for de-
Jay ia layin, the papers mentioned at (18) above. 

4. JIII ..... e ,..... Raj,..' Seb_ 
Secretary-General reported a message from Rajya Sabha that at its sittinl 

lleld on the 28th July. 1998. Rajya Sabha agreed without aay amendlRCnt 
&0 the Electricity Laws (Ameadment) Bill. 1998 passed by Lot Sabha oa 
the llrd July. 1998. 

S. Ilapo .... of S ...... Co_ittee OD Com .. aakatlo .. 
Sluimati Sheela Gautam presented the following Reports (Hiadi ud 

English versions) of the Standing Committee on Cowamunicatio.l: J> Fourth Repon on Action Taken by the Government on the neOla-
meadatioDl contained in the Tenth Report of the Studin, Com-
mittee OD Communications (Eleventh Lok Sabba) OIl DemUds for 
GraDtl (1997-98) relatia, to Department of Post-Miaistry of 
Communicatiou. 
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(2~ Report DO. Ac';" Token by the Go •• mmen' on the .ecom-
mendatiOils contained in the Tweflth Report of the Standing Com-
mittee on Communications (Eleventh Lok Sabha) on Demands for 
Grants (1997-98) relating to the Ministry of Information and 
Broadcasting. 

6. &tatemeats of tlte Staadinl Committee OD Defence 
Sqn. Ldr. K.amal Chaudhry laid on the Table the Statements (Hindi 

and English versions) showing action taken by Government 011 the 
reca.MeRdations contained in the following Reports:-

(I) Third Report (Tellth Lok Sabha) on action taken on the recom-
mendations contained in the Second Report of the Committee on 
Demands for Grants of Ministry of Defence for 1994-95. 

(2) Seventh Report (Tenth Lok Sabha) 011 actiOft taken on the recom-
mendations contained in the Fourth Report of the Committee on 
Demands for Grants of Ministry of Defence for 1995-96. 

(3) Eighth Report (Tenth Lok Sabha) on action tabn on the recom-
mendations contained ill the Fifth Report of the Committee on 
'Defence Research and Development - Major Projects'. 

(4) SeCORd Report (Eleventh Lok Sabha) 011 action takell 011 the 
recommendations coatailled in the Sixth Report of the ColDIftittee 
(Tenth Lok Sabha) on 'Defence Policy. Plallning and Man.,. ... t·. 

(5) Fourth Report (Eleventh Lok Sabha) on action taken on tIM 
recommendations contailled in First Report of the Com.ittee c:. 
Demaads for Grants of Ministry of Defence for t 996-97. 

7. Reports of tbe Staadi .. Co ... ittee oa Urltaa .ad R.nI De.eIop-
meDt (199'-99) 

Shri Kishan Singh Sang_an pre.nted the following Reports (Hindi 
and Ellgtish versions) of the Standilll Conn.ittee on Urban alld Rlual 
Development: 

(n Eighth Report on the Action Taken by the Government on the 
1· FecQlllmendations contained in tbe Second Report of the Standing 

Committee on Urban &: Rural Development (Eleventh Lot SabU) 
o~· Demands for Grants (1996-97) Department of Urban Emplo),-
nacnt &: POiferty Alleviation (Ministry of Urban Affairs &: Em-
ploy.-nt); 
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Ninth Report on the Action Taken by the Goverament on the 
recommendations contained in the Third Report of the Standing 
Committee on Urban cl Rural Development (Eleventh Lok Sabha) 
on Demands for Grants (1996~97) Department of Wastelands 
Developments (Ministry of Rural Areas cl Employment); and 

(3) Tenth Report OR the Action Taken by the Government on the 

I recommendations contained in the Fourth Report of the Standing 
Committee on Urban &: Rural Development (Eleventh Lok Sabha) 
on Demands for Grants (1996~97) Department of Urban Develop-
ment (Ministry of Urban Affairs &: Employment). 

(Lolc SabhD aJjourMd at LOS P.M. and re-assembled at 2.11 P.M.) 
2.1S p.m. 

/8: CaIIiDa Aueutioa 
Shri N. Bhaskar Rao called the attention of the Minister of Indusuy to the 

situation arising out of non-payment of salaries and other statutory dues to 
employees of some Public Sector Undertakings particularly Hindustan Cables 
Ltd. Hyderabad and non-lrInSfer of its administrative control to the Ministry 
of Communications and the steps taken by the Government in regard thereto. 

The Minister of Industry made a statement in ~gard thereto. 

The Ministers of Labour and Communications also replied to the cllriflCatory 
. questions asked by the MeMbers. 

3.13 p.m. 

9. Matten U ...... RIde 317 

(1) Shri Ram ShabJ·raiJed a matter ~pdillg need to declare NirzIpur 
District in U.P. as industrially backward. 

(2) Shri Dhirendra Agprwal raised a matter regarding need to ensure 
IIIIplementalion of central scheJncs in CIwn. Bib •. 

(3) Smt. Bhavana Chikbalia raised a matter reprding need to take steps or 
early completiOA of Sardar s.ovar Project in Gujarat. 

(4) Shri V.M. Sudhceran raised a mailer reprding need to treat at per SCI 
OBC certificates iuued by ocher States with competent authority of Delili for 
appointment of teachers by Delhi Subordinate Services SclcctiOil Board 
(DSSSB). 
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(5) Shri D.S. Ahire raised a matter regarding need 10 provide gaothan sites 
for tribal villagers in the districts of Nasik and Dhule in Maharashtra. 

(6) Shri Manoranjan Bhalcta raised a matter regarding need to provide 
evironmental forest clearance to road construction projects in Andaman and 
Nicobar Islands. 

(7) Shri T. Govindan raised a matter regarding need to provide sufficient 
funds for the developmental work on NH-17 in Kerala. 

(8) Shri K. Palaniswami raised a matter regarding need 10 direct the Ponni 
Sugar Mill in Namakkal District. Tamil Nadu to treat its effluents aa:ording 
to the nonns laid down by the Pollution Control Board. 

(9) Shri Ramsheth Thakur raised a matter regarding need to provide 
telephone facilities in Puvel Tehsil of Raigarh district of Maharasbtra. 

(10) Dr. Beatrix D'Souza raised a matter regarding need to consider the 
Anglo-Indian community as a special category for reservation in Central 
Government jobs.· 

(II) Stvi Ram Tahal ~udhary raised a matter regarding aced for proper 
maintenance of national highways in Bihar particularly in Rancbi. 

(12) Shri T.R. Baalu raised a matter regarding need to introduce National 
Health Scheme for school children in the country. 

3.30 p.m. 
10. Govel'lUDeDt BiD-Passed 
// Time taken : 2 Drs. 34 Mts. 

/' 1be Interest on Delayed Payments to Small Scale and Ancillary Industrial 
Undertakings (~endment) Bill, 1998. 

Discussion on the motion for consideration of the BiU moved by 
Shri Sikander Balcht on the 28th July. 1998 continued:-

1be following Members took part in the debale:-

(1) Shri S. Mallilcarjunaiah 
(2) Shri Pramothes Mukherjee 
(3) Shri K. Palaniswami 
(4) Shri K.S. Rao 
(5) Sm S.S. Palanimanickam 



(6) Shri Sunil Khan 
(7) Shri Ramdas Atbawale 
(8) Shri Prabhu Dayal Katheria 
(9) Shri Bikram Keshari Deo 

8 

Shri Sikander Batht replied to the debate. 
The motion for consideration was adopted aad cl .. te-by-d .... 

consideration of the Bill was taken up. 
Clauses 2 to 6 were adopced. 
Clause I. the Enacting Fonnula and the Loa. nde ware Il1o iMIoptId. 
The motiOil that the Bill be passed was MOVed by SIIIi Sik-dor B .... 
The motion was adopted and the Bill was passed. 

4.49 p.m. 

nmc pennissible 
nme taken 
Balance 

1 ..... 
4t_. 
1 .... 19 .... 

Shri Bhubaneswar Kalita raised a discunion regardi., aitSoa ia ... 
Eutem rqion due to insurgency. 

The following Members took part in the debate:-
(1) Shri Samar Chowdhary 
(2) Shri Tapan Sikdar (Speech wrfoWMd) 
The discussion was aot coacluded. 

S.~30 p.m. 
/12. IWI ...... Boar DlKwlloa 

Shri Gauri Shanker Bisen raited a discussion on points.... o.r of till 
answer given by the Minister of I. ...... Area ud Employ-.t oa 28.S.1M 
to Starred Question No. 23 reprd.iq Safe DrinkiIl. Water. 

Sbri Babqouda Patil replied to the cIiJcuuioft. 
6. 29 p.m. 

(Lok Sablta adjolll'Ud till 11 A.II. 011 Tbr.rday, tile 30M J"q, JW8) 



11.00 AM. 

LOKSABHA 

BULLETIN - PART I 

(Brief Record of Proceedings) 

Thursday, July 30, 1998/Shravana 8, 1920 (Salea) 

No. 41 ' 

1. Papen laid on the Table 

The following ;papers were laid on the Table:-

(1) (i) A 'copy of the Annual Report (Hindi and English versions) 
of tbe International Centre for Alternative Dispute 
Resolution, New Delhi, for the year 1996-97. alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government of tile working of the International Centre 
for Alternative Dispute Resolution, New Delhi, for the year 
1996-97. 

(2) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (I) above. . 

2. Reports of Standing Committee on Energy 
SHRI K. KARUNAKARAN presented the following Reports (Hindi and 

English versions) of the Standing Committee on Energy;-
)'t) Fifth Report on Action Taken by the Government on the recom-

mendations contained in the Fourteenth Report of the Standing 
Committee on Energy (Eleventb Lok Sabba) on Deinands for 
Grants (1997-98) relating to Department of AtoIllic Energy. 

/(2) Sixth ReP9J1 on Action Taken by the Governlnent on the recom-
mendations contained in the Fifteenth Report of the Standing 
Committee on Energy (Eleventh Lolc Sabha) on Demands for 
Grants (1997-98) relating to Ministry of Non-Conventional 
Energy Sources. . 

.0) '. if .:,,;:' ... 
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(3) Seventh Report on Action Taken by the Government on the 

/
' recommendatioD$ coniained in the Sixteenth Report of the 

Standing Committee on Energy (Eleventh Lok Sabha) on 
Demands for Grants (1991~98) relating to Ministry of Power. 74) Eighth Report on Action Taken by the Government on the 
recommendations contained in the Seventeenth Report of the 
Standing Committee on Energy (Eleventh Lok Sabha) on 
Demands for Grants (1997-98) relating to Ministry of Coal. 

(~Ninth Report on Action Taken by the Government on the 
7' recommendations contained in the Eighteenth Report of the 

Standing Committee on Energy (Eleventh Lok Sabha) on the 
subject "Rural Electrification-Problems, Realities and 
Achievements". -

yGo\'el'lllDellt Bill-Introduced 
/ The Export-Import BaDk of Jndia.(Amendment) BiIl/l998. 

(Due 10 interruptions in the House. Lolr. Sabha aJjou~d at 1 J .56 A.M. and 
~-asst!mbled at f.OO P.M.) 

(Due to continued inUrruptions in the House, Lak Sobha, adjourned 
at 1.17 P.M. and re-assembled at 4.03 P.M.) 

4.04 P.M. 

4. Matte" UDder Rule 377 
As diteCted by the Chair. the following members were permitted to lay on 

the Table statements on various matters sought to be raised by them under 
Rule 377 as indicated against each:- . 

1. Shri Ashok Arpl regarding n~ for construction of a bridge at t,Jsed 
ghat on Cbambal river in Morena district, Madhya Pradesh. 

2. Sbri Satyapal Jain regarding need to direct Chandigarh Housing Board 
to aHot plots to Co-operative Housing Societies early. 

3. Shri Ravindra Kumar Pandey regarding need to improve the 
functioning of Central Coalfields Limited and Bharat Cooking Coal 
Limited. 

4. Shri Shanu Pratap Singh Verma regarding net.d (0 send a team to 
18,laun ill U.P. to survey crops affected by weeds. 
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S. Dr. B.N. Reddy regarding need to ensure availability of drinking water 
to aU in the coun.try by 2000 A.D. 

6. Shri Vilas Muttemwar regarding need to grant statehood to Vidarbha 
immediately. . 

7. Smt. Usha Meeoa regarding need to take over cement factory at Sawai 
Madhopur in Rajasthan to protect the interest of workers. 

8. Shri Sudip Bandyopadhayay regarding need to preserve the natural 
beauty of Calcutta city. 

9. Smt. Reena Chaudhary regarding need to provide railway facilities at 
HasanganJ and Purva in U.P. 

10. Shri N.K. Premachandran regarding need to set up a Low Power 
Transmission Centre of Doordarshan in Kollam district in Kerala. 

11. Shri K. Pary Mohan regarding need to provide more funds to the State 
Government-of Tamil Nadu for early completion of Ho.ganekkal 
drinking water scheme . . ' 

12. Shri Amar Roy Pradhan regarding need to ensure that Jute Corporation 
of India purchase raw jute from jute growers directly particularly in 
North Bengal. 

~~t by Minister 

The Minister of Civil Aviation made a statement regarding the accident of 
an Indian Airlines Domier Aircraft at Cochin. 

(Due to continued interruptions in the House. Lok Sabha adjourned 
for the day). 

4.09 P.M. 
(Lot Sabha adjourned till II A.M. on Frido.y,rhe 31st July. 1998). 

MGIP(PLU)MRND-1993L8-30-7-98. 

S.GOPALAN, 
Secretary-General. 



LOKSADHA 

BULLETIN - PART I 

(Brief Record of Proceedings) 

Friday, Iuly 31, 19981Shravana 9, 1920 (Saka) 

No. 42 
11.00 ~.M. 

. I. Papers laid 011 the Table 

The following papers were laid on the Table::-

(I) A copy each of the following papers (in English version only) 
under sub-section (4) of section 3 of the Commissions of Inquiry 
Act. 1952:-

(i) Final Report of Inquiry headed by Iustice M.e. lain to enquire 
into the sequence of events leading to and aU the facts and 
circumstances relaling to assassination of Shri Rajiv Gandhi 
(including its Annexures forming part of the Final Report). 

(ii) Memorandum of Action taken on the above Report. 

(2) Explanatory Memorandum (in English version only) giving reasons 
for (i) not laying simultaneously the Hindi version and (ii) not 
circulating copies of the Report mentioned at (i) of item (I) above. 

(3) 

/ 

A copy of the Consumer Protection (Amendment) Rules, 1998 
(Hindi and English vef$ions) published in Notification No. G.S.R. 
88(E) in Gazette of India dated the 24th February, 1998, under 
sub-section (I) of section 31 of the Consumer Protection Act, 1986. 

2. GoYe ......... t DDI-Iutroduced 

The Cotton Ginning and Pressing F~tories (Repeal) Bill. 1998. 
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/S:teIDeIlfs by Mbaislen 
(1) 1be Minister of Parliamentary Affairs made a statement regarding 

Government Business for the week commencing the 3rd AUIU," 1998. 
*(2) 1bc Minister of Home Affairs made a statement on the incident of 

kiWng of 16 persons by the militants in Dada district on 27 July. ]998. 
4. A....t to Bills 

Secretary-Gcncral laid on the Table the following two Bills passed by the 
Houses of Parliament daring the current session and assented to by the President 
since a report was last made to the House on the 11th July, 1998:-

(l) The Appro~ation (Railways) No.3 Bill, 1998; and 

(2) The Appropriation (No.3) Bill, 1998. 

(Due to inteTrflptions in the Horue, Lolc Sabha tMljoumed al12.11 P.M. 
aJUl Te-tUsembl«l at 1 P.M.) 

1.22 P.M. 

/_ ........ 11.1'3 
TIme taken: S brs. 4S mts. 

Discussion regardinl situation in North~Eastern region due to 
insurgedcy raised by Sbr; Bbubaneswar Kalita on the 29th July. 1998 
continued. 

The following members took part in the debale:-

(1) Sbri Tapan Sikdar 

(2) Sbri Tarun GOloi 

(3) Kuman Madlata Banerjee 
(4) Sbri Mohan Singh 

(S) Shri C. Gopal 

(6) Shri Lalu Prasad 

(7) Shri 'lb. Chaoba Sin'" 

(8) 8bri Indrajit Gupta 

(9) Dr. Jayanta Rongpi 

*Made at 1.05 P.M. 



(10) Sbri Anand Mohan 

(11) Shri P. S. Ghatowar 
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(12) Shri Sansuma Khunggur Bwiswmuthiary 

(13) Shri A. F. Golam Osmani 

(14) Shri Rajkumar Wangcha 

(15) Shri Salkhan Murmu 

(16) Kumari Kim Gangte 

(17) Shri Bijoy Krishna Handique 

(18) Shri P. R: Kyndiah 

(19) Shri H. Lallungmuana 

(20) Shri K. A. Sangtam 

(21) Shri P. A. Sangma 

Shri L. K. Advani replied to the discussion. 

The discussion was concluded. 

6'y0verament Bill-Passed 
/' Time taken: 2 hrs. 44 mts. 

The Prasar Bharati (Broadcasting Corporation of India) Amendment 
Bill, 1998. 

The motion for consideration of the Bill was moved by Shrimati Sushma 
Swaraj. 

An amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon by the 7th September, 1998 was moved by Shri Varkala 
Radhakrisbnan. 

The following Members took part in the debate:-

(I) Shri S. Jaipal Reddy 

(2) Shri P. C. Cbacko 

(3) Shri Lalu Prasad 

(4) Shri Hannan Mollah 



(S) Shri Surinder Singh 

(6) Shri R. Muthiah 

(1) Shri Mohan Singh 

(8) Prof. P. J. Kurein 
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The amendment moved by Shri Varkala Radhakrishnan for circulation 
of Bill for the purpose of eliciting opinion thereon, was negatived. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 to 18 were adopted. 

Clause I. the Enacting Formula and the Long Tide were also adopted. 

The motion that the BiJI be passed was moved by Shrimati Sushma 
Swaraj. 

The motion was adopted and the Bill was passed. 

7. Anaounce..eat .,y the Chair 

The Chair made the following announcement:-

"1 have to inform the House that as per the decision taken in the 
meeting of Business Advisory Committee held today (31.1.1998), 
the following items of business will be transacted on 3rd, 4th and 
Sth Augulit, 1998:-

3 AUGUST 1998 

(i) Disculision under rule 193 regarding recent developments affecting 
India's foreign policy on tbe statement to be made by Prime 
Minister on SAARC Summit. 

(ii) Discussion under rule 193 reprding deportation of cemin people 
by Maharashtra Govemment-To be taken up at 4 P.M. 

4 AUGUST 1998 

(i) Discussion under rule 193 on problems of SCsand STs; 

(ii) Discussion on Jain Commission Report-To be taken up at 2 P.M . 

..... - ".. 
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Further discussion on Jain Commission Report. 

Besides. other items of Government Business. if.any, will also be taken 
up on these days. tt 

9.29 P.M. 

(Lot Sabha adjourned till JJ A.M. on Monday. the 3rd August, 1998) 

MGIP(PLU)MRND-2026Ls--31-7-1998. 

s. GOPALAN, 
Secretary-General. 



LOKSABHA 

BULLETIN - PART I 

(B rief Record of Proceedings) 

Monday, August 3, 1998/Sbravana 12, 1920 (Saka) 

No. 43 

II A.M. 

I. Papers laid on the Table 

The following papers were laid on the Table:-

I. A copy of the Annual Report (Hindi and English versions) pertaining to 
the Execution of the Provisions of the Monopolies and Restrictive Trade 
Practices Act. 1969 for the period from lst January, 1997 to 31st December, 
1997 under section 62 of the said AcL 

2. A copy each of the following Notifications (Hindi and English versions) 
issued under section 19 of the Banking Companies (Acquisition and Transfer 
of Undertakings) Act, 1970:-

(i) Notification No. 3991S10089IPD:IRD (0) published in Gazette of 
India containing c·orrisen~um to the Syndicate Bank (Officers) 
Service (Amendment) Regulations, 1979. 

(ii) Notification No. HOILega1l876 published in Gazette oflndia dated 
the 1 t th April, t 998 containing corrigeddum to the Allahabad Bank 
Officer Employees' (Discipline and Appeal) (Amendment) 
Regulations, 1976. 

3. A copy each of the following Notifications (Hindi and English 
versions) under section 26 of the Environment (Protection) Act, 1986::-

(i) The Environment (Protection) Amendment Rules, 1997 published 
in Notification No. G.S.R. 560(E) in Gazette of India dated tho 
19th September, 1997. 
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(ii) The Environment (Protection) Amendment Rules. 1998 published 
in Notification No. G.S.R. 378(E) in Gazette of India dated the 
3rd July, 1998. 

2. StatemeDts by Miaisten 

/(i) The Minister of State for niral Areas and Employment made a 
statement on Nati~ Social Assistance Programme (NSAP). 

*}ii> The Minister of Home Affairs made a statement on the inci-
( dents of killings by the,miJitants in Cham.,.. district of Himachal 

Pradesh on 3 AuJUSt, 1998 .• 

11.05 A.M. 

A. Goftl'lllDellt BID-hatrodaeed 

The LokpM Bill. 1998. 

Sbri Atal Bibari Vajpayee asked for leave to introd:"ce the Bill and also 
spoke. 

The motion for leave to introduce the Bill was adopted and the Bill wu 
introduced. 

11.14 A.M. 

/
. StatemeDt by PrIme MiDIIter 

The' Prime Minister made a statement on his recent visit to Colombo in 
connection with SAARC Summit. 

11.30 A.M. 

S. DiICIIIIioa Uader Rule 193 
lime taken:. 6 HI'I. 3: Mts. 

Sbri P. A. Sangma raised a disc .... ion regarding recent developments 
affecting India's foreign policy and on the statement mide by the Prime 
Minister on his receDtWisit to Colombo in connection wilh SAARC Summit. 

The following membm took part in the debate:-
(1) Shri Japnoban 
(2) ShriRupcband Pal 

·Made at 8.s6 p.m. 
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(3) Shri Vaiko 
(4) Shri Mulayam Singh Yadav 
(S) Smt. Krishna Bose 
(6; Shri Shivraj V. Patil 
(7) Shri Kharabela Swain 
(8) Shri Lalu Prasad 
(9) Shri C. Sreenivasan 

'(10) Shri Indrajit Gupta 
(11) Prof. Prem Singh Chandumajra 
(12) Shri PJ:ithviraj D. Chavan 
(13) Shri Pramothes Mukherjee 
(14) Shri Chandrashekhar Sahu 
(IS) Shri Ram Vilas Paswan 
(16)'>hri K. Natwar Singh 
(17) Shri E. Ahamed 
(18) Shri Prakash Yashwant Ambedkar 
(19) Shri Bir Singh Mahato 
(20) Shri Suresh Kurup 
(21) Prof. Saifuddin Soz 

The discussion was not concluded. 

5.46 P.M. 

6. Matten Under Rule 377 

As directed by the Chair, the fol1owing members were peftnitted to lay on 
the Table statements on various matters sought to be raised by them under 
Rule 377 as indicated against each:-

I. Dr. Laxminarain Pandey regarding need to develop certain places in 
Mandsaur district, Madhya Pradesh, as tourist resort. 

2. Shri Ram Shakal regarding need for construcQon of a railway bridge on 
river Ganga at Maroli Pipa in Mirzapur, U.P. 

3. Shri Bhanu Pratap Singh Venna regarding need to provide funds to the 
State Government of U.P. for development of tourist and archaeological places 
in Jalaun Parliamentary Constituency. 
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4. Shri lanardan Prasad Mishra regarding !1eed to fonnulale plans to solve 
acute drintin. water problem in Sitapur distri<:t. U.P. 

S. Shri B. K. Handique regarding need for proper maintenance of historical 
monuments and ruins of Abom Kings particularly in Sibsagar district. Assam. 

6. Shri Prasad Baburao Tanpure rcgardi'lg need to construct a Jlew post 
office building at Kopengaon in Maharashtra. 

7. Shri D. S. Ahire regarding need to relax norms of minimum telephone 
connections required for a new telephone ("ltchange in DbuJe and Nasik 
districts. Maharashtra. 

8. Smt. Sandhya Bouri regardin. need to instal modernised system of S.T.D. 
telcphcnc facility in all parts of Bankuca district of West Bengal. 

9. Shri Mitrasen Vadav regarding need for construction of a railway 
overbridge on Faizabad-Ambedkar NagarlFaizabad-AlIahabadlFaizabad-Rai 
Bareilly highway~ in U.P. 

10. Shri K.P. Munusami regarding need to clear Qaengkal Water Scheme 
of Tamil Nadu early. 

• I J. Shrj K. Yerrannaidu regarding need to take effective steps to purchase 
the surplus tobacco from farmers in Andhra Pradesh. 

12. Shrj M. Durai regarding need to provjde better road and rail facilities 
in Vandavari ParliameRtary Constituency in Tamil Nadu. 
6.03 P.M. 
7. HaIf-aa-Hour DiIcussion 

/ Shri N. K. Premchandran raised a discussion on points arising out of the 
aru;wer gi ven by the Minister of Home Affairs on 2 J -7-1998 to Starred Question 
No. 492 rcgardingLeita Seth Commission. 

Shri L. K. Advani replied to the discussion. 

!..45 P.M. 
8. Disc.-Ioa under Rule 1'3 

Tune takeII: 2 hrs. II mts. 
Shri Hannan Mollah raised a discussion on the Statement made by the 

Minister of Home Affairs. regardin. deporlationof certain people by 
Mahartihtra GovernmenL 
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The following members took partin the debate. 

(1) Shri Madhukar Sirpotdar 

(2) Shri A. C. Jose 

(3) Shri Ajit Kumar Panja 

(4) Smt. Geeta Mukherjee 

The discussion was not concluded. 

9.01 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 4th August. 1998) 

S.GOPALAN. 
Secretary-General. 

MGIP(PLU)MRN~71LS--3-8-1998. 



II A.M. 

LOKSABHA 

BULLETIN - PART I 

(Brief Record of Proceedings) 

Tuesday, August 4, 19981Shravana 13, 1920 (Saka) 

No. 44 

1. Obituary Reference 
1be Speaker made reference to the passing away of Shri Chandra Kishore 

Palhak who was a member of Eighth Lot Sabha. 
Thereafter, Members stood in silence for a short while as a mark of 

respect to the deceased. 

11.08 A.M. 
2. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English versions) 

under sub-section (1) ef section 619A of the Companies Act, 
1956:-
(i) Review by the Government of the working of the National 

Fertilizers Limited, New Delhi, for the year 1996-97. 
(ii) Annual Report of the National Fertilizers Limited, New Delhi, 

for the year 1996-97 alongwith Audited Accounts and comments 
of the Comptroller and Auditor General thereon. _ -', 

(2) Statement (Hindi and English -versions) showing reasons-for delay 
in laying the papers mentioned at (1) above. 

(2) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 
1956:-
(i) leview by the Government of the worldng of the National Textile 

Corporation Limited, New Delhi, for the year 1996-97. 
I 
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(ii) Annual Report of the National Textile Corporation Limited )''. 
New Delhi. for the year 1996-97 alongwith Audited Accounts' 
and comments of Comptroller and Auditor General thereon. 

(3) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (2) above. 

(4) (i) A copy of the Annual Report (Hindi and English versions) of the 
. National Bank for Agriculture and Rural Development, Mumbai. 

for the year ) 996-97 aJongwith Audited Accounts. 
(ii) A copy of the Review (Hindi and English versions) by tbe 

Government of the working of the National Bank for Agriculture 
and Rural Development, Mumbai. for the year ) 996-97. 

(iii) A copy of the Statistical Statements (Hindi and Englisb versions) 
of the Annual Report of National Bank for Agriculture and Rural 
Development. Mumbai. for the year 1996-97. 

(5) Statement (Hindi and English versions) sbowing reasons for delay 
in laying the papers mentioned at (4) above. 

(6) A copy each of the following NotificatiOns (Hindi and English 
versions) under sub-section (4) of section 83 of the Standards of 
Weights and Measures Act, J 976:-

(i) The Standards of Weights and Measures (General) (Second • 
Amendment) Rules. 1997 published in Notification No. G.S.R. 
S91(E) in Gazette of India dated the 13th October. 1997. 

(ii) The Standards of Weights and Measures (Packaged 
Commodities) (Fourth Amendment) Rules, 1997 published in 
Notification No. G.S.R. 600(E) in Gazette of India dated the 
20th October. 1997. 

3. MIll." froID Rajya Sabba 
Seeretary-General reported the fonowin, messages from Rajya Sabha:-
(1) That Rajya Sabha had no recommendations to make to Lok Sabha 

in re,ard to the Beedi workers welfare Cess (Amendment) Bill. 
1998 passed by Lot Sabha on 27 July, 1998. 

(2) That at its sittin, held on the 311t July.}998. Rajya Sabha agreed 
without any amendment to the Interest on Delayed Payments to 
Small Scale and Ancillary Industrial Undertakings (Amendment) 
Bill, 1998 passed by Lolc Sabha on 29 July. 1998. 



3 • 4. Government BiDs-introduced 
/<i) The Foreign Exchange Management Bill. 1998 
~i) The Prevention of Money-Laundering Bill. 1998 
J'tiii) The Salary. Allowances and Pension of Members of. Parliament . 
(. (Amendment) Bill. 1998. . - . 

,*(iv) The Salaries and Allowances of Officers of Parliament (Amendment) 
( Bill. 1998 
~v) The Governors (Emoluments. Allowances and Privileges) 

/ Amendment Bill. 1998. 
**(vi) The President's Emoluments and Pension (Amendment) Bill, 1998. 

5. Discussions Under Rule 1'3 
/' Time taken: 7 hrs. 14 mts. 

(i) Discussion regarding recent developments affecting India's foreign 
policy and on the statement made by the Prime Minister on his recent 
visit to Colombo in connection with SAARC Summit raised by 
Shri PA Sangma on the 3rd August, 1998, continued. 

Shri Alai Bihari Vajpayee replied to the discussion. The discussion 
was concluded. 

Time taken: 4 hrs. 41 mts. 

fit> Discussion on toe statement made by the Minister of Home Affairs 
/ regarding deportation of certain people by Maharashtra Govel1llIlCDt 

raised by Shri Hannan Mollah on the 3rd August. 1998 continued. 
The following Members took part in the debate:-

(1) Shri Somnath Chatterjee 
(2) Shri Ram Naik 
(3) Prof. Jogendra Kawade 
(4) Shri G.M. Banatwalla 
(5) Shri Tapan Sikdar 

(Discussion was held over and resumed vide para 7 below) 

* AlI.S2 P.M. 
**All.1I P.M. 

.1." 
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~ Goftraaaeat BIIIs-Paaed 
(i) The Salary, Allowances and Pension of Members of Parliament 

(Amendment) Bill, 1998. 
The motion for consideration moved by Shri Madan LaI Khurana was adopted 

and c1ause-by-clause consideration of the Bill was taken up for consideration. 
Clauses 2 to 7 were adopted. 

Clause 1, the Enacting Formula and the Long TItle were also adopted. 
The motion that the Bill be passed was moved by Sbri Madan La! Khurana. 
The motion was adopted and the Bill was passed. 

(ii) The Salarics and Allowances of Officers of Parliament (Amendment) 
Bill. 1998. 

The modon for consideration moved by Slui Madan Lal Khurana was adopted 
and cJause..by-clause consideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long TItle were also adopted. 

The motion that the Bill be passed was moved by Slui Madan Lal Khurana. 
The motion was adopted and the Bill was passed. 

(iii) The Governors (Emoluments, Allowances and Privileges) Amendment 
Bill, 1998. 

The motion for consideration moved by Shri L.K. Advani was adopted and 
c1ause-by-clause consideration of the BiU wutaken up. 

Clause 2 was adopted. 
Clause' I, the Enacting Formula and the Long TItle were also adopted. 

The motion that the Bill be ~ was moved by Sbri L.K. Advani. 
The motion was adopted and the Bill was passed. 
(iv) The President's Emoluments aqd Pension (Amendment) Bill. 1998. 
The motion for consideration moved by Shri L.K. AdvaDi was adopted and 

cblUse-by-cJ8use c:oasideraIion of,dIe Bill was raken up. 
ClauIc 2 and 3 were adopted. 

Clause 1, the Enacting Formula and the Lon, ntle were also adopted. 
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The motion that the Bill be passed was moved by Shri L.K. Advani. 
The motion was adopted and the 'Bill was passed. 

11.58 A.M. 
7. DiscussioDs UDder Rule 193 

The discussion on the item of Business at para No.5 (ii) above was resumed. 
(6) Shri Lalu Prasad 
(7) Shri Mohan Singh 
Shri L.K. Advani replied to the debate. 

The discussiqn was concluded. 
(iii) 2.50 P.M. TIme taken: 7 Drs. 28 MIS. 
Shri Ram Vilas Paswan raised a discussion regarding problems of SCs and 

STs. 
The following Members took part in the debate:-
(1) Shri Maheshwar Singh 
(2) Shri Girdhar Gamang 

(3) Shri P. Rajarethinam 
(4) Shri R.S. Gavai 
(5) Shri Ratilal Kalidas Venna 
(6) Shri Baju Ban Riyan 
(7) Shri Satnam Singh Kaintb 
(8) Shri JlUlg Bahadur Singh Patel 
(9) Kumari Mayawati 

(10) Shri K.D. Sultanpurl 
(II) Dr. Bikram Sarkar 

(12) Shri Pitamber Paswan 
(13) Shri Hari Kcwal Prasad 
(14) Shri BUla Singh 
(IS) Shri Sode Ramaiah 
(16) SIui Kishan LaI Oiler 



(17) Shri S. S. Palanimanickam 
(18) Smt. Salwinder Kaur 
(19) Shri Motilal Vora 
(20) Shri Rupchand Murmu 
(21) Shri N. T. Shanmupm 
(22) Shri Prabhu Dayal Katheria 
(23) Shri K. VenuJOP8l 
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(24) Dr. Rqhuvansh Prasad SinJh 
(25) Shri Joachim Baxla 
(26) Dr. Sushil Indora 
(27) SmL Reena 0J0udhary 
(28) Sbri, Sansuma KbUDggur BwisWDlutbiary 
(29) Dr. Ravi Mallu 
(30) Shri Punnu La! Mohale 
(31) Shri S. Ajay Kumar 
(32) Sbri Manoranjan Bhakta 
(33) Shri Anand Mobaa 
(34) Shri Ramdas Albawale 
(35) Shri DhYID Sinah 
(36) Sbri Bbaslw Rao Patil 
(37) Shri Kantilal Bhuriya 
(38) Shri K. H. Muniyappa 
SmL Manco Gandhi replied to the discussion. 
1bc discussion was concluded. 

1.1"b111b1 of ........ of Lok SabIaa 
1bc Speaker wirh the consent oftbe House IIIIDOUIlCOd thIl Lot s.w. would 

also lit on Tbunday. the 6th August, 1998 for trPllClioa of euentW 
Government"lDd ocher BusiDess. 
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a 10.43 P.M. 
9. Matters Under Rule 377 

As directed by the Chair, the following members were permitted to lay on 
the Table statements on various matters sought to be raised by them under 
Rule 377 as indicated against ea«:h:-

I. Shri Gordhanbhai J. Javia regarding need to ensure that letters written to 
Government Agencies by elected representatives should be attended promptly. 

2. Shri Ratilal Kalidas Verma regarding need for laying or" broadgauge 
railway line between Bhavnagar and Tarapur in Gujarat. 

3. Shri Baswaraj Patil Sedam regarding need to restore trains between 
Guntakal-Hyderabad and Guntakal-Solapur route via Wadi. 

4. Shri Punnulal Mohale regarding need for a special drive to fill up backlog 
for SCsiSTs in Government jobs. 

S. Shri Abhay Singh S. Bhosale regarding need t9 accord approval and to 
provide sufficient funds for constructing parallel lanes to National Highway 
No.4 in Khambatki Ghat in Maharashtra. 

6. Shri S. D. Mandlik regarding need to issue necessary instnmtions to the 
financial institutions to provide credit facility to Sugarcane Growers' 
Cooperative Societies especially in Western Maharashtra. 

7. Shri Madhavrao Pati! regarding need to establish Central Excise and 
Customs Commissionerate office at Nasik. 

8. Shri Damga Prasad Saroj regarding need to set up a heavy induSb'y in 
Lalganj Parliamentary Constituency, iI.p. 

9. Shri C. Sreenivasan regarding need to restore train services between 
Dindigul and Trichy via Karur. 

10. Prof. Ajit Kumar Mehta regarding need to pay increased royalty to 
mineral producing States particularly to Bihar, Madhya Pradesh and Orissa in 
proportion to market value of their minerals. 

II. Shri A. Chandulal regarding need to restructure Integrated Tribal 
Development Agency by involving people's representatives in it. 

12. Dr. Sushil Indora regafding need to provide better railway facilities in 
Sirsa and adjoining areas. -

13. Shri Ramdas Athawale regarding need to look into disappearance of 
M. V. Golden Harvest Ship bound for Jordan from Kandla Port, Gujarat. 
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14. Prof. Saifuddin Soz regarding need to devise UlJent means to Rlduce 
emissions of p-ecnhousc gases causing warming of global climate. 
10.43 P.M. 

(Lot Sobh4 tJdjoumed liU II A.M. on Wednesday, the 5th August, 1998) 

S.GOPALAN, 
SeCrelQry-GMeral. 



11 A.M. 

LOKSABHA 

BULLETIN - PART I 

(Brief Record of Proceedings) 

Wednesday. August S. 1998/Shravana 14. 1920 (Saka) 

No. 45 

1. Obituary Referelic:e 
The Speaker made reference to the passing away of Major General Robert 

G. Williams. who was a Member of Tenth Lok Sabha. 
Thereafter. Members stood in silence for a short whiJe as a mark of 

respect to the deceased. 

11.03 A.M. 
2. Papers laid on the Table 

The following papers were laid on the Table:-
(I) (i) A copy of the Annual Report (Hindi and English versions) of 

the Federation of Indian Export Organisations, New Delhi, 
for the year 1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Federation of Indian Export 
Organisations. New Delhi. for the year 1996-97. 

(2) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (I) abov~. 

(3) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Institute of Public Cooperation and Child 
Development. New Delhi. for th~ year 1996-97 alongwith Au-
dited Accounts .. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the NationallnstilUt~ o~ Public 
Cooperation and Child Development, New Delhi, for the year 
1996-97. 
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(4) Statement (Hindi and English versions) showing reasons for delay i{ 
laying the papers mentioned at (3) above. 

(S) (i) A copy of the Annual Report (Hindi and English versions) of 
the National Institute for the Training of Highway Engineers. 
New Delhi. for the year 1997-98 alongwith Audited Accounts. 

(ii) A copy 'Of the Review (Hindi and English versions) by the 
Government of the working of the Nationallnstiblle for Training 
of Highway Engineers. New Delhi. for the year 1997-98. 

(6) A copy of the Consolidated Review (Hindi and English versions) on 
the working of the Regional RuraJ Banks for the year ended' the 
31st Mareh. 1997. 

(7) (i) A copy of the Annual Report (Hindi and English versions) of 
the Pharmacy Council of India. New Delhi. for the year 
1996-97 alongwitb Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Pharmacy Council of India. 
New Delhi. for the year 1996-97. 

(8) Statement (Hindi and English versions) showin, reasons for delay in 
laying the papers mentioned at (7) above. 

(9) (i) A copy of the Annual Report (Hindi and English versions) of 
the bgional Cancer Centre, 1biruvananthapuram. for the year 
1996-97 aIon,with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Regional Cancer Cenlre. 
Thiruvanamhapuram. for the year 1996-97. 

(10) Sta&cm_ (Hindi and En,lish versions) showi.., reasons for delay in 
lay in, the papers mentioned at (9) above. 

(11) (i) A copy of the Annual Repon (Hindi and English versions) of 
the Cancer Hospital and Research InstitUle, Gwalior. for. the 
year 1996-97 aJongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the workin, of the Cancer Hospital and Research 
Institute. Gwalior, for the year 1996-97. 
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(12) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers m~ntioned at (II) above. 

(13) (i) A copy of the Annual Report (Hindi and English versions) of 
the Rajghal Samadhi Committee, New Delhi. for the year 
1995-96 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Gov-
ernment of the working of the Rajghat Samadhi Committee. 
New Delhi, for the year 1995-96. 

(14) Statement (Hindi and English versions) showing reasons for delay in 
laying the paper.s mentioned at ( 13) above. 

(15) (i) A copy of the Annual Report (Hindi and English versions) of 
the Rajghat Samadhi Committee, New Delhi. for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy oflhe Review (Hindi and English versions) by the Gov-
ernment of the working of the Rajgha, Samadhi Committee. 
New Delhi. for the year 1996-97. 

(16) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (15) above. 

(17) (i) A copy of the Annual Report (Hindi and English versions) of 
the Nehru Yuva Kendra Sangathan. New Delhi, for the year 
1992-93 alongwith Audited, Accounts. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of 'he working of the Nehru Yuva Kendra 
Sangathan, New Delhi, for the year 1992-93. 

(18) Statement (Hindi and English versions) showing reasons for delay in 
laying the papers mentioned at (17) above. 

(19) (i) A copy of the Annual Report (Hindi and English versions) of 
the Nehru Yuva Kendra Sangathan, New Delhi, for the year 

(ii) 

1993-94 a10ngwith Audited Accounts. ' 

Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Nehru Yuva I{e:ndra 
Sangathan, New Delhi, "for the year 1993-94. 
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(20) Statement (Hindi and English versions, showing reasons for delay in 
laying' the papers mentioned at (19) above. 

(21) (i) A copy of the Annual Report (Hindi and English versions) of 
the Nehru Yuva Kendra Sangathan. New Delhi, for th~ year 
1994.95 alongwilh Audited Accounts. 

i i.i I Statement (Hindi and English versions) regarding Rev~w by 
the Government of the working of the Nehru Yuva Kendra 
Sangathan. New Delhi. for the year 1994-95. 

(22) Slatement (Hindi and English versipns) showing reasons for delay in 
l;lying the papers mentioned at (21) above. 

3. Messeses rrom Rajy. Sabba 

Secretary-General reported the following messages from Rajya Sabha:-

(I) That at its silting held on the 4th August. 1998. Rajya Sabha agreed 
withoul any amendment to the Salary. Allowances and Pension of 
Members of Parliament (Amendment) Bill. 1998 passed by Lok Sabha 
on 4 August. 1998. 

(2) That Rajya Sabha had no recommendations to make to Lok Sabha in 
regard to the Salaries and Allowances of Officers of Parliament 
(Amendment) BiU, 1998 passed by Lok Sabha on 4 August, 1998 .... 

(3) That at its sitting held on the 4th August. 1998 Rajya Sabha agreed 
without any amendment to the governors (Emoluments, Allowances 
and Privileges) Amendment Bill. 1998 passed by Lok Sabha on 
4 AUlUSt, 1998. 

(4) That Rajya Sabha had no recommendations to make to Lok Sabha in 
reprd to the President's Emoluments aad Pension (Amendment) Bill, 
1998 passed by Lok Sabha on 4 August, 1998. 

4. Pt..-tioB of Petition 

SHRJ lNDRAJITGUPTA presented a petiticm siaRed by Shri H.R. Khanna, 
F()~I I~~·sti·:-f of Supreme Court, and others of Voters' Forum Foundation of 
!rdid relarding Heed for urgent reh/IT' to be iab.!'t. to prevent crinunaiisatiOft 
and ~on ip the election process by incorporatina certain recornmencbItio 
0;" SBp,gei.Sled by the Voters' Forum. 
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11.05 A.M. 

/' TIme Taken: 12 Hrs. 19.Mts. 

Shri Madan La) Khurana on behalf of Shri L. K. Advani moved the followin! 
motion:-

"That this House do consider the final Report of the Jain CommissiOn 
and Memorandum of Action Taken on the Report laid on the Table of 
Lok Sahha on 31-7-1998," 

The following Members look part in the debale:-
( I) Shri L. K. Advani 

", ,. 

(2) Shri P. Shiv Shanker ..l(' 
(3) Shri Ram Jcthmalani 

(4) Shri Indrajil Gupla 

(5) Dr. Subramanian Swall'lY \-. 

(6) Shri Basudeb Acharia 
(7) Shri Lalu Prasad 

(8) Shri Salya Pal Jain 

(9) Shri Rajesh Pilol t 
(10) Shri R, Muthiah ~ 
(II) Shri Murasoli Maran l 
(12) Shrj Bhagwan Shankar,Rawal 

(13) Shri Ajil Jogi /' 

(14) Shri Prabhunath Singh 

(15) Shri Arif Mohammad Khan 

(16) Shri C. P. Radhakrishnan 

(17) Shri N. K. Premchandran 

(18) ,Prof. Prem Singh Chadumajra 

(19) Shri ShaiJendra Kumar 

(20) Dr. C. P. Thakur 



(21) Shri K. S. Rao 

(22) Shri Ramdas Athawale 
(23) Shri Baswaraj Patil 
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(24) Shri Varkala Radhakrishnan 
(25) Shri C. Gopal ·K 

The Discussion was not concluded. 
6. Slateaneaa by Ministen A) The Minister oj' Commerce made a statement on important measures 

that an: being taken to incrcase upons. 
/(ii) The Minister of DcfcnL.'C made a statement on the situation along 

( the Line of Control in Jammu and Kashmir. 
4.22 p.m. 
7. Matters U_er Rule 377 

As directed by the Chair. the following members we~ permitted to lay on 
the Table statements on various mailers souShl to be raised by them under 
Rule 377 as indicated against cach:-

( I ) Shri Chaman Lal Gupta regarding need to sct up a ~giona1 centre of 
Indian Council of Medical Research at Jammu. 

(2) Shri Prabhu o-.yal Katheria regarding need to improve the functioning 
of tclephones in Ferozabad and Agra. U.P' 

(3) Shri Haribhai P. Chaudhary rcgarding need to take steps for providing 
adequate irrigation facilities in Ban"kantha in Gujarat. 

(4) Smt. Kamal Rani regarding need to ensure early completion of 
Amrahat Pump Canal-Phase II in Kanpur Dehat. U.P. 

(5) Shri K. D. Sultanpuri regarding need to take steps to revive sick 
industrial units in Himachal Pradesh. 

(6) Smt. Jayanli Patnaik regardin8 need to lake steps for the elimination 
of leprosy from the country. 

(7) Shri S. Ajaya Kumar ~garding need to ensure that applicants for 
Prime Min-isler's Rojgar Yojna arc adequately assisted by banks. -M_. J.47 p.m. --Made. ~.15 p.m. 



7 

(8) Shri Sushil Kumar Singh regarding need for construction of Super 
Thermal Power Plant at Nabinagar. Bihar during Ninth Five Year 
Plan. 

(9) Shri Arjun Charan Sethi regarding need to direct Slate Government 
of Orissa to formulate contingency plans to help agricultural operations 
in the State. 

( 10) Prof. Premsingh Chandumajra regarding need to establish small scille 
industries in rural areas to mitigate hardships of rural unemployed 
youths. 

(II) Shri Sanat Kumar MandaI regarding need for doubling of Sonapur-
Canning Railway line during Ninth Plan itself. 

( 12) Shri Rajo' Singh regarding need to formulate a plan to check pollution 
in Delhi. . 

11.21 p.m. 
(Lok Sabha adjourned till 11 a.nL on Thursday, the 6th August, 1998) 

S.GOPALAN. 
Secretary-General. 

MGlP(PL!J)MRND-2115L8-5-8-1998. 



11 A.M. 

LOKSABRA 

BULLETIN - PARI' I 

(Brief Record of Proceedings) 

Thursday. August 6. 1998/Shravana 15. 1920 (Saka) 

No. 46 

J. hpen laid on the 1able 
A copy of the Statement- (Hindi and EngUsh versions) showing reasons 

for delay in laying the Annual Report and Audited Accounts of the Hospital 
Services Consultancy Corporation (India) Limited for the year 1996-97. was 
laid on the Table. 
11.21 A.M. 
2~per laid on the 1able by Private Member 

/' Shri Buta Singh laid on the Table a copy of the Report (in English version 
only) of Enquiry into the conduct of CBI Officers in Patna who requisitioned 
services of the army on 30th July. 1997 for execution of non-bailable W8IT8Dt 

on fonner Chief Minister Shri Laloo Prasad Yadav. 
12.07 P.M. 
3. Penoaai Explanation under rule 357 

Shri Anand Mohan made a personal explanation against certain alleged 
false reports which appeared in the media against him. 

12.36 P.M. 
4. ModoD 

TIme 'Illken: 14 Hrs. 28 Mts. 
~urther discussion on the following motion moved by Shri Madan LaI 

/khurana on the Sth August, 1998. continued. 
1be following members took part in the debate:-

r (1) Shri Mulayam Sinsb Yadav 
(2) Shri Shivraj V. Patil /-

• AaMIlI.cpcIIt" AodiIed ACCOIIIIII were !lid 01\ die 'IlIb1e of tile House OIl 2-6-1"1. 
1 



(3) 'Prof. Saifuddin Soz 
(4) Shri Mohan Rawale 
(5) Dr. S. Venugopalachary 
(6) Shri Shakuni Choudhary 
(7) Shri Bhajan La! v(' 

(8) Shri Buta Singh 
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Shri L.K. Advani replied to the debate. V' 

TIle discussion was concluded. 

2.48 P.M. 

,. Maben UDder Rule 377 

As directed by the Chair, the following members 'were permitted to lay on 
the 18bIe statements on various matters sought to be raised by them ul\der 
Rulc 377 as indicated against each:-

(I) Shri Chandramani Tripathy regarding need to upgrade lawahar 
Novodaya Vidyalaya, Sinnour, Reewa in Madhya Pradesh upto 12th 
Standard. . 

(2) Dr. Ramkrishna Kushmaria regarding need to ensure early completion 
of Pancham Nagar Irrigation Project in Damoh district, Madhya 
Pradesh. 

(3) Shri Ashok Pradhan regarding need to provide financial assistance 10 
state Government of U.P. for construction of dams on river Yamuna at 
Javer and Yakudpur of Kburja Parliamentary Constituency. 

(4) Shrl Devi Bux Singh regarding need to include Unnao and Gangaghat 
under Ganga Action Plan. 

(5) Sbri Nareodra Budania regarding need to provide more railway 
facilities in Rajasthan particularly in Churu Parliamentary 
Constituency. 

(6) Shri Mullappally Ramachandran regarding need to restore the rebate 
ICbeme for Khadi and ViII. lDdusuy. 

(1) Sbri R. 'Sambasiva Rao reganting need Co provide better nilway 
faciUtiel to the people of Guntur. 

(8) Dr. Ramachandra Dome regardiaJ need to direct Eastcm Coal Fields 
Limited to reopen closed miDos. 



3 

(9) Prof. S.P. Singh Baghel regarding neet to formulate concrete plans to 
solve acute drinking water problem in Jalesar Parliamentary 
Constituenry. U .P. 

(10) Shri S. Murugesan regarding need to provide a link road between 
Papanasaro in Tamil Nadu and Trivandrum. Kcrala 

( II) Shri R.S. Gavai regarding need to take measures to check deaths due 
to malnutrition in tribal belt of Melghat in Amravati District. 
Maharashlra. 

(12, Shri N.T. Shanmugam regarding need to ensure availability of potable 
water to·the people residing along the bank of Palar river in Vellore 
Parliamentary Constituency, Tamil Nadu. 

(13) Prof. Jogendra Kawadc regarding need to withdraw order issued by 
Department of Personnel and Training adversely affecting interest of 
SCiST people seeking entry and promobOD in Government jobs. 

2.49 P.M. 
6. Reference by Speaker 

The Speaker made reference to the S3rd anniversary of the dropping of 
atomic bombs on the Japanese cities of Hiroshima and Nagasaki. 

Thereafter. Members stood in silence for a short while an memory of the 
victims of the atomic holocaust. 

2.S0P.M. 
7. Valedictory ReftftDCes 

The Speaker, the Prime Minister and Shri P. Shiv Shanker, made valedictory 
references on the conclusion of Second Session of Twelfth Lok Sabha. 

3.03 P.M. 

8. NatioaIII SoUl 
The National Song was played. 

(Lok Sabha adjourned Sine die at 3.0S p.m.) 

MOIp(PLU)MRND-2142l.S--6-3-98. 

S.GOPALAN, 
Secntary-General. 




